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LOK SAPHA DEBATES

LOK SABHA

Wednasday, Apnl 18, 1975/Chaitra 26,
1897 (Saka)

THe Lok Sabho met at Eleven of the
Clock

[Mr Spraxen 1 the Chair]
ORAL ANSWERS TO QUESTIONS

SHRI 8§ M BANERJEE® Sir, I had
sent 1n & motion

MR SPEAKER 1 am not allowing
this It has become a daily practice I
am not atlowing you to move this, nor
will 1t come on record

SHRI 8 M BANERJEE ...*

MR SPEAKER Not a word of that
wil go on record You are speaking
without my permission I am not allow-
mg anything,

ffn wwrwre fawr oY ewren

*ag ot ool wif : w7 gem
wtc warew W ay e 8 gt
%

{w) wur 2oifeaw T @ATOrT SETOY
¥ gure wor & fewre & ke aifeo
¥y ¥ Bfifer anrae fiew wnfw
wdk #t Proler fierrr ontf 8

(w) v g5 afowrd g dnw ¥
Sofreilto v ¥ wfwawr sy W
R kW, Wi

{a) »fc g, & fenfow Ehfeor
Wl ¥ iy same— fewry T
fir} ol mimwww&m
woee we i ?

« Rot recckded,”
26 B8/

e e

guwt dftr seTew wwew W ewwlt
(Wi widhe Teg) : (%) Va0

{ar) o, g1

() wam  3ffwwer A oy
feedlt, @k, siore ol oot &
zoifao gaTar Y aur wfaw gt
wvrey Fiparer e w73 ¥ ey &ary
s fod v § Wik I fael qfe &
I Y Y st fadfy g &
IYTRT T N AT

frwwoitwf: F oo F wrew &

T A §—wawer o wmre ¥
ot 2ffioret dar § o & warere foww
% it qr Al * dar £ e
I & qrak § av oy, ofx § o war @
cfeqregrard ?

aft gamar  fawwr wawsew W
aqd o g A ek wherl Ao
wft ¢ P fel welfe ?

worw wgete : wTT X oY swre quT &
wys Wit 1 wg wyrw 3w ¥ ¥ A
freear &1

dWievf wif : e § e v
Seifeor ¥ & oY wwrere fowre W
R o ¥ fead wierd fer-fer it
< g et Al e

o oo : AR A anft T
¥ ol wat 1 src oy W g R AN



3 Oral Answeis

7o it
27

o Aes W § qeAr =ear g F
g gwrar  faartt § smgfaa st
o emafEa anfzw snfagr &) feae
st e 3 smad ¢S 97 swrEe
faqm@ aamg sw 99 7 fgaa-fFaa
FRarer frafe oaf av fagw 93
STET |

“wema wgEY ¢ § Agf WA v oum

T w9 98, AR A1 9T A9 95
wE dg I A g g fafreeeay am
%ﬂsﬁr%fmamf{rwmq—fm
g, fFT wng s 9 37 FT ATAF
AT F FrAT A0y

TAZ T 9 H ¥ &4q fAFeadr

stmast Wi fafrer mwa A
Fgr 2 fF = dfawa = § s
qaq garAT fawer @ w1 fAva foar
g1 W 9w varg fw za fawmi & faw
afaa faa-fa o=t a7 fagaa &9 smgar?

—aﬁaﬁrzfég:ﬁ'ﬁaaam% f& =1

9 fa=z &1 @1 &, faci gfee sa A .

W@T@%r wq I g W qq
frafrai & ar ¥ fada faar smm
ﬂkﬁa’i{l’%ﬂ F are § Fgarar «qv qEar

g1

C st wed A oA Ffaee
FE § wuTaAre fawrw @ o @ E
S H oAwTETe gvgedr foar & fag s
o fgwrfe w1 fazoi & afaw &7 &
fog a93 w17 grra 2 7 afg g ar
Hd AR foaa sfasfar £1 o q@m
AR e faa-2ort 7 s qram 7

T F——IdAfaa"  FwE & gurA
fawrti & am @ a0 afusfar &
frd  fra-frm gae 9t fadw gfaas
T A3 § T4T T FHA BT G fque
Yfqam 37 &1 fqa 2 ?
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= gadX fog : gfrewr & fag o
AT A FY FEIG (T AT YT FT A
ST |

of was; Wi weAw Y, #Y 0%
I¥ T FF1F Al ATAT | FHTATL fAwner
¥ sAgfaa wifadr AR SEeraar &
gaETa S fEae afFwma was f&ma
ST ¢

ReTET AETA 2 92 A FATATEIA |

o, qress wrd : qg v ar g, afew
zq Siffadt & fag fFa= g fawg swm=ar
1 &1 fazr sgar ?

MR. SPEAKER: Your Quesion savs:

“if so, the names of Television
Centres where the “Television News
Department” will be set up and the
time by which it is likely to start
functioning there.”

AT &T a8 991w 39 # g1 fAFean g

| W fog Wi swaa Edifawa
¥ o @rar qq7 41 qt 39 fag grem
T AT iR ATE &1 e @uF A 790
F T AT I FT I FE fFar a7 |
T A9 F1E dar fauw w4 fF g
¥ fad wF e g oA JEwA @
ST q1 ST H g1 AT gSra 7 7
g 9T &N, T F AT T9EE & AW
FE IT AT FF | ;

AT AT THTCH AT (1 R0 Fo
TR ) : G99 § 929 a7 7 a8 qE FAT
argar g fF smaa< &1 Sodlo F7 ARIT
F TR F1 FTIE-0F W ¥ fad
B 1T W4T 41, g% S=Ar & g @
TAT AT, g F AT GrAT 1T 91 |+ @l
T T FAAAT (EH FY 9§, AAHL
F1 wfest qaFfma § o= F a= 39 F
Z@r s | e gw aqaE ¥ uF
AIF-gefed arFee FT Q@ 2 |



SHRI I. K. GUJRAL: I am not aware
of any discontent in the TV station. It
has' not been brought to my notice,
Who ‘should be g‘iven what job as in-
every station and in any orgsnisation
primarily depends gon the leadership of
the Station Director. So far as evalua-
tion of programines is concerned, that
is done from time to time so that over-
all toning up takes place and in that
we do associate outsiders also. How-
ever. I am willing to consider what my
hon friend has suggeated

Omlusu! P.EO;. al mockliend-
. qmmhmhnahm :

%649, SHRI A, S. KASTURE:..Will
. the Minister of COMMUNICA’I‘!ONS
be pleased to stabe:

(a) whether the P. & T. Dgpartmant-
ment has accorded any priority to the
ovpening of Public, Call Offices at the
Block Headquarférs in  Maharaghira
since ‘the declaration of Block Head-

quarters as’ category stations for the

purpose of opening of P.COs.;

(b) if so, names of the Blﬁck Heada
‘quarters ' in - Maharashtra where -the
‘.P.COs are not yet provided; and

tlw reasong . for not providing
_ Pc_o: at. Block Headquarters and the
. Yikely d.nte m P.COs. would be

"

m nm MINIST
“MINISTRY . OF COMMUNICATIONS
{BHRI-JAGANNATH PAHADIA): (a)
.. Hnmsst Ppleces of -administrative im-
| portines m for provision 61 public:
"mil offices; Blodk - hesdquarters have

_ 13% and . 10% respecﬁvelg'h.

mmmi

';' Bacn lncimled o M ipoliey- guidaline: ,

Ord-m(m

v gp
No inteMe priorll:y has’ been given '

to- the -opening. . o .ECO4 . at ,such
stations.In Maharashtra or other mates. .

‘(b). 1 Maharashtra, out ‘of 320 Mx:
headquarters, ‘there is ‘Only ‘one’ o
headquarters at Satigrampur ih" Digtdi
Buldana where thePCQ s not ret i
prowded. .

(c) The P.CO. at’ Sans'ram‘buf éoulr.i
not bé provided as the proposal involv-"
ed a loss beyond the prescribed liraf#:
of 85% of the anpual recurring expen-
diture. It is learnt that the 'Gram
Panchayat is wlllin.g to, make good the
loss and has afso'' made "2’ ‘payméat.
Other formalities fbr - executing’ &
guarantee bond ' are’ béing ommﬂw:l
before taking 'up- %éwor‘k

REF LA

AT o Al BaiEE L '.‘1—...-.__'..'
- SHRI A: 8. ' KASTIIRE »-May I koow:
how much time ', the: department.is
likely to take to provide a P.C.O. at

Sangram ur in “Buldana Di 1ct?
8r p BECF - ﬁtt‘, W‘SIP

SHRI JAGANNATH ﬁmﬁm As

fEhei Wumwﬂ#ﬂq
LI T "i% i

SHRI A. S, KASTURE = May I-Xhow
whether there are any complaints about:
the working of the chﬂ ;}a*s’gl ozia

50011745
it will be pmvided

Distriet ot Ma

T ey N +}P" TERE B
SHRI .IA’GARRATH ﬁ _ :

receive many 3

gxchanges: tndf P. C.Oﬁ 18 *he- %

to our notice any pgrﬁcum Y

I will examine it ° " f"t

ol wrirew wae wd‘r:@:&% i
JucH e Mmﬁfﬁﬁm
W el § At Sater e
Wmﬁemmmsﬁm

_ mmuﬁwuﬁ#mw
w3 g § ) g ,QE@ _
'_*uﬁsw&w%ﬁmmuﬂ% B
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T Fdr g, HIT I F oawr fegwmr 7
qg Fvg @il AT |

Atomic Power Station in Ggjarat

*650. SHRI ARVIND M. PATEL:
Will the Minister of ATOMIC ENERGY
be pleased to state:

(a) whether Government propose to
establish an Atomic Power Station in
Gujarat State to improve the condi-
tion of power shortage in the State;
and

(b) if so, the main features thereof ?

THE MINISTER OF ENERGY (SHRI
K. C. PANT): (a) and (b) The final
recommendations of the Site Selection
Committee in regard to the setting up
of an atomic power station in the
Western region {(which also includes
{#ujarat State) are under the considera-
tion of the Government.

Ht wefame uHo w3 : gy S, IE
st fawrfeor afafa g #Fx &t g S99 ®
g F wigaae e F fadr fafea
qIT § uzfusd 9T LBeH aaE #1 #15
i amfr 2 7

Y FOT FF G © FS qTIEH I AL
az fear g 39 F9E T AR T @ &1 fedw
# gawne g o fow ot fega |
REne fFr & 99 W wWgem, g@mn
I FTHELIT TAWE |

=t arcfag gomedw ¢ ag gfafa swdr
e fead g9g & g€ F1 & HJT
FAT T FT F15 AT FI FGfg FLHR A
TaFEE?

st gov TR o : Prfon ety A
st fawrfoer ar 2 €Y s g # fa=ra-
#§19 Z |

SHRI P. G. MAVALANKAR: As the
Minister knows very well, the crisis of
power is there all over the country,
including in Gujarat. In Gujarat power
can be generated, either through con-
ventional thermal or by atomic energy
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or through hydro. Hydro-power is
linked up with the Narmada project,
which is not coming up for the last so
many years. Thermal is difficult be-
cause coal has to be taken from distant
Madhya Pradesh. Therefore, setting up
o an atomic power station becomes
very imperative. In that context, may 1
know whether the Government are
giving any priority to its active consi-
ceration of the report? Because, as
far back as 1972, in reply to a letter
to the hon. Prime Minister. the then
Special Secretary of the Department of
Atomic Energy, Government of India
assured—I am referring to 1972, almost
three years back—that a site selection
committee is being set up and the
decision would be taken soon. In view
of the fact that nearly three years have
passed, will the Government consider
this on a priority basis, and at least in
principle accept that the Saurashtra
region of Gujarat deserves tp have an
atomic power station ?

SHRI K. C. PANT: If I indicate:
zny preference at this stage, it would
obviously prejudice a dispassionate:
consideration of the report. So, all that
I can say is that we shall consider the-
report quickly and come to a decision.

Some hon. Members rose.
MR. SPEAKER: Shri Sanjeevi Rao.

SHRI M. S. SANJEEVI RAO:
I want to know from the hon. Minister
what steps he has taken regarding the
setting up of a nuclear power station
in Andhra Pradesh.

MR. SPEAKER: I am sorry. You
have badly let me down.

Learning of Malayam by minorities in
Kerala

#§51. SHRI K. MALLANNA: Wil
the Minister of HOME AFFAIRS bhe
nleased to state:

(a) whether an order was issued by
the State of Kerala making compulsory
for the linguistic minorities in the State
to learn Malyalam in case they are
Government employees ;

(b) whether Kannad-speaking people
have protested against the said order ;
and

(c) if so, the reaction of Central Gov-
ernment thereon ?



9 Qrak Answyrs

THE  MINISTER ME
'AIfS (SHNE X. m’t&mﬁm
¢ (a) The Cdvernment of
194, amending the f.;ai,:“&m and
1)
Subordinate Service Rules, 1958. Ac-
cording to the emendment, persons
bewntzns to lnguistic minorities who
{ake the recrultment test in a lenguage
other than Malayalam and are appoint-
ed to any service, shall pass the lan-
guage test in Malayalam within a maxi-
, mum period of 4 years from the date of
appointment

{b) Representations have been recelv-
ed on behalf of the Kannada-speaking
persons against the said orders and
1equesting for its withdrawal.

(c) The State authorities have fur-
ther stated that they would be pre-
pared to discuss genuine difficulties in
actua] implementation of the Rules with
a view to find practical solutions

SHRI K MALLANNA May I know
whether this order of compulsion to
learn the language of the Stale 15 an
injustice to the Lngwstic minorities
residing in the border areas and, if so,
what 1s the reaction of the Govern-
ment ?

SHR! K BRAHMANANDA REDDY"
It does not offend any rights, either
constitutional or otherwise or the rights
guaranteed to the minorities This
amendment of the rules is in pursuance
of an earlier exacutive order of the same
Government, which was passed in the
year 1086. It is not also violative of
any safeguards guaranteed to the mino-
rittes. IL is also 1n pursuance of the
vecomnmendations of the Chief Minmis-
ters’ Conference 1n 1981 But, as the
Kerala Government has rightly said, f
there are any genuine difficulties felt,
they are prepared to sit and talk to
them and see that the difficulties gre
remaved.

CHAITRA 26, 189 (SAK4)

guage by the linguistic munorities ?

SHRI K. BRAHMANANDA HEDDY :
Linguistic minorities are in every State,
and 1If any duBiculty 15 experienced, it
15 better they bring it to the notice of
the State Government.

!
SHRI DHAMANKAR - 1t is very he}
ful and necessary that the imsumz
mnorities should learn the language of
the State but the Lingwstic Minorities
Commussion’s Report recommended 10
the State Governmepts the starting of
schools for imparting education to the
rmyniorities m their own mother tongue.
In spite of 1it, 1t seems that different
Siates have not still implemented this
recommendation. May I know whether
the Governmemt will issue specific
instructions to the different State Gov-
ernments that the minorities should be
given the opportumty to learnp their
own mother tongue alang with the
language of the State?

SHRI K BRAHMANANDA REDDY.
1t 15 the general policy of the Central
Government that so far ag the lingulstic

rhould be tayght win their own mother
tongue, at any rate in the elsmentary
stages, and it 15 also observed that
taany State Governments have not
h%en able to provide all necessayy Yaci-
lities
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3 SHRI.SAMAR GUHA: As the ques-
%ion has to be viewed in a broad per-
spective, I want fo know from the
hon. Minister whether it is a fact that
.gince 15th August, 1947 the primary
schools run by the minority communi-
ties in the different States have been
~gradually .eliminated and pressures
_have been created to eliminate them.
"Funds are being denied by the State
Governments. In view of this, may 1
know whether the Central Government
will institute a., small committee to
‘make a factual assessment about this
progressive elimination of the minority
schools run by the minority communi-
ties, particularly in the primary
section ? .

SHRI K. BRAHMANANDA REDDY:
It is true that complaints do come from
several areas that the children of the
linguistic minorities’ are not taught in
their own mother tongue. Generally
the Commissioner for Linguistic Mino-
rities tours the different States and the
complaints are brought to our notice, or
he brings them to the notice of the
State Governments and tries to see
that such things are rectified.

SHRI SAMAR GUHA: My question
has not been answeréd. I asked a speci-
fic guestion whether the Central Gov-
ernment would set up an ingquiry com-
.Tnittee to go into the problems of the
iinguistic minorities...

AN HON. MEMBER: A Parliamen-
tary Committee.

SHRI SAMAR GUHA: Not Parlia-
mentary Committee; any expert com-
miitee to go into the problems of the
linguistic minorities in regard to their
education in their mother tongne at the
primary level. ’

SHRI K. BRAHMANANDA REDDY:
I do not think any expert committee is
necessary, but the Commissioner for
Linguistic Minorities who is already
iooking into the matter generally will
bestow more thought on this matter.
‘Recently also, at several Zonal Council
meetings, it has been brought to the
specific notice of the Ministers con-
cerned that, in their respective States,
the Commissioner for Linguistic Mino-
rities should be received by the Educa-
tion Secretary or the Minister and
whatever he fries to bring to the notice
of the State Governments must be Jook-
ed into, and if any defects are noticed,
they must be rectified.

APRIL 186, 1975
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SHRI DASARATHA . DEB: The
Minister has- already agreed that,
though it is an accepted policy of the
Government that the children belong-
ing to the linguistic minority commu-
nities are to be taught in their mother
tongue at least upto the primary stage.
many of the State Governments are
not implementing this; whatever may
be the difficulties they are not imple-
menting it in toto. For many years
even this accepted policy is not being
executed by the State Governments.
This problem does not rest only with
the State Governments. Of cotirse, it
is the duty of the State Governments
to see that all the linguistic minority
greups are taught in their mother
tongue. But if that is not implemented,
what steps are this Government tak-
ing to see that it is executed ?

SHRI K. BRAHMANANDA REDDY:
Iz would not be correct to say that the
State Governments are not providing
{acilities for the children of the linguis-
tic minorities to study in their own
‘mother tongue. There may be some
lapses or defects, whatever you may
cal] them. It is the duty of the Com-
missioner for Linguistic Minorities to
bring them to their notice. At several
Zonal Council- meetings this fact is
pointedly being brought to their notice
and request is being made to them to
see that they do not give any scope for
complaint.

Setting up of a Thermal Station in
Karnataka

*653. SHRI K. CHIKKALINGAIAH:
Will the Minister of ENERGY be pleas-
ed to refer to the reply given to Un-
starred Question No. 1879 on the T7th
August, 1974 regarding setting up of
Therma! Plants in Xarnataka and
state:

(a) whether the power system at pre-
sent in Karnataka being purely hydro-
hased is ideally suited for meeting
the peakloads ;

{b) whether the generating stations
in Karnataka are inherently designed
for providing capacity and the availa-
bility of such large peaking capacity
in the system makes the location of a
thermal station an admirable adjunct in
view of the existence of a large num-
ber of a high load power intensive
industries ; and :

(c) if so, the decision taken by Gov-
ernment in the matter ?



18 {ongl Mrtvevirs

THE MINISTER OF ENERGY. (SHRI
E, C.. PANT): (a) fo (0) A stutement
is laid ‘on the Table of the House.

Stgtement

-

(a) to (¢) Hydro power stations are
suitable meeting both energy as
well as pesking requirements. Hydro
statlops are, however, better suited for
meeting peak loads than thermal sta-
tions. In Karnataka the hydro power

. #tations were designed to meet both
the energy requirements as wel] as the
peak loads. A thermal power station is
not necgssarily, required for meeting
high load factor demands, as these could
he egually met by hydro stations A
devision to locate o thermal station as
compared to a hydel station would
depend on the evaluation of the techno-
ernnomic advantages of these two
sources of power. The Karnataka Elec-
tricity Board 1s having a {feasibility
study prepared for a 400 MW coal
field station at Mangalore. There is,
however no provision for the thermal
station mn the Fifth Five Year Plan.
Advaniage of the existing hydro capa-
eily of Karnataka, for meeting peak-
ine. loads, is being taken t{hrough the
mnfegrated operation of the power
rystems of the Southern States.

&HRI K. CHIRKALINGAIAH: It
may be recalled that, during the last
Srcsion of Parhament, oo Tth August,
1174, the Minister for Encrgy. Shri K.
C. Pant, had assured in reply to a
orestion raised in regard to the need
for a coal-based thermal station in
K. rmatzka, that the CWPC had been
enirusted with the task of preparation
of the feasibility report. I would like
to know whether it is a fact thai a
aite required near the Mangalore Port
i~ under the active consideration of the
Government and this most suitable site,
selected by the engineer of the C W.P.C.
an! the Karnataka Electricity Board,
wiil be alloited for this purpose. Fur-
ther, T would like to know whether the
feasibility report is prepared and sub-
mitted tp the Planning Commission
through the C.W.P.C.

K. C. PANT; The reply given
fo the earlier Unstarred Question re-
ferred to by the hon. Member states
thet Yhe Karmwiaka State Electricity

¥ Ceattal Water and
» Powgr Commiisston to prépade o project
report. v 3

CHAITRA 26, 1897 . (SAKA)
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Now, the Centra) Kiactricity Authority
is looking into this matter .ehd the
particular aspects which are being con-
sidered in connettion with this propo-
sal are—to give only some of the impor-
tant ones, (1) There is no coal in
Karnataka, so the suggestion iz that
coal should come from the Bengal-
Bihar coal flelds. This 18 one of the
main aspects which is being examined.
(2) The availability of potable water
as well as water for cooling purposes
which is also being examined and (3)
It 1s also being examined whether pit-
head stations in a neighbouring State
like Andhra may not serve the purpose
better than o have a thermal station
in Karnataka All these pre being
examined and we have not yet come to
a decision.

SHRI K. CHIKKALINGAIAH: As
Karnataka iz also forming a Shipping
Corporation similar to the one in Tamil
Nadu, transportation of coal will not
pose any difficulty. That way evéry
day about 5000 tonnes of coal should be
anloaded in Mangalore port.

Another nspect which ha: been
stated in the statement of the Min:ster
18:

“A decislon to locate s thermal
station as compared to a hydel station
would depend on the evaluation of
the techno-economic advantages of
these two sources of power.”

We have already submitted that
transportation of coal by ships to
Mangalore will not pose any problem.

Another point that is mentioned
in the statement is the integrated
cprration of the power system. Shall I
take it to mean that the Government
is actively thinking of forming a
National Power Grid in the Souihern
States on the pattern of the national
water grid linking the Ganga with the
Kaveri ?

SHR! K. C. PANT: I have taken note
of the suggestion with regard to trans-
port of coal through coastal shipping.

80 far as the other questlon is con-
:!amed. thi: Southern Reg}:;naII”Grid is
ready existence. beitg
sivengthemed and it is ﬂmcﬂonin; well
amd already there sn integrated

wnrklugo‘!!h!hyﬂdonﬁmu!ﬁma—
taka~ with .the neighbouriny . systems



SHRI K. C. PANT- 1t is quite
sible to locate a thermal station in
Karnataka, but all the aspects have to
be studied before reaching a decision
and I have indicated some of the fac-
tore which have tao be studied in depth
before arriving at a decision.

3

the power generated in Karnataka is
entirely hydel power. The Minister
might also be aware that Tamil Nadu
iz having a thermal plant at Tuticorin
and coal is going all the way from the
Bengal-Bihar belt Taking cue {rom
that project, he can always transport
coal from Bengal-Bihar belt and take
it to Mangalore to create thermal
power I want to know what steps he
is taking in that direction.

SHRI K. C. PANT" If a thermal
power station comes up mn Mangalore,
natlurally coal will have to go there.

SHRI B V. NAIK: Fust of all, the
hon, Member, Shri Mallanna, said that
MPs from Xarnataka have made a
request for a therma) station at Manga-
lore. 1T am also one of the MPs from
Eaernataka who have not reouested for
a thermal station. Accordifig to a note
circulated by our colleague Mr, Shrikan-
taish the Minister for Power in Karfa-
taka here the outlay will be Rs, 42
crrres. May I know from the Minister

to time so that the power requirements
of the States are taken care of.

SHRI M. RAM GOPAL REDDY- I

have artificial rains in the catchment
areas and why the Minister should not
arrange for cutting down the heights of
Western Ghats to attract the rain-
‘bearing clouds to plains and have
muore rains ?

MR SPEAKER. It 15 not Minister's
department, it Is in God's portfolio !

SHRI K. C. PANT: I would like to
tell the hon, Member that one attempt
was made to creapte artificial rain in
Rihand catchment area some years
back but that was not so0 very success-
:g} I just wanted to tell him about

8.

SHR] S, M BANERIJIEE: Arising out
of the supplementary I want fo put
a question. Rihand Is situated in UP.
which is facing a severe power crisis.

MR, SPEAKER: Ment toes not
mean that you should put & question.
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Purchase of Machinery by M/s, Maruti
Lid,

*656. SHRI JYOTIRMOY BOSU:
‘Will the Minister of INDUSTRY AND
CIVII. SUPPLIES be pleased tc refer
in the reply given to Unstarred Ques-
ticn No. 2980 on 12th March, 1975
regarding Machinery in Maruti Car

Factory, Gurgaon and state:

(a) the names, addresses and full
particulars of the dealers in the country
frem whom M/s. Maruti Ltd. has pur-
chased machinery ete.;

(b) full details of such purchases
including wvalue of each category of
purchase ;

(¢) main Jine of business of the
cdealers from whom such purchases
have been made;

(d) whether some of those dealers are
also importers of machinery; and

(e) if so, the facts thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C.
GEORGE): (a) to (e) Government does
not collect nor is any industrial unit
required to furnish detailed information
wiith regard to machines purchased
socally. Government has, as such, no
information.

1

SHRI JYOTIRMOQOY BOSU: Sir, I
hawe already given a notice under
Direction 115 alleging that the hon.
Minister, Shri A. C. George had mis-
led the House in the matter of giving
information on Maruti’'s importation of
industrial hardware.

In that context, may I ask the hon,
NMinister to tell us correctly and truth-
fully whether it is a fact that regarding
a limited company of Ring Road. Laj-
pat Nagar, Delhi and also of 414/2, Vir
Savarkar Road, Prabha Devi, Bombay,
there was an arrangement between
Maruti and the said company to hand
over the import documents to another
company of Home Street, Bombay for
clearing such imported hardware and
whether Government is aware of this
fact or not. I am now in possession of
the full documentary evidence.

CHAITRA 26, 1897 (S4K4)

Qral Answers 18

THE MINISTER OF INDUSTRY AND
CIVIL SUPPLIES (SHRI T. A. PAI).
Se far as we know, the licence under
which the Maruti came into existence
was on a condition that the design
would be indigenous and no imports
would be allowed. The Ministry has
not been asked for imports; nor have
we permitted any imports. If such
allegations are made, I am unabie to
verify them and give the informations.

SHRI JYOTIRMOY BOSU: My
gutiestion has not been answered.

MR. SPEAKER: How does it arise
from this ? The Minister has replied
to the guestion.

SHRI JYOTIRMOY BOSU: There
is information that Maruti used indus-
trial hardware as dummy. I have
given information about fwo firms—one
having an office in Delhi and the other
at Bombay. I am not giving the names
just now but I shall give that in due
cotrse. I am asking the hon. Minister
whether ‘it is a fact that the import
documents were handed over to the
firra at Home Street, Bombay while the
Delhi firm cleared the consignment
through their dummy office. That is
how the consignmenis to Maruti Limit-
ed at Gurgaon came by Black and
Berg and the cargo arrived in August
14973 at Bombay.

Is that correct or not? Be careful.
I have got all the documents.

SHRI T. A. PAI: So far as I am
concerned, whatever be my relations
with Government and the particular
company, I can furnish the inferma-
tion, What an individual party does
ouizide, how am I expected to furnish
mformation if the hon. Member wants
me to furnish the information ?

MR. SPEAKER: Please do nof make
it a debate, Ask g straight question. I
think he has given his answer.

SHRI JYOTIRMOY BOSU: There is
no shadow of doubt. I am alleging that
although the import licences were not
given and taken in the name of Maruti,
th: dummy firms used that for impor-
tation of industrial hardware solely for
the use of Maruti Ltd. That is how
they hoodwink. I can give evidence on
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it and T takd the Tal'résptinslbliity on
it. ftihavemmm

A
MR, SPEAKER: There 15 no question
ot taking respobisibility The question
asked 18 teplled to by him If there
is :tngthlnz else, that is 5 different
matter,

SHRI JYQTIRMOY BOSU They
are fully in the know how to bypass
the rules and laws They used the
mdustrial hardware as dummy

MR SPEAKER, This cannot arise
out of this

SHRI JYOTIRMOY BOSU They
used this as dummy They cannot tres-
pass the conditions in letter or n
spint.

SHRI T A PAI So far as I am
concerned, I strongly deny the allega-
tion that we have done anything wrong
in helping the Maruti to get anything
imported But, I am unable to answer
every allegation because 't looks as if
we can furmish any information that
15 called for

SHRI JYOTIRMOY BOSU I am
sure the Minister 1s misleading the
House

SHRI R 8 PANDEY May I know
when 1s Marulta car comung in the
mrrket ? I have read about 1t in the
newspapers

MR SPEAKER That docs not arise
out of this

SHRI R 8 PANDEY May I know
when is it coming?
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AT & o ®Y frew qr fe e wT
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¥ orw ¥ wfegd )

SHRI T. A. PAI: An industrial
licence iy given fo a company Who

nages 4t, snd who contes,
AR igh;ﬂair T am unable 'to
:’fn-mma Information.
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHR1 I K
GUJRAL, Sir, first of all I would hike
to strongly refute the imphed allega-
tion of the hon Member regarding
governmental policy Sir so far as the
position regarding Programme Execu-
tines 18 concerned 1t has been decided
that 50 per cent of the Programme
Executives would be selected directly
by UPSC and the remaming 50 per
cent through promotion by D P C These
rules hdve been approved by the
Deyartment of Personnel and also by
the concerned departments In’this con-
rection 1 may say that only recently
a selection has taken place and fortu-
nalely the UPSC has selected a num-
ber of people from various aress and
langusges which weres not represented
in All India Radio before.

wWriieee few ¢ ssaw W
: S v g

CQHAITRA 26, 1897 (S4K4)

Orel Atspets Z

B3y oft & oy qor o7 fir ag W IR
ur sravr o fowfor o ff, a7 ¥@
Faroq X U TF NEEY X e g ¥
s s T g T RA A gE A ¥
A RE '

SHRI I K GUJRAL, For Class II
promotions UPSC representative as
a matter of rule was not associated but
the DPC which was constituted inter-
rally associated somebody from out-
cde For Class I promotions UPSC
Member 1s associated
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BHRI 8. M BANERJEE. Bir, the
hon., Mlnistertha: said that the pervice
ponditions o hese emplayees are
governed by tte rules whith have been
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framed by Department -pon-
nel, I mm.‘hfmtbe
boin. wihuther the All Indla

vice rules are made applicahle, they
say that they are Ceatrs] Government
employees. When it comes to the ques-
tion of salary, they are not Government
employees. 1 would like to know, when
is a final detision going to be taken
sbout the service conditions of these
employees * I would like to know whe-
ther they are Central Government em-
ployees or Corporation employees ?

SHRII K GUJRAL" I may say that
all the programme executives in the All
India Radio are Government servants

SHRI S M BANERJEE Only pro-

gramme executives. What about
cthers ?

SHRI SAMAR GUHA Sir, I was
trying to draw the attention of the
hon Mimster several times about this
promotion matter I am glad to knmow
that at least promotions to the extent
of 50% will be made on the basis of
the recommendation of the UPSC
‘What about the other 50% ° This
departmenta) promotion depends
mamly on the confidential reports on
the performance of the officers in diffe-
rent stations I have also brought to
the notice of the hon Mnister that m
«ending such confidential reports, sub-
jective factors are Introduced Even
good officers are not always given
gcod certificates by their superiors That
creates a problem. This hay created pro-
hlems in many other cases to which also
1 have drawn the attention of the hon
Miruster. I would like to know from the
hon, Minister whether this dependence
<h the confidential reports by station
diractors will be done away with and
some other i{ndependent method will
‘be wmtroduced so that subjective factors
in the matter of premotions may not
mmgm with the merlt of any candi-
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SHRT ! BINGH BANERA:
Sir, } would like to know from the hon.
Minister whether it is a fact that
usually emergency is proclaimed when
tnere is a threat of external aggression
or a civil war? Is it proper to antici-
paie external aggression and to cry
wolf 50 as to empower the Government
tn continue the emergency ?

Secondly, I want to know whether
it is a fact that Government are find-
ing it very difficult to rule under the
ordinary laws and, therefore, they want
{o arin themselves with these extraordi-
nary emergency laws which amounts %o
dic‘atorship in the garb of democracy ?

THE MINISTER OF HOME AFFAIRS
(SHR]I K. BRAHMANANDA REDDY);
Uinder article 352(3) of the Constitution,
a Proclamation of Emergency can be
made even before the actual ecrur-
rence of war or aggression.

SHRI JYOTIRMOY BOSU: Then do
it onve again.

SHR] INDRAJIT GUPTA: Nobody is
questioning the power under the Con-
rutution.

SHRI SAMAR GUHA: What of the
other provisions of the Constitution ?

SHRI K. BRAHMANANDA REDDY:
The security requirements of the counh-
iry at the present juncture require that
the asergency should continue.

SHRI HAMENDRA SINGH BANERA :
He has answered very vaguely. Nobody
is going o digest the way he has
answered my question, The entire
nation Is concerned about these extra-
ordinary laws and the way the Govern-
ment are using these emergency powers
dgaimst political leaders etc. I want to
kriow whethey in a state of economie
: dificnlties there {& any provision in our

CHAITR 26, 1897 (SAKA)
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AND MINISTER OF SCIENCE AND

answered this question that today we
do see a threat to the country
(Interruptions).

SHRI SUMAR GUHA: What is the
threat ?

MR. SPEAKER: Kindly sit down
Let me listen.

AN HON. MEMHBER® What is this
threat ?

L]
SHRI JYOTIRMOY BOSU: There is
a limit to saying untruth.

SHRIMATI INDIRA GANDHI: Any-
body who has followed international
trends and developments in our neigh-
bourhood and has noted the build-up
of military arsensls...

SHRI JOTIRMOY BOSU: Which
one 7 Which country 2. ..

MR. SPEAKER: I am not allowing
you. Please sit down.

SHRIMATI INDIRA GANDHI: 1t is
Government’s responsibility to be pre-
pared for any contingency and likely
danger., I am sure the Opposition
would be the first to blame us if we
were to relax in our vigilance in this
matter.

SHRI BAMAR GUHA: Why don't
you hold a secret session ? Let us know
about the nature of the threat.

MR. SPEAKER: There is no time
left now.

oft wyp flawdl : FdoRe ®7 T FwE
! A tw ¥ ofvenr et ar o
¥ ¥ PEET W SN T T T
“Frote sy wite e o kR ?

MR. SPEAKER: Please sit down.
The question hour is over already.

SHRI JYOTIRMOY BOSU: We must
be allowed to ask gquestion.

MR, SPEAKER: Look at the clock,
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When human liberties, when human
are $p cave-

less . . ,(Interruptions). It is most un-
iortunate.

MR. SPEAKER: It is already two
mmutes past-the Question Hour. You
cannot treat the House like this.

SHRI JYOTIRMOY BOSU: I want
to make one submission. I am told the
House was arbitrarily adjourned yes-
terday after the Prime Minister made
a statement saying that Morarji Desai’s
fast was ‘unjustified and cgnstituted an
arational form of political pressure’.

MR, SPEAKER: You have not got
my permission to raise this matter.

. SHRI JYOTIRMOY BOSU: I would
take only one minute. The Emergency
was declared on 3 December 1971 and
it was stated that a grave emergency
existed whereby the .security of India
whs threatened by external aggression.
That was the specific reason why Emer-
gency was declared. Almost four years
have passed. Where is the threat of
external aggression ?

MR. SPEAKER: Order, order. I am
not allowing it, I am not allowing you.

{Interruptions)

MR. SPEAKER: You should give
intimation to me. You do not listen to
‘the bell; you go on speaking without my
permission,

{Interruplions)

/WRITTEN ANSWERS TO QUES-
TIONS

Nuclear Medicines Programme

vg52. SHRI C. K. CHANDRAPPAN:
Will the Minister of ATOMIC ENERGY
be pleased to state:

{a) whether the Department of Atomic
Energy bas drawn up a puclesr medi-
wihes programme and also large scale
productlon of radio-pharmaceuticals ;

Tpnd ,

“ (b) if so, the Broad outlines thereof ¢

« APRIL 6, 1975 .
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SPACE. MINISTER C)F
AND

OF SCIENCE AND
TECHNOLOGY (SHRIMATI INDIRA
GGANDHI): (a) Yes, Sir. ,

(b) The Bhabha Atomic Research
Centre has, as a part of its nuclear
medicine programme, set up a Radiation
Medicine Centre at Bombay for re-
search and development work, diagnosis
and therapy and training of physicians
and technologists. The know-how for
the production of 67 radiopharmaceu-
tirals including 36 injections, 25 orals
and 6 invitro products has so far been
developed. Of these, 35 radio-
pharmaceuticals are now on the regular
production list of B.ARC. and are
bewmg supplied to more than 100 medical
users in the country.

Issue of Work Permits to people coming
to Bombay

*654, SHRI NAWAL KISHORE
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state:

fa) whether it is a fact that the
Maharashtra Government have appoint-
ed a committee to examine the possi-
bility of issuing work permits to people
ccming into Bombay through the intro-
duction of short duration work
permits ;

(b) it so, the particulars thereof and
whether Government have agreed to

such a proposal of the State Govern-
ment ; and

(c) the reaction of Government as
well as the reaction of general public
in this regard ?

THE MINISTER OF HOME AF-
FAIRS: (SHRI K.- BRAHMANANDA
REDDY): (8) and (b) According to
information received from the Govern.
ment of Maharashtra, no Committee
a8 such has been appointed by them
to explore possibility of regulating
entry of people into Bom through

introduction of short dura work

owever, an informal working
group of officers of the Social
Weltare or-

‘poration of Greater Bombay and. Police
Departmént has been asked fo review
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in depih quesfions relating to ant-
beggary measures far the city of Bom-
bay. The working group has been
asked to assess the magnitude of influx
of people from outade into the Bombay
City, the ggcip-econonuce problems such
inflyx craates, the feasibility of mea-
sures for preventing influx of criminals
into the city and steps necessary to
yss, t genuine job scckers ncluding
questions regarding 1ssue of work per-
mits for new entrants to Bombay City
The working group has not yet sub-
matted any report

(c) In considering all such problems,
constitutional guarantees and obliga-
tions as well as the need to strengthen
the forces of national integration based
o1 the concept of common citizenship
weuld re quire to be fully kept in view

Allotment of Cement to M.P

*555 SHRI G C DIXIT Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state

a) the amount of cement allotted to
Mudhya Pradesh during each gquarter
«of 1874 and from which factories

(b) whether negligtble quantity of
cement produced m Madhya Pradesh
was allotted to that state, and

{¢) the basis of factory wise allot-
ment of cement ?

SUPPLIES
MAD’RYA) (a) A statement 1s laid on
the Tehle of the House [Placed m
tibrary See No LT-9444/75]

{t) Out of the total allocatien of 435
1akh tonnes made to Madhya Pradesh
in 1874 againet ‘State Quota’, a quantity

(¢) Factorywise allotment of cement
i made after taking into aewunt (i)

CHAITRA 26, 1897 (S4X4)
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Mamafacture of Auxiliaries by Bharat
Henvy Elecirivals Limited, Bhopsal

*657 SHRE RAJDEO SINGH. Wil
the Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state

(a) whether a major process in the
manufacture of auxiliaries for gant
Turbmme Generators particularly for
nuclear power stations, has been
‘ucressfully established for the first
time m India by the Bharat Heavy
Electricals Lumited, Bhopat ,

’

(b) whether the process termed as
‘irternal, bere TIG welding process
fir tube to tube-plate joinis of Heat
¢xchanger” wll to a great extent elimi-
nate the country’s dependence on 1m-
ports of high pressure feed wator hea-
ters and other simular sophisticated
equipment , and

(c) ¥ so whether Government are
considering to reward the designers,
fibricators and manufacturers in recog-
n.ition of theiwr brillhant achievement ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A C
GEORGE) (a) and (b) Yes, Swr

(c¢) This 1s an instance of successful
absorption  of foreign techmology
through the work of certawn techni-
clans who were in fact specially sent
to the works of our collaborators for
necessary traimming As no new process
has been developed by any designer or
techmcian on his own, the guestion of
any reward being given would not

Generstion of power In Power Plants

*680 SHRI DHAMANKAR Will the
Minister of ENERGY be pleased fo
state

(a) whether worth winle progress has
vet to be achieved In streamhning
powsr plants;

{b) 1f so, the reasons therefor

(c) the steps taken to step up sub-
stantially generation of power and
sharing of the restricted supply, and

(d) the steps taken for rationalisation
af tariffs, quicker collection of bills,

medlnr sonstéuction of new projepts
greatér standardisation of admnis-
trotive méthods 7
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THE MINISTER OF ENERGY (SHRI
K. C. PANT): (a) to (d) The Confer-
ence of Power Ministers held in July,
194 reviewsd the power gupply position
ip the country and suggested various
short-term and long-term measures to
mprove the power availability. Some
of the major recommendations made by
the Conference related to maxunising
generation from the existing thermal
power stations, expeditious construc-
tion of power projects and restructuring
of the electricity supply indusiry. As a
sequel to these decisions the following
steps have been taken to maximise
generation from the thermal power

stations;
1. Procurement and stocking of
spares in adequate quantity ;

2 Rationalisation of movement of
coal to the different power
stations through  appropriate
linkages of collieries to power
stations to ensure adequate
of coal of consistent
quality to match the design re-
quirements of the bollers;

3. Close monitoring of operation
and maintenance of thermal
stations ;

4, Training of Operation and Main-
tenance personnel

B

§. Expeditious construetion of inter-
State transmistion lines of ade-
quate capacities to enable inte-
grated operation of the power
systems ;

6. Rostering and staggering of loads
to the extent possible and neces-
sary in an effort to flatten the
load curves as this enables the
thermal generatiop wunits to
operate at a uniformly high load
factor and fuller use of the
available enargy;

7. Formulation of a programme to
modernise maiptenante proce-
dures, and improve the manage-
ment of thermal power stationa.

Further a Standing Commitiee with
fves from Centrs) Electriclty
Coal, Bharat

APRIL 1§ 197y

carresponding
last year as a result of converted
made by the Ministry of Energy, the
Central Eleetricity Authority gnd the
State Electricity Boards.

%

1) Introduction of effective monitor-
ing of projects under construc-
tion with a view to anticipate
and remove difficulties and
bottlenecks,

Allocation of scarce wmaterials
like steel, cement. explosives,
gases gte. in adeguate quantities
and in time on priority next only
to Defence.

(¢) Ensuring timely svalability of
equipment.

(d) Standarisation of layout and
equipment in thermal power
stations.

(e Tmproved investigation and pre-
paration ol detailed projest re-
ports for Hydel and Thermal
Projects.

b

—

As a result of the above measures
1720 MW of new generation capacity
has been adied during 1% ydar 107475
as against only 488 MW during 1973-74,

The following steps have been decld-
ed upon for restrurturing the Electricity
Supply industry and these steps are i
the process of implementation:

(i, Reorganisation snd revitalisation
:!tty the Central w Autho-
H

({if) Professionalisation of the Manage~
mmgmmm
0 B
of implementing projects; - ,
(iil) Betting up of Companies for Im-
mﬂ-‘ m&mulam

mm mﬂmm

D tion, ™ T
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The State Electricity Boards are res-
ponsibile for Sxing up the tariffs to
different consumers (under Section 48)
of the Electricity (Supply) Act, 1948
and the Boards are fixing up the tariffs
taking into consideration the nature of
supply and the purpose of utilisation.
The question of quicker collection of
bills, was discussed in the Conference
of the Chairmen, State Electricity
Boards when a number of concrete sug-
gestione to secure fhe objectives were
made. These suggestions have been
communicated to the various State Elec-
tricity Boards for consideration and
implementation. Some of the Electrl.
city Boards have reported that they
are implementing these suggestions, by
and large.

Guide lines for the rationing of the
available power in situations of ghor-
tage have been evolved and communi«
cated to the State Governments/State
Electricity Boards for implementation
with due regard to local circumstances
ani priorities.

Ooneern regarding atiack on Chief
Justice of India

*661 SHRI P. M. MEHTA.:
SHRI R. V. SWAMINATHAN:

Will the Minister o2 HOME AFFAIRS
be pleased to state:

() whether Unwn Government are
viewing with great roncern the recent
bid of assessination on the Chiet Jus-
tice of India;

(b) if so, whether it is a second

qqeasion of an attack on a high ranking

person since the assassination of the
lnte Rauilway Minister in Bihar;

(c) whether there is some

CHATITRA 26, 1897 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME

TARY ATTAIRS (SHRI OM mTAJ’
{a) and (b) Yes Sir.

(c) and (d) The investigations into
the cases in connection with
the Samastipur bomb explosion and the
throwing of hand-grenades at the Chiet
Justice of Indla are in progress, The
Government are awaiting the results of
investigations.

!

{e) The Government keep in touch
with the State Governments who are
primarily responsible for law and order
for maintaining necessary vigilance,

Annual Plan for KEarnataka for 1975-76

*662. SHRI B, V. NAIK: Will the
Minister of PLANNING be pleased to
state:

(a) ‘whether the annual plan of Kar-
nataka State for the year 1975-76 has
been approved ;

tb) if so, when; and

{c) what is the outlay by the Centre
and the State, respectively, theremn?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): (a) to (¢)
The Planing Commission has approved
an outlay of Rs. 139 crores, for the
Karnataka Annual Plan 1975476, This
Plan 18 to be flnanced from Central
assidtance bf Rs. 3548 crores and
State’s own resources of Rs. 108.54
creres Approval has been conveyed on
3rd April 1075.

Production in Neyvell Lignite Project
*663. SHRI P, VENKATASUB-

BAIAH: wmthemmmummr
be pleased to state:

(a)whethrcow.thwetahen
a decision to allot substantial amount
hﬂmwwtoboostup
its production ;

(b) the percentage of its production
relatad to its rated capacity;

{¢) the expected increase in the rated
eapacity and production after utilisation
of the gmount allotted; and

{d) whetber this project is Incuirring

un Joases and if so, the reasons
anmdn



the rated capacity was as below:

Unat Rated Produc- Percen
Capacity tion tage uti-
during lisation
1974-7 of
capacity

. 36-00 29-43 81,75

Lignite Mine
lakh tmum)

Power Station 3,025 2,021 66 81
(Miltion units)

Feértihzer Plant 1,52,000 37,840 24 90
(tonnes)

Leco plant

8,27,000 18,179  5-56
(tonnes)

{(b) if not, the ressons thereet?
THE MINISTER
oF armumm

¥
CIVIL SHPPLIW (BHRI A C.
GEORGE): (a) No Bir.

(b)mupai-eanmualmumdity
Henice in exercise of the powers under
sacuonao!l:heunen tial Commodities
Act, the Drugs (Prices Contrpl) Order
mqulmthatutallpﬂm should be dis-
played on the labels of containers of

ment, however, are consiudering propo-
sals for legislation in the interest of
consumer protection to ensure condi-
tions of packaging of commodities m
general, providing for mandatory indi-
cations regarding weights, price, date
of manufacture, etc. in appropriate
cases.

Memoranda submitted to the President
about chmrges against late Shri L. N.
Mishra

*665. SHR MADHU LIMAYE: Will
1heter MINISTER be pleased to
state:

(a) whether it is a fact that a memo-
randum signed by one Marxist and one
Socialist Member of Lok Ssbha in
regard to the charges against the late
Shri L. N. Mishra was submitted to
President Giri in 1973 ; .

(b) whether the aforementioned Socia-
list Member of Lok Sabba also sub-
mitted three additional memorahda to

the President dated 20th Mareh, 6th
Aprilandct.h.lum,lsumtham
against the same Minister ;

(c) if so, the details of these four
memoranda ;

(d) whether an inquiry was held Into
these charges ; and

{e) if so, the results of the mquiry ?

mmmors'wmm'rm

mew

‘AIRS m: OH mm“ﬁ
and (b) Yes, Bis.
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(c) The allegations related to
irregulprities committed by m
8hrl Mishra in the discharge of his
official duties.

(d)md(e)'l‘htcommma!thehte
Ebri L. N. Mishra on the allegations in
the first three communications were
mduuamination at the time of his
1ragic murder.

Lack of data as handicap in Planning

*366. SHRI Y. ESWARA REDDY:
‘Will the Minister of PLANNING be
pleased to state:

(a) whether lack of adequate data on
sorial aspects of life like education, un-
employment and population
have always proved a handicap in the
planning process ;

(b) if so. whether Government have
collected statistics in this regard ; and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDHYA CHARAN SHUKLA): (a) and
(b} Government are aware of the defl-
ciencies in tie available data pertaining
to the areas referred to and are there-
fore continuously tsking steps to im-
prove the adequacy, quality and timeli-
ness of the data needed for purposes
of planning in these sectors.

(c) A statement is lald on the Table
of the
Statement

The present state of availability of
data in different social aspects is as
follows:

1. EpucATioN:

The main sources of educational sta-
tistics can be broadly listed as follows:

() population census;

i) reports of the Ministry of Hdu-
cation and State Departments of
Education, of the Univer-
sity Granis , Ubiver.
'&“‘ research instifutions, etc.

) Al India eddeptionsl surveys.

CHAITRA 26, 1887 (SAKA)
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The major deficiencigs of the data
are the following:

(a) Time-lag.—Some of the major
blica

able time-lag as evident from the
following information:
Lau;t
available
for the

year

1. Education in India . 1967-68
2. Bducation in Universities in
India , . . . . 1966-67

3, Provisional Statisticson Educa-
tion in States, . . 1969-70

4, Progress of education of Sche.
duled Castes md Scheduled
Tribes, . . . 196869

%. University Development in
India : Basicfacts and ﬁxm‘cl 19707}

(b) Lack of date.—There are no
ensive data yet available
on non-formal education, ﬂow of
students, average daily
dance unrecognised mstltuﬁons.
private expenditure on educa-
tion, etc.

v

Various steps have been taken to
improve quality and timely availabi-
lity of data. The Ministry of Education
has evolved a new scheme for collec-
tion of educational statistics on com-
plete enumeration-cum-sample basis.
Perfodic theme-oriented studies are also

cularly those which have hmplications
for the formulation of educational devé-
lopment plans. An Advisory Committee
on educational statistics has been set
up for the purpose of improvement of
educational statistics.

2. UREMPLOYMENT:

The sources of information on un-
employment are (i) the decennial cen-
o Chim S
the
v e md the Nationgl Sample
Burvey (NSE).
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In India, the resl problem is of'

under-employment, Becausd of seasonal
fluctuations in the intensity of employ-
ment and Wtzl attaehmt to the
lakjour market of a sizeable proportion
of rural households, there has been
difficulty m arriving at s precise mea-
sure of unemployment at any given
point of time, But the problem has
been recelving attention and expert
committees have gone into this. As
recommended by the Committee of ex-

of NSS during 1987273 and the data
are being processed. It is expected to
up information which will enable
to form a view about the lines of
analysis, concepts and definitions to be
used for assessing meaningtully the
mmption. loyment/underemployment situa-

|

3. PoruraTsoR, HeaLTH & FaMvioy
PrLANNING

The decennial census gives sex-age
distribution of population cross-classi-
fied by regions and other relevant
damoamhlc factors, at intervals of ten

along with some particulars of
mimtinn The demographic sample
surveys, particularly the Sample Regis-
tration System (SRS) and the National
Sample Survey, give data on current
hirth and death rates as also on
migration.

While the available population statis-
tics are considered generally adequate
for planning purposes, there are some
gaps in health statistics. The informa-
tion regarding the large number of
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4. SoctAL Wrnrane!

m?rp':ﬁd%m avmlyng
ama}arlmmuw
the social welfare sector,

where reliable data mu’m

India basis on account of administra-
tive and operational difficulties, This
lacuna has been recognised and efforts
are being made to complle relevant
statistic information to the extent
poasible.

Decline in output of Coal

*667 SHRI M. RAM GOPAL
REDDY:

SHRIMATI PARVATHI KRI-
SHNAN:

Wil the Minister of ENERGY be
pleased to state:

(a) whether output of coking coal has
of late declined ; and

(b) if so. the reasons therefor ?

THE MINISTER OF ENERGY (SHRI
K C PANT) (a) No, Sir The output
during 1874-T5 was more than that
during 1873-74.

(b) Does not arise.

Allocation of Rail Wagons for trans-
port Coal to Kiln Sites

6278. SHRI N. E HORO: Wil ihe
Minister of ENERGY be pleased to
state;

(ay whether Government’s attention
has been drawn to a news-item in the
‘Financial ' dated the l4th
February, 1973 that the All India Bricks
Munufacturers’ Association has sought
intervention of the Centre (Energy and
Steel Ministry) to scrap the low prio-
rity accorded to the bricks and tile
mdustry in the allocation of rail wagons
for transporting coal to kiln sites and

(b) if so, the reaction of Government
tiereto ?
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ond Cement Industry are given highér
ty by the Railways in the move-
ment of coal in view of their relative
importance. However, irrespective of
thaprhriﬂeewta!nmlnimumnumbu
Jare already being allotted
gnu" and Tile industry by the
W

Cement Factory in J & K, Himachal
Pradeah, Haryana and Punjab

6279, PROF. NARAIN CHAND PARA-
BHAR: Wil the Minister of INDUS-
TRY AND CIVIL SUFPPLIES be pleased

CHAITRA 26, 1897 (§4K4)
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to state whether any proposal for set-
ing up cement factories in J. &K,
Himachal Pradesh, Haryana and Punjab
has since been sanctioned by Governs
acute shortage of
cement ?

THE MINISTER OF STATE IN THE
MINSTRY OF INDUSTRY AND CIVIL
SUPPLIES (SHRI B. P. MAURYA):
The following schemes have been ap~
proved for setting up additional capa-
city for the manufacture of cement in
the States of J. & K, Himachal Pra~
desh, Haryvana and Punjab:

Namn» of the party Location I&mﬁ;‘
1. J. & K. Minerals Ltd. . Basholi(J&K) 200
2, J. & K. Minerals Ltd. . . . » Khrew (J. & K.) - 1 04
3. H'machal Pradeih Mmeral& Industrial Dev. Samloti(H.P.) 2.00
Corpn. Ltd.
4. Q:mst Corporation of India Ltd. . Rajban (Paonts) (H.P.) . 2-00

5 Ta= Anociated Cement Companies Ltd.

6. J. K Syntheucs Ltd. ' . .

. Bhupendre (Haryana) (Ex- 300

pansion)
Ludhi i 126
dh mafhhﬁt‘:::da o.n(ll;un'l.b) 2

Control of Nationalised Textile Mills in
Tamil Nadu by State Government

8280. DR. H. P SHARMA: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

{a) whether Government of Tamil
Nadu are pressing their claim to secure
the management control of the nationa-
lised textile mills in theiwr State, and not
tc hand it over to the Corporation to
be set up under the recent Act of
Parllament by the National Textile Cor-

(b) it a0, the grounds adduced by
the State Government for retention of
thelr cobtrol over these mills; and

{¢) Government's declsion on the
1

MOI'STATEINTHI:
£x INDUSTRY

pationalised textile milis in Tlm!l Nadu
bave smce been transferred to
National Textile Corporation (Tamll
Nadu and Pondicherry) Limited, a sub-
sidiary of the National Textile Corpo-
ration Limited.

(b) and (c) Do not arise.

Shifting of Offices of Assisiant Salf
Commissiomer (0 Orissa

6281, SHRI SHYAM SUNDER MOHA-
PATRA: Will the Minister of INDUS-
TRY AND CIVIL SUPPLIES be pleas-
ed to state:

(a) whether Government propose 1o
shift the offices of Assigtant Salt Com~
nussioner to Orissa in accordance with
the demand of State Gavernment ; gad

(b) it not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF, INDUSTRY AND
CrvIL (SHRI P

B.
MAURYA): (a) and (b) In the year
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1872, the Government of Orissa had

Bult Commissjoner, Calcutta has to
attend to the manifold problems of
distribution of salt to the entire North
Eastern Region, including West Bengal,
from Calcutta Port, it was decided in
the interest of effective distribution of
salt in that Reglon not to shift the
Office of Assistant Salt Commissioner
from Calcutta. In the recent months,
the State Government have suggested
the creation of a separate post of Assis-
tont Salt Commissioner for Orissa
Government have neither found it
possible nor necessary to create a
separate post in the cwrrent financial
situation. The Staté Government have
been informed that the Assistant Salt.
Commissioner, Caleutta will attend to
the problems of Orissa as expeditiously
as possible.

Licences and Permission letters to
Cigarette Mangfacturing Companies

€282. SHRI NANUBHA] N. PATEL:
'Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) how many industrial licefices, no
objection letters, COB licences, permis-
sion Jetters etc. were approved to the
Cigarette manufacturing companies
with more than 268 per cent foreign
shareholding during the last three
Yyears ; and ‘ ,

{b) particulars of the companies, com-~
panywise?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) No industrial licences/,
permission letter elc. for the manufac-
ture of Cigarettes were approved to the
Cigareite Manufacturing Companies
bhaving more than 268 per cent foreign
share-holding during last three years.

(b) Doés riot arise,
Techmology Development Council for
Electronics

KflgiNNigPih Will the Minis
: e ter
of ELECTRONICS be pleased to state:

(a) whether the Technology Develop-
ment Council for consists af
81 members with 9 Committees of #
members each ; and

APRIL 16, 1975
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.+ (b) if 50, the functions of these Com-
mittees and the purpose for mammtain-
ing such Committess of large sizes?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, oF
ELECTRONICS AND M oF
SPACE, MEMBER OF G
AND MINISTER OF SCIENCE &
TECHNOLOGY (SHRIMATI INDIRA
GANDHI): (a) The Technology Deve-
iopment Couneil (TDC) set up by the
Electronics Commussion consists of 8
members. The Council has set up 6
Working Groups in the areas of Mate-
rals and Components, Consumer Elec-
tronics, Computers Controls and Indus-
trial Electronics, Radars and Navigation
Systems, Communications and Broad-
casting and Electro-mechanical Com-
ponents and Equipment. There are in
all 42 Members m all the Six Working
Groups. In addition there is a Chair-
man for each Group who is a member
of TDC, and a Secretary who 15 a
scientist from the Information Planning
and Analysis Group of the Electronics
Commission.

(b) The broad function of the Techno-
logy Development Council and its
Working Groups is to identify existing
gaps in the Technology indigenously
available and to help formulate mean-
gngful research projects in suitable
institutions which can be funded by the
Electronics Commission. It does this in
*he context of plans approved by the
Planning Commission for the develop-
ment of electronics in the country; the
estimated production of various cate-
gories of electronic items (materials,
components, equipment and systems) as
a function of time; plans for import
substitution; infrastructure that already
exists (institutions, scientists and their
interests and capabilities, equipment
etc.)—s0 that with minimum investment,
and where necessary through judicious
impért of know-how, the technology
needed for rapid seif-reliant growth is
made available, It also advises the Com-
mission in various other matters relating
to the preparation of Annual Plans for
Technology Development programmes
for development of technice] Man-
power etc. In view of the highly specia~
lised nature of the Electronics Industry
and rapid technological changes that
charcaterize I{ and the fact that it is
on their advice that fairly large itivest-
mierits are made In wmhg'm
ment, it is considered that size of
the Council and the Working Groups

L]
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-

i3 not mmgly large. Cmnp:i-;
&nd actlvities of the TDC has been
given in the Annual Report of the
Department of Hlectronics for 1973-74
(Section 10.3--10.7 and Appendix III).

g ey et of Wy a7t 2eftfeem
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Use of Language in Judgement of High
Courts

8285, SHRI S. D. SOMASUNDARAM :
Will the Minister of HOME AFFAIRS
be vleased to refer to the reply given
to Unstarred Question No. 1346 on the
20th November, 1974 regarding use of
English language in Supreme Court
and High Courts and state:

(a) the names of States where judg-
ments are delivered in the High Courts
in Hindi alone. Hindi and English both,
English alone and the respective State
official languages; and

(b) whether the Tamil Nadu Govern-
ment has approached Centre for using
{ts State language in the High Court for
which the Centre has not agreed and
if so, the reasons therefor? -

DEPARTMENT PERSONNEL AND
ADMINISTRA' REFORMS AND
EPARTMENT O PARLIAME‘N‘I'ARY

CHATITRA 26, 1897 (84K4)
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both Hindl and English in their judg-
ments, though most of the judgments,
at present, are being delivered in En-
glish only. The remaining High Courts
are delivering their judgments in
English slone.

(b) The Tamil Nadu Government has
not approached the Central Govern-
ment for obtaining the consent of the
President for authorising the use of the
State official language in its High Court.
The question of not agreeing to the
proposal of the 8tate Government,
inerefore, does not arise.

Utilisation of waste material .
6286. SHRI D. P. JADEJA: Will the

Minister of PLANNING be pleased to
state:

(a) whether the research and develop-
ment projects and follow up industria-
lisation suggested by the Draft Science
and Technology Plan for uﬁllsinz waste
material are implemented and

(b) sto,thetactsthareot'

MINISTER OF STATE IN THE
MINIS'I‘RY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b) Detalled project proposals have
been prepared in some of the specific
areas like the Gobar Gas Plans, Fly-
ash, Steel Slags. Algae, Miniral Waste,
etc. included in the Sector on “Utlliza-
tion and Recycling of Wasie” of the
Draft Science and Technology Plan
(Vols. I & II 1974-79) which was placed
on the Table of the House on 26th
March, 1974. In addition to these, the
following nine mnational coordinated
projects have been formulated for the
utilization of the waste materials in
top-priority areas:

Rice Husk,

Steel slags,

Mineral wastages,

Furfural from

wastes.

5. Utilization of cellulosic materlals
us a source of protein,

8. Composting of organic wastes
into manure.

7. Chemical processing of orgamc
waste into manure.

B. Agricultural wastes for board
making and production of indus-
trial chemicals, and

9. Utilisation of slaughter house
wastes/by-products.

e

agriculturad
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Various Minisiries, Agencies, institu-
tions, ete. are involved in these pro-
Jectsmdacumhbeingmiﬁmd!or
implementation thereof.

Coca Cola Export Cerporation

5287. SHRI BHALJIBHAI PARMAR
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

ta) the onginal equity of Coca Cola
Ixport Corporation and the year in
which it wasg formed ;

{b) whether any equity was brought
from abroad subsequently and if so,
fietaih thereof ; and

(c) the present paid-up capital of the
corporation and its composition, the
total reserves built up by this company
in the country at present; details of
imported raw materials utilised, the re-
mittances sent abroad, exports and
reserves built up and equity formed
during the last 3 years?

THE MNISTER OF INDUSTRY AND
CIVIL SUPPLIES (SHRI T. A. PAI):
(a) to (c) The Coca Cola Export Cor-
poration in India is a branch of the
American company, and the guestion
of thexr having any paid up or equily
capital in India does not arise. The
wcapital employed by the Indian Branch
of the Corporation is however esti-
mated at approximately Rs, 4.9 crores
as on 31-12-1873. The Rgures of im-
ports of raw materials, exports and
remittances by the Indian Branch dur-
ing the last three years are as under:

Imya~ts of Exports Remitta.
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of raw nces
materials (Rs. in
lakhs)
L1972, 15-43 184-88 13 68
1973 2452 241:15 100 66
1974 . 806 130-54 116 86

Belence & Technology Plan for West
Bengal

6288. DR. RANEN SEN: Will the
stmte of PLANNING be pleased to
ate:

(a) whether #nancial sssistance will
be made available by the National

Writhha Ansbers 48

[y

Cummitiee op Science and Technology
to West Bengsl for its Ra. 150 crores
Science and Technology Plan, and

(b) it so, the details thareof?

THE MINISTER OF STATE IN THE
Y OF PLARNING (SHRI

MINISTR

VIDYA CHARAN SHUKLA); (a) and
{b) The National Committee on Science
& Technology is an advisory body and
not a funding agency. The outlays for
Science Technology Plans prepared
by the State Governments would essen-
tially have to be met from the State
budgets. However, a number of pro-
blems identified in such plans are in
line with the programmes being under-
taken in the central sector and efforts
zre being made to avoid unnecessary
duplication and, wherever feasible, to
get such programmes implemented by
integrating them with the correspond-
ing central sector programmes.

Of the total outlay of Rs. 150 crores
envisaged in the Science and Techno-
logy Plan for West Bengal, an estimated
Rs. B0 crores pertain to ihstitutions
under the Central Government, located
in the state. Science and Teéchnology
programmes of such institutions are
covered under the Science and Techno-
logy Plan of the Central Sector. The
remaining outlay of Rs. 70 crores relate
to programmes in the State Sector,
Actual allocation of funds would
depend upon availability of resources.

Issue of Licence for Industrial Projects
in Assam, Nagnland, Manipur, Arana-
chal and Mizoram

§285. SHRI ROBIN KAKOTI: Will
the Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) the specific items of Indusirial pro-
jects in Assam, Meghalaya, Nagaland,
Manipur, Union Territories of Aruna-
¢hal and Mizoram for which licences
hive been issued by the Centre during
1972.78, 1973-74 and upto the end
December, 1974 ; and

a

{b) whether Covernment have
information that some of the
to some other

1d
tes and if so, the steps taken
olfen

T
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHRI B. P.
MAURYA): (a) 32 industrial licences
and 33 letters of intent were granted
for setting up industries in Assam,
Manipur, Meghalaya and Nagaland,
These relate to Metallurgical Industries,
Electrical Equipment, Transportation,
Chemicals (other than Fertilizers), Tex-
tlles, Paper & Pulp including paper
products, Food Processing Industries,
Cement & Gypsum Products and Timber
Products. No licence or letter of intent,
wus granted to Arrupachal and Mizo-
ram during this period.

(b) No, Sir.

wiatwat J figrlt & v oy ghrfeaw
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Grant of Pension to Freedom Fighters

6291. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of HOME
AFFAIRS be pleased to state:

{a) the pumber of persons who re-
ceived political pension from West Ben-
gal and North Eastern region States
up-to-date district-wise ;

(b) the number of applications at
present under consideration in this
regard ; and

(¢) the action taken on the applica—
tions with ‘false' certificate and names
of persons involved in such cases ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR! F. H. MOHSIN): (a) and (b)
The information is given in the state-
ment attached.

(c) The pension has been suspended
in the case of S/Shr1 Minaram Raj
Kanwar s/o late Dhaneswar Raf

Kanwar, Aruna Raj Kanwar s/o late
Jogeshwar Raj Kanwar and Someshwar
Borsh s/0 late Santi Ram Borah from
Assam who are alleged to have given
false information, Further necessary
action is being taken in consultation
with the State Government.
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Numbér of Number of
Name of the State Name of the Dustrict mﬂ Mw:e par% w::u
sanctiosed  pending for

. peation Wwany of

evidence
West Bengal Midnapore 2554 2200
Calcutta . 3788 1360
24-Parganas 2166 1223
Howrah 690 513
W. Dinajpur 112 247
Purulia 849 71
Nadia 530 634

Murshidabgd 215 122

Hooghly . 730 (73
Malda 103 54
gnoch Behar . . 83 72
Birbhum 182 137
Darjeeling 126 54
Jalpaigur: 229 201
Burdwan . 485 406
Bankura 337 283
Towal . 12394 8240
Assam*' . Cachar 2078 280
Sibasagar 511 611
Nowgong . 370 214

Darrang *. 49 15

Lakhimapur 38 73
Katarup . . 25 HH
Goalpma . . . 21 st
Gauhat: . 8 2
Dibrugach . 4 29
Total . 3104 1486
Tripura . » Tripura . . 615 890
Meghalaya . &8 26
Manipur . 9l 486
Migoram . . S 4

Nagaland . 3 9,
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Defective Approvals lssued by SIA

6202. BHRI K, 8, CHAVDA: Wil
the Minister of INDUSTRY AND CIVIL
BUPPLIES be pleased to state:

+ (a) whether approvals issued by the
Secretariat for Industrial Approvals are
mostly defective in the sense that in
the letter of intent some conditions are
omitted and some presented in vague
way and sometimes the articles applied
for are not fully reflected ; -

(b) number of cases in which sauch a
situation has arisen; name of the com-
pany and detalls of discrepancies

(c) the use of having approvals issued
through SIA. in a time-bound pro-
gramme when they have no meaning
t, the entrepreneur, as sometimes it
takes agbout six months to a year to
rectify the discrepancies; and

(d) whether Government have any
proposal under consideration to give
the work of issuing approvals to the
administrative Ministry to avoid dis-
crepancies and bring in efficiency in
turthe; production by new entrepre-
neurs

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL, SUPPLIES (SHR! B. P.
MURYA): (a) No, Sir.

(b) and (c) Do not arise,
(d) No, Sir.

Recording of Coca Cola with D.G.T.D.

#2683, SHR SOMCHAND SOLANKI:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(2) whether Coca Cola is recorded
with D.G.T.D., if so, the details thereot ;

(b) under what rules of the Industries
(Development gnd Regulation) Act it
wag recoprded ;

{t) how this terminology was coined,
under what rules of the I. (D. & R)
Act or the provisions or the notification
issued; and

{d) the subsequent benefits because
of being recortled with D.G.TD,?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.

-
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MAURAYA): (a) to (d) Manufacture
of concentrate has been held to be an
item not covered by the First Schedule
{o the Industries (Development & Re-
gulation) Act, 1051, Therefore M/s.
Coca Cola Export Corporation were
accorded permission in January, 1958
for manufacture of concentrate in Indla
on the following conditions:

(I) The plant and equipment would
be provided by the foreign com-

pany; and

(il) The quantum of production
would be such as to meet the
requirements of the existing 4
bottling plants in the country
and the import of other raw
materials required for the manu-
facture of the drinks at these
plad®® would be allowed having
regard to the forelgn exchange
position from time to time.

Subsequently in 1964, their proposal
to manufacture citrus/fruit beverage
base in their existing undertaking for
the manufacture of Coca Cola concen-
trates was approved by Government on
the understanding that :

(iy No foreign exchange will be
required by themn for import of
plant and equipment to manufac-
ture the beverage base, gnd

(ii) Forelgn exchange required for
import of any raw materials re-
quired for the manufacture of
beverage base will be met from
the export production entitlement
granted td them for export of
Coca Cola Concentrates.

An’ industrial unit carried on the lists
of DGTD Is subject to regulation of its
imports of plant and machinery, raw
material etc. It also reports its pro-

' duction periodically.

Sub-Plans for Development of Tribal
Areas in Btaies

6204. SHRI K. PRADHANI: Will the
M.i::ater of PLANNING be pleased to
state:

{a) whether Planning Commission’
has received sub-plans from all the-
Statessby now for the development of
tribal concentrated areas;

(b) if not, the steps taken to expedite
relense of funds for those backward
tribal areas;
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(c) whether there i3 any possibility
©f release of funds under these schemes
during the year 1975-76;

(d) to what extent for each State;
and

{e) the names of the projects to be
taken up during the year 1975-767

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): (a) and
(h) Yes, Sir. Sub-plans have been re-
ceived from all the States having areas
of tribal. concentration. These were
examined in the Planning Commission.
It was found that most of the sub-plans
required changes in the programmes as
they were not in accordance with the
guidelines sent earher by Planning
Commission. State Governihents are
;low engaged In finalising their sun-

ans.

(c) to (e) A total budget provision
of Rs, 20 crores has been made n
the year 1875-76 as special central
assistance for sub-plans against Rs. 5§
crores in the year 1974-75. Ad hoc
allocation of Rs. 13 crores has been
made for the Integrated Tribal Deve-
wopment Projects agreed to he started
in the year 1974-75 and the contmnuing
programmes of erstwhile Tribal Deve-
lopment Blocks. The final allocation
will be made after the firm proposais
have been received from the varfous
Stote Governments for their program-
mes for the year 1975-76.

Manufacture of T. V. seis by Television

and Electromics Associates Private

Limited, New Delhi without valid
Hoence

6295. SHRI ANANDI CHARAN DAS:
Will the Minister of ELECTRONICS be
pleased to state:

(a) whether Television and Electro-
nics Associates Private Limited, New
Delhi has been menufacturing television
sels under trade name of Galaxie with-
out any valid licence;

(b) whether tihe Company was
granted licence to establish manuface
hu'iusin'hnmln Uttar Pradesh
which was subsequently cancelled ; and

(¢} whether it is carrying on
trade ot Ghaxiabad without any per-
mission, it so, the steps bLeing taken
mgainat 1t?

APRIL 16, 1975
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THE PRIME MINIS MINISTER
OF ATOMIC mmgga’ MINISTER

& TECHNOLOGY (SHRIMATI INDIRA
GANDHY): (a) to (c¢) The information
is being collected and will be laid on
the table of the House,

Steps for non-reversion of allocations
for Tribal Sub-Plan

6296. SHRI GIRIDHAR GOMAM-
GO: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the steps taken or proposed to be
taken not to divert the money ear-
marked for the Tribal Sub-Plan;

(b) whether the unspent amount for
tiibal development 1s proposed to be
kept in reserve for the next plan; and

(t) 1t so, the directives Issued to the
States on this issue?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
SHRI F. H MOHSIN): (a) Once the
sul -plans agre finalised the Annual Plan
of the Sub-Plan areas in each State will
also be finalised very year. With the
linking of special central assistance io
the investments in the tribal areas from
the State Plan outlay it can be ensured
thdt the outlays meant for Sub-Plan
areas are invested there.

(b) and (c) It 1s too early 1o conreive
the possibility of any amount meant
for Tribal Development remaining un-
spent in the Fifth Plan period.

6207. SHRI ANNASAHEH GOT-
KHINDE: Wil the Minister of INFOR-
MATION AND BROADCASTING he
please to state:

(8) whether he bhas received a te-
presentation in the month of Docamm
1974, regarding registration
“Pratibimh” an of Bangli, Mﬂaﬂ-
ruhira State; gnd

(b) I o, the decision takep in the
mutter ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INPORMATION &
BROADCASTING (SHRI DHARAM
BIR-SINHA): (a) Yes, Bir.

(b) Registration Number RN 27751/73
has since beent allotted to the news-
paper.

Power Shortage in Calcntta

6298. SARDAR SWARAN SINGH
SOKHI: Will the Mimnister of ENERGY
be pleased to state:

(a) whether Calcutta is facing power
shortage; and

(b) 1f so, the reasons therefor; and

(c' the steps Government propose {c
take in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) to (c)
There ls no shortage of energy in Cal-
cutta but peak load restrictions have
heen imposed due to shortage of peak-
g capacity With the commissioning
of the Santaldib-Howrah transmission
J'ne and the 2nd unit at Santaldih as
well as stabilisation of the new gene-
rating units at Chandrapura in Damo-
dar Valley Corporation, the power
supply to Calcutta is expected to 1m~
prove in the near future,

Production Capacity of Heavy Machine

Buollding Plant, Ranchi and Heavy

Electrical Equipments Plant, Ranipur,
Hardwar

6299, SHRI VIRBHADRA SINGH:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

{a) the production capacity of Heavy
Machine Bullding Plant, Ranchi and
Heavy Rlectrical Equiprents Plant
Ranipur, Hardwar ;

(b) whether aforesaid plants are
working to their capacity; and

{¢) the production figures of these
let;mmhﬂtmmrsmﬁ
w

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIl, SUPPLIES (BRI A. C.

GRORGE)! (a) The installed capacity
ﬂ&cﬂwr.gmmmam
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Ranchi, according to the original De-
tailed Project Report (DPR) is 80,006
tonnes of mechanical equipment. Later
a structurals shop was added with a
capacity of 25,000 tonnes

The capacity of the Hardwar umt of

‘Bharat Heavy Electricals is ae
follows :

MW
Thermal 1turho 1400 (This  1mplies

sets production ot 7
nos of 200 MW,

$Cts. per annum})

(This  implies
produetion of §
to 10 Hyd: oscts
of capacitjes ber-

Hydro sets

ween 5 to 130

MW, perannum)

Electrieal rota- 450MW  (Machints ran-

ting Machines ﬁ? from0 1104
WV siges)

—

{b) No, Sir.

(¢} The following table indicates the
production of these two plants im
1972-73, 1973-74 and 1974-75:

1972-73 1973-74 1974-75

Heavy Machine MT MT MT
Building Plant
Ranch:
Mecharnical . 27877 315368 36791
Structyrals 8212 8473 4302

Bha'at Heavy Electricals Ltd , Hatdwat
Therma)
turbo setsf MW 200 700 1080
Hydro sets{MW) 30 91 190

Electnical rotating

Machines(MW) 23 90 115

Formulation of a plan for distribution
of essential commodities In Delhi

(50, ST BANATE
INDUSTRY AND CIVIL SUPPLIES be
pleased fo state:

a) whether Government have formu-«
la!toﬂ a plan for distribution of essen~
commodities



scheme and when It
politan cities and if so, when

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY & CIVIL
SUPPLIES (SHRI A. C. GEORGE):
{=) to (¢) The public distribution
system of essential commodities is
already in existence in Delhi and other
metropolitan cities. There are about 2.13
lakhs fair price shops in urban and
rural areas throughout the country In
Delhi the public distribution system
comprises about 2400 fair price shops
for distribution of wheat, rise and
sugar. Soft coke and kerosene o1l is
distributed through about 1473 and
1380 retail outlets respectively. Con-
trolled cloth is distributed through a
net work of four consumer cooperative
stores, about 75 primary stores and
about 30 retail shops of the mills min-
cluding retail outlets of the National
"Textile Corporation. Por sugumentation
and strengthening of the public distri-
bution system with reference to prio-
rity essential commodities, a detailed
fiudy is in progress for evolving a
model of a system. This model will be
evolved with reference to conditions in
Dellu and tried on an experimental
basis in three to four odther selected
centres in close cooperation with the
State Governments concerned.

Puorchase of Cars from M.P’s Quota

6301. SHRI BHOGENDRA JHA: Wil
the Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) how many Members of Parlia-
ment purchased cars from the BM.P.'s
quota during the period March, 1971 to
‘September, 1878 ;

(b) how many of them have been
running those cars as {axis; and

{¢) how many have sold them within
the barred time limit?

mmorsmmmmx

MINIBTRY INDUSTRY AND
CIvVIL (BHRI A C
GEORGE): (a) 489,

(b) Govt, heve no information.

() 17 M.P's were permitted
their ‘cars within the barred time limit,

16, 1975

to sell -
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Fixing of semfority of A8 Offocers
‘promoted from State Serviees

6302. SHRI ARJUN SETHI: WI the
PRIME MINISTER be pleased o state:

(a) whether the Bupreme Court in its
judgment on R, P. Khanna and Others
Versus 5. A. F'. Abbas and Others gives
directions to the State Governments to
fix senlority of thes Indian Administra-
tive Service officers, promoted from the
State Services or its equivalent ser-
vices prior to 1987, from the period of
their oMiciation in a senior post instead
of their names being included in the
Select List;

' (b) it so, whether the directoins have
been given effect to by the State Gov-
ernments ; and

(e) if not, the reasons therefor and
whether the Central Government have
given any advire to the State Govern-
ments in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL &
AGRICULTURAL REFORMS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): (a) to
{c) In its judgment dated 22nd Febru-
ary, 1972, in Civll Appeals Nos. 565/
1870 and 1470/1970 R. P. Khanna and
others Vs. 8. A F. Abbas and others,
the Bupreme Court held that the State
Government had the power to declare
retrospectively an ex-cadre post as
equivalent to a cadre post for the pur-
poses of senlority in the Indian Ad-
ministrative Sevice The Supreme
‘Court directed that the years of aliot-

8303, SHRI B, K. DASCHOWDHURY :
Will the Minister of ENERGY be pless-
ed to atate:

) whether the Governmmt gf West
l::nl mmwﬁmﬂ
mﬂumﬂuwm
182 cosl mines withla the
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(b) i so, to what extent the money
has been paid ; and

{¢) if not, the reapons therefor?
THE DEPUTY ummmm

ment, after the nationalisation of the
noen-cooking coal mines, and amount of
Rs. 5.5 crores became due from the
Coal Mings Authority Limited as
+ voyalty to the West Bengal Govern-
ment for the period from 31-1-1973 to
30-8-1974. Out of this, an amount of
Rs. 2.78 crores bad been pafd by the
Coal Mines Authority upto the end of
September, 1074, Jeaving a balance of
Rs. 2.72 crores. Information regarding
the payments made by the Coal Mines
Authority after September, 1874 is be-
ing vollected and will be laid on the
Table of the House.

Sapply of Siack Coal for Roofing In-
dustries in Morvi, Disirict Rajkot
\ (anant)
6304. SHRI VENEARIA -

SHRI ARVIN'D.M. PATEL:

Will the Minister of ENERGY be
pleased to state:

(a) the guantity of slack coal allotted
for Roofling Industries in Morvi, District
Rajkot, Gujarat for the year 1974-75,

(b) the total quantity supphed against
thely requirement ;
(¢} whether it is less than the re-
t, if so, by how much and
. what are the reasons therefor; and
(d) the steps Government propose to

take to supply coal as per their require-
ments ?

THE DEPUTY MINISTER IN THE
MINIBSTRY OF ENERGY (PROF.
AR PRABAD): (a) to (@)

The information is being collected and
will be laid on the Table of the House

Ao stw ¥ Qome siearpet wvdten
ot vt
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Wy g W aoere wr faere ad

1974~95 & quarey WY Creprre seamen
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et swverw o o R (ofr fewr
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o fr o @ WY 197475 &
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fr  of 1975-76 ¥ ¥Hm woe
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Release of CLA, Agenis arrested in
Calcutta

6306, SHRI R. 5. PANDEY: Will the

Minister of HOME AFFAIRS be pleased
to state:

(a) whether U.S. Administration has
urged our Government to either release
or bring on frial the two CIA agents
arr:sted in Caleutta In Aprfl, 1973;
an

(b) if so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b) The
American Embasay in New Delhi and
the U.S. Department of State had re-
quested the Government to expedite
the frial of Messrs Anthony Allen Flect-
cher and Richard@ Winn Harcos cur-
rently undergoing irial at Calcutta for
offences under the Official Secrets Act.
Government have no information to
indicate that they are C.LA. agenis
The progress of the case in court has
heen conveyed from time to time to
U.S. authorities after ascertaining the
positipn from the Government of West
Bengal.

fewmage At facfrd (v siter)
ot rarery ot & fveer s
6307. ¥t WM wromw ghin: Wy
st Wl oy aad Y g o4 fw
(%) wox sw & fepsrrarge A forcfardr
! Sar wwl, ¥ 1973-74 ® W
wlw 1074 ¥ fewrat 1974 IF W
fown et Breven war ; A
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(=) o woey wwii # @ wwy frwn
sRET o gy war & 7

el (o fagrarwame) : (¥)
fesmgz  qur fafifirl @t w1 W
e freafafen & —

(e =7 ¥)
1973~ 1874~
74 75
(wdw &
famat
74)

fasragqe . . 12.74 15.99
. . 24.06 28.59

(&) 1-1-75 ¥ €7 QW7 ¥ €74
wr e frafafes o

(a3 wre

i 7))

fesmage .. . 1.26
fadfry . . .« 0.57

Per capita Income In Bihar and
Madhya Pradesh

6308. KUMARI KAMLA KUMARI;
Will the Minister of PLANNING be
pleased to state:

(a) the annual per capits income at
current prices in 1973-74 in Bibar and
Madhya Pradesh ; and

(b) the per capita income per day in
those States ?

THE, MINISTER OF STATE IN THE
or (SHRI

(b) The provisional snnual per caplta
{ncome of Madhya Pradesh for the yesr

APFRIL 16, 1975
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1973-74 is estimated at Rs. 605.79 at
current prices. This gives a per capita
income of Rs. 181 per day, No esti-
mates for Bihar for the yesr 1973-T4
are avallable,

Charges of tax evasion and violation
of Forelgn Exchange against Mr, Jan
. Drobot

6309. BHRI JHARKHANDE RAI:
SHRI RAJDEO SINGH:
SHRI K. M. MADHUKAR:

Will the PRIME MINISTER be pleas-
ed to state:

(a) whether any ac bas been taken
against Mr. Jan Drobot, Vice-President
of the US Cartel of Westing-house who
was involved 1n cases of tax evaswon
and exchange violation to the tune of
Rs 40 lakhs;

(b) if so, the details thereof; and

{c) whether 1t is a fact that he has
already left the country?

THE MINISTRY OF STATE IN THE
MINISTRY OF HOME AFFAIRS,

TARY AFFAIRS (SHRI OM MEHTA).
(a) to (c) Eight show-cause notices
were lissued by the Directorate of
Enforcement for alleged contravention

Westinghouse Trading Co.
(Asia) Ltd., two to Shri Jan Drobot and
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wfaw} ¥ fag srrg-sqe At ad
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Concessiong to persons coming Irom
Abroad for seiting up Industries in
India

6311, SHR] P. G. MAVALANKAR:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

. (a) whether businessmen and traders
of Indian origin who volunteered for
Indian citizenship and/or who were
icompelled to leave their respective
countries of residence and occupation
to return to India for permanent settle-
ment are given any concessions and/or
.tadliﬁes for starting new industries in

(b) if so, full details thereof ;

(c) whether any persons of Indian
origin were compelled to leave Uganda
and settle-back in Indiz and whether
such persons came to reside in Gujarat;
and

(d) whether any help was given to
such persons and. if so, details thereto ?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A.
PAI): (a) and (b) Details of special
facilities for Indians returning from/
residing abrpad such as liberalised im-
port of machinen'r and raw materials

-@ q‘mmm%mﬁmﬁwwtﬁ
v £ e gromvl & fag gam ofeag mfr gy .
nmmmtmmmmﬂﬁm SERTEE '
*3 m#?w#WImﬁﬁﬂﬁlmwtmm

Wmﬁimmm

T
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for industrial units to be set up by
<‘hem are contained In paras 164 to
160 of the Import Trade Control Policy
April 1973—March 1876 (Vol. I).

(c) and (d) It is true that some per-
sons of Indian origin who were com-
pelled to leave Uganda have settled
down in varlous parts of the country.
However, precise details about the per-
sons who have settled in Gujarat are
not readily available. Government's
policy is to provide all possible facilities
within the frame-work of its over-all
policies to help them in taking up pro-
ductive occupations.

Licences issued to Philips Company
Limited

6312, SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of ELEC-
TRONICS be pleased to state:

(a) whether any licences had been
issued to Philips Company Limited for
their radio and electronics manufactur-
ing in 1971-72, 1972-73 and 1973-74,

(b) if so, whether any complaints
have been received against that com-
pany for improper use of that material ;
and

() if so, the action taken thereon?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF RELECTRONICS AND MINISTER
OF SPACE, MINISTER OF PLAN-
NING AND MINISTER OF SCIENCE
& TECHNOLOGY (SHRIMATI INDIRA
GANDHI): (a) A statement showing
the import licences granted to M/e.
Philips India Ltd. during the period
197172, 1972-7% and 1973-74 for the
manufacture of Radio Receivers and
the electronic equipment is laid on the
Table of the House [Placed in Library.
See No. LI-9445/75].
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() No complaints have been received
in this regard.

(c) Does not arise.

gwren vt fro ¥ v & Wl o
waforaf war wr ol W et
R
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FAT AL AT AT TATH Y P H4A 5 °

(%) 7 sFe gABA W frEw
& w1 § oot wore wefal aar awr Al
s faclg sgrmar 20 & ;

(2) afz g, a1 fiow w0 & ol af
19728 1973 ¥ I § w4 %Y feusdy
A fom fow w1 ¥ Poafiw wemoer €
¥ ; WX

(w) = s aficoms frd ?
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w e o g o ofe o e § — )
HUsT T AW fed #3 wgraampo
w afir

1972-73% 1973-74%
T e

1. g e ov, fawlt . 1,49,445 1,32,400

2. wrony efee oof oy, 7€ fesslt . 83,957 75,861

3. S AT AT 3w, gETETE . 12,434 12,546

4. SR ITIT HTIA, Aot 2,074 2,000

(1) gafr dws ¥ g @ (w) fra wrar ® ferdt foest 7
qqT & g4 F yreqg ¥ el ¥ afdw Fgle femmar ;W

AR F FIX FIAT IO i@ wwly w7

High Thrust Liguid Fuel Rockels

6317. SHRI VIJAY PAL SINGM:
Wili the Minister of SPACE be pleased
to stata:.

(a) whether India is developing High
Thrust Liquid Fuel Rockets; and

(b) if so, the details thereof?

‘THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE, MINISTER OF PLAN-
NING AND MINISTER OF SCIENCE
& TECHNOLOGY (SHRIMATI INDIRA
GANDHI): (a) and (b) A 600 Kg. thrust
liquid rocket has been successfully
flight tested. A 3000 Kg. thrust liquid
rocket has been developed and captive
tested. Development of higher thrust
Hquid rockets is being planned
Section VIII of the chapter of Space
Technology at page 18 of the Annual
Report for 1974-75 gives fuller detalls
an the subject.

et & sedw & fd wrohe et
wr firafe
6318. st were wurer iy : vy ey
ot surew Fadr gy o ¥ gar w6
fo:
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fogolt wr Pty floar oy
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v fewat w1 fafr w33 & fag
T FIH IST W ?

qwnT S gETON WA § I9H T
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foert & faal ¥ dafux arwed sk
QT &7 & FOWTC AFfa fed oy §0
T Fiwel & aETE, 197374 AT
1974~75 (AWYAT, 1974 7%) & I,
fwesit &7 gor frafe www: 5,58,14,685
¥4 ¥ W T 1,05,53,221 WL 9T
3,56,77,918 ¥R ¥ Y& T 60,69,508
HreTar

(7) ot T feew faww
fore, o soerQ dtr ¥ eqrfe fear oy
W WO (W wE wrehw et
¥ frgfe w) agrar 3w v
Treatment of ‘Kudubles’ of Karnataka

as a Scheduled Tribes

6319. SHRI P. R. SHENOY: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether ‘Kudubies’ are backward
people living in the hilly areas of
Southxmcnmm‘:to!xmauh.

(b) whether any study regarding the
economic condition of these people has
tesn conducted ; and

(¢) whether there Is any demand to
ireat these people as scheduled tribe?
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THE D MINISTER IN THR
MINISTRY O HOME AFTAIRS
(SHRI F. H. MOHSIN): (a) t6 (¢) The
Kudubles are a community of medicine
men in South Kanara District, who are
neither suffering from the stigma of
untouchability nor do they have & tmbal
characteristics and culture, There was
a demand to declare them as Scheduled
Tribes in relation to the State of Kar-
nataka. This was examined by the
Lokur Committee, who found that the
Kudubi community did not satisfy the
-criteria for inclusion in the list of
Scheduled Tribes.

Assessment of Power Situation in tbe
couniry
6320. SHRI RAGHUNANDAN LAL
BHATIA:
SHRI D. P. DESAI:
SHRI P. GANGADESB:

Will the Minister of ENERGY be
»leased to state:

(a) whether Government have made
1otest assessment of power situation 1n
various parts of the country;

(b) whether the outlook for the next
fe: months does not seem to be bright ;
an

(c) the steps proposed to be taken in
this regard ?

Statemmt
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THE DEPUTY MINISTER IN THE

SIDDHESHWAR PRASAD): (a) and
(b) A statement is attached.

(¢c) The following steps are being

taken to meet the power shortages:

(i) Maximising of generation from
existing thermal stations by way
of arranging adequabe spares,
arranging adequate quantity of
coa: of suitable quality, training
of O.&M. personnel, integrated
operation of power systems, ros-
tering and staggering of loads,
modernise maintenance procedure
and close monitoring of operation
and maintenance.

(li) Expediting the commissioning of
projects under construction by
way of arranging equipment and
essential scarce materials in time
and monitoring the progress of
construction.

(iil) Arranging relief from adjoining
States/Systems.

(iv) Introduction of a system of
rational distribution of available
energy on the basis of graded
priority and curbing the use of
electricity for ostentatious pur-
poses so that power so saved
could be diverted for productive
purposes.

(v) Reducing transmission and distri-
bution losses.

Anticipated Power position in April, 1975 and outlook during next few months.

All figures in GWhiday.

Region/State Require- Availability Surplus(+) Outlook for rext few months
ment Deficit(—)
I 2 3 4 5
Northern Region
. . 6-1 ~=)1:05 There has been some improve-
Haryana . . 7-20 5 (=) m;n e i o
Punjab . . . . 7-60 6-57 (—)1-03 of Bhatinda and Faridabad 5ta-

H'machal Pradesh . . 0-82 0-82

tions ?k‘nd the increased gene-
ration from Bhakra. Depending
upon the inflows into Bhakra
reservoir, ;1! may ‘be’ i'ii'::
to step up the generation
Mlufwthu which would
result in further improvement
in the supply position
inthese Btates.
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2

3

Jammu & Kashmir

Rajasthan . .
Uttar Pradesh . .

Delhi . . .

Chandigarh .

Easters Region
Bibar . . .

West Bengal . .

Dv.C. . . .
Orissa . . e

-

1-30

6-60
26-00

460
0.50

0.9 (—)0-36

660 ..
2141 (—)4-59

4-60 .

040 (—~)0-10

56 37

4924 (=)713

5-00
14-00

11-80
'6-40

5-00

1160 (—)2 40

11-80 s

The 5th unit of Chenani Hydio
Electric Station islikely to be
commissioned shortly and this
would p in reduting the
power shortage to some extent,

Three generating units of 60 MW
at Yamuna II and one a-
ting unit of 10 MW at Yamuns
IV have been recently com-
missioned One unit of 60 MW
18 ted to be commistioned
at nga shortly. Further
the third generating unit of
100 MW at Obra Thermal
Station 13 expected by May,
1975. Energy generation from
thege stationsr and addr'ticna
energy availablity from Badar-
purshould lead to improvement
1n power supply position during
the early part of 1975-76. In
addition, 1fthe monsoonin the
Rihan catchsent is normal,
there should be comniderable
improvement tn the power sup-
ply situation 1n the State.

There 1 shortagr of pealurg
capacity in West Bengal whieh
is_ being managed by a aystem
of peak load restrictions .The
position would improve with
the commissioning ot1) ¢ 2nd
unit of 120 MW capacity at
Santaldih Thermal Station
whichis expected shortly.

5-90 (—)0.50 The positfon has improved due

37.20

34.30 (—)2.90

to better generation at Talcher
thermal station and co‘nplwnn
of Balimela-Talcter line ¢na-
m transmission owik
to munh?
the State. ‘The position {slikely
to In:‘ruu further with the
onset '




7 Written Avsmers CHAITRA 26, 1897 (SAK4) Whitien Answers 78
1 2 3 4 5
Western Region

Gujarat . . . 2000 20-00 .

Madhya Pradesh . . 12.00 10-30 (=)1-70 No improvement of power
supply position is anticipated
in the next few months.

Maharashtra |, . 3350 27:20 (—)6-30 The position islikely toimprove
with the onset of monsoons .

Goa e e e . 0.65 0-45 (—)0:20 The power position in Goa wil'
improve  when the power
availability :n Karnataka im-
prove after the monsoons.

Torak 66:15 57-95 (—)8-20
Southern Region

Andhra Pradesh . . 13-67 10-39 (~)3:28 The power supply poviticn
would improve with improved
generation from thermal sta-
tions and increased hydro gene-
ration with the onser of mon-
soons.

Tamil Nadu . . . 26-20 16-15 (—)10-05

Karnataka . . 17.60 13:11 (—)4-49 Thepower supplv position
woufgoimprm with the onct
of monsoons.

Kerala . . . 6-70 6-70

ToraL . 64-17 46-36 (—)17-82
North-Eastern Region
1.70 1.50 (—)0-20 There is marginal shortage in
Assam and the position would
improve with the omser of
the monsoons.
ToraL (AL Inota) . 225.59 189-34¢ (—)36-25

Production of Electronic Calculators

8321, SHRI VAYALAR RAVI:

SHRI RAMACHANDRAN
KADANNAPPALLL:

Will the Minister of ELECTRONICS
be pleased to state:

(a) the total number of livences issued
for producing electronic calculators,
thelr total production capacity, the ac-
tual production in esch firm in compa-
rison witly theiy licensed capacity ;

(b) how many of them have been
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE, MINISTER OF PLANNING
AND MINISTER OF SCIENCE &
TECHNOLOGY (SHRIMATI INDIRA
GANDHI): (a) and (b) 15 parties have
been issued industrial licences for pro-
ducing Electronic Calculators. Informa-
tion relating to their licenced capacity.
production during 1973-74 and the ex-
purt obligations imposed on them are
included in statement I laid on the
Table of the House. [Placed in Library.
See No. LT-9446/75]. 8 parties to
whom letters of intent have been issued
are listed in Statement II laid on the
Table of the House. [Placed in Library.
See No. LT-0448/175).

(c) Both the Kerala State Electronics
Development Corporation and the West
Hengal Electronics Development Corpo-
ration were issued letters of intent on
11-10-74 for a capacity of 5,000 nos. with
an export obligation of 60%. National
Radio and Electronics Company Ltd.
was originally approved in 1871 for 500
nos. and was expanded by an additional
3,000 to a total of 3,500 nos. on 17-10-73
with an export obligation of 33 1/3%
on the expanded capacity i.e. 1000 nos.
to be exported. This was further ex-
panded on 18-2-1974 to 6,500 nos. with
an export obligation of 60% of the
enhanced capacity i.e. export of an
additional 1,800 nos. making a total
export obligation of 2,800 nos. In regard
to DCM Data Products, an industrial
lirence was issued in January, 1872 for
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State Electronlcs Develppment Corpo-
ration and West Electronics De-
velopment Corporation were approved.

Recruitment of Chemical Engineers in
M/s. Larsen and Toubro Co.

6322. SHRI SAT PAL KAPUR: Will
the Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

ta) whether M/s. Larsen and Toubro
Company, recently made a recruitment
of Chemical Graduate engineers with-
out notifying the vacancies to the Em~
ployment Exchanges in the country and
absorbed even the second class graduate
engineers ignoring the first class gra-
duate engineers ;

(b) if so, the regsons therefor; and

(c) whether Government propose to
impose a pre-condition for issuing vari-
ous types of licences to the Industrial
units to absorb a certain number of
unemployed engineers with a view to
eradicate nepotism and favouritism in
recruitment by the various industrial
units in private sector and to ease the
problem of unemployment among
engineers ?

THE MINISTER OF INDUSTRY AND
CIVIL SUPPLIES (SHRI T. A. PAI):
(a) and (b) Government have no infor-
mation about the recruitment referred
to in the Question. In terms of Section

ployers to fill their vacancies through
the Employment Exchanges. The Ex-
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Memorandum submitied by Mualims
of Allshabad

6323. SHRI NOORUL HUDA: Wil
the Minister of HOME AFFAIRS be
Pleased tov state:

{a) whether, as reported in the Press,
some prominent Muslims of Allahabad
(UP.) met the Prime Minister on 19th
March, 1975 at Allahabad and sub-
mitted a memorandum to her urging
her to solve some vital problems faced
by Muslims in the country;

(b) who were those prominent Mus-
lims and the grievances contained in
the memorandum ; and

{e) whether the Government propose
to ascertain the genuineness of the
frievances and devise ways and means
10 remove them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL &
ADMINISTRATIVE REFORMS AND

DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI OM MEHTA):
{a) Yes, Sir.

(b) The memorandum dated 18th
March, 18075 was addressed to the
Prime Minister by a number of Muslims
including Sarvashri Abdul Haleem,
A A, Zaldi and S. Mazhar Hussain
Naqvi. The memorandum referred to
the promotion of Urdu, representation
of Muslims in the public services and
protection of their life and property
during communal disturbances.

{c) Government have taken several
steps for the promotion of Urdu. It
hos been impressed upon all concerned
to provide facilities for imstruction in
Urdu at the primary and secondary

and offices and to provide for the issue
of important laws, rules and regulations
etc. in Urdu language in areas where
this language is prevalent.

With regard to the representation of

Muslims in services, it has been im-
upon the State Governments

and others that no prejudices should

i
!
;
!
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step up recruitment of members of
minority communities in the services
subject to the observance of the rele-
vant constitutional provisions,

In regard to communal disturbances,
Government exercise utmost vigilance
to prevent such disturbances and to
protect the life and property of all
citizens.

The measures taken for the mainten-
ance of communal harmony, implemen-
tation of safeguards to linguistic mino-

rities etc., are periodically reviewed in

the meetings of the Zonal Councils
attended by the Chief Ministers of the
States concerned.

Karnataka-Maharashira Boundary Dis.
pute

€324. PROF. MADHU DANDAVATE:
SHRI HARI SINGH:

Will the Minister of HOME AP-
FAIRS be pleased to state:

(a) whether his attention has been
drawn fo a news report appearing in
Maharashtra Times dated 24th March,
1975, indicating that the new solution
of the Karnataka-Maharashtra border
dispute that is envisaged by the Gov-
ernment concedes the city of Belgaum
to Karnataka ;

(b) if so, the facts thereof and whe-
ther such a decision regarding Belgaum
will mean total disrespect for the wishes
of the people of Belgaum democrati-
cally expressed through the success of
the Maharashtra Ekikaran Samiti’s
candidates in the successive Assembly
elections from Belgaum constituency
in 1857, 1962, 1967 and 1971 ; and

(c) it so, will the Government assure
not to overlook the wishes of the
people ?

(a)’rhecmrnmtoﬂ’ndhhmm
the relevant press report.

(b) and (¢) No decision has yet been
taken on the Karnstaka-Mgharashtra
border dispute.
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6326. WIgWW W WgEW : W
e st amfoe gf w=it ag ay @
¥ w0 fis wew mRw wer fiew gra
gurferr (1) g faew, swir (2) wrdely
frw, X (3) AR gAEEw Ao
fow, g (4) weamr fr, XA (5)
Ty frw, TgER W (6) =
wTe Exergw fae, Winw ¥ af 1072,
1973 WK 1974 % W ® wm@w
YT AU & AR AT T 4T A A
g sy AW ax feaR-fead qw
i gaqT oY ?

£ Y ST & frg o & e g
goR i e site wne gt s & T
() 7 ¥ @AM sEEE WK e (o aite fowd) : savaE STTETd
fasragadt ot & & oo &4 T arar o faqeorge §
fererem
(€0 wrer ¥)
as oY Fgro A o @l
£ 1 WA qEAY & g
qx "EAW
1 2 3 4 5
1. e wrern gy e, palte
1972 245.8 18.0 3.7 30.9
1973 367.3 25.1 4.5 38.9
1974 369.8 27.1 21.1 $3.3
2. weww free, YRite
1972 170. 38 32.62 3.28 17.87
1973 182, 84 32.26 2.85 19.00
1974 285,70 49.13 5.59 22.14
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1 2 3 4 5
3. #ra faew, Twior
1972 . . . 152,43  10.56 2.10  21.99
1973 . . . 193.94  12.09 2.86  24.54
1974 . . . 271.52 29,20 8.32  43.43

4. qogmyT o foew ogenge

1971—~72 . : . 190.34  13.20 3.69  13.66

1972—73 146.01  23.25 1.95  19.36

1973—74 235.43  18.18 3.79  24.11
5. Txdeht wiaw qua ewe firew, gatc

1972 : : . 165.35 2.83 1.21  38.89

1973 : . . 188.51 2. 44 1.08  34.13

1974 : . . 236.67 3.09 2.86  55.69
6. % Wraw dvweew frew, wiere

1972 . . 86.27 3 22 1.05  18.58

1973 . : 100.70 4.86 2.25  14.60

1974 . 177.30 2.74 1.47  24.23

Harijan boy beaten by a priest in
Dhatkot

6327. SHRI SHARAD YADAV: Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 1220 on the
26th February, 1975 regarding a Hari-
jan boy beaten by a Priest in Dhulkot
and state:

(a) whether any case has been flled
against the priest; and
(b) if so, the facts thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTNENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): (a)
and (b) A case under sections 302/835,

IP.C. and sections 3 and 7 of the Un-
touchability (Offences) Act was regis-
tered agamnst the priest and a charge-
sheet agamnst him was filed in court
where the case is now sub-judice. The
accused 1s in judicial custody.

Fraud i Subsidised Paper for Note
Books

6328. SHRI VASANT SATHE: WwWill
the Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to news report
appearing in March, 1975 under the
caption “Fraud in subsidised paper for
nate books” ;

(b) it so0, the reaciion of Government
to the observations made therein; and

{c) action taken in the romtter ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
UPPLIES (SHRI B. P.
MAURYA): (a) to (c) The news item
elleges that substantial portion of
paper allotted to the exercise book
manufacturers has been diverted to
the open market at an attractive pre-
mium. No complamnts of such diversion
haz been made to the Government.

Steps to improve Coal Movement from
Pitheads

6328. SHRI 8 N. SINGH DEO: win
ﬂ::uMlmster of ENERGY be pleased to
£

1a) whether the production of coal has
reached above the target level; and

(b) if s0, the steps taken to improve
¢oal movement from pitheads ?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
gg)mrsnwm PRASAD): (a) No,

(b) Concerted and co-ordinated efforts
are being made by the coal producing
companies and the Railways to match
wagon supplies with coal production
and during the recent months move-
ment of coal by rail has shown im-
provement,

Charges of ‘Fishy Deal’ regarding pur-
«hase of equipments for Anandpur
Sahib Power Project in Punjab

£330. SHRI B. 8. BHAURA -
SHRI C. K. CHANDRAFPAN:

Will the Minister of ENERGY be
P'eased to state:

(a) whether charges of ‘fishy deal’ in
the purchase of Rs. 110 lakh hydel
equipments for the proposed Rs. 20
crores Anandpur Sahib power project in
Punjab have come to the notice of
Government ;

(b) if s0, the reaction of Government
thereto ?
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Hydel Project without getting the prior
approval of the competent authority.
The State Government have further
intimated that the whole matter is
under the considerstion of a sub-Com-
mittee constituted for the purpose.

Indo-French Agreement in the fleld
of Liguid Fuel Rockets

6331 SHRI K. LAKKAPPA:
SHRI VAYALAR RAVI:

Will the Minister of SPACE be pleas-
ed to state:

(a) whether under the Indo-French
Project called “VIKAS” some Indian
Engineers have been deputed by the
Department of Space to France for
trammng in the fleld of Liquid Fuel
Rockets ;

(b) whether any agreement has been
signed wi:h‘dl'nnce in the fleld of fuel
H

(c) if so, the broad outlines thereof

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE, MINISTER OF PLANNING
AND MINISTER OF SCIENCE X
TECHNOLOGY (SHRIMATI INDIRA
GANDHI): (a) to (c) An agreement
has been signed with Societe Euro-
peenne de Propulsion (SEP) of France
to acquire know-how relating to Viking
Engines and their components and
of Pressure Transducers which are used
in the testing of liquid rocket engines
In return, the Government of India
has to fabricate and supply specified
numbers of Pressure Transducers.
Under the Agreemenf, several Indian
engineers and sdentists have been
deputed to France to receive training
and to assist in the acquisition of
know-how.

Grant of pension io participants of
Anti-India agitation in Tamil Nadu

6332 SHRI PRABODH CHANDRA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(l) whether Government’s attention

bmmnmmmnut'rm
Nadu Government to grant pensions to
shose who bad In anth
Hindi agitations in the Btate: snd

(b) if wo, Gie reaction of Central Gov
ernmeit theeon ?



MINISTRY OF
(SHRI . H. MOHSIN): (a) and (b) Yes,
Sir, As the pensions have been granted
from State funds, the propriety of such
grants has to be judged by the State
Legislature.

wygfen wriat afve wngfe o
it & forg Awrralt | stvewor

6333. Wt Wy wreTY : T [ETY Ay
qg TR W T w3 fe
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¥ Furalt ¥ apgfae anfeit o arpgfe
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W § gaerd Wt 9t @ g ?
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Arrest of Pak spies In Poonch-Rajourl
Sector of JE& K

6334. SHRI BIRENDER SINGH RAO:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether a number of Pakistani
spies have been arrested recently in the
Poonch-Rajouri sector in Jammu and
Kashmir ;

(b) whether weapons in huge quan-
tity have also been recovered from
them ; and

(c) the facts thereof and the steps
iaken by Government to smash such

Pakistani gangs operating in Jammu
and Kashmir ?

THE MINISTER OF HOME AFFAIRS
(SHRI K. BRAHMANANDA REDDY):
(a) to (c) According to the information
received from the Government of
Jammu and Kashmir, some persons sus-
pected to be agents of Pakistan have
been arrested in Poonch area recently
and some Incriminating material has
been recovered from them. The matter
is under investigation. However Gov-
ernment are exercising utmost vigi-
lance in this maftter.

Remote Semsing Technigue called
Sodar Developed by National Physical
Laboratory

6333. SHRI D. D. DESAI:
SHRI P. GANGADEB:

Will the Minister of PLANNING be
pleased to state:

(a) whether scientists of the National



91 Writien Answers

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
XE’DYA CHARAN SHUKLA): (a) Yes,

(b) and (c) Sodar technigue is essen-
tially used for studymng the thermal
and velocity conditions of the lower
atmosphere. A knowledge of these
parameters in real time, i.e. continuous
recording m space and time, helps in
communication, aviation and air pollu-
tion situations. The essential features
are inversion structures which deter-
mine the formation of ducts i the
jower atmosphere and wind shear
which affects the landing or take off
of air crafis at awrports. Both these
features can be easily mapped at any
place with the help of sodar. Commu-
nication and awviation situations are
rommon to both civil and defence use.
Farticularly, these situations become
more vital to defence at far off remote
plares where the lower atmosphere can
be studied for a useful application in
defence communication and awiation,
The present set up has a potential to
study the lower atmosphere upto a
height of 350 meters. The technigue can
be extended to make studies upto a
range of 1 km. of the lower atmosphere.

(d) Yes, Sir. The National Physical
Laboratory Award of Ment for 1975 of
Rs. 1000/- has been given to the team
of scientists responsible for setting up
the Sodar facility at National Physical
Laboratory.

Implementation of Recommendations
of Power Ministers Conference held in
July, 1974

6336. SHRI NITIRAJ SINGH CHAU-
DHARY Will the Minster of ENERGY
be pleased to refer to the reply given to
Unstarred Question No. 341 on the 19th
Pebruary, 1975 regarding implementa-
tion of recommendations of power Mini-
sters Conference held 1n July, 1974 and
state the broad outlines ot the follow
up action tsken so far and results
achieved therefrom and when the next
conference of Power Mimsters 1s being

called?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): As a re-
salt of the decisions teken in the Power
Ministers’ Conferemee held in July, 1974,
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the following steps have been taken to
maximise the generstion from the
existing thermal power stations:

(1) Procurement and stocking of
spares in adeguate quantity.

(2) Rationalisation of movement of
coal to the different power
stations through appropeiate lin-
kages of colheries to power
stations to ensure adequate sup-
plies of coal of consistent quality
to match the design requirements
nf the boilers.

(3) Close Monitoring of operation
and maintenance of thermal
stations.

(4) Training of Operation and Main-
tenance personnel.

(5) Expeditious construction of Inter-
State Transmission Lines of
adequate capacities to enable
integrated operation of the
power system.

(8) Rostering and staggering of londs
to the extent possible and neces-
sary in an effort to flatlen the
load curves and this enables the
thermal generation unus fo
operate at a uniformly high load
factor.

(7) A Standing Commitiee has been
set up with the representatives
from Central Electricity Autho-
rity, Departrnent of Coal, Bharat
Heavy Electricals Limited, In-
strumentation Ltd, Kota Electri-
city Board to keep a continuous
check on the performance of the
various units and to take prompt
corrective/remedial action as
necessary.

(8) Steps have been taken to moder-
nise the maintenance procedures,
and improve the management of
thermal power stations.

There has been an increage of about
129, in generation from the existing
thermal power stations during April,
1974 to March, 1975 as compared to the
corresponding period last year,

The next Copference of the FPower
Ministers is scheduled to be held on

3rd May, 1975. Vo
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‘Commomoration stamp in honour of
International Women's Xear

68337. SHRI INDRAJIT GUPTA:
Will the Minister of COMMUNICA-
“TTONS be pleased to state:

(a) whether Government have decided
to issue a special commemoration
stamp in 1975 in honour of “Inter-
national Women's Year” which is being
cobserved throughout the worid at the
call of the UNO; and

(b) if so, by when the stamp is ex-
pected to be issued?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) and (b) A postage
Stamp to commemorate “International
Women's Year" has already been issued
on 16-2-1975.

Increase in Student Unrest

6338. SHRI P. GANGADEB:

SHRI PURUSHOTTAM KA-
KODKAR:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether student unrest is on the
increase in wvarious parts of the
country ;

(b) if so, whether it is going to have
its impact on law and order situation ;

(c) whether Government have
thought of any measures in this con-
nection ; and

{d) if so, the broad features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL &
ADMINISTRATIVE REFORM AND
DEPARTMENT OF PARLIJIAMEN-
TARY AFFAIRS (SHRI OM MEHTA):
(a) to (d) According to information
available, agitations by students showed
an increase in certain paris of the
country in 1974. This had an impact in
some cases on the general law and
order situation. Bvery possible effort is
made by Government and educational
authorities to redress the genuine
grievances of students. Vigilance is also
maintained by law and order agencies.
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National Sector

6339. SHRI SHANKERRAO BSA-
VANT: Will the Minister of INDUS-
TRY AND CIVIL SUPPLIES be pleas-
ed to state:

(a) whether Government have now
derided to nurse a new sector known as
the national sector ;

(b) if so, its broad features; and

(c) names of concerns presently in-
cluded in this category and their capa-
cities ?

THE MINISTER OF INDUSTRY AND
CIVIL SUPPLIES (SHRI T. A. PAI):
(a) to (c) Government's policy regard-
ing public subscription in the public
sector undertakings is derived from the
Industrial Policy Resolution, 1956. In
appropriate cases, the Central and State
Governments have taken equity partici-
pation either directly or through their
curporations with private parties., Each
proposal for establishing a joint sector
unit will have to be judged and decided
on its merits in the light of Govern-
ment’s social and economic objectives.
In all the different kinds of joint sector
units, the Government will ensure for
itself an effective role in guiding poli-
ries, management and operations, the
actval pattern and mode being decided
as appropriate in each case.
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Continnation of Emergency

G341 SHRISAMAR GUHA Wil the
:E!m%ter of HOME AFFAIRS be pleased
. state:

(a) whether the attention of Govern-
ment has been drawn to the report of
& semnar held m Vigyan Bhawan on
15th and 16th March, 1975 on 1ssues
of justification of continuing Emergency
in the country;

(b) if so, the reaction of Government

reto;

(¢) whether Government reviewed the
Rtuation in the country to consider the

5—6 L8S/75

e of withdrawal of Emergency ;
and

(d) if so, the outcome of such
review ?

THE DEPUTY MINISTER IN THE'
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN) (a) Yes, Sir.

(b) to (d) In view of the continuing
threat to the security of India, the Gov-
ernment do not consider it advisable
to revoke the emergency at this stage.
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Grant of peasion to Freedom Fighters
from Jalgnon District

6342 SHRI Y § MAHAJAN Wil
the Minister of HOME AFFAIRS be
Pleased to state’

(a) the total number of applications
received from freedom fighters so far
from Jalgaon district of Maharashtra
for grant of pension,

(b) the number of applicants granted
pension so far, and

(c) the reasons for the delay m
deciding the remaming applicalions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI FF H MOHSIN) (a) 763

(b) 351

(c) The postion regarding the re-
maiming 412 cases 1s as under

366 cases have been rejected In 360
cases, the applicants were not found
eligible for pension under the Scheme
In 6 cases the applicants submitted the
apphications after 31-3-1874 1e, the
last date fixed for the receipt of appli-
<ot ons for grant of freedom fighters
pension

46 cases have been flled for non-
receipt of documentary evidence etc 1n
support of political suffering claimed by
the applicants in their applications The
State Government have been requested
10 expedite verification reports The
+oncerned individuals have also been
requested to seek the assistance of
State/District Level Commuittee 1n fur-
nishing the requisite information These
cases can be finalised only when the
State Governmenti's recommendations
or the evidence called for from the
freedom fighters in received

Cases referred to CB1 by Bihar Gov-
ernment

6343 SHRI M S PURTY Wil the
PRIME MINISTER be pleased to state

@) the number of cases referred to
CBI1 by the State of Bihar during
last two years, year-wise,

{b) the number of case: sent back to
the Bihar Pradesh Government with
CB1 reports , and

{¢) the number of cases returned by
CB1 without investigations ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFOHMS AND
DEPARTMENT OF PARLIAMEN.
TARY AFFAIRS (SHRI OM MEHTA)-
‘a) to (¢) The information asked for
is given below

Year
1973 1974
) 4 3
(b) NIL®* NIL
() 3 NIL

*Of the 4 cases referred to by the
State Government 1n 1973 3 cases were
returned without nvestigation In the
remaming one case after completion
of investigation hy CBI a4 charge-
sheet has been filed and the case 1s
under trial
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Increase in Coxrl Prices
6345 SHRIMATI ROZA DESH-
PANDE

SHRI INDRAJIT GUPTA-

Will the Minister of ENERGY be
pleased to state

(a) whether Coal Mines Authority
proposes to increase coal prices in view
of the recent raise in the wages of coal
mining labour ;
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Elb) if so, the main features thereof ;
an

(¢) on the basis of the proposed
h:gher coal prices, how much additional
burden will be placed on the railways,
the public sector steel plants and
domestic consumers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SHIDDHESHWAR PRASAD): (a) to (c)
The Inter-Ministerial Committee which
was constituted in January, 1975 to
consider the question of revision of
pit-head prices of different varieties of
roal keeping In view, the flnancial
implications of the increase in wages
of coal mines workers from 1-1-75, the
mcereused cost of inputs etc has since
submitted its interim report to the
Government. The report 1s, at present,
under examination.

et qrr Fwe srafawn & sma
e ®idz w wedt

6346. WY sivgew yuwTH : ;T TAw
e amfee gf wat o aaw & g
39 ¥

(%) war A fadeit s A iz
FORT et w wrafasar [ A gE
HTEY FoheraT faea s & ; AR

(&) afx g, & o sw o feady
tifr g€ ?

Ietm A amfoe gie waew & o
o (st aito dYo M) : (%) FTETA
Fedeft sger #Y e oY qawr ¥ srafawer
¥ aare gx @z A ¥ fag oW FreET
15 %, 1975 & A A ¢

(@) s a% 33 Qi smdew ST
§T & W sy fadet wEr o Qe # Y
1.77 W19 ¥9Q & qvAT §, 2000 AW
o o driz e ar §

CHAITRA 26, 1897 (SAK4)

Written Answirs 102

Computer Aided Telephome Exchange
in Delhi

6347, SHR] H. K. L. BHAGAT: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether a Computer aided Tele-
phone Exchange would be set up in
Delhi; and

(b) it so, when and the main features
?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKAR DAYAL
SHARMA): (a) and (b) Yes, Sir. The
first Computer controlled Electronic
Telephone Exchange will be set up for
rummercial irial at Rajouri Garden in
Delhi and is expected to be ready by
carly 1977. The main features of this
exchange are:

1. It will be controlled by an indige-
nously designed digital computer
optimised for handling of tele-
phone calls.

2. It will require less floor space
for accommodating the switching
equipment.

3. Electronic exchanges of this type
are expected to give considerable
advantages in quicker manufac-
ture, installation and reduced
maintenance effort.

4. Such exchanges provide greater
flexibility compared to the con-
ventional electro-mechanical ex-
changes used in the country. in
modifying as well as in provi-
slon of new services.

Management and produclicna of Re-
fractory in Burn and Company

£348. SHRI ROBIN SEN: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) whether Government have re-
ceived any memorandum from the
Refractory and Ceramic Workers’
Union, Raniganj, West Bengal ;

(b) if so, the reaction of Government
thereto ;

t¢) whether there has been any im-
provement in the management, opera-
tinn and production of the refractory
producing units of Burn and Company ;
and

(d) if not, the steps taken to improve
them ?



103 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C.
GEORGE)* (a) to (d) Govermeni have
1eceived cerlain representations from
the Refractory and Ceramic Workers'
Union, Ranigan), about the various pro-
blems being encountered by the wor-
kers. The management have been try-
fing to do their best {0 meet the
demands of ihe workers within the
Iimited resources that are available to
the Company Production in 1efractory
units has shown improvement through
better management The Management
18 engaged in developing a phased plan
of development of production and mar-
keting which will inveolve substantial
capital investment.
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Prescribed period of <tay of a Govern-
ment Servant at one Place

(350 SHRI AMBESH Wil the
PRIME MINISTER be pleased to state.

{a) whether 1t 15 the Government's
proehey that noe Goverument servant
should remain at one plare for more
than three 5y

&
{b) whether Government have 1.sued
any orders in this regard , and

() if so, a copy of the same may be
placed on ihe Table of the Honuse?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMIS AND
DEFARTMENT OF  PARLIAMEN-
TARY AFFAIRS (SHRI OM JMEHTA)
(+) and (b) No general policy to the
eflect that no Government! servant
should remain at one place for more
than three years has been laid down
and no general orders to this effect
have been issued However, transfer-
ahle cawegories of officers are trans-
ferred by Ministries/Departments in
the exigeneles of work and in some
Departments there 1s also a practice of
transferring certain categories of offi-
cers periodically

(¢) Does not arise

Annual Plan for Tripura for 197576

6352 SHRI TUNA ORAON: Wil the
Minister of PLANNING be pleased to
slate the main features of the Annual
Plan for Tripura for 1975-76 as approv-
ed by Planning Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): A State-
ment Indicating the approved outlay
for Tripurs's Annual Plan~1975-76
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along with its sectoral distribution is
laid on the Table of the House. {Placed
in Library. See No. LT-9448/75].

Fact Finding Study on the develop-

ment of Agricultural Marketing in

North Eastern Region by National

Agricultural Cooperative Marketing
Federation

6353. SHRI HARI KISHORE SINGH :
Wili the Minister of INDUSTRY &
C'1VIL SUPPLES be pleased to state:

(a) whether the National Agricultural
Cruperative Marketing Federation has
made any fact-finding study on the
cdevelopment of agriculturalgmarketing
in the North Eastern Regilon of the
country ;

thy { =0, the main features thereef,
and

r) the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A C.
GFORGE)* (a) to (¢) The National
Agnicultural Cooperative Marketing
Tederation has not condurted any fact
firdmg study on the development of
igricultural marketing v the North-
Eu~tern region However, i has under
or sideration, a propwal for expanding
e activi‘tes 1n the North-Eastern re-
gion of the countiv The Feder tun .
2lio examining the possibility of set-
tmeg up a frut procesuing vnit in this
1egion.

Indo-Sri Lanka Agreement for Ex
change of Scientific and Technical
Information

t154 SHRI § A. MURUGANAN-
THAM, Will the Minister of PTLAN-
NING- be pleased to state®

‘a) whether India and Sn1 Lanka have
t.gned a pact fo provide for an ex-
vhange of technicyl and scientific infor-
mation between the two countries ; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA)- (a) Yes,
an Agreement between India and Sri
lanka in the field of Science and
Technology was signed on 28th Febru-
ary 1875,
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(b) The Agreement provides for
exchange of technical documentation
and information, arrangement of bila-
teral scientific and technical seminars
on problems of mutual interest ex-
change of scientists, technologists and
undertaking of joint research pro-
gramme in specific field and joint
introduction of various technological
prucesses in industry, agriculture and
other fields.

Delay in realising subsidy by entre-
preneurs
6355 SHRI JAGANNATHRAO
4JOSHI- Will the Mimister of INDUS-
TRY AND CIVIL SUFPPLIES be p'eas-
ed to state:

{a) whether entrepreneurs who have
<tarted industriez in the selected back-
ward ristricts have to face consider-
ab'e difficultics on account of delay in
rerhising the subsidy admissible under
the central scheme; and

{b) 1f so, the steps being taken hy
the Central Government to streamline
the procedure ?

THE MINISTER OF STATE IN THE
AINISTRY OF INDUSTRY AND
CIVILL SUPPLIES (SHRI A P
SHARMA)Y- (a) and (b) Subsidy ad-
miscihle under the Scheme is paid to
1he entrepreneurs hy the State Gevern-
ment/Umon Territory Administration
concerned and amount paid by the
State  Government ‘Union  Ten.ory
Adnmipistration is reimbursed to them
by the Central Govienment.

All steps arc bemng taken to see that
disbursement of subsidy to enircpre-
neuy 1= made as soun ps possible

Britannia Biscuit Co.

6156 SHRI SHASHI BHUSHAN:
Will the Minicter of INDUSTRY AND
V1l SUPPLIES be pleased to state”

(2) whether Government think that
Bijanma Biwuit Co  despite their
fureign majority sharcholding is i the
indigenous sector ;

() 1f not. the figures of production
and capacity ol each of the units of
th~ indigenduz sector of the Biscult
industry registered with the DGT.D.;

{ whether most nf the units in the
inchgenous sector of the biscuit industry
are producing below their licensed
capacity ; and

(d) the justification for continuing
to permit Britannia Biscuit Co. to
maonufacture more than their licensed
capacity for the last six years?
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THE MINISTER OF INDUSTRY AND
CIVIL SUPPLIES (SHRI T. A. PAD:
(a) M/s. Britannia Biscuit Co. are regis-
tered as a company in India under the
Companies Act, 19586.

(b) The requisite information is
given in the Statement laid on the
Table of the House. [Placed m Library.
See No. LT-9449/75].

(c) Yes, Sir.

(d) The question of taking action
agemnst the Company for producing
biscuits at their Madras Unit m excess
of the licensed capacity i1s under con-
sideration

Decentralisation of Licensing Pewer

0357 SHRI S R DAMANI Wil the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state®

(a) whether Government have consi-
dered the question of decentralization
uf lLicensing powers and delegation of
authority io State Governments;

(b) if so, the facts thereof and the
teasons for such decision; and

{c) the manner in which it differs
from the demand made by the Tamil
Nadu Government in this connection ?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A.
PAI)' (a) The suggestions for some
amsunt of derentralization have been
made.

{b) and (c) No decision has been
taken so far.

Allocations for Geperation of Power
In Kerala in Fifth Plan

6358. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
ENERGY be pleased to state:

(a) the estimated demand of Kerala
Government for generation of Power in
Fitth Plan;

(b) the allocation made by the Plan-
ning Commission for the purpose ; and

(c) the allocations made during the
current year 7
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SIDDHESHWAR PRASAD): (a) The
estimated demand of the Kerala Gov-
ernment for funds for generation of
power in the Fifth Plan is Rs. 70.05
crores.

(b) The Fifth Five Year Plan is
presently in the draft stage and no
final decision has yet been taken on
sectoral allocations.

(c) The allocation for the current
financial year 1s under filnalisation by
the Planning Commission.

Supply of Power to Punjab {from
Rajasthan Atomic Power Plant

€359 SHRI MOHINDER SINGH
GILL Wil the Mimmister of ENERGY
be pleased to state

(a) whether the State of Punjab 1s
temg deprived of its share of power
fiom the Rajasthan Atomic Power
Plant as a result of Rajasthan’s deci-
sion not to share its power with 1ts
neighbours ; and

(b) if so, the reasons for the same
and the measures taken to see that
agriculture and industry in Punjab do
not suffer due to this attitude of the
Ravasthan Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD). (a) and
{h) After considering the power availa-
thity and requirements in Rajasthan,
Punjab and Haryana and taking into
account the views expressed by the
Government of Rajasthan on this sub-
ject, the Government of India allocated
some power from the Rajasthan Atomic
Power Plant to Punjab and Haryana.
The quantity allocated is subject to
review from time to time The techni-
cal and the administrative arrange-
ments necessary for the flow of power
in accordance with this decision are m
the process of implementation,

Economic Development of Stkkim

6380. SHRI R. N BARMAN: Wil
the Minister of PLANNING be pleased
to state:

(a) the allocations made for the eco-
nomic development of Sikkim during
1975-76 ;
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(b) whether the Sikkim Government
have sought any assistance under the
provisions of new agreement for closer
economic and political collaboration
between the two countries ; and

(¢) if so, the reaction of Central
Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): (a) The
Annual Plan of Sikkim for 1975-76 1s
et to be finalised. Preliminary dis-
cussions have already been held from
11th to 15th March, 1975.

(b) and (c) As provided for in the
Government of Sikkim Act, 1974 as
alsn in a Resolution passed by the
Sikkim Assembly on 20th June, 1974,
Gnvernment of Sikkim have requested
for economic assistance of different
types in various communications. Gov-
ernment of India have heen sympa-
thetic to all assistance, within their
means, for speeding up economic and
sorial development of Sikkun and pro-
mcting the welfare of the Sikkimese
people.

AEETE AT T Y, IO

6361. WY HfwTC YT ATT Ty
o s wmfee gqfe wdr ag @ A
a7 %6 fr

(%) w1 aww &7 fawr agwd
HTHT T WY JGWT T FTTCAT A BT
AL LA

(=) afx gt 2t Saat =7 FAT R § ?
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Telephone Exchanges in
variouscities

Cross-bar

£362. SHRI BHAGIRATH BHAN-
WAR: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the names of cities and telephone
exchanges in the cities with cross-bar
system of Bell Telephone of Belgium ;
and

(b) the dates when the different ex-
changes started functioning and year-
wise loss till January 31, 19757

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) and (b) The cities and
exchanges having cross-bar exchanges
of B.T.M. manufacture and the dates
of commissioning are as follows:

Madras Mambalam 5000 lines 4-2-67
Trunk Automatic Exchange 1000 lines 29-12-67
Bombay City 10000 lines 11-1-67
Kalbadevi 10000 lines 11-1-67
Fort 10000 Vines 14-8-68
Trunk Automatic Exchange 2500 lines 29-5-69
Delhi .+ Karolbagh 7000 lines  23-2-68
Jortagh 6000 lines  24-3-€8
Trunk Automatic Exchange 2000 lines 19.4.69
Kanpur . . . Trunk Automatic Exchange 1000 lines 7-2.70

Profiis]Lost accounts for individual exchange: sre not maintained.
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Manufacture of Cross-Bar Eguipment

€363 SHRI SURENDRA MOHANTY:
Will the Minister of COMMUNICA-
TIONE be pleased to state-

(a) whether during or after 1973 the
Secretary, Department of Communica-
tions, again recommended for the
manufacture of ITT/BTM Common
Control cross-bar system equipment,
«nd for the upgradation of which a
task force has been set up,

(b) if so, the names and designation
of officers who are/were 1n the task
force ,

(¢) whether the tack force has =ub-
mitted the report, and

(d) 1 so, the main features of the
report ?

THE MINISTER OF COMMUNICA-
TIONS (DR SHANKAR DAYAL
SHARMA) (a) and (b) While examin-
Ing the question as to which switching
system should be produced in the new
Telephone Switching Factory at Rae
Bareli the Secretary Ministry of Com-
munications during 1973 amongst
weveral proposals hnd sugge+ted under-
taking of various additional measures
for further modifymng and mproving
the upgraded cross bar system 10 make
1t suitable for Indian condition, ard if
found satisfactory, to adopt the stan-
dardised Indian version for manufac-
tuie at Rae Bareli as this would have
several advantages from the manufac-
tring and operation | points of view

For upgrading the quality and for
indianmising the design of this cross-bar
system a Task Forre has been st up
by the Government comprising the
following

1 Shri P K Roy Choudhury
Additional Director

Telecommunication
Centre,

P &T Board, New Delh1

2 SHRI P 8 Endlaw,
Deputy Director,
Telecommunlcation
Centre,

P &T Board New Delhi

Reseu h

Research
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3 SHRI B R. Nair,
Deputy Director,

Telecomnmunication Ressarch
Centre,

P &T Board, New Delhi.
4 Shr1 R Rangarajan,
Deputy Director,

Telecommunication
Centre,

P & T Board, New Delhi
5 8Shr1 R P Subramanian,
Chief Engineer,
Indian Crossbar Project,
Indian Telephone Industries Ltd,
Bangalore
1) No Sir

(d) Does not arise

Research

Delay in payment of scholarship to
students belonging to SC. and ST.

t3h¢ SHRI SAT PAL KAPUR Will
the Mumster of HOME AFFAIRS be
P Lased to state

ta} whether here is acute shortaoge
of «taff in the Office of Director of
Educat on (St holarships) Delh: with the
result that students helonging to SC
nd ST do nit get their scholarchips
in {ine ewvery veir

(h) what «tcp~ ninve been taken to
cucure that the scholarships are paid
to the students in time, and

(1) by whoi date all the scholarship
tutes would be decided this year ?

THE DEPUTY MINISTER IN THE
MMINISTRY OF HOME  AFFAIRS
SHRI F H MOHSIN) (4) Yes, there
1s 1 shortage of staff in the Scholar-
ship Branch of the Directorate of Edu-
cation Delhi The Asststant Director
(Reforms) had carried out a study of
the work load and staff position in this
trmrh and recommended the posting
of two addltional UDCs These posts
could not be filled due to reasons of
economy There has not been any dis-
loration of work and all ehgible stu-
dents were given scholarships in time
every year

(b) The staff was deputed to put in

extra work to finalise the cases n
fame.
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(c) All eligible cases of 1074-75 have
been processed and scholarships sanc-
tioned to them within the close of the
financial year. Left over eligible cases
of the previous year have also been
processed and will be paid out of ecyr-
rent year's budget. /

Scholarship to students belonging to
8.C. and 8.T.

73685. SHRI SAT PAL KAPUR: Wil
the Minister of HOME AFFAIRS bhe
pleased to state:

(a) the brief accuunt of the applica-
*ions received by the Director of Edu-
tion, Delhi (Scholarships) for the grant
of scholarships to the students belong-
mg to SC. and ST from (1) Miranda
Ccllege: ) Indraprastha College; and
(iiz) Daulat Ram Culege during th's
year ; '

{b) the number nf applications whirh
hive not been decided so far ; and

tc} the reasons for the deluy and by
what time all the rases are likely tc
be disposed of ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SHRT F 1 MOIISINY: (a) The totq
number of appilcations rercived during
the wvear 1974-75 from the three ol
ieges arc as under:

(1) Miranda College 10
{11) Indraprastha College 24
tni) Daulat Ram College 23

(Y Number of appheations not
deeided are as under:

(i) Miranda College 2
(1i) Indraprastha College 4
(iii} Daulat Ram College nil

(¢} The main reasons for delay in
taking final decisions in these cases
are:

(i) the students are unwilling lo
indicate the income of their
parents for grant of scholarships ;

(ii) in one case the father is a tax
payer but is not ready to produce
income certificate from the tax
authorities ;

CHAITRA 26, 1897 (SAKA)
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(iii) in the cases of renewal of scholar-
ships for those who were in
receipt from earlier year, com-
plete information was not given
in the prescribed forms. They
were specifically requested to sup-
ply the information by a fixed
date but they have not come
forward. In view of the above,
such applications could not be
considered favourably.

Increase in Pay Limits for Grant of
Scholarship to students belonging to
SC. and S.T.

€366. SHRI SAT PAL KAPUR: Will
the Minuster of HOME AFFAIRS be
pleased to state:

ta) the last date for rececipt of upp'i-
calions prescribed by the Director of
Education YScholarships) for the grant
of scholarships to students of degree
rourses belnnging to Scheduled Castes
and Scheduled Tribes in Delhi;

(b) the date of the issue of orders
f:r the increase in pay limits upto Rs
750 per month for the grant of scholar-
«hips; whether these orders for increas-
i:g the pay limit upto Rs 750 pm were
issued after the expiry of the date for
the reccipt of applications ;

1) if so. whether fresh appliations
were nvited from students who would
have berome entitled to the grant of
stholarships .s a result of increase n
pay limits ., and

1d) if so0, what was the next last date
tixed for the reccipt of applications and
if nof. the reasons therefor?

THE DEPUTY MINISTER IN THE
VMINISTRY OF HOME AFFAIRS
{(SHRI F. H. MOHSIN) (a) Thec last
daie for receipt of application from
Scheduled Caste students in ‘he pres-
erbed form was was 31-5-T4 which was
extended upto 15-8-7T4

(h) The orders for increase in the
income limits were 1ssued by the Minis-
try of Home Aflairs on 17-9-74; yes.
they were issued after the expiry of
the last date.

(¢) Consequent upon the revision of
income limit, fresh application farms
were invited from eligible students up-
to 15-11-74 by inserting an advertise-
ment in English. Hindi and Urdu dai-
lies published from Delhi/New Delht.

(dy Last date fixed for receipt of
applications was 15-11-74.
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(w) afegt, oY 37 wx aw Swrfar
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Shoriage of staff in Fostal Divisions in
e

6370. PROF. NARAIN CHAND PARA-~
SHAR: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether there is a shortage of
siaff in the Postal Division of Himachal
Pradesh ;

(b) if so, the steps taken by Govern-
ment to provide the reguisite staff in
the hilly State ;

(¢) whether any demand has been
made by heads of Postal Division for
the increasing of staff and the nature
thereof for each division; and

(d) if so. the likely date by which
the demand would be fulfilled ?

THE MINISTER OF COMMUNICA-
TIONS (DR SHANKAR DAYAL
SHARMA): (a) to (d) There 15 no
reneral shortage of staff in the Postal
Divisions of Himachal Pradesh. Five
time-srale clerks have been allotied to
Solan Postal Division against the vacant
posts and they will be joining shortly
after training

D.H.P.C.S. Cadre

6371. PROF NARAIN CHAND PARA-
SHAR: Will the Mtinister of HOME
AFFAIRS be pleased to state:

(a) whether a D.H.P.C.S. Cadre had
been set up and was in existence at
the time of formation of Himachal
Pradesh ;

(b) it so. the number of E.A.Cs. who
were officiating at the time of the for-
mation of Himachal Pradesh ;

(¢) the number of E.A.Cs. when the
first appointments were made by the
Government of India in this cadre;

(d) whether all the officiating E.A.Cs.
officiating at the time of the formation
of the Joint Civil Service were absorb-
ed into the new service ; and

(e) if not, the names of those left
out of the Joint Civil Service and the
reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) Himachal
Pradesh was formed on 15th April, 1048
while the Delhi and Himachal Pradesh
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Civil Service Cadre was constituted on
15tk March, 1961.

(b) Does not arise.

(c) and (d) At the time of forma-
tion of the D.HP.C.S. Cadre in 1861,
40 officers were working as Extra As-
sistant Commissioner. Besides, 2 more
oificers were working as E.ACs. on
ad hoc basis. Excepting these two
nfficers, the remaining 40 officers were
ronsidered for appointment to the
Cadre at its initial constitution by a
Selection Committee constituted under
the DHPCS Rules, 1961. 26 of them
recommended by the Selection Com-
mittee were appoiwnted to the Cadre.
Prior to this 2 officers were appointed
{o the Joint IAS Cadre of Delhi and
Himachal Pradesh while another 3
afficers retired.

(e) The following officers were not
approved by the Selection Committee
and were therefore not appointed to the
Delhi and Himachal Pradesh Civil Ser-
vice Cadre:

1 Shri Hari Ram
Shri Sher Singh

. Shri C. P. Mehta ,
. Shri Surendra Pal
Shri Chatter Singh
Shri Rattan Singh
Shri Schan Lal

8. Shri Jit Ram

9. Shri S. R. Sharma

The following two officers were not
considered because they were working
as E.A.C. on ad-hoc basis only and were
thus not eligible:

1. Shri Ramesh Kumar
2. Shri R. C. Sharma

Amendment to Press Registration Act

6372. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether it is proposed to amend
the Press Registration Act;

(b) it so, the nature of amendments
proposed ; and

{¢) the likely date by which the
changes would be affected ?

-

NP e e oo
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) to-(c) A proposal to
amend the Act is under examination.

Increasing Postal and Tele-communi-
cation Revenue

6373. PROF. NARAIN CHAND
PARASHAR Will the Mimuster of
COMMUNICATIONS be pleased 1o
state:

(a) whether 1t is proposed to intro-
duce any new measures for increasing
the revenue on the Postal and Tele-
commumecation side ; and

{b) if so, the nature of the steps
which have been decided upon and the
likely date by which they would re
taken 7

THE MINISTER OF COMMUNICA-
TIONS (DR SHANKER DAYAL
SHARMA)- (a) No, Sir.

{h} Does not arice.

Filling Technological Gaps in Heavy
Engineering and Mining Machinery
from USSR

€374 SHRI D P JADETA Wil the
Almmister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) whether the Indian Government
have sought the help of USSR for
f.ling technologiral gaps 1n heavy eng-
neering and mimng machinery , and

(by 1f so, the facts thercof and for
which project the help 15 beng
sought ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A C
GEORGE): (a) and (b) The Heawy
Mauchine Building Plant of HE.C and
M.A.M.C have been set up with Soviet
assistance Though these units have
developed the skills and technical
know-how to a great extent, constant
dialogue is mamntained with the Russlan
cnllaborators for keeping in touch with
the new technological developments and
ubtaining prototypes, drawings and
designs and experis for development of
new items in their production profiles.
A {uller utilisation of the Plants set up
with Soviet Assistance by securing ex-
port of items that can be produced at
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these plants to meet requirements of
third Countries with whom Soviet
Union might secure contracts is another
area mm which Soviet Cooperation is
being pursued.
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Usefulness of Coca Cola Concentrate

6376. SHRI BHALJIBHAI PARMAR:
Will the Minister of of INDUSTRY
..ND CIVIL SUPPLIES be pleased to
state:

fa) when the composition of Coca
Cola concentrate is not known to Gov-
ernment, what basis was adopted to
decide its usefulness to the public; and

(b) how the public Interest is measur-
ed for listing the industry in the First
Echedule to the Industries (Develop-
ment and Regulation) Act, 1051 7
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THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A.
PAI): (a) Coca Cola concentrate hss
been held to be an item not falling
within the purview of the First Sche-
dule to the Industries (Development &
Regulation) Act, 1851, irrespective of
its composition.

(b) Industries included in the First
Schedule to the Industries (Develop-
ment & Regulation) Act, 1951 are those,
the control of which by the Union is
declared by Parliament by law to be
expedient in the public interest.

Composition of Coca Cola Concentrate

6377. SHRI BHALJIBHAlI PAR-
MAR: Will the Min:ster of INDUSTRY
AND CIVIL SUPPLIES be pleased to
State:

(a) the date and other main features
of the apphication subnaticd tr Coca
Cola Export Corporation ;

(b) whether the application/letter
for permission was submitted to the
D.G.T.J. or his Mimstry or any other
M nistry, date and number of the ap-
proval, eapaci'y granted. main condi-
tions and name of the Al:mistry which
accorded it and under what provi-
s1ons ;

(c) whether at the time of according
this approval Government was compe-
tent to secure the details of the com-
pesition of Coca Cola concentrate and
in case of rompany's foilure to do so
to reject thewr application; and

(d) if so. why no details regarding
composition of Coca Cola concentrate
were secured ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P
MAURYA): (a) and (b) Manufacture
of concentrate has been held to be an
itern not covered by the First Schedule
tno the Industries (Development & Regu-
lation) Aet, 1851. The application
dated 28th October, 1957 for taking up
manufacture of Concentrates was re-
ceived from M/s. Coca Cola Export
Courporation in the Ministry of Indus-
try & Commerce. In response to this
application, the Corporation were ac-
corded permission in January, 1958 for
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manufacture of concentrate in India on
the following condit.ons:

(1) The plant and equipment would
be provided.by the foreign com-
pany; and

(1i) the quantum of production would
be such as to meet the require-
ments of the existing 4 bottling
plants iy the couniry and the
import of other raw materials re-
quired for the manufacture of
the drinks at these plants would
be allowed having regard to the
fureign exchange position from
time to time,

Suhsequently the Corporation’s pro-
pusal for taking up manufacture of
Citrus /Fruit Beverage bases received
vide their letter dated the 27th August
and 13th November, 1964, was approved
vide the then Ministry of Industry and
Supply's letter No. 15(10)/64-LI(D),
dated the 26th November, 1964 on the
understanding that:

(1) No foreign exchange will be re-
quired by them for import of
plant and equipment to manu-
facture the beverage base ; and

(ii) Foreign exchange required for
import of any raw materials re-
quired for the manufacture of
beverage base will he met from
the export production entitle-
ment granted to them for ex-
port of Co~a Cola Concentrates.

Nou capacity wac mentioned in these
approval letters,

(c) and (d) For the purpose of giving
the approvals in 1938 and 1964 it was
not considered necessary to secure
details of the composition of Coca
Cula and other concentrate.

Development of North Bengal

6378. DR. RANEN SEN: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) whether a memorandum was sub-
mitted to the Minister of State for
Industry and Civil Supplies at Siliguri
in North Bengal recently ;

(b) if so, the facts thereof ; and
(c) Government's proposal for the

development of North Bengal in Fifth
Plan period ?



123 Whittan Answers

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B P
MAURYA) (a) No, Sir

(b) Does not arise

{c) All the districts of North Bengal
comprising Cooch-Behar Darjeeling,
Jalpaiguri Malda and West Dinajpur
huve been selected as industrially back-
ward areas to qualbfy for concessional
finance for promotion of industries The
tentative Fifth Plan outlay of West
Bengal has been fixed at Rs 1077 crores
which includes Rs 16 crores for deve-
lepment of backward areas including
North Bengal Further there 15 a
scheme for setting up a Spinning Mll
with 25000 spindles i1n West Dinajpur
district of North Bengal

Post of Engineer Probationers inm
HEC, Ranchi

6379 SHRI BHOGENDRA JHA Wil
the Mmnister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state

(a) whether management of HEC
(Ranchi) 1s seeking written tests and
mterviews for the post of Engineer
Probationers on a criteria other than
advertised thereby excluding applicants
from Ranchi University ,

(b) if so, facts thereabout and reasons
therefor ,

(¢) whether candidates from Ranchi
University have submitted memoran-
dum to the Management expressing
their resentment , and

(d) if so reaction thereon *?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A C
GEORGE) (a) No Sir All the appli-
cants who fulfil the advertised quali-
fications are bewng called for test/
interview

(b) Does not arise
(c) Yes, Sir

(d) In view of the reply to (a) above
there 15 no cause for resentment

APRIL 16, 1975
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Import-replenishment lcemves to Cad-
bury

6380 SHRI SAT PAL KAPUR- Will
the Mimster of INDUSTRY AND
CIVIL SUPPLIES be pleased to state

(a) whether Cadbury’s Import re-
blenishment licences have been re-
duced ,

(b) the actual value of the imported
content in the exports,

(c) on what basis was the earher
'mport entitlement fixed ,

(d) since the import replenishment
licences have been veduced will they
also be given ad hoc licences to meet
the needs of the Indian market and

(e} if not how they propose to meet
the local requirements ?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T A
PAD (a) Yes Sir

(b) and (c) Keeping in view the
value of the imported content such as
Cocoa beans etc and value of the ex-
ports, the import replemishment which
was fixed at 60 per cent has been re-
auced to 25 per cent

(d) and (e) Apart from replenishment
licences against exports they are being
given actual user licences m accordance
with the policy

Stolen 1dols of Hindu Gods and God-
desses and other antiques

6381 SHR ROBIN KAKOTI Will
the Minister of HOME AFFAIRS be
pleased to state

(a) the number of 1dols of Hindu
Gods and Goddesses and other antiques
stolen from various places of India
during the last three years,

(b) the total number of such stolen
1dols and other anfigues so far recover-
ed, and

(c) the total number of persons
arrested and convicted in this connec-
tion and the number of foreign persons
mnvolved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) (a) to (c) Ac-

vording to the mformation available
with the CBI, 3,145 idols of Hindu
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Gods and Goddesses were stolen during
the last three years. 1103 idols were
recovered. 518 persons were arrested
in this connection and 148 were con-
victed. 18 foreigners were involved.

Investigations by C.B.L

6382. SHRI ROBIN KAKOTI: Wil
the PRIME MINISTER be pleased to
state:

(a) the number of cases handed over
10 the Central Bureau of Investigation
in the various States and Union Terri-
tories during 1973-1974 and upto the
end of December, 1974 ;

(b) total number of cases disposed of
by C.B.I upto the end of 31st January,
1675, State and Union Territories-wise ;
and
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(c) time taken generally by CB.L
to dispose of a case undertaken by it ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF FPERSONNEL &
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI OM MEHTA):

(a) 49 cases entrusted to the Central
Bureau of Investigation by various
States and Union Territories were re-
gistered by the C.B.I during the period
from 1st April, 1973 upto the end of
December, 1974,

(b) 33 cases were disposed of by the
Central Bureau of Investigation upto
the end of 31st January, 1975. States
and Union Territories-wise break-up 1s
given below:

" State/Union Territory Number State/Union Territory Number
divpored of disposedof
1. Assam . . . . 1 10. Tamil Nadu . . . 1
2, Bihar . . . . . 1 11. Uttar Pradesh . . . 3
3. Gujarat 4 12. Arunachal Pradesh . . 5
4. Jammu & Kashmir 2 13, Chandigaih . . . 1
5. Madhya Pradesh . 1 14. Delhi . . . . 1
6. Maharashtra 3 15, Goa, Daman and Diu . 2
7. Orissa . . 2 16. Mizoram . . . . 1
8. Punjab . . . B 3 17, Pondicherry . . . 1
9. Rajasthan . . . ' 1

{¢) Generally the completion of the
Investigation in an ordinary RC case
is completed within eight months of iis
registration. In complicated cases,
particularly where the inquiries have
to be made at different places or
involve scrutiny of voluminous docu-
ments or require obtaining of opinion
of experts, or a large number of wit-
nesses have to be examined at various
places, or the attendance of some wit-
nesses can be procured only with diffi-
culty, an investigation may take more
than eight months depending upon the
perticular features and requirements of
ihe investigations to be carried out.

Request made by Kerala State Elec-

tronics Development Corporation for

a2 licence for producing Power Tran-
sistors and Integrated circuits

6383. SHRI VAYALAR RAVI: Wil
the Minister of ELECTRONICS be
pleased to state:

(a) whether the Kerala State Elec-
tronics Development Corporation has
applied for licence for producing power
transistors and integrated circuits ;

(b) if so, the present position of the
epplication ; and
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(c) whether it has been rejected, if
so, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINSTER
OF ELECTRONICS AND MINISTER
OF SPACE, MINISTER OF PLANNING
AND MINISTER OF SCIENCE &
TECHNOLOGY (SHRIMATI INDIRA
GANDHI): (a) to (¢) The Kerala
State Electronics Development Cor-
poirtion made an application on
26-10-7¢ for the manufacture of
Power Transistors and Integrated Cir-
cuits with a capacity of 1 million nos.
each. The proposal was considered by
the Licensing Committee on 3-2-75 and
was rejected for lack of specific infor-
mation relating to arrangements for
export marketing and {for financing
this as well as other projects of the
Kerala Electronics Development Corpo-
ration The party has since made a
representation against the rejection on
March 12, 1975 The Depariment of
Tlectronics has sought further informa-
tion on the points specifically raised by
ihe Licensing Commuttee to consider the
representation.

Change in Nuclear Policy
6384. SHRI ARVIND M. PATEL:

W+l the Minister of ATOMIC ENERGY
be pleased to state:

(a) whether Government propose to
change its nuclear policy, and

(b) if so, the reasons therefor and
the changes proposed to be made ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINSTER
OF ELECTRONICS AND MINISTER
OF SPACE, MINISTER OF PLLANNING
AND MINISTER OF SCIENCE &
TECHNOLOGY (SHRIMATI INDIRA
GANDHI): (a) No, Sir

(b) Does not arise.

Taking over import of foreign Feature
Films

§385. SHRI RAM PRAKASH'W Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

{a) Whether Government propose {0
take over the import of foreign feature
films ;

(b) I so, the facts thereof; and

(¢) whether Government propose to

lay down any guidelines regarding the
tr?pwt of films, their subjects and the
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countries from which these are to be
imported ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b) The import
of feature films into India was canalised
through the State Trading Corporation
with effect from 3-8-1972 and through
the Film Finance Corporation, with
effect from the 2Tth October, 1973.

(c) The main features of the policy
governing import of fllms are non-
discriminatory imporis on global basis
with emphasis on quality and commer-
r11] viability,

ot wavera ¥ e fawmy F ygolt
T IqqRY

6386. WY gaTET oi¥ : FT FAT HAY
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(7) w7% wgamg & OF fFa7 fawmr
2, @ wu ordfew FAiEr w oA
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®¢ ¥ wrdr fog ooy 73 § 1 sfgefa)
gqr suSfE w1 qErd ST
¥ D w owdwr v & fAu s
faar smaT 2

Definition of ‘Factory’ and “Worker’ in
various Acts

6387. SHRI K. S. CHAVDA: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) where from the definition of fac-
tory was denved in the Industries
tDevelopment & Regulation) Act, 1951;
and what is the definition of tactory in
Faclories Act, 1948 ;

fb) the reasons of discrepancy in the
definitions 1n both these Acts in regard
te: workers employed and which one 1s
correct ; and

() the details of Act and rules in
support of the theorvy applied m the
ciase of Industries (Develupmen! and
Regulation) Act ?

TIIE MINISTER OF |[NDUSTRY
AND CIVIL SUPPLIES (SHRI 7. A.
PAD} . (a) to (¢} Scetion 3wy of the
dustries (Development & Regalation)
Act defines furtory as o premi-es, -
~'uding  the nrecinets thereof, in any
purt of which & manufaecturing process
's being carried on or 1s ordinarily so
carried on (1) with the aid of power,
provided that tifty or myre workers are
werking or were working thereon on
any day of the vreceding twelve
months: or (i) without the aid of
p.wer, provided that one hundred or
more workers are working ar were
working thereon on any dav of the
preceding twelve months and provided
further that in no part of such premises
ary manufacturing process 1+ being car-
ricd on with the aid of power. Under
Scction 2(m) of the Factories Act, 1948,
‘factory’ has been deflned as any pre-
mises including the precincts thereof—
(i) whereon ten or more workers are
wuorking, or were working on any day
of the preceding twelve months, and
in any part of which a manufacturing
rrocess Is being carried on. with the
aid of power, or is ordinarily so car-
ried on, or (ii) whereon twenty or more
workers are working, or were working
on any day of the preceding twelve
months, and in any part of which a
manufacturing process is being carried
on without the aid of power, or 1s

66 L.5.5,/75
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ordinarily so carried on—but does not
include a mine subject to the operatiom
of the Mines Act, 1952, or a railway
running shed.

The reason for the difference in the
definition of a ‘factory’ in the Factories
Act and the LD.R. Act stems from the
different  objectives sought fo be
arhieved by these two Acts. The Fac-
tories Act, 1948, was enacted to ronsoli-
date and amend the law regulating
lanbour conditions in faclories, whereas
{he Industries (Development and Regu-
lation) Art, 1951 was enacted to provide
for the development and regulation of
certain industries, the control of which
by the Union is ronsidered expedient
in the public interest.

Eligibility for COB Licence

6388. SHRI K. S. CHAVDA : Will the
Minister of INDUSTRY AND CIVIL
SUPFPIL.IES be pleased to state:

(a) whether 1973 notification clearly
stipulates that if a company 1s foreign
dominated no exemption is available tu
it and 11 cannot gperate in small scale
sertor

(h) whether this notification does not
ta'k ahout number of workers em-
ployed ; and

(¢} if sn, whether the number of wor-
koers or actual investment in plant and
mathinery will be criterion for exa-
mining cligibility for COB licences ?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A.
PAD: (a) to {¢) In terms of notifica-
{irn dated 16-2-1973, undertakings
owned by foreign companies, their
branches or subsidiaries or by compa-
nies in respect of which more than 50
percent of the paid-up equity share
capital is held directly or indirectly by
foreign companies, their branches' ar
subsidiaries, or by foreign nationals or
non-resident Indians, are not eligible
for exemption from the licensing pro-
visions of the Industries (Development
and Regulation) Act, 1951.

Section 3(d) of the said Act defines
an industrial undertaking as any under-
taking pertaining to a scheduled in-
dustry carried on in one or more fac-
tories by any person or authority in-
cluding Government.

Section 3(c) of the Act defines a fac-
tory as any premises, including the
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precincts thereof, in any part of which
a manufacturing process is being car-
rled on or is ordinarily so carried on:

{I) With the aid of power, provided
that fitty or more workers are
working or were working thereon
on any day of the preceding
twelve months ; or

Without the aid of power, pro-
vided that one hundred or more
workers are working or wele
working thereon or any day of
the preceding twelve months and
provided further that m no part
of such premises any manufactur-
ing process is beng carried on
with the aid of power

The provisions of the Industries
(Development and Regulation) Act,
1951, and notifications issued there-
under are attracted in cases where a
umt qualifies as an undertaking as
defined in the Act

(i

-

While considering applications for
the grant of COB licences, Government
take into account all relevant factors
mecluding the investment in plant and
machmery and the number of workers
«nployed 1n an undertaking

Raising of question of competency by
Licensing Committee

8389 SHRI K § CHAVDA Wili the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state

(a) the number of cases in which the
question of competency was raised dur-
g the last two years by the Licensing
Cormmittee with particulars of such
companies, proposals, number and date
of application ;

(b) Whether the question of compe-
tency comes after the issue of letter
of intent or before it, if 1t comes before
the 1ssue of letter of intent, whether the
examination of the proposals by DGTD,
administrative ministry and other con-
cerned 15 not enough,

(c) the reasons why powers have
been giwven to these departments to
examine the proposals ; and

(d) whether the Licensing Commuttee,
over-rule recommendations of State
authorities, technical authorities, ad-
ministrative ministry and other con-
eoncerned and if so, under what autho-
1ty, rules and procedures ?

APRIL 16, 1975

or

AND CIVIL SUPPLIES (SHRI T. A.
FPAD): (a) The Licensing Committee
takes into account factors such as
demand, capacity approved/installed,
availability of raw materials, income/
outgo of foreign exchange, technology
involved, techno-economic features of
the proposal, applicant’s background
and experience especially in sophisticat-
ed areas and in sectors involving mas-
eive investments The competence of
an applicant, technical or otherwise, 18
thus one of the several factors kept In
view by the Committee in making its
1ecommendations As In practice, a
number of considerations are involved
m one and the same case, it has been
found difficult to 1solate cases which
m'ght have been rejected by the Com-
mittee/Government on the ground of
competence alone However, during
1974, 281 applications (representing
about 5% of the disposals) were re-
jected on the ground that the detailed
schemes submitted by them had not
heen properiy prepared and were found
to be technically not feasible

(b} The merits of an application come
up for consideration before the Licen-
sing Committee before the 1ssuc of a
ietter of intent The Licensing Com-
mittee makes its recommendations on
the basis of éxamination of the propo-
sals made by the DGTD and the Ad-
ministrative Ministries and the wiews
expressed by the Members of the Com-
mittee including the representatives of
the DGTD and the Admumstrative
Ministries at the meetings of the Com-
mittee

(¢) The rules framed under the IDR
Act and the procedures laid down for
the processing of licence applications
prvide for the examination of propo-
sals by the technical authorities and
administrative Minwtries before these
are taken up for consideration by the
Licensing Committee

{d) The Licenmng Committee takes
Into account the recommendations made
by the various authomties and the
views expressed by their representa-
tives present at its meetings The re-
commendations of the Commitiee
re t the consensus of views reach-
ed at its meetings.
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Edacated Unempioyed In Punjab

6390. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of PLAN-
NING be pleased to state:

(a) the number of educated un-
employed in Punjab up-to-date; and

(b) the main features of the scheme
formulated to provide employment
opportunities to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA)' (a) Ac-
cording to the available figures of the
I.ive Register of Employment Ex-
changes there were 106637 educated
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unemployed in Punjab as on 30th June,
1974.

(b) In addition to the normal Central
and other Plan schemes, the employ-
ment Promotion Programme was takes
up in the year 1874-75 with a view te
providing employment opportunities,
particularly self-employment opportu-
nities, for the educated unemployed.
Under this Programme, 5 schemes of a
total outlay ot Rs. 60.22 lakhs, with
an employment potential of 1625, have
heen sanctioned to Punjab State. The
salient features of these schemes are
given in the statement., In 1875-76,
Central assistance would be provided to
the State Government for completion
of such schemes as were taken up for
implementation by the end of March
975,

Statemeni )
Mgia fegtures of schemes approved under the Employment Promotion Programme, 1974-75—Punjab

Sl. Name of the Scheme
No.

Outl Employ-
(Rs. 1akhs) ment
Potenttal
{Nos.)

1. Self-Employmant Schemes

1 Promotion of selfemployment with Seed Capual Margm '.Mt:ru,f

Share Capital Asmistance . 20-94 820

2 S:lf-r.oploym~nt for industrialJCommercial Estates . . . 18-00 200
on

(A) Total: 48-94 1020

(B) Charges forstrengthening of organisation 24 -

Total (A+B) : 51 39 1020
II. Training Schemes
3 Training for gu.lrlmced employment oppurtumuel in non-gomn—
mental sector . . . 5-10 400
4 Training for self-emplomyent . . . . 2:25 150
Training for SCIST for Government jobs where reserved quotas are
unfilled . e e e T e e e 0-33 55
(A) Total : 7-68 605
{B) Incidental charges 1-15
Total (A)+(B)= 8-83 605

GRanp Toral : {I) F(II)= 6022 1625
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Clearance of Power Projecis in Maha-

rashira

6391 SHRI VASANT SATHE Wil
:lt::hMuuster of ENERGY be pleased to

(a) the particulars of power projects
#rom Maharashtra pending clearance,

(b) the reasons (project-wise) for
non-clearance of the projects,

(c) whether Gevernment have clear-
ed some of the power projects m Maha-
rashtra recently and 1f so, the parti-
culars thereof, and

(d) the steps taken to meet energy
famme in Maharashtra ?

Statement

Statement indicating the partsculars of Power
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THE DEPUTY MINISTER IN THB
MINISTRY OF ENERGY (PROF
SIDDESHWAR PRASAD) (a) to (d)
Statement I indicates the particulars of
puwer projects with thelr present posi-
tion

Statement II indicates the power pro-
jects, which have been cleared recently,
together with their capacity

During the 5th Five Year Plan, it
1s programmed to commission 1988
MWs of additional generating capacity
consisting of 988 MWs from Continu-
ing Schemes and 1000 MWs from the
New Schemes which will meet the
requirements of power 1n the State of
Maharashtra

I

Proects unth thesr Present Positson

Sl
To

Name of Scheme

Installed

Present Position

capacity(MW)

2 3

®hma Hvdro Blectric Project

zxss*i
1x10 f

« IXI11-4

Pawuna Hydro Eleetric Project

Kas Hydro Electric Project

Vaitarana Hydro Electric Stage I1 1 X6

Bhairakund Multipu.pose Project 2 X2541x10

The revited estinates 1n respect ol

these proposals were recetved 1
June, 197
tion

and are under examn 2

The sch were lered by TA("
atits meeting held on 29-8-19/9 and
found acceptable

Scneme details were discursed with
the project authorities on 30-.5-1973
when 1t was agreed that the scheme
would berecast by the State Govern-
ment as a pu storagescheme to
take advantage of the fugh head
available at the project site  The
modified scheme report 13 awarted

Scheme detarls were discussed with
project authorities on 30-5-1973 an
1t was decided that the proposa
would be recast by the State Govern-
ment, with a view to reduce the

capital cost to make it economically
viable

The Maharashtra suthorities had
ongmally sub.mitted & prgponl as
a multipurpose Project, However,
1n the &eelmg held on 30-5-1978
in the Mimstry, 1t was decided that
the scope of the scheme woeuld be
recast as a puulzdhydm electric

The modified scheme report
s Awaited
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Nm‘ Name of Scheme Installed Prescnt Position
0. capacity (MW
1 2 8 4

6 Jalsindh§ HydroElectricProject, 6X75

7  Parli Thermal Extn. .

8 Khaperkheda Extn, . . .

9 Chinl-apur Thermal Station

10 Umrer Thermal Station . .

11 Nhava Sheva Thermal Station

. Ix110

1x120

2%200

4 %500

The examination ofthe sche.ne has
been kept in abeyance fill a decision
regarding FRL of Navgam Dam
under Narmada Water Ditpute is
taken. The scheme details were
discussed with the project autho-
ritieson 30-5-19731n the then Minis~
try of Irrigation and Power when
it was decided that the examination
of the proposal may be postponed-
for the present.

Scheme was put up to TAC at its
meeting held on 19-9-1974 but was
not found acceptable due to diffi-
cultiesin availability andtranspor-
tation of coal to the power station
site.

The scheme is under examination by
Central Electricitv  Autharity in
respect of availability of coal.

4%200-+1X500 The proposalia under examination im

respeet of coal mimng and cooling
water availability by Cential elec-
trictty Authority in consultariom
with Maharashtra State Electricity
Board.

Under examination.

The scheme report is under examina-
tion .

Nors.—None of the above schemes are {ncluded for benefits during the Fifth Plan,

Statement 11
Statement indicating the Power Projects in Maharashirg which have been recently cleared

Bhandara Hydro Electric Project . .

Koradi Thermal Power Station Extension .

Natik Thermal Power Station Extension .
Bhusawal Thermal Power Station Extension.

News Report entitled ‘Axe on Plann-
ing Panel Staft soon’

6392. SHRI VASANT SATHE: Wil
20 Minister of PLANNING be pleased
state:

{a) whather attention of the Govern-
the news re-

1%35 MW Clearrd in

© T 4 1xio December, 1973,
N . 9x200 MW Cleared in
June, 1973.
. . 1x200 MW 7 Accepted in
1nCipie in
. . 1x200 MW j ay, 1974,

dated the 17th March, 1975 under the
caption “Axe on Planning panel gtaff
soon” ;

{b) if so, the reaction of the Govern-
mtto the observations made therein ;

{c) the steps taken to utilise the staff
!nnmi;repurpuemlmnerthuct
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VWYACH.A.BANBHUKIA) (a) Yes,

(b) and (c) The staff position is re-
viewed from the time to time and
changes made when necessary,

Expansion of Neyvell Lignite Projevis

6303, SHRI R. V. SWAMINATHAN:
'Will the Minister of ENERGY be pleas-
od to gtate:

(a) whether proposals for the expan-
sion of the Neyveli Lignite Project in
Tamil Nadu has been approved by the
Union Government ;

(b) if so, the broad features of the
on ;

(c) what will be the total cost for
and how much will be in a
foreign exchange; and

{(d) whether it 1s slso intended to
restructure the capital basis of the pre-
ject to change the feed stock of the
fertiliser plant ?

(a) and
(b) The scheme for increasing the pro-
duction capacity of the Neyveli Lignite
mine to an ultimate capacity of 65 lakh
tonnes of lignite per annum has been
approved by the Central Government.
At this production level all the indus-
frial units of the Corporation wiz.
Thermal Power Station, Fertiliser Plant
and the Brigquetting and Carbonisation
Fant will operate at their optimum
capacity. It is expected that with the
procurement of equipment in a phased

Lignite been
restructured w.ef. 1.4-1974 by converting
to the extent

APRIL 1§, 1995
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intla!leaveummnrﬂmt
:mmwm:m,wm awmw
under consideration,

6394, SHRI INDRAJIT GUPTA.:

SHRIMATI PARVATHI KRI-
SHNAN:

Will the Minister of INDUSTRY
mmmmbephmdto

(a) the progress made so far towards
introducing a scheme for supply of
essential articles of mass consumption
through the public distribution system ;

(b) the specific articles which Gov-
emen‘ t have in mind for this purpose ;
an

(c) whether the scheme will be im-
plemented in phases, and, if so, whea
it is likely to commence ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY &
CIVIL SUPPLIES (SHRI A. C.
GEORGE): (a) to (c) About 2.13 lakhs
fair price shops are already in exist-
ecce for distribution of essential com-
mdities in urban and rural areas, The

extension and strengthening of the
public distribution system was dw-
cussed recently at Reglonal Conferences
of Ministers for Food, Civil Supplies &
Co-operation of State Governments. The
consensus was that the initia) priorities
should be in respect of distribution of
commodities of basic necessities in vul-
nerable areas like metropolitan ansd

large urban areas, labour concentra-

tioms in mining, industrial and planta-
tiom areas, hill areas and rursl areas

., in districts which are chronically scar-

city affected or deficit. Action has been
nitiated on the basis of the discussions

* in these Conferences.

Cover Ageneles weorking for Forelpn
Intelligence Organisations

6385, SHRI B. V. NAIK: Will the
Minister of HOME AFFAIRS be plens-
ed to state:

{a) the names of the cover agencies
!gﬂI.memm W

m-mmmmm
:n-humm&-nuu“ms



OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) A list of
the names of such organisations is
enclosed. Government have no informa-
tion to substantiate the allegations
levelled against these organisations.

(b) and (¢) Utmost vigilance is main-
tained in regard to the activities of
foreign intelligence agencies, keeping in
view national interests and security

Names of organisations alleged to be
cover agencies of foreign intelligence
organisations

1. Divine Light Mission.
2. lonospheric Research Centre,
Delhi.

3. Indian Catholic Relief Service
Organisation.

4. International Telephone & Tele-
graph Co. (ITT) of US.A.

5. Amnesty International.

This information 1s derived from the
reports appearing in the Press since the
beginning of 1973,

Supply of Oecal Gas for domestic com-
samption in New Delhi

8396. SHRI P. VENKATASUBBAIAH:
Will the Minister of ENERGY be pleas-
ed to state:

(a) whether Government have drawn
up a scheme to supply coal gas for
domestic consumption in New Delhi ;

(b) whether it Is already being given
a practical shape and if so0 the stage
reached by now;

(¢) whether coal gas is very cheap
as compared to peiroleum gas; and

(d) it so, the remsonz for not execut-
the scheme on a warfooting ?

1§
]

(c) The cost of gas would vary
from plant to plant and depend upon
various factors such as cost of coal,
capital cost and size of the plant, capi-
tal cost of the distribution system, the
cperational cost in the plant ete. Pro-
per comparison of the price of cosl gas
Irom any plant with the liquified petro-
leum gas could therefore, be made only

§
3
'
i
8
?

(d) For setting yp a gas plant in any
city various factors including the re-

Jation to be served by such a plant,
their readiness to invest in appliances,
suitability of the city for laying down
pipeline, etc. have to be considered,
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Mansgement of Cofton Mills iakem
over by Siate Government In West
Bengal

6398, SHRI SAKTI KUMAR BAR-
KAR: Will the Minister of INDUSTRY
mmm be pleased to

(a) whether a number of cotton mills
taken gver by the West Bengal Govers-
ment are on the verge of closure for
financial and management problems;

(b) if so, the pattern of managemend
of each unit atier the take-over;

{¢) number of the State
officials participating hm
ment of mills; and
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIRS (SHRI B. P
MAURYA): (a) The financial condi-
ticn of some of the mills in West
Bengal has deteriorated due to a variety
of factors including uneconomic capa-
city, poor condition of machinery,
power shortage, slackness in demand
for products in the industry as a whole,
and non-availability of adequate insti-
tutional finance. Necessary steps are be-
ing taken to improve their perform-
mance.

(b) to (d) Following nationalisation
of sick textile undertakings, the mills
have been grouped suitably, taking in-
to account their size and location and
piaced under regional subsidiary cor-
porations of the National Textile Cor-
poration Limited, to ensure an efficient
and co-ordinated pattern of manage-
ment on a uniform basis throughout tha
country. Consistent with this policy, the
14 nationalised textile mills in West
Eengal, as well as 4 others located in
the eastern region, have been trans-
Tferred to a Subsidiary Corporation
located in Calcutta. Four officers of the
Government of West Bengal are pre-
sently functioning as Chief Executive
Officers for some of these mills.

Indo-Soviet Agreement on Scientific
Cooperation

€399. SHRI R. V. SWAMINATHAN ;

SARDAR SWARAN SINGH
SOKHI:

Will the Minister of PLANNING be
pleased to state:

(a) whether India and Soviet Union
have signed a scientific co-operation
agreement on 19th March, 1975 ;

(b) if so, the main points of the
agreement ;

(c) whether under this agreement the
two countries have agreed to cooperate
fcr 22 areas; and

(d) if so, when the implementation of
the agreement will start ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
N¥IDYA CHARAN SHUKLA): (a) No.
Eowever, a five-year working pro-
@ramme for the years 1975-80 on Co-
operation in the fields of Science and
Technology was signed between India
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and U.S.S.R. on 19th March 1975 at
New Delhi in pursuance of the Indo-
Soviet Agreement on Applied Science
and Technology signed in October,
1972,

(b) The Programme involves coopera-
tion mainly in the fields of Corrosion
Research, Machine Tools, Standardiza-
tion, Energy, Meteorclogy, Construction
Technology, Instrumentation and Con-
trol. The Programme also provides for
jommt research projects in the fields of
M.H.D. Generators, Meteorology and
Light Industry.

(c) Yes, Sir.
(d)» It has already started.

Foreign Exchange Remittance Racket
unearthed in Bombay

6400. SHRI NAWAL  KISHORE
SHARMA :
SHRIMATI ROZA  DESH-
PANDE:

SHRI R. V. SWAMINATHAN:

Will the PRIME MINISTER be
pleased to state:

{a) whether the Enforcement Direc-
torate in Bombay had unearthed a
foreign exchange remittance racket
running into two million U.S. dollars
in the 2nd week of March, 1975 ;

(b) if so, the fuil facts thereof; and

(¢) the action taken against the
euilty persons ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL &
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI OM MEHTA):
(2) to (¢) On 12th March, 1975, the
Directorate of Enforcement carried out
a search of the residential and busi-
ness premises of a person in Bombay
and seized some ineriminating docu-
ments which indicated that this person
had fraudulently remitted abroad
foreign exchange amounting to about
U.S. $1,40.140. He was accordingly
placed under arrest and produced be-
fore the Chief Metronolitan Magistrate,
Bombay, who remanded him to police
custody till the 20th March, 1975. On
the 20th March, 1975, this person was
detained under the Conservation of
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Foreign Exchange and Prevention of
Smuggling Activities Act, 1974, he con-
tinues to be under detention.

Eradication of Poverty

6401. SHRI M. RAM GOPAL
REDDY: Will the Minister of PLAN-
NING be pleased to state:

(a) whether Government’s attention
has been drawn to the statement made
by the former President of India, Shri
V. V. Gir1, about the failure of Govern-
ment to eradicate poverty in the coun-
try; and

(b) if so, the reaction of the Govern-
ment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir,

(b) The Government shares the con-
ccrn of the former President about the
poverty and unemployment in the
country. The solution to these pro-
blems lies in stepping up the rate of
mvestment, achieving accelerated over-
all growth in the output combined with
emnployment oriented production stra-
tegy of agriculture and industry and
cstablishment of adequate public pro-
curement and distribution system for
sclected wage goods. However, due to
certain unforeseen domestic and inter-
national developments in the last three
rears the overall rate of growth in the
economy has fallen considerably short
of the targets. As a result of low levels
of agricultural and industrial output
considerable erosion in flnancial re-
sources occurred leading to low levels
of real investment.

Nevertheless Government is {fully
alive to these problems and will con-
unue to make efforts to solve them as
outlined in the Draft Fifth Plan. How-
ever, it may be noted that problem of
poverty cannol be selved in a short
period and requires sustained efforts
over a period of {ime in raising sub-
stantially the levels of investment and
production combined with suitable
policy measures mentioned above,

Violation of Foreign Exchange Regu-
lationgs by M/s Rohtas Industries
Limited, Dalmianagar
84032, BHRI JYOTIRMOY BOSU:
Will the PRIME MINISTER be pleadhd

CHAITRA 26, 1897 (S4K%4)

Written Answers 148

to refer to the reply given to Unstarred
Question No. 2887 on 12th March, 1975
regarding violation of Foreign Ex-
change Regulations by M/s. Rohtas
Industries Limited, Dalmianagar and
state:

(a) what are the specific charges
against the firm concerned ; and

(b) what action, if any, has been
taken in this context?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI OM MEHTA):
(a) and (b) The complaint received
sgainst M/s. Rohtas Industries Limited
of Dalmianagar contains a number of
allegations, It will not be in the inte-
rest of the investigations in hand to
disclose the details of the allegations.
The two allegations which prime facie,
have relevance from the point of view
nf the Foreign Exchange Regulations
Act, are being looked into by the Direc-
torate of Enforrement. If any contra-
vention of the Foreign Exchange Regu-
lations is disclosed with reference to
these two allegations, further action will
be taken in accordance with the rele-
vant provisions of the related laws, in
the light of the results of the enquiries.
Most of the other allegations con-
tamned in this complaint relate to mat-
Mers which are the concern of the
Winistry of Commerce and are being
locked into by that Ministry,

Assistance to Paper Projecis at Cachar
and Nowgong from Iran

6403. SHRI RAM HEDAOQOO: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) whether assistance had been
sought from Iran in regard to the two
white printing paper projects initiated
by the Hindustan Paper Corporation at
Cachar and Nowgong ; and

(b) the assistance likely to be ex-
tended by the Planning Commission for
these two projects ?
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Companics manufacioring batieries for
torehes

6405. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of INDUSTRY
ANDCIVILSUPPLI!SbepkmdtO

(a) the names of the companies which
are batteries for torches
in India;

(b) the annual production during the
last three years, year-wise; and

4c) the names of countries, with the
value of products exported ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL, SUPPLIES (SHRI B. P.
MAURYA): (a) to (c) A statement is
attached.

Statement

The following nine companies in India
manufacture batteries for torches :

1. M/s. Union Carbide India Ltd.,
Calcutta (3 factories at Cal-
cutta, Madras and Hyderabad).

2. M/s. Geep Flashlight Industries

Ltd., Allahabsd, .
" 8. M/s. Estrela Batteries Ltd.,
Bombay.
4, M/s. Havero Industries Ltd,
Bombay.
5. M/s. Toshiba Anand Batteries,
Ernakulam.

6. M/s. Punjab Anand Batteries,
Chandigarh.

7. M/s. Jesons Electronics Ltd.,
Ghaziabad.

8. M/s. Indo National Ltd, Madras.
9. M/s. Lakanpal National Ltd.,
Baroda.

Their annual production during the
Fears 1972, 1978 and 1874 was 637, 631
million Nos. respectively.

Bxport valae

Name of Country (Rs. in lakhs)
1971-72 1972-78
1. Indonesia . 3-55 5.00
2. Bangla Desh . . 1-73
8. Malaysia . . 6-14 2-96
4. Theiland - 4-80 5:00
5. 8. Yemen N 4-51 2-12
6. Malavi . 0-55 0-33
7. Zambia . . 70-55 9-32
8. Sudan . . 75-10 39-20
9. US.SR. . 0-90 17-56
10. GD.R. . . 5-B9 1:67
11. Cyprus . . 0-64 078

Supreme Court Raling on use of
MISA,

6408. SHRI P. M. MEHTA: Will the
M:nit:ter of HOME AFFAIRS be pleased
to state:

(a) whether the attention of Govern-
ment has been drawn to the Court
ruling on 20th March, 1975 that if one
out of many grounds of detention under
the Maintenance of Internal Security
Act has no nexus with the object of
detention, the entire detention order is
vitiated and the detenu has to he
released ;

(b) it so, whether the Ministry has
examined the ruling;
(c) if so, its reaction ;

(d) whether any guidelines have been
issued to the State Governments or
asuthorities concerned ; and

(e) it not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI ¥. H. MOHSIN): misutf t(ll:.)

MISA with a to preventing him
from acting in a manner prejudicial to
the maintenance public order. The
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was vitiated becuuse one out of the
many grounds of ‘detention did not
m}ate to the disturbance of .“public
order” but concerned “law and order”,
_and, theretore, had no nexus with the
cobject of detention. The Court accord-
ingly. ordered release of the detenu.

(c) to (e) A copy of the judgment is
being sent to all State Governments and
Union Territory Administrations for
thelr guidance and issuing necessary
insiructions to the detaining authorities.

Becurity provided to Chief Justice and
Judges of Supreme Court and High
Courts

€407. SHRI P. G. MAVALANKAR:
Will the Minister of HOME AFFAIRS
bz pleased to state:

(a) whether proper security is pro-
vided to honourable Chief Juslice and
other Justices of the Supreme Court
and High Courts of India; and

(b) if so, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b)
Depending on the specific apprehen-
sions to their security, necessary
arrangements are made by the Gov-
ernments/Administrations for security
of Judges of the Supreme Court and
High Courts,

.
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Scheduled Caste/Tribe Class X Su'vlu
Officers recommended for appointment
a8 Under Socretaries and above

#409. SHRI ARJUN SHRIPAT
KASTURE: Will the PRIME MINIS-
‘TER be pleased to state:

(a) the number of Central Class 1
Scrvice Officers recommended by vari-
ous Ministries/Departments during
1974 for appointment to the post of
Under Secretary, Deputy Secretary,
Director, Joint Secretary, Additional
Secretary and Secretary and the num-
ber that were actually empanelled for
various level posts by the Personnel
Department ; and

(b) the number of Scheduled Caste
and Scheduled Tribe Central Class I
Service officers who satisfied the eligi-
bility test prescribed by the Personnel
Department and the number included
in (a) above and the percentage they
bear with the overall numbers, Minis-
try-wise/Department-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI OM MEHTA):
(a) and (b) Information is being col-
lected and will be laid on the table of
the House,

Functioning of Telephone Exchanges
of Buldana, Chikhli and Mehkar in
Maharashtra

6410. SHRI A. 8. KASTURE: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether there are complainu re-
garding working of the Teleplione Ex-
changes of Buldana, Chikhli and Mek-.
::;o! Buldana district of lhhmhiﬂ‘.

{b) it so, what m’aﬂal mmm
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THE MINISTER OF COMMUNICA-
TIONS (DR SHANKAR DAYAL
SHARMA) (a) Yes Sir There have
bheen some complaints regarding work-
ing of Telephone Exchanges at Bul-
dana, Chikhahh and Mehkar

(b) Remedial measures being taken
for mmprovement of trunk services
are

() Provision of additional arcuits
between Chikhali and Khamgaon
and Chikhali and Akola

(1) Provision of additional circuits
between Mehkar and Chikhali

(ui) Re-routing traffic from Buldana
to Akola ma Malkapur nstead
of via Chikhali by increasing
circuits between Buldana and
Malkapur as also between Malka-
pur and Akola

Agreement with USSR for produc
tion of films

6411 SHRI K MALLANNA Will
the Minister of INFORMATION AND
BROADCASTING be pleased % state

1a) whether there has been any agrée-
inent with the Government of USSR
{ 1 producing films

{b) if <o the salmnt feptures of the
igreement , ami

{c) the tvpe gf films end the fields
which are likely to be covered by thege
fiims *

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION X
BROADCASTING (SHRI DHARAM
BIR SINHA) (a) to (c) No Sir Dunng
the last year however, an agreement
was concluded at Moscow between the
Children’s Filmo Society Bombay and
SOVINFILM, MOSCOW to co-produce
a children feature fllm “Rikk:-Tikki-
Tavi" An agreement was also entered
mto with “Sovexportfilm”, Moscow by

the Society for distribution of the same
film

Representation of Muslims in Services

8412 SHRI C K. CHANDRAPPAN
gmmmmmummed
state:

(a) whether Government are consi-
dering a policy of having an adequate
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tepresentation of Muslim minority in
public services , and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL &
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI OM MEHTA)
{a) and (b) Article 16(1) of the Consti-
tation provides for equality of opportu-
nity for all citizens in matters relating
to employment or appointment to any
office under the State Reservations in
services under the Government have
been provided for Scheduled Castes and
Scheduled Tribes communities only
vnder Article 16(4) of the Constitution

The question of better representa-
tion of minorty communities including
Mushims n Government services was
discussed 1In a Conference of Chief
Ministers held in May, 1968 It wasx
peinted out by the then Home Mumster
that there was no proposal for reser-
vattons for any minority community n
~ervice What was needed was to see
1that no prejudices worked against cer-
thin communities and that proper
apportunities were provided to the
nembers of the minority communitles
The Central Government have been fol-
lowing this policy

Arrest of Pakistanl spies in 1974.75

8413 SHRI NAWAL KISHORE
SHARMA Will the Minister of HOME
AFFAIRS be pleased to state

(8) whether a very large number of
Pakistam spies have been arrested in
various parts of the country,

(1 the total number of Pakistam
sples arrested duning the year 1974-75
the areas where arrested and the num-

ber of them arrested from each place,
a

(c) the action so far taken agalnst
them and the precautionary measures
taken in this connection *

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(8HRI ¥ H MOHSIN) (a) to (c) Ac-
cording to information so far received
from State Governments and Uniorn
Territories, no Pakistani spy has been
arrested 1n the States of Andhra
Bthar, Gujarat,
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Madhys Pradesh, Nagaland,
nadn.WutBaunlandhmmhn

L3

ton from the remaining sufaand
UTs is awaited. Utmost vigilance is
being maintained.

Licences for Manufacture of Auto-
moblle Tyres and Tubes

6414. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
INDUSTRY AND CIVIL SUPPLIES be
pleased to state:

(a) the names of parties to whom
industral licences for the manufacture

the steps taken or proposed to be taken

three years (1972 to 1974) and the
capacity thereof are given below:

Na.ne of the Party

Annualcapacity (Nol,
(Automobtle Tyres & Lu)

1. ModiRubber Ltd., Modinagar . .
2. M/s.Madras Rubber Factory Ltd ,Goa
3. Jayesvee TyresLtd, ,Hyderabad . .

4. M/s.Premier TyresLtd ,Bombay .
5. M/s.Vikrant Tyres Ltd , Mysore . .
6. Mt J K IndustriesPvt.Ltd.,Calcutta
7. M/s.Tami] Nadu Rubber Ltd., Madras

. 4,00,000 each
. . 4,00.000 cach
. . 1,80,000—Scooter tyres.

2,70,000—Scooter Tubes.
3,00,000 each
. 4,00,000 each
. . 4,00,000 each
. . . 400,000 each

The licences have been issued by
way of conversion of letters of intent
iasued to them earlier,

(b) Out of the seven parties men-
tioned above, M/s Modi Rubber Ltd.

and M/s. J. K. Industries Pvi, Lid, are
registered under Sec. 28 of the M.R.T.P.
Act. The particulars relating to the
icences issued to them are given
below:

Date of
issue of
Licence

Ma.xne ofthe Party

Type of Licence Location

1. M. ModiRubber Ltd.

. 4-3.1972 New Undertaking
u;aj K.Indm-iu, Pvi.Ltd., 25-2-197¢ New Undertaking

District Meecrut, U. I

Dist U“’“c

Nova—Japacity already indicated in reply to part(a).

(¢} Government have no information.
{d) Does notarise.
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Repayuwent of losn granted to Cemiral
Governmest Employees’ Consumer
Oooperative Soclety, Limited

(a) the purpose for which the loan
was granted to the Central Government
Employees’ Consumer Cooperative So-
clety Limited ;

(b) whether the Society has now been
gsked to repay the loan, if so, the
reasons therefor ;

{¢) whether the purpose for which
loan was granted has gince been
achieved; if not, the justiieation for
asking the Society to repay the loan;
and

(d) whether Government would re-
consider its decision and convert the
loan into assistance ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,

mn the imtial stages to run its business,

(b) and (¢) The Soclety was ad-
vanced Rs. 30 lakhs as loan, in mnstal-
ments, in the years 1963-64 and 1964-85
These loans were %o be repaid in full
within five years of thewr drawal How-
could repay only Rs. 6

The total amount of the loans became
finally due for repayment d
1974-75. . .
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Bestrictions on Jamul Cement Factory
in Madhya Pradesh

6418. SHRI G. C. DIXIT:
SHRI R. S. PANDEY:

Will the Minister of INDUSTRY AND
CIVIL BUPPLIES be pleased to state:

(a) whether any restrictions were
imposed by the Cement Controller om
Jamul Cement Factory 1n Madhya Pra-
desh during 1873 and 1974 to the effect
that no cement should be despatched
Fgmltn any party within Madhya

(b) 1t so, the reasons for imposing
sach diseriminatory restriction ; and

(c) whether the consumers in Madhya
Pradesh are getting cement despatched
by road which 13 costlier by about
Hs. 8 per bag than in other States
where 1t 15 despatched by rail 7

THE MINISTER OF STATE IN THE

CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) and (b) Madhya Pra-
desh 1s a surplus state, from the point
of view of production of cement. The

tion to it under the ‘state quota’ is
less than 5 lakh tonnes. The factory
at Jamul itself has the production capa-
city of 108 lakh tonnes per annum.
Thus, the bulk of the cement produced
in the state has to be moved out to
other states. The available rail trans-
port facilities are first utilised for long-
distance movements to

by, rail.

{c) exact incidence of move-
ment cement by road transport on
the retpil price of cement is being

ascertain from the State Gevernment,
However, froight rebate
equivalent to ¥5% of cortespond-
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Promotion of Inspectors in Delhi Police
6417 SHRI JYOTIRMOY BOSU Wil

the Minister of HOME AFFAIRS be
pleased to state,

(a) whether Delhi Administration has
decided to promote 12 inspectors as
Deputy Superintendents of Police on
an ad hoc basis ,

1b) 1 so, whether said decision has
been made without any reference to
the Departmental Promotions Com-
mittee, and

(c) 1f so, what are the facts thereof ?
THE DEPUTY MINISTER IN THE

MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) (a) No, Sir

(b) and (c) Question does not arise

Time fixed for Broadcasting Dally
programme of AIR 1n each language
€418 SHRI JYOTIRMOY BOSU
Will the Minister of INFORMATION
AND BROADCASTING be pleased to

state

(a) the total time fired for broad-
casting daily programme of the All
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Indla Radio in each language, partl-
cularly English, Hindi, Urdu, Marathi,
Gujarati, Tamil, Telegu, Oriya, Assn-
mese, Malayalam and Bengali,

(b) the respective share of musical
programmes, news broadcast and other
programmes 1n it, and

(c) the total amount of money spent
for broadcasting the programme 1n each
language year-wise, during the last
three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATON AND
BROADCASTING (SHRI DHARAM
BIR SINHA) (a) The average total
daly duration of ongmated pro-
grammes broadcast from the forty-two
programme-originating Stations of AIR
in theirr primary services in the lan-
guages mentioned 15 given mn State-
ment I,

{h) The respeclive share of musie,
news and other programmes 15 c(on-
tained m Statement II

() Sinee the detailr of expenditure
meurted are not mamntdined language-
w ce by AIR it would not be po-sible
to furnmish thie infurmation

Statement [

Annexure [ referred to 1n Answer #o Part @ of b

ke Lok Sabha Unvtarred Questron he 6318 for 1 4 5
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Si Language
No

Darly duratyen

1 ELnglsh . . s 9

2 Hindr . . . .
3 Urda . . . .
4 Marath: . . . .
5 Guaratt . . . .
6 Taml . - . .
7 Telugu . e
8 Ortya . . . .
9 Asamesc B . .

10 Malayalam . . »
11 PBengal: . .

Hrs Mts

.« » 24 29
« = 116 15
. o 19 00
. @ 12 02
. o 14 46
. o 18 00
. - 20 00

- 6 12
- e 9 08
o o 10 15
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Lasguage Music News Otbers
Hre. Mt Hrv. Mts Hrs. Mts,
Eaglbh . . . 9 00 2 18 13 16
Hindid « s s 62 22 3 00 50 53
Urdu 9 17 1 45 8 o7
Marsthi . . . 5 50 1 28 44
Gujarsti . . . 6 ol o 50 55
Tami} . . . 5 31 1 18 11 3
Telugn . . . 7 % 1 00 11 21
Onya . . 1 45 1 10 s 17
Assamese . . . 4 5l 0 45 3 32
Malayalam . .« » 3 1 10 5 3
Bengali . . . 17 34 2 15 8 13

Plan for suspension of an artificial sun
from space by ULSE.

€419 SHRI RAJDEO SINGH: Will
the Minister of ATOMIC ENERGY he
pleased to state:

tc maintain | living condition in
Laningrad towards the close of the
last year; and

THE PRIME MINISTER, MINISTER
OF ATOMIC n% MINSTER
OF SPACE, MENISTER OF G

Mobile Laboratory to test depemdabl.
Nty of sunshine

6420. SHRI RAJDEO SINGH: Wil
geml::niltu‘ntmbopw

(a) whether Government are aware
thet the UB. Government and
an industrial firm are jointly



6421. SHRI RAJDEO SINGH: Wil
xﬁmlnls’ber of SPACE be pleased to

(a) whether the Vikram Sarabhal
Space Centre at Trivandrum has deve-
loped a machine which can make rocket
motor chamber ;

(b) it so, whether, besldes rockets,
it can manufacture tubes for industrial
purpose ; and

(c) it so, whether Government will
;::gt;er to produce it on commercial

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINSTER
OF ELECTRONICS AND MINISTER
OF SPACE, MINISTER OF PLANNING
AND MIN OF SCIENCE &
TECHNOLOGY (SHRIMATI INDIRA
GANDHI): (a) Yes, Sir.

(b) Yes, Sir,
‘(c)Nomchmposalhtmdetcoml-
deration.

Weittod Asstieis b OVAPRIL 48, 1978

= % on . e .
>

SPvisiin Abawory we
¢c) the steps taken to promote the
use of regional in Central
Services examinations

THE MINISTER OF STATE IN THE

ALMINISTRATIVE REFORMS AND
MINISTER OF PARLIAMENTARY
%FFAE?:RS (S8HRI OM MEHTA): (a)
es, Bir.

(b) and (¢) The news report 1s based
cn the material published in the Twenty
Third Report of the Union Public Ser-
vice Commissitn for the year 1972-1973.
The Commission has attributed the
reasons for decrease m the percentage
of candidates using the medium of
Indian languages for writing papers on
fGeneral Xnow)edge and Essay and for
offering optional subjects on these
ianguages, to .the lack of progress in
ihe development of the Indian lan-
guages and in.their use. by the univer-
sities as media of instructions at the
post-graduate devele According to the
Twenty Third Report of the Commis-
sion a research unit has been set up
by the Commission to keep track of
the developments in the use of the
regional languages by the universities
and to undertake preparatory work for
the introduction of regional languages
as media for optional papers in arts
and science subjects. The Commission
15 also examining whether a change in
the present discipline-oriented scheme
can facilitate the introduction of reglo-
nal languages as media of examination.
The terms of reference of the Commit~
tee on recruitment procedure and selec-
tion methods set up recently under the
Chairmanship of Dr. D. 8. Kothan
mter aliag include “the suggesting of
measures necessary to implement the
declsion of Government about the use
of all languages included In the Eighth

hedule to the Constitution along with

ish, as media for the I.AS. etc.
Examination.”

Curb on wee of foreign money

8423. SHRI P. M. MEHTA:
SHRI BARJOO PANDEY:

Wil the Minister of HOME AFFAINS
be plioased to stats:

¥s) whether Gdvetninent have
mdmummﬂﬁ



) (b}ltmt.whennﬂnalinb:onil
. Ukely to be taken in the matter ;

. Ac) whether Government are aware
- Ahist toveélgn’ Governithents are providing
_ resources % méwspapérs in India wither
through advertisements or through pay-
ment of ‘exorbitant rates for printing
- the’ Embassy journals ; and

(d) if so, the steps being taken in
this matter '!'

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (d) With
a view to-ensuring that our Parliamen-
tary institutions, political associations,
academic and other volunfary organisa-
tiuns as well as individuals working in
importani areas of national life may
function in a manner consistent with
the values of a sovereign democratic
republic, . the Foreign Contribution
(Regulation) was introduced in the

Ralya Sabha on December 24, 1573. The

Bill is now before a Joint Committee
of both Houses of Parliament. It seeks
tu regulate the acceptance and utilisa-
tion of foreign contribution and foreign
hospitality.

Centre-State Relations
6424. SHRI P. M. MEHTA: Will the

Minister of HOME AFFAIRS be pleas- |

ed to state:

~ (a) whether Government have accept-
ed the recommendations of the Ad-
ministrative Reforms Commission in
regard to the Centre-State relations;

{b)Y what were the recommendations
of the AR.C. made in its report and
to what extent they have agreed to
thelr view;

(e) whctbu' “axisting . provisions are

(d)itan. whetharmohmmm'

ﬂQHE mm

"'_!apmotth
- Commission ‘on

@ w, (e ‘Iﬁn :

'......\ i b

lmsm M 166

- ‘Reforms
mmﬂdatm-
mlﬁdmmenbleotﬂn

-ships" "
House on §-8-1800. ' Government's decie

slons on: Revommendation Nos; 2 and 21

ot the Report were laid before the

Houge on 20-12-1972. A statement show-

ing Government’s decisions on Recoms

mendations Nos. 1, 3-11, 13-15, 1820

and 22 is laid on the Table of the

House. [Placed in Library. See No.
LT-9450/75.] Recommendations Nos.

12, 16 and 17 are under the considera-

tiun of Government.

Press Report on CIA, mehlnz
Indians on Intelligence

6425. SHRI P. M. MEHTA: |
SHRI R. S. PANDEY :

Will the Minister of HOME AI'TAIRS
be pleased to state: .

{a) whether the attention of Union
Government has been drawn to the
press report in the Hindustan  Times
dated the 14th March, 1974 under the
heading that CIA coached Indians on
intelligence; -

(b) if so, whether these CIA agents
have now deep connection in our intelli-
gence persons who had got the train-
ng for them;

(c) when was this training imported
by the CIA to our people; and -

(d) whether our men had been
deputed to U.S.A. for gettinl tn!n.inc?

THE MINISTER OF S‘I‘A’I’E IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL &
ADMINISTRATIVE REFORMS AND
DEPARTMENT  OF ' PARLIAMEN-
TARY AFTAIRS (SHRI OM MEHTA):
(a) to (d) Government have seen - the
relevant  news report. The allegations
made therein are not em'rect,

mmummmtumm

6436. SHRI B. V. NAIK: Will the
Minister of INFORMATION ~AND
BROADCASTING be pleased to state: -

(a}themtalnmber of dailles in
Tadis ;- -

(b)thdrtouleltculaﬂon and.
(¢) ine circulation otuntwhn

-'aumu with_ nimes thereaf ¥



1. Ananda Bazar Patrika,
Calcutta—3,01,717.

2 la Manorama, Malayalam
mmm—z.m.ﬂs.

“m” ‘ ¥, AND

Wikhie sl s
9. Matiubhymi, Malapsiam Dalip,
Empakulam~1,50.30L

10. Loksatta, Marathl Dally, Bombay
4,485,620,

Opening of Post Qfices, Toleghone Ex-
mmtmam

6428. SHRI RAM PRAKASH:
the Minister of cnumrum'rms
be pleased to state:

(a) whether Haryana Pradesh has a
lesser number of post affices/telephone
exchanges and public call offices as
compared to other States ; and

3, Jugantar, Bengali Daily, Cal-
cuttap—1,80,110. n!.éb) it so, the faocts I'M‘I}.ﬁ ew p::ltl
ces/telephone exchanges/pu
4 D",,’"mm‘fsgfm" Hipdi Daily,  p o likely to be opened in various
. of . English Dally, parts of the State during 19757
Bombay—1,76,803. — OF COMMUNICA-
& W Hindi Daily, Delhi— TIONS )(DR.) T:E:Amn nﬁ:; AL
SHARMA): (a average population
7. Hindustan Times, English Daily, and area served by a post office/tele-
Delhi—1,53,875. phone exchange and Public Call Office
8. Statesman, Dally, Cal- in Haryana State as compared to all-
cutta—1,52,931. India averages are as below:
Haryana All-Indir average
(i} Population served per
(8) Post Offices . 4,696 4,687
(b) Telephons Rxchange . . . 107,665 115,716
(c) Public Gall Offices . 83,0938 106,927
(i1} Avren served per
() PoatOflce . . . . 2080 Sq.Km.  27-37 Sg. Km.
(k) Pelephane Exchange . 467 S5q. Km. 1789 Sq.Km.
{¢) Puplic Call Office . 39 Bq. Km. 1396 Sq. Km.
"ill:)h:DPMOﬁoel.—NewP&l:()mm Indpsteinl Eleoncy o Mamtl Heavy
openegd depending on availe- Vehicles Lid., for Road Rollers
bility of resources and justification ac-
cording to the standards prescri 6420. SHRI MADHU LIMAYE:
opening of Post Offices. mmmlmumnus'mmcwm
SUPPLIES be plepsed to stute:

(a) whetber Maruti Heqvy Vebicles

Ltd was given any industrial licence
for assembling/: Road
Rollery ;

() {2 00, the detalls thereot;



b Wit digoiers

) whether afly Sests were corried
out on these road rollers, and any certi-
ficate i{ssued by any department eor
agency of the Central or State Govern-
ment ;

{d) 1t 50, the details thereof; and

ie) how many road rollers have been
esrembled /manufactured at the Maruti
factory uptill now ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUFPLIES (SHRI A. C.
GEORGE): (a) to (e) Government of
India have not granted any industrial
licence to the above company for the
manufacture of road rollers. As a re-
sutt Government of India has no infor-
mation gn the points asked for.

Lieensing Power to Tamwil Nadu for
Tutwstylalization

G431, SHRI M RAM GOPAL
REDDY: Wl.ll the Minister ot INDUS-
TRY AND C be pleas-
ed 1o state:

(a) whether Tamil Nadu Government
have sought licensing power for the
rapid industrialisation of the State ; anq

(b) if so, the reaction of Govern-
ment thereto ?

MINISTER OF INDUSTRY
AND CIVIL BUPPLIES (SHRI T. A.
PAD* (a) and (b) No such proposal
has been received in the Ministry of
Industry and Civil Supplies.

Construction of sixth unit of Durgapur
Project Limied In Fifth Plan

6432. DE. RANEN SEN: Will the
?;?eister of PLANNING be pleased to

(a) whether the Chief Minister of
‘West Bengal has requested the P’lnn-
ning Commission to Include
tion of sixth unit of Durzapur ject
Limited in Fifth Plan; and

{b) if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): (a) and

CHAITRA 16, 18I (S4X4)

Writiyn dnsanrs 1m0

(b) The Chiel Minister of West !-m
has requested for the approval of the
Planning Cofrfivission for the installa-
tion of the 110 MW set at the Durgapur
Project Power Station. The

cost of the project is Rs, 31.52 crores.
A provision of Rs, 5 crores has been
made 1n the State's Draft Plan as equity
capital and the balance amount s
to be arranged by the Btate Govern-
ment from the financing mnstitutions.
In the absence of a firm financial tie-up
for this project, the Planning Commis-
sion has not so far approved the scheme
fcr implementation by the State Gov-
ernment.

wefuw fsr B et Wit @
farmfer ey saetos

6433. oft o W WEE : T et
o wevew ol oy ¥y Y ot &R Fe s

(%) w7 wafvw fer Frmr & e
w5 waiwedy v frfor oy sl aroew
o fer §, st afe gf, oY sgioegt; WK

(W) wor W & s aw fwft ewafe
w g€ awr ww wk Ikt faofr & Gl
arcfa s g} ?

gt ait  wETOw wmaw § Il
(st wilie foy) : (w) foefew
frrr & aft ol wr fmfor e oft
fomr & 1 aarfE, SR ameTwanlt fade,
wwt ¥ Frafier s ae feedt framr
e o fom § 1 ool wrdad, 1974
& o wgraeg T itfeRfam, ey
# oft fewrd of ot o

(w) wvaf awr af fewlt ¥ finedi
¥ wedw & wrxr gt sl ok awax
g T W e § —

wrr g€ weufn ww

hb\ SN, ... |

w;i (722~73 ¥ 74-75 a®W)
vn,, - LIRS

v 14,286,650 14,40,686
. 7,568 85,345
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(%) w7 20 ad, 1975 W W
¥ & smrfiw g w1 ww '
¥ qyudt w1 qar s ferar arar § Wi
ufe gr, oY g ¥ w7 ot IEX QaT WY
fear ;
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Writtin Anpoere ¥ 1

qg W F sy (o que Qe
wighew) : (%) ot mft, s

(w) oriwr gy wer ot & 1 sl
wfiefsafidt %1 sty andt aw ot far
L4

() ofr afy, s

(7) 7% of gwd wrw A

Conceniration of Smaill Scale Indus-
tries

8435, SHRI VIJAY PAL SINGH:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state
the names of States where the con-
ceniration of smali-scale industrial
units is large?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CIVIL
SUPPLIES (SHRI A. P SHARMA):
About 78% of the total number of
registered small scale units are located
in West Bengal, Uttar Pradesh, Tamil
Nadu, Andhra Pradesh, Maharashtra,
Punjab, Madhya Pradesh, Bihar,
Gujarat and Delhi. The details are as
under:—

{Progressive totals as at theund of 1973)

Sl State

No.of Percén-

Ne- B it contiation
1 West Bengal . 42993 10 51
2 Uttar Pradesh 41203 10-07
3 Tamunady ' 40218 9-83
& Andhra Pradesh . 04 9-80
5 Maharashira . . 35763 8.74
§ Punjsd . ... ssess s
7 Madhya Pradesh ... 2987 7:18
8 Bibar . . . . . . 24919 6909
9 Cojerst . . . . . . 22789 8-56
10 Delhi . . . . 12113 $.00

40ugde 10000

Grand Total (iscloding other States) . e e e

"
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qe waww, wifew aftc swrafrs
g fiewmw war Wl e foww &
g ot (ot vy ) < g ey

gavr 1
W W v w¢ @ wWlowtoywe wigwifed & wiw it vt dwr-
frrgfer #Y artielt «t wwin oo few
wr  wfeerd ST A gwd WA, APl feareft
o faed afeerd A arlw
Tafaal :
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1 W0 ¥o gAY . FET-AMWT  15-5-1977
(v )
2 MAoaowg . —afi— 6-6-1977
(wrug w)
3 it o yrwET . =g 17-12-1976
(aToga)
4 sy arto fro yurdyrer —afl— 23-1-1977
(wTog )
5 shtqwe doufew |, —uft— 28-2-1977
(wvraga)

6 mtete ¥o a@ . fagre 16-3-1975 Har ¥ qAT §X &

(srrog ) quTey § O v

. g xfr et

7 sgwodowlt |, —yfi— 31-3-1973 qugw ¥ ugefr

wrew ¥ gy
() aw dor ¥ il‘:r
. i

8 MidoNowgywr .| —@ft—  20-11-1875
(wagA)
8 shrfrerofiy . —qft— 20-1-1976
(wragw)
10 WiReWonmgy . —uft— 15-7-1975

(wvog)
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11 W Pegouo T figre 7-10-1977
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13 NEAo o QoW , AW 16~-2-1076
(wrag )
13 shrigmfey . gfamn 31-5-1973 Y wet ¥ frg ¥wr &
(wroge) wfawc faky.
14 shgge Mgy o gl 14~6-1976
(wvg7)
15 sigodonwlf . —w— 8-1-1979
(wrog )
16 sQuoANEATM . W 25-12-1977
(s )
17 Maofoamy® ., AT MW 19-12-1978
(aveem)
18 NPog@os , IPU 18~5-1975
(wTog )
19 sfdte ¥to wrs o Ul 22-9-1976
(wrog )
20 ot qHo e RregEe | L 1-1-1977
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24 sy fodflomm , —ai— 29~-1-1075 2 WX ¥ fog dwr %
(wrogw) qfedtdmil
25 WAgRoqgegy |, —ufi— 23-7-1978
(wrvog )
28 MgmeMowtw |  —wfl— 15~1-1979
(g )
27 Wy . = 28~4-1978
O L))
28 S QWo Ho afiey et 5~12-1976
{wrug )
20 srgue e g — 6~7-1976
(wrag ) .
30, AQAeRH Y ., ~Wfl—  13-13-1877

(wyogn)
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Premption of Tl language
$437. BHRI P. R. SHENOY: Will the

(b) the steps taken by Government
1o promote Tulu language and the cul-
ture of the Tulu speaking people ?

ters of Food, Civil es & Co-

operation of Northern on convened

Department of Civil Bupplies

at Pelbi on 20th

December, 1074 regarding ta-

commpdttles the representative of the
3 ve

Punjsh Government suggested ox-

m«mwhm

arsas; the gbalition of merket in

on

CHATIRA 26, 1897 (S4%4)

m.tial priorities should be in respect
of distribution of commodities of basic
necessities in vulnerable areas including
hill areas and rural areas in districts
which are chronically scarcity affected
or deficit, In the interest of the vulner-
able sections of the population, it has
been declded that the levy aystem of
sugar should continue according to
which 65% of sugar production is
allocated for distrbution at fixed price

NING be pleased to state,

(a) the amount of fumds the Centre
propose tb provide to Punjab during
the financial year, 1975-76; and

(b) the development projects on which
these funds will be spent?

THE MINISTER OF STATE IN THE
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Supply of Power to indusiries In
Punjab

6440. SHRI RAGHUNANDAN LAL
BHATIA: Wil the Minister of
ENERGY be pleased to state:

(a) whether Punjab has been getting
tull electric power to run its industries
especially during the last quarter ; and

(b) if not, the total number of indus-
tries that could not be run to full capa-
city due to power shortage and steps
gl::n?to remove power shortage in the

e

THE DEPUTY MINISTER IN THE
MINISTER OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) and
(b) Due to the demand for power ex-
ceeding the availability m Punjab, cer-
tein power cuts have been imposed on
the consumers including industries. It
is, however, not possible to assess the
tolal number of industries which could
not run to full capacity on account of
power shortage alone as many factors
are also wvolved. In order to assist
Punjab, relief is being provided to the
extent possible from the Badarpur
Thermal Power Station. Efforts are
being made to expedite commissioning
of the 2nd unit at Guru Nanak Ther-
mal Station. Steps are also being taken
to divert power from Ranapratap
Atomjc Power Station by way of inte-
grated operation of RAPP-Chambal
System with Bhakra gystem.

Setting up of Film Advisory Board at
the Centre

6441. SHRI SAKTI KUMAR SAR-
KAR:

SHR] 8. N. SINGH DEO:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government have any
plan to set up a Film Advisory Board
with emin‘:;dt film personalities, at the

(b) it so, the broad outlines thereof ?

APRIL 16, 1975
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G.DR. Film Fostival
6¢42. SHRI SAKTI KUMAR SAR-
KAR:

SHRI TUNA ORAON:

Will the Minister of INFORMATION
AtNtE BROADCASTING be pleased to
siate:

(a) whether G.D.R. Film Festival was
held recently;

(b) whether no proper publicity was
made for this festival; if so, the rea-
sons thereof ;

{c) whether no arrangement was
made to show these fllms in North
Eastern Region States while in all other
Regions Film Festivals have been orga-
nised ; and

(d) it so, the reasons the Film Festi-
vals are not organised in the North
Eastern Region States?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir. It was held
in Delhi m March, 1975.

(b) Proper publicity was made
{hrough Press, radio and other media.

(c) and (d) Films Festivals can be
held only in a limited number of cities,
C:ties chosen for the Festival of G.D.R.
films were Delhi, Amritsar, Calcutta,
Nagpur, Bombay and Hyderabad. It is
not correct to say that no Festivals are
organised in North-Eastern Region.
During 1974, festivals of Canadian and
Bangladesh films were held in Gauhatl.

Functioning of Telephones in Agarials

6443. SHRI SAKTI EUMAR SAR-
KAR: Will the Minister of COMMUNI-
CATIONS be pleased to state:

{a) whether the telephomes are not
working properly in Agartala;

(b) it so, the action taken upto date
in the matter;

(c) the number of telephone copnec-
tions at present ; and

(2) the number of public call offices
in this Cirels with locdtions and pum-
ber of public call offices 1o be
opened during the ysar with } T
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TIONS (DR. SHANKAR DAYAL
SHARMA): (a) The telephones in Agar-
{ala are properly.

{b) Does not arise.

(¢) No. of telephnne connections in-
cluding junctions {s 1272.

{d) (i) The number of existing public
call offices in the North East Circle
Statewise is as follows:

Assam . . . .
Meghalaya . . . . . 26
Nagaland . . 2
Manipur . . . . . 7
Tripura . . . . . 20
Mizooram . . . . 2
Arunachl;l . . . . . e

Total 193

(1i) Subject to the availability of
resources, both financial and material,
it 1s proposed to open about 61 public
call offices in the North Eastern Circle
comprising the States of Assam, Megha-
laya, Nagaland, Manipur and Tripura
and the Union Territory of Mizoram
during 1975-76.

Explosive situation in Tribal Belts of
Chhotanagpur and Santhal Parganas
in Bihar

644¢. BHRIMATI PARVATHI KRI-
SHNAN:
SHRI K. M. MADHUKAR:

Will the lﬂnlttw of HOME AFFAIRS
be pleased to state

(a) whether Government are aware
that the situation in the tribal belts of
Chhotanagpur and Santhal Parganss n
Bihar is steadily becoming expiosive ;

{b) if s0, the fucts thereof ; and
(¢} whether Government have asked

the Miate Gdverument to take
mwmmm thnmn-

et

E
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL &
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMEN-
TARY REFORMS (SHRI oM
MEHTA): (a) According to information
received from the Government of Bihar,
it is not a fact that the situation m the
tribal belts of Chhotanagpur and
Santhal Parganas in Bihar 1s steadidy
becoming explosive ;

(b) and (c¢) Do not arise.

Licence issued to West Bengal Deve-
lopment Corporation for production of
T.V. Pictures tubes after rejection of
application of Eerala State Electromics
Development Corporation

6445. SHRI VAYALAR RAVI: Wil
the Minister of ELECTRONICS be
pleased to state :

(a) whether licence has been given to
the West Bengal Development Corpo-
ration for producing T.V. picture tubes
atter rejecting an application of the
Kerala State Electronics Development
Corporation for the same purpose ; and

(b) if so, the facts thereof and the
reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS & MINISTER OF
SPACE, MINISTER OF PLANNING
AND MINISTER OF SCIENCE &
TECHNOLOGY (SHRIMATI INDIRA
GANDHI): (a) and (b) An application
was received on 20.6.73 from the West
Bengal Industrial t Corpo-
1ation for the manufacture of TV pic-
ture tubes. An application for the same
item was received from the Kerala Elec-
tronics Development Corporation on
24.8.73; it will thus be seen that the
application from West Bengal Industrial
Development Corporation was earlier to
%e.vte Kerala State Electronics

plications were considered, together with
4 number of other pending applications
for TV tubes, by the Licensing
on 22-2-74. Based on the

t of M;ade bénrt:ﬂﬂu re-
:;:d the application of the Kersla
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State Elnctronics Devaloprasnt
1ation aad approved that of the
Benge! Indusirial Developmen

Electronics Limited, Bangalore, which
18 already in production with an estab-
lished capacity of 100,000 picture tubes
per annum (and approved for an addi-
tional capacity of 100,000 numbers per
wnnum, which 18 being set up) caters
to the demands of the Southern Region
and hence it was considered that ano-
1iber unit need not be licenced at pre-
sent, for this item in the South.

Commissioning of Sslal Mydxe Electrie
Project

6448 SHRI ANADI CHARAN DAS:
SHRI D D DESAI'
SHRI P GANGADEB

Wil the Mumister of ENERGY be
pleased to state*

{a) whether commssionmng of Salal
c Project has been post-
poned ,
(b) if so, the reasons for the post-
yonement , and
(¢) the total estimated cost of the

project and its capacity of power
generation ?

THE DEPUTY MINISTER IN THE

MINISTRY OF ENERGY (PROF
gII?DHmHWAB PRASAD). (a) No,
(b) Does not arise,

(r) The total estimated cost of the
Froject 153 Rs. 112.9 crores for installa-
tion of three generating units of 1135
MW each.

Birector of Persommel i Cement
Corporation of India
S B S e
INDUSTRY AND CIVIL SUPPLIES

he pleased to state:

(a) whether 8 post of Ditector of
Perstiinal [z béing cramted in ‘fhe

i o

Wekthin oty 04

Cemtmnt Corporation: 41 Dudly on  the
sugpastion of Bardat of Public Euter
peise ;

(b) if so, the reasotis therefor, and

(0 T ether et et 1 abey:
ki fi up o
:.ﬁcemdurinl the pericd of fHnancial
stringency ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B P
MAURYA) (a) and (b) The Action
Commuttee on Public Enterprises, 1n its
1eport on the Cement Corporation of
India, suggested that the organisational
structure of the Cement Corporation of
india should be strengthened by creat-
ing inter-alia a post of full time Direc-
tor (Personnel).

(c) In view of the vital role envisaged
for the Cement Carporation of India
in creating additional capacity for the
production of Cement during the Fifth
Plan period, 1t 1s considered necessary
to A1l up the post of Director (Person-
nel) immediately

Granting more aunionomy te Btates

6449 SHRI NOORUL HUDA;
SHRI HARI SINGH

Will the Minister of HOME AF-
FAIRS be pleased to state

(a) whether 1n view of the changed
context of State to State relations in
the country following the accord with
Sheikh Abdullah, which almost all poll-
tical parties and the entire cquntry had
welcomed as a hsstoric step Union
Government propose to reconsider its
earlier decision aganst sallowing the
Bt;tes to have thewr own standaerds:
an

(b) whether Government would con-
suder granting more autopomy to the
States as demanded by the Tamil Nadu
Government and some all India poli-
tical parties 7

MINISTER IN THE
OF HOME AFFAIRS

(SHRI F. H MOHSIN) (a) No such
proposal is under conisideration,

(b) Atter exapuping the reports of
&W&%&mmﬂ
e views of : .ﬁ
themuir. Government have
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with the general approach of the Ad-
ministrative Reforms Commission that
‘the provisions of the Constitution
governing Centre-State relations are
adequate for the purpose of meeting
any situation or resolving any problems
that may arise in this field'.

Post Offices in Backward Areas

6450. PROF. MADHU DANDAVATE:
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether the Government have
decided to exclude the backward areas
from the perview of its decision not to
open new post offices in the rural areas
at present due to financial constraints ;

{b) if so, whether the same conces-
sion would be extended to the back-
ward areas in not insisting on the condi-
tion of minimum postal revenue for the
continunace of post offices ; and

{c) if so. whether these concessions
would be available to the backward
Konkan region of Maharashtra ?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKAR DAYAL
SHARMA): (a) Yes, Sir.

(b) Post offices can be opened in
backward areas if the expected loss per
annum is not more than Rs. 2500, They
are continued on this basis for a period
of 10 years, after which the loss should
not be more than Rs. 240, Rs. 360 or
Rs. 540 depending upon the distance
from the nearest office.

{¢) Talukas in the Konkan region
which stand classified as backward for
the provision of postal facilities will
continue to get the concessions appli-
cable to such areas elsewhere in the
country.

Rates of tickets for the Intermational
Film Festival

6451. PROF. MADHU DANDAVATE:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether exorbitent rates of tickets
were fixed in the Fifth International
Film Festival held in Delhi in 1975 :

(b) whether the conduct of the Festi-
val infringed the rules and norms
framed by the International Film
authority ;

(¢) whether large number of tickets
for the Film Festival were sold in
lack market ; and

Whitten Answers 186

(d) what steps will be taken to pre-
vent such malpractices in the future?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No, Sir.

{b) No, Sir.

(¢) No specific instance of black mar-
keting of tickets has come to the notice
of the Government. The Police had
been requested to maintain strict vigil.

{d) Does not arise.

Political identity of the lawyer arrest-
ed in a Court in Allahabad carrying
a pistol

6452. PROF. MADHU DANDAVATE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the political identity of
the lawyer who was arrested while
carrying a pistol when approaching the
court-room at Allahabad, in which the
Prime Minister was 4ppearing has
been verified ; and

(b) if so, the facts thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b) The
required information is being collected
and will be placed on the Table of the
Heuse when available.
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Tyre Factory in Public Sector

6455. SHRI SHARAD YADAV :
SHRI PHOOL CHAND
VERMA. :

SHRI
SINGH:

Wil the Minister of INDUSTRY
AND CIVIL, SUPFLIES be pleased to
tefer to the reply given to Unstarred
Question No, 2042 on the 12th Mareh,

21
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tion of the project?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL. SUFPLIES (SHRI B. »P.
MAURYA): No, Sir.

Re-employment or grant of exiemsion
to superannuated persons

€456 SHRI VASANT SATHE Wil
lltfwPRIME MINISTER be pleased to
state.

(a) whether the Government have
raviewed the policy regarding re-
employment of superannuated persons
or grant of extension after superannua-
tion i respect of top level officers mn
Guvernment ,

(b) if so, the details thereof ;

(c) Mimistry-wise break up of Semwor
Officers who have been ré-appomnted
after superannuation during the last

thiee years,

(d) whether half of the 18 Grade A
posts 1n IFS are occupled by super-
annuated persons and that the position
15 1dentical in other Minmstries , and

(e) it so, whether Government are
taking any action to disrourage the
present practice and provide ncentive
to the aspring and deserving young
talents 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL &

ADMINISTRATIVE W AND
DEPARTMENT OF P JAMEN-
TARY AFFAIRS (SHRI OM MEHTA)"

() That other officers
enough to take over

(i) The reti¥ing officer is
standing merit.

g4
e 58
g %%



action to select a successor -has been
1aken well in advance but the selection
could not be finalised in time” for Justi~
fiable reasons Detalled procedures.
have also been laid down for considera~
iion of each such proposal &t a Suffi-
ciently high level . e s

While the policy in this regard 1§
kept under constant review, the pre-
sent procedure as outhned above 1s
considered adequate for discouragng
the grant of extensions and re-employ-
ment save m exceptional cases involv-
ng public nterest.

(c¢) and (d) The information is being
collected from Ministries/Departments
and will be laid before the House as
roon as received.

Plan prepared by Tamil Nadn for
doubling its per capita income

6457 SHRI R. V. SWAMINATHAN"
Wil the Minister of PLANNING be
pleased to state:

(a) whether a Rs 10,000 crores pers-
pective plan for the period 1074-84
aimed at doubling the State's per capita
income during the decade has been pre-
pared by the Planning Commission of
the State of Tamil Nadu-*

(») if so, whether the Union Plan-
ning Commission has seen the report
and mgreed to help the State Planning
Commission in implementing their
plan; and

{c) whether any assistance will be
:lhv:n?hthesuhmmt!orm

THE MINISTER OF STATE IN THE
PLANNIN

CHAITRA 26, 1897 (SAK4)
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the growth rate and financial out-
lays. One of the main objectives of
the Perspective Plan is doubling the per
capita income by 1984, An investment
of Rs 9300 crores at 1970-71 prices is
envisaged during 1972-84, in the Draft
Perspective Plan Frame

(b) The Draft Perspective Plan Frame
of Tamil Nadu for 1972-84 will be con~
siaered at the appropriate time while

* finalising the size and content of State
. Fiith Plan of Tamil Nadu

» (¢) The Central assistance which
would become available for the finalis-
“ed Fifth Plan of Tami Nadu would be
. determined on the.basis of criteria and
principles to be decided by the National
* Development Coutcil for allocation of
. Central assistance to States for their
respective Fifth Five Year Plans

Loan to Rural Industries Projects Pro-
gramme in EKamataka in Fifth Plan

64586 SHRI K LAKKAPPA Wil
the Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state-

(a) the amount proposed to be sanc-
tioned as grant/loan for Centrally
sponsored schemes, on the small seale
side, 1n Karnataka during the Fifth
Five Year Plan;

{b) amount proposed to be sanctioned
for the Rural Industries Project Pro-
gramme m the Central tor, located
in Karnataka at present those sanc-
tioned for the Fifth Five Year, district.
wise, and

{c) the main outlines of development
scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND

CIVIL SUPPLIES

in
unorganised sector, grant is given to
States on a vear to year basis taking
inio account their requirement. Govern.
ment of Karnateka has no demand for
the year 1974-75 and 1075-76.
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Under the Rursl Indusiries Projects

audns!mhkhauhmwmmm given in the following 2
(e, in lakhs)
Name of the Project Grant  Losn Total
]. le - - - - - [ 3 - 2 80 s ‘” 5"”
2. Dharwsr . . . - . . . 2-08 $-00 5.00
3. Shimoge . . . . . . . 1-83 3-00 485
4, ‘dl‘“ . . - - . . . 2-00 300 5.00
5. Biday - . . » . . . . 1-25 1-10 2-35
6. Bijapur . . . . N . . . 1-30 1-10 2-40
7. Hassan . . . . 1-20 110 2-30
8. Bv)end'iture atthe State Headqu.lrteﬂ HIP Cen in lhr
Directorate of Industriea 0-40 e 0-40
Totat . 12-00 1530 27-%0

{c) Development schemes include :

¢i) Promotion and motivation of
entrepreneurs ;

(i) Arrangements for training aimed

at improving skills of hereditary
artisans in the use of improved

(iii) Provision of common facility
centres ;

(w) Advance of loans on liberalised
terms for of land, con-
struction of work shed, purchase
of machinery etc.; and

vy Arrmuneats for extension ser-
vices both relating to:technical
matters and ecomomic problems
such as merketing, procurement

of raw materials etc.

Tosm t0 Rual Industies Projects
Programme, Earmataka

8459. SHRI K. LAKKAPPA: Wil
the Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

the amount of d
saichioned separstely under the Roral

3

Industries Projects Programme—a cen-
trally sponsored scheme in Karnataka,
district-wise, during the Fourth Five
Year Plan;

{b) the particulars of the industries to
which the loans and grants were sanc-
tioned ; and

(c) the amount gpent so far, district
wise and project-wise ?

te indicate
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radio assembly, metal works, cycle
parts, agricultural implements, assem-
biy of clocks, ©printing presses,
Jeather goods, steel furniture, pottery,
bamboo baskets, rice and flour m:lis,
dairy products, foundry, building mate-
rials ete.

CHAITRA 26, 1897 (SAKA4)

Written Answers 1987

-

(c) The table below gives in forma-
tion on the expenditure incurred by
the State Governments from out of the
Central loans and grants on the Rural
Industries Projects in Karnataka dur-
gllg the Fourth and Fifth Five-Year

ans.

(Rs.in lakhs)

Name of the District

Fourth Plan

Fifth Plan
(1974-75 only)

Grant Loan  Total Grant Loan Total
Tumkur . . . . 6-63 8-80 15-43 2-00 3-00 5-00
Dharwar . . . 5-85- 8-80 14:65 200 3-00 5-00
Shimoga e 577 8-80 14-57 185 3.00 4-85
Belgaum . . . 2-03 3.50 5.53 2.00 3-00 5-00
Bidar . . . . . 1-26 .. 1-26 1-25 1:10 2-35
Bijapur 1-44 . 1-44 1-30 1:10 2-40
Hassan . e . 1-30 . 1-30 1-20 1-10 2-30
Expenditure at the State '
. Hjrs RIP Cell in Dte. of
Iadustsies of the State 2-85 2-85 0-40 0-40
Distinction  between  Liquid Fuel (¢) The sanction for the Satellite

Rocket and Satellite launch vehicle

6460, SHRI K. LAKKAPPA: Will
the Minister of SPACE: be pleased to
state:

(a) whether the project on the deve-
icpment of the liquid fuel rockets is
distinct from the Satellite Launch
Vehicle Project;

(b) if so, what are the main points
of distinction ;

(¢) when was the Satellite Launch
Vehicle (SLV-3) Project started and
when it will be completed; and

(d) its present stage of development ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS & MINISTER OF
SPACE, MINISTER OF PLANNING
AND MINISTER OF SCIENCE &
TECHNOLOGY (SHRIMATI INDIRA
GANDHI): (a) Yes, Sir.

(b) The Statellite Launch Vehicle
(SLV-3) is designed to use solid propel-
1ants in all its four stages. Liquid rocket
technology is still in the development
stage.

8—6 L.8.5./75

Launch Vehicle (SLV-3) Project was
accorded in November 1973. The Pro-~
ject is scheduled for completion to-
wards the end of 1978.

(d) Segmented motor technology to
be used in the first stage of the vehicle
has been developed and successfully
tested. The second stage and fourth
stage proof motors have been success-
fully ground tested. Flight qualification
rrogrammes of various sub-systems are
in progress. About 35 public and pri-
vate sector industries are engaged in
the fabrication of specific component

and sub-systems required for the
Project.

Thrust Ligquid Fuel Rocket Engine

6461. SHRI K. LAKKAPPA: Wil
‘he Minister of SPACE be pleased 1o
state:

(a) whether India has already tested
a 3,000 kg. Thrust Liquid Fuel Rocket
Engine ;

(b) if so, when and where ;

(¢) whether a 7,000 kg. thrust rocket
is also under development at present
and if so, when it is proposed to be
tested ; and
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(d) the future development THE JON THE

gramme of the Department of SM in ISTER OF BOME AFPFAIRS

this field ? (SHRI F. H. MOHSIN): (n) and (b)
On receipt of a source

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, Mimsm or
ELECTRONI

SPACE, MINISTER OF PLANNING
AND MINISTER OF SCIENCE &
TECHNOLOGY (SHRIMATI INDIRA
GANDHI): (a) and (b) A 3,000 kg.
Thrust Ligquid Fuel Rocket Engine has
been developed and captive tested at
Thumba in December 1974 Flight test-
ing of the engine 18 expected shortly.

(c) No such specific project is in hand
although development of higher thrust
biquid rocket engines is being planned.

(d) Section VIII of the chapter on
Space Technology at page 18 of the
Annual Report for 1974-75 gives fur-
ther details on the subject

Belsure of Foreign Arms and Ammu-
nition at Anupgarh and Gharsana in
Ganganagar District of Rajasthan

6462. SHRI PRABODH CHANDRA:
Will the Minister of HOME AFFAIRS
be pleased to state:

() whether forelgn arms and ammu-
nition were seized by police at Anup-
garh and Gharsana in Ganganagar Dis-
trict of Rajasthen;

{b) whether any enquiry has been
conducted in this case ; and

{c) it so, the results thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): (=) to (c) The
information is being collected and will
be laid on the Table of the House on
receipt,

Racket in Diesel Oll in Delhi

6463. SHRI PRABODH CHANDRA:
wm the Minister of HOME AFFAIRS

be pleased to state:
{a) whether a racket in diesel oil,

whleh robbed the municipal axchequer
of about Rs. 5 lakhs annually, wi
uuearthed in Délli recently ; and .

{b) i so, the mumber of persons
involved ?

Following a check on 13-3-75, a driver
of the rubbish removal truck of the
Corporation was found extracting 5
litres of diesel from the petrol tank”of
his truck and selling it to some private
person for a sum of Rs. 4. Both the
seller and the purchaser were arrested
on the spot. The case is under mvesti-

gation
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Utilisation of Production Capacities

8487. SHRI D, D. DESAI:
SHRI P. GANGADEB:
SHRI SHRIKISHAN MODI:

Will the Minister of PLANNING be
Dleased to state:

(a) whether in the annual plan for
1975-76, emphasis will be laid on utili-
setion of production capacities ;

(b) if so, whether emphasis will also
be laid on more efficient employment
of limited financial resources; and

(c) it so, the broad features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): (a) and
(v) Yes, Sir.

{c) In the formulation of annual plan
for 1975-76 care has been taken to see
that capacities already created are fully
utilised. For that purpose bottlenecks
have been identified and remedial ac-
tion initiated. For the purpose of en-
suring more efficient employment of
limited financial resources, cost-benefit
analysis of projects have been under-
taken and financial outlays and related
physical achievements have been pased
out. Further, the investments required
for replacement and inventories have
also been taken into account while pre-
paring the annual plan for 1975-76.

Gujrati documentary and feature film
produced

B8468. SHRI P, G. MAVALANKAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

{a) the pumber of Gujarati documen-
tary and feature films produced during
the last three years;

(b) the names of the said flilms with
maln actors, actresses and the produ-
Cers

(¢) whether any of these films receiv-

ad any award in Indla and/or abroad;
it s0, the names thereof:

(d) whether any financial assistance
was given to film cers by Gujarat
Government for purpose ; and

(&) i vo, the facts thereo??

CHAITRA 26, 1897 (S4K4)
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THE DEPUTY MINISTER IN ' 'THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR] DHARAM
BIR SINHA): (a) and (b) A statement
18 attached.

() The llm ‘Gunsundari No Ghar
Sansar’ has won the Award for the
Best Regional film in Gujarat: in the
National Awards for Films, 1872, In-
formation in respect of the other awards
won by Gujarati films is being collected,

{d) No, Sir.

(e) Does not arise.

Statement

A, The number of Gujarati films
produced during the years 1972,
1973 and 1974.

Title of the ilm Name of the Produ-
cer

1972

1. Kum Kum Paglan Zankhana Desai

2. Parivar . Kewal P. Kasthyap
3. Gunsundari No, G. H. Saraiya Pro-
Ghar Samsar, ductions.
4. Jher Tao Pindhan Upendra Trivedi
Jam Jam.
1973

Sumangal Films
Pvt, Ltd.

2. Raja Bhartiyhari . T, J. Patel
3. Ranakdew: « Harish M. Patel

4, valo Namori Al'as Hariprasad Jani
Vala TaroDeshma
Danko.

5. Kadu Makarani . Ramkumar Bobra
“ 1974

1, Jai Shri Ram Yane
+ Hanuman Vijay,

2. Hothal Padmini . T. J. Patel
8. Banuja Na Raja Naranbbai V. Patel

1. Janamteep

Basant Picluies

Ramdev Bababhai R. Pate
4, Ghunghat . « Jashubhai Trivedi
5. Amai Preme Shrenee Mavji  Lakshanai
Vijanand Mavoo
6 Harishchandra Tarae Chitra Knln ﬁm
mati dir T.J. Patel
Filmlstan Studio’
7. Kuvarbai Nu Manera
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B Statisties in regard to the num-
ber of documentaries, short filma,
educational fims etc certified by
the Board of Pilm Censors in each
language and names of main
stars in feature fllms are not

in Gujarati by the Films Divi-
sion during the years 1972 to
1074 are given below.

(1) 1972 . +« . 63
(2y1978 . . . 7
) 197¢ . . . 6l

Fumetioning of Telephones in Gujarat

6470 SHRI P C MAVALANKAR
Wil the Minister of COMMUNICA-
TIONS be pleased to state

(a) whether Government have receiv-
ed any complaints and protests, from
the people and MPs regarding the
highly unsatstactory telephone services
in Surat, Broach and other regions n
South Gujarat,

(b) if so0, whether steps are being
taken to remedy and improve the tele-
phone network in the said region, and
i1 so, broad details thereto, and

(¢) whether a separate Telephone
Arvisory Committee for Surat exists,
and if so, names of the members of the
sald Commiliee and their work so far ?

THE MINISTER OF COMMUNICA-
TION8 (DR SHANKER DAYAL
SHARMA) (a) Yes, Sir Some com-
plaints have been received

{b) Buitable steps are being taken to
remady and improve the telephone net-
work in the area A number of new
carrier systems are under installation

AFRIL 16, 1973
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Constraction of Pewir Geslecatiek
Projocts in Madhys Pradesh

6471. SHRI NITIRAJ SINGH CHAD-

DHARY wmmeummmmm‘r
be pleased to state:

(a) the names of power generation
projects which other Sfates have con-
structed in Madhya Pradesh either hy
themselves or jointly with Madhya
Pradesh ; and

(b) the area of Madhya Pradesh sub-
merged i1n each of the above projects
and steps taken so far to rehabilitate
persons unrooted?®

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF
SIDDHESHWAR PRASAD) (a) and
(1)) The mformation is being collected
irom the State Governments/Electricity
Boards and will be laid on the Table
uf the house

Application of various laws to Goa,
Daman and Din and Pondicherry

6472 SHRI NITIRAJ SINGH CHAU-
DHARY Will the Minister of IHIOME
AFFAIRS be pleased to state the time
bv which all laws that apply to rest
of India would apply to Goe Daman
3nd Diu and Pondicherry when Consti-
tullon requires uniform laws to all
Incia citizens 7

THE DEPUTY MINISTER IN THE

WMINISTRY OF HOME AFFAIRS (SHR1
F H MOHSIN) Goa Daman and Diu
and Pondicherry became part of India
only on 20th December, 1861 and 16th
August, 1862, respectively The laws
enacted by Parliament on or after the
said dates apply to the two Union terri-
tortes automatically Several Central
Acts enacted earlier to those dates have
also been extended to these Union terri-
toriex, while the question of extending
the remaining Acts is receiving the
ronsideration of the respective Govern-
ments It is not possible at this stage
tn mdicate any time schedule for com-
pieting this process

Atiacks on VIPs and Security arrsnge-
ments

6478 BHRIR. 8. P \?I‘.'tt!u
um ct HOME m
pleased ©

[{ mm caves
" 1 the secent pant §
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(b) if so, the steps proposed to be
taken by Government for the security
cf VIPs?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes, Sir.

(b) Security arrangements have been
reviewed and necessary instructions
issued ‘to the State Government/Ad-
ministration for +taking appropriate
measures.

Export of Films and Foreign Exchange
earned

(6474. SHRI R. S. PANDEY: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

ta) the names of countries to which
our films were exported during the last
three years ; and

(b) the foreign exchange earned
therefrom, year-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OQF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b) A statement
is attached.

Names of the countries to which
Indian films were exported during the
years 1972-73 to 1974-75 (upto October
1974)*

Abu Dhabi, Afghanistan. Albania,
Algeria, Argentina, Australia, Austria,
Bahrein Islands, Barbados, Bangladesh,
Belgium, Bulgaria, Burma, Cambodia,
Canada, Chile, Columbia, Congo, Cuba,
‘Cyprus, Czechoslgvakia, Denmark,
Dubai, Equador, Ethiopia, Fiji Islands,
Finland, France, West Indies, Federal
Republic of Germany, German Demo-
cratic Republic, Ghana, Greece, Guyana,
Guinea, Hong Kong, Hungary, Indonesia,
Iran, Iraq, Ireland, Isreal, Italy, Japan,
Jordan, Kenya, Republic of Korea,
Democratic People’s Republic of Korea,
Kuwait, Laos, Lebanon, Liberia, Libya,
Madagaskar, Malawi, Malaysia, Mauri-
tious, Mexico, Mangolia, Muscat, Nepal,
Netherlands, Newzealand, Nigeria,
Norway, Panama, Peru, Philippines,
Poland, Qatar, Romania, People’s
Democratic Republic of Yemen, Saudi
Arabia, Senegal, Seychelles, Siera
Leone, Singapore, Somalia, Spain, Sri
Lanka, Sudan, Surinam, Sweden,
Switzerland, Syria, Tanzania, Thailand,
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Trinidad, Tunisia, Turkey, Uganda,
Arab Republic of Egypt, UK., US.A,,
USSR, Venezuela, Democratic
Republic of Vietnam, Republic of
Vietnam, Windward Islands, Yemen
Arab Republic, Yugoslavia, Zambia.

Value of Indian films exported during
the years 1972-73 ' to 1974-75 (upto October,
1974y :*

Year Value
Rs, ’
1972-73 5,40,14,266
1973-74 5,58,14,685
1974-75 3,56,77,918

{upto October, 1974)

) AN wad, 98 faeet 7 awat
AT JeARAl F FIAATH

6475. At AfFFFIATT 1 FAT IAW
At amfer qfe 7t 7g aa@ 1 FO
Far

(F) #1 @@ FEREE 937, T
faeeft § @raw @@ FY § AM@IT FAD
IR YeTquT FT F1F F4 AT I FHATCLET
FN AT FT IGaAE fear o g ;

(@) 1 37 FHATE & AT
gT FLFTT FT 30 ¥ § FIE A9
faarmar §; #R

(3r) afz g, a3 /I ZH 9T
&t w7 wfafFar g 7

vem s awfes qfa wawa § aw
"al (= go dfo mal) : (F) S, 481
(@) = (7) @& FERET 997
FHATY &9 7 & 1974 ¥ OF HC

*The above information is based on
the compilations of monthly statistics
on the Foreign Trade of India published
by the Department of Commercial
Intelligence and Statistics, Calcutta. So
far the monthly compilation upto Octo-
ber, 1974 have only bheen issued by
that Department,
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o fegr o faw 9T wrdy W ardhr
i ara fawre fer s ik S @
»T foegr war

Industrial expansion licences #o
Cigareite Manufacturers for marketing
new patent

6476. SHR] SOMCHAND SOLANKI:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whethet for a ‘new article’ as
specified in Industries (Development
and Regulation) Act, 1951 3(2)(dd)
(a) and (b) mieans change in trade
mark or marketing new patent an
entrepreneur has to obtain a new indus-
trial expansion licence; if so, how
many new brands have been marketed
by cigarette manufacturers n our
country in Fourth Five Year Plan
period (by foreign firms with more
than 26 per cent foreign equity);

(b) whether they obtained the ex-
pansion licences, if so, the number and
date of expansion licences; and

(c) it not, whether Government pro-
pose to take penal action against them
for flouting Industrial (Development
and Regulation) Act rules and regu-
lations ?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T A.
PAI): (a) and (b) For the manufacture
of a new article, an industrial licence
is required under Section 11A of the
Industries (Development and Regula-
tion) Act, 1951. A new article under
the Industries (Development & Regu-
lations) Act is defined as under:

(a) any article which falls under an
item in the First Schedule other

' or produced in the Iindustrial
tration or lssue of the licence or

APRIL 16, 1975
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such article besring that mark
onh:tblchhﬂnmhj&totw
pa i

For substantial expansion, a separate
lmlc:;u under Section 18(:;(3} of the
tion) Act, 1951 is required. Manufasc-
ture of a new article may not constl-
tute a substantial expansion requiring
such a licence.

(c) Does not arise.

8477. SHRI INDRAJIT GUPTA: Will
the Minister of ATOMIC ENERGY be
pleased to state:

(a) whether the scientists of Bhabha
Atomic Research Centre have designed
certain new types of electronic ‘Sonar’
equipment which are capable of detect-
ing submarines at an extended range;

(b) whether this equipment played
an important role in the detection and
destruction of Pakistani submarine
“(Ghazil” near Vishakhapatnam in 1871 ;

(c) it so, whether this indigenously

developed equipment is now fitted on
al! relevant ships and aircraft of the

Indian Navy; and

(d) whether the sclentists responsible
have been suitably rewarded as a mark
of recognition ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS & MINISTER OF
SPACE, MINISTER OF PLANNING
AND MINISTER OF SCIENCE &
TECHNOLOGY (SHRIMATI INDIRA
GANDHI): (a) Scientists of the Bhabha
Atomic Research Centre were consulted
on certain aspects involving electronics.

(b) and (c) It is not in public interest
to disclose information in this regard.

(d) Does not arise.
—— “h
1200 lus.
ot wiwr forer(comgen)
ww, o mmm tl
e gl amr gy g
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matter
under direction 115 to the hon, Minister.
This, is not a privilege motion.

oft wtvee few oy ) : oy fifar.
srerarm ) d aw A gA A
g vt & e wy oy fear § 1 wfae
firsrr & forar & fir gferer afir wrdy & 3wy
dEnfet & foar ot and WE ¥ aw
waray fir g ¥ et g L L . (vawem) ...

MR. SPEAKER: You do not believe
the Minister; you believe the accused !

st e frse : gfere o oot ow &
et o ot qgt g9 v W xw
9T ZATT AW fe st §frer widt
¥ waw , Tw ¥ ol ¥ ¥ ange
€F A1 9T LA AW W, anwar
fF smfrrfor ks &0 ...
(wrewmw) . . .

MR. SPEAKER: I am not allowing
this ; I am sorry. It is very unfortunate,
It is sub judice and you are making

a reference to that. The matter is
already before the court.

ot s, forwd (wiwr) : ssawr wEHEw,
g Tarw A &) O ax § d9g w9 qdr
¥ yro oF wRTY T s gl arwrd
gritrer fvy farr ¢ w graw oY gae fear o
aw §g wrs gy g & fie ag fae foer
Qe ¥ fiwr @ wiowide @ @

oo (wHEET) ...

MR. SPEAKER: It is before the court.
How can you come out with such
ohm:ﬂnm when it Is. already sub

SHRI PILOOQ MQDI (Gedhra): Sub
Madonmtanﬂrépﬁvﬂm ¢

MR, SPEAKER: [ am sorry it is not

&mm.tuumm
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SHRI SAMAR GUHA (Contal): On
a point of order, 8ir. You sald, this
matter is sub judice and therefore, it
cannot be taken up in the House. I
wont to draw your attention to an
earlier observation on privilege motion
vis-g-vis matter sub judice.

MR. SPEAKER: That was about the
discussion of a member's conduct. That
ruling does not apply here. Why are
mp}ltﬂn;mymﬂnnmadjﬂemt

SHRI SAMAR GUHA: I am ques-
tioning the conduct of the Home Minis.
ter and the Minister of Parliamentary
Aflairs. They gave certain information
on which we anxiously adopted a
unanimous resolution. That resolution
proves to be a fraud which was com-
mitted on the House.

THE MINISTER OF WORKS, HOUS-
ING AND PARLIAMENTARY AP-
FAIRS (SHRI K. RAGHU RAMAIAH):
I have not provided any information.
(Interruptions).

MR. SPEAKER: You are bringing in
matters which are under investigation
and before the court. Papers to be laid.

—p—

12,05 hrs.
PAPERS LAID ON THE TABLE

ANNvUAL ReEPorT o N.C.D.C. ror 1973-74

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C.
GEORGE): I beg to lay on the Table a
copy of the Annual Report (Hindi and
English versions) of the National Co-
operative Development Corporation,
New Delhi for the year 1973-74, under
sub-section (3) of section 14 of the
National tive Development
Corporation Act, 1962. [Placed in
Library. See No. LT-9440/73].

Revizw &ANNUAL REPORT OF NATIONAL
NrwsPrINT & F;;rg"m Lr. ror

mmwmnmm
MINISTRY OF INDUSTRY
CIVIL SUFPLIES (SHRI l. P.

MAURYA): I beg to Tay*on ¥he Table a
sach of the following papers
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{Hind! and English ) sndir sub-
section (1) of seetion €I0A of the Com-
panies Act, 1958: -~

(1) Review by the Government on
the wwrking of the National
New:;in; and P:;::rmnmu
Limi SPAnNEar,

1973-14. yeas

(2) Annual Report of the National
Newsprint and Paper Mills
Limited, Nepanagar, for the grear
1673-74 along with the Audited
Accounts and the comments of
the Comptroiler and Auditor
General thereon.

[Placed in Library. See No. LT-8441/
75].

NOTIFICATIONS UNDER ALL INDIA SERVICES
Acr, 1851

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA): I beg to lay on the Table:

(1) A copy esch of the following
Notigeations (Hindi and English ver-
sions) under sub-section (2) of section 3
of the All Indla Services Act, 1981:—

() The All India Services (Joint
Cadre) Amendment Rules, 1975
published in Notification No,
G.s.ll. 161(E) in Gazette of India
dated the 25th March, 1975.

(i) The Indian Administrative Bervice
(Pay) Fifth Amendment Rules,
1975, published in Notification
No. G.SR. 185(E) wn Cazette of
Inda, dated the 2nd April, 1975.

D IS0 th Bazbtte of Thika,

dated the Ind Apefl, M6 .
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~

o the fihle 20

(lv)t'l‘lllhﬂﬂn mmmp-
*, pointmatd. &y Comwolitive Kxa-
mination) Regule-

tionm 1976, published in Notifice-

tiom Moy GER, 431 in Gasetie
f:um" deted the! Sth April,

(2) G.B.R. 432 published in Gazette
of India, dated the 5th April, 1875 con-
ming cormsgendurn to. Motifieation: No.
%S.R. 1201, dated the 16th Novembes,

(3) GS-E. 433 published in Gaaeite
of India, dated the 3th April, 1975 con-
taning corrfgendum to Notification N§
G.SR. 663, dated the 26th June, 1874.

[Placed in Library. See
B442/75].

No. LT-

NOTIICATIONS UNBER  DEhMt
GURUDWARA AcT, 1971

MINISTRY QF ~HOME . APFAIRS
H
(SHRI F. H. MOHSIN)' I beg to lay
un the Table a copy each of the follow-
ing notifications under sub-section (4) of
ia&tlolns %9 of the Delh: Sikkh Gurdwaras

(1) Notification No. F.168(12)75-Judl.
{Hind1 and English version) published
in Delhi Gazatte, dated the 26th March,
1075 containing corrigendum to the
Delhi Sikh Gurdwara Management
Commitiee (Registration of FElectars)
Rules, 1973.

“m !‘:M No. !‘.é'flwm
1} published Pel.hi azatte, dated
‘he 28th March, 1978 containing corrj-
gendum to Notiftication No. F, 18(19)/
73/Judl, dated the Bth January, 1874,

(3) Notification No. ¥.18/19/73-Jud).
a1 published in mna duted

the 28th Mnreh. corel-
ee:dum to' Néemcat!m No. ¥.18)18/
’rwum.. dated the 15th May, 1074 ‘re-
ating to the Delbl Gtmm

Management aof
Mmmm lm
L R v
M iﬁ*m Swesiik. LT
9443/78).
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC. IMPORTANCE

12.06 hrs.

REPORTED ATTEMPTS TO STOP WORK IN
"BHILAT STEEL PLANT

SHRI INDRAJIT GUPTA (Alipore):
Sir, I call the attention of the Minister
of Steel and Mines to the following
matter of urgent public importance and
I request that he may make a state-
. ment thereon:— ;

“Reported repeated attempts being
made to stop work in Bhilai Steel
Plant by instigating workers to
refuse to close the blast furnace
gates.” .

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT
YADAYV): In the Blast Furnaces of the
Bhilai Steel Plant the normal practice
has been that the hearth-men, as part
¢f their normal work, change the
tuyeres and monkeys of the Furnaces.
On the 25th March, 1975, the hearth-
men working in one of the Blast Fur-
naces refused to do this work. Sub-
sequently this. refusal spread to the
hearth-men working in the other Blast
Furnaces also. The hearth-men linked
this refusal with demands for increase
in manning and upgradation of posts.
On persistent refusal by the hearth-
men to do this work, the Management
«of the Plant filed four applications be-
iure the Labour Court at Durg under
the Madhya Pradesh Industrial Rela-
‘ions Act for declaration of this partial
cessation of work as an illegal strike
and for issue of an gd-interim Prohibi-
tory Order. This was granted by the
Ceurt on the 5th April, 1975. The
hearth-men did not, however, resume
this work and most of those against
whom the prohibitory order had been
issued absented themselves from work
from the Tth April, in order to avoid
the service of the order. On the 9th
of April, workers of the out going ‘A’
shift did not leave the time office and
the incoming workers of the ‘B’ shift
did not join their duties. As a result,
the work in Blast Furnaces was affected
and two furnaces had to be banked.
Following upon this, the number of
pushings in the coke oven batteries
was brought down. In view of the resul-
tant shortage of gas, some of the finish-
ing mills had also to be shut down.
The hearth-men were persuaded to
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resume work by 830 p.M. on the 9th
and the Management expressed their
willingness to consider withdrawal of
the Court cases if normal work was
resumed with all the jobs being done
as before. On the 10th April however,
the hearth-men- of the ‘A’ shift and the
incoming hearth-men of the ‘B’ shift
‘enllected in the time office insisting

that work would continue only if the

cases were withdrawn and if the
hearth-men were not asked to change
the tuyeres and monkeys. Since the
management could not agree to this,
the hearth-men absented themselves
from work. As some of the hearth-men
were instigating the others to refrain
from work, two of them belonging to
ihe ‘B’ Shift and one of the ‘C’ Shift
were placed under suspension on the
10th. Work continued to be affected on
the 10th and 11th because of the strike
of the hearth-men but attendance in all
other Departments was normal. There
was slight improvement on the 12th
and 13th. On the morning of the 14th
April, the local authorities detained
three of the leaders of the striking
hearth-men and promulgated a prohi-
bitory order under Section 144 of the
Cr.P.C. By the afternoon of the
14th, the attendance showed improve-
ment. The management notifieq that
those of the striking hearth-men who
resumed work before the ‘A’ shift on
the 15th would be given sympathetic
consideration but that those who conti-
nued to stay away would attract break
in service.

It is understand that by this morning
about 170 out of the 220 hearth-men
who were on strike had joined duty and
that more are expected fo join soon.
No blast furnace is now banked and
the Merchant Mill has been started.
The coke oven/pushings are also ex-
pected to go up.

I trust that the workers who are still
on strike will soon follow the example
of their colleagues and return to duty
immediately. It is a matter of great
regret that the working of the Bhilai
Steel Plant which has been giving
consistently good performance should
have been affected by this kind of
strike. I would earnestly appeal to the
workers and the Leaders of Trade
TJnions, that nothing should be done
now which would hamper production
in any way.
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performance
out of all the HSL units, I would like
tc ask him a few questions because we
have no information other than what
has appeared in the press, and I hope
he will be able to give some more
mformation to us.

In the first place, I think he will
agree that while there may have been
some deliberate instigation of these
workers to resort to this kind of action,
it does happen that there are genuine
grievances of workers, which have caus-
ed discontent among them, and which
are exploited sometimes to precipitate
some action. .

1 may point out that according to a
statement which this Minister himself
laid on the Table of the House on 10th
April in reply tn a Question by Shri
€ R Damanl, it appears that during
the period April 1974 to February 1875
even in the Bhilai Steel Plant there
had been eight cases of dislocation of
production, and this resuited in consi-
derable loss. According to the state-
ment, 640 tonnes of BF coke, 5,069
tonnes of ingot steel, 542 tonnes of sale-

+ able steel and 1,540 tonnes of granulat-
ed slag were lost in the course of these
eight incidents of labour trouble. So,
it 1s not as though everything was pro-
ceeding very smoothly even in the
Bhila: plant.

Now 1 would like to know firstly
whether this point of dispute which was
raised by the hearth-men, namely that
there should be an increase in manning
and upgradation of posts, whether this
demand had ever been looked into pre-
viously This is a question, as I under-
stand it, of job evaluation, whether at
a particular pomnt in the production
process there is actual need or not for
more manning and for upgradation. So,
T would like to know whether they had
or have sny machinery for & continu-
ing job evalustion at all those points
in the production process where there
is likely to be some difficulty.

Secondly, in the statpment I have
to extller it is stated that in
bvprove industrial relations,
takbin & number of Measures
disposal of the grievances of

i

£2
i
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grievance:
machinery. But it seems that it took
place suddenly and the management
was taken unawares, and then conse-
quent trouble took place and loss of
production has taken place.

So, on these two points about job
evaluation machinery and grievance
machinery which can intervene
prcmptly and in time at the Bhilai
Sreel Plant, I would like to know what
the position 1s. It does not seem to be
satisfactory at all.

Further, certain dieciplinary measures
have been taken, according to the
Munister’s statement, during these few
days when this trouble was taking
place. What is the position regarding
that now? For example, have these
court cases which were filed before the
I,abour Court at Durg now been with-
drawn or are they still pending? I
rsk this question because I find from
press reports that one Mr. Chandrakant
Desai. who is the General Secretary of
the Bhilal Unit of the Hind Mazdoor
Sabha, has issued a statement in which
he has accused the management of
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One is the statement I have referred to
gb&mdmmm«

The second is the statement made by
oficial spokesman of the Bhilai Steel
Plant where he says:

“This was a deliberate attempt to
sabotage the Steel Plant made by
some disgruntled leaders belong-
ing to the Jana Sanghrash Samitt
who had instigated these skilled
workers after they had been
persuaded to return to work on
the morning of the 10th April.”

So there are two elements involved
here. One is, to what extent the wor-
kers had some genuine grievances
which were perhaps not being looked
inio promptly. The second question 1s
about the allegations made by the
Hind Mazdoor Sabha spokesman that
the management has been trying to
vivlate some agreement in order to help
some contractors. The third is the
statement made by an official spokes-
man of the Steel Plant. I do not know
whether he has any facts on the basis
of which he has made this allegation
that there was a deliberate attempt at
sabolage by some disgruntled leaders
of the Jana Sanghrash Samiti. That 1s,
of course, a serious allegation to make.
It he has any evidence of this, I think,
the House is entitled to share it be-
cause in that case we would know
whether this is an attempt to impli-
cate workers of a vital Steel Plant in
some sort of political agitation or poli-
tical manceuvring or whether this is
simply a cover to hide the fact that the
management had failed in conducting
industrial relations in a proper way and
taking timely action to prevent this
kind of break-down.

Finally, I hope, he will tell us what is
the estimated total loss of production
which has been suffered as a result of
:vwkhm five or six days of stoppage of
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Here, the demand of the workers was
that the work which they used to do
from the very inception of the Bhilal
Steel Plant was not theirz and, all of
a sudden, they came out with a demand
that thay will not change the tuyer
and monkeys and they put forward an
argument that in the Rourkela Steel
Plant, this work is done by different
people, that is, the mechanical people.
The practice differs fram Plant to

_Plant, The job evaluation, the min-

ning, the upgradation, all these things,
are discussed. The normal practice is
that discussion takes place between the
recognised union and the management.
They discuss about the job evaluation,
about manning and about everything.
Then, they come to some agreement.

In -the case of the Bhilal Steel Plant
particularly, according to the Madhya
Pradesh Industrial Relations Act, there
has to be an agreement between the
management and the recognised union
representative. All these things, the
job evaluation, the manning and the
nature of work, were agreed upon ear-
lier by the recognised union. The recog-
nised union has not raised this ques-
tion at all. It is only a small group
of the HM.S. workers who started the
trouble and gave the call of strike. This
demand has no support of any other
union working in the Bhilai Steel Plant.
Therefore, it was very difficult for the
management to accept this demand.

So far as the other grievances are
cencerned, it is a fact that mo major
labour trouble has taken place in the
Bhilai Steel Plant for a very long time,
The Bhilai Steel Plant has been work-
g smoothly. Small labour troubles
took place during the last one or two
years. Every year, in one or the other
area, sometimes small troubles take
place. But there has been no major
labour trouble in the Bhilai Steel Plant. *
There is a proper machinery. The
management has been always discus-
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{Shri Chandrajit Yadav}
un-recognised union, even the regis-
1ered unions leaders are also taken irto
cunfidencé sometimes when there are
genuine grievances of the workers.

So far as the cases are concerned,
ihe cases are still pending 1n dourt.
The management did offer that, if they
&greed to withdraw the strike and they
also resumed thejr duties on the cond»
tivns on which they were working
earlier, the cases would be withdrawn.
But, as they have not agreed, the cases
are still pending in the court. (Inter-
ruptions). According to my latest infor-
mation, the strike has not been called
off. As I said, out of 220 workers, about
170 workers have resumed their duties.
1 was trying to get in touch with the
meanagement, but unfortunately the lina
ie down; we could not get the tele-
phonic connection, nor any telex
message I sent ene of the directors
of the SAIL {o the spot and he has
returned this morning. With great
difficulty we could get some telephonic
connection, but it was not very clear.
“The latest information that we have
got is that the strike has not been
called off. Most of the workers have
resumed their work and we are ex-
vecting that the others also will resume
“heir work. Still three persons gare
detained, three are suspended, the cases
are still pending in the court.

So far as the loss because of this
ririke is concerned, the plant has lost
11,763 tonnes of hot metal, 4.530 tonnes
of ingot steel, 548 tonnes of saleable
steel and 5,339 tonnes of pig iron. The
1ctal loss of production in terms of
<value is about Rs. 83 lakhs.

SHRI INDRAJIT GUPTA: I had
raised a question about two public
statements One accusation 15 made
fhat the management is violating an
agreement in order to help some con-
‘tractors. Will he look into this as to
what exactly is the position ? Becondly,
‘there was andther statement mede by
somebody describing himself as the
aficial spokesman of the mamwmnt
that some disgruntled elements
Jansangarshh Samit! have Gek!bcuﬁely
tried to create a sabotage. Has he any

Iaformation on this?
mmum YJ-IMV- So far
e Jlnm is. euncemad,

“we have mmmw
would bhave done this. As I have aaid,
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the H.M.8. people are the pecple who
instigated this strike, who are behind
tnis strike.

The management has not viclated any
agreement. Agreement was entersd
into and according to that agreement,
work s being done. The management
has not violated any agreement.

So far m¢ the contractors® part s
concerned, we have certain Informa-
tion that certain contractors have insti-
gated this strike. We are looking into
the matter and necessary action will
be taken against those people who have
instigated this strike, who were behind
ihis strike.

SHRI INDRAJIT GUPTA: If con-
tractors have instigated the strike, who
is gomng to call oft the strike ? (Inter-
~uptions).

SHRI CHANDRAJIT YADAV: Acr-
ccrding to our information, some of
thc contractors are also involved...

SHRI INDRAJIT GUPTA: Then
take action.

SHRI CHANDRAJIT YADAV: We
will certainly take action.

SHRI PRABODH CHANDRA (Gur-
daspur): Most of the points that 1
wanted to raise have aiready been rais-
ed by Shri Indrajit Gupta.

1 have, a number of times, brought
to the notice of the Minister concern-
ed that there is a class of vested inte-
rests m the Bhilal Steel Plant. There
gre some officers there; especially, the
General Manager was the Supervisor
there and he has created a numbeér of
parties who, at his suggestion, launched
thig strike and created this disccontent.
This is not the first sitike. Duting the
last fortnight, there wis a stirike, be-
cause of the ihe DIG,

gusrdd, sgainst
Police. I would request him that those
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have gone on strike did give any notice
to the management or they have a free
will that whenever they like they can
go on a strike and paralyse the whole
mill or there are certain rules and pro-
cedures to be followed before going on

SHRI 8. M. BANERJFE (Kanpur):
What is his question ?

SHRI CHANDRAJIT YADAV: The
hon. Member has brought certain alle-
gations to my notice and all those alle-
gations are being looked into. But that
has nothing to do with the strike.

I agree with the hon. Member that
i a steel mill if in any vital area a
sirike takes place. it does affect the
entire working of the plant. [ said in
the context of the other operations and
whether there is general dissatisfaction
among the workers of Bhilai In that
context I said that out of more than
20,000 workers, only 230 workers have
expressed their grievances, I do not
mean to say that strike in any wital
part of the mill does not affect. It
dues affect.

, The member has made certain sug-
gestions that those who have been

working there for a very long time
rhould be considered as vested interests.
In these steel plants people have been
working throughout their lives and
ome of the Supervisors have risen up-
to the ranks of General Managers. That
is not a bad practice.

SHRI 8. M. BANERJEE: Just like
oid Members of Parliament.

SHRI CHANDRAJIT
other things the hon. Member has
Printed out are also being looked into.

‘herm. ht?:,mdmm
any m“,!tmwn an flegal ﬁm
Thordorm, & was deciared {ngat, -

26,1897 (SAK4)  wgent Public importacs  21g

oft oW wgre qf (oY) ¢ s
faarf W efiw wic §, fa A
ciEE Y, I wHN # IR o
9 &7 7 7o9T @y § qW A THW ¥
% ¥ gwpg] ¥ A i 9g O 4
Sefre ATAr wrar § 1+ 9W ¥ ¢ AwTC
g g fow § uF w0 W@ & s
Team Y I AR fow ¥ gwam wr
Aifeq 7 fimr srw, oy st am r 30
g, @ W o fue & W1E ¥ W § e
HTET ¥ WG T T A gwr 210
qgw o€ S IW A F 170 AUW AT AG
ag g7 s awr gf «fe 3@ i § fgx
TEEC 9T & o wwEEvw @ ¥ ar
ot & o1 {6 T AET fmr }, S ¥ AR
fodize @ |grew 7 g fear e
w93 fae A =Iew &1 war gar, A
¥ TE 10, 20 $U¥ §YTF & {HET 4T
W g wNfE oF aw wigat 3@ @
oy €, a7 IF K0 FW T 4@ qgfeew
g & 1 ¥F & 9 suw faw amr o
& T gearw g1 wf AT wogRl Wi Tew
¥ gry &% A €, § @ ae § Afew
war f& aw 3 wgr 39 & war wwar @
fr w15 awr T ALY 9T 1 0% gEAR &7
T AT WIT IN G FT FET ATIT AT TN
71

& s ST § R o ara faw
W ¥ T 9T, N W@y S o1 i
AAZL WAY T 7 o smrwerer v WY
wT Oy TR Ag fear o away §
e eiiwd g, IRz e d oy
o v ww g, fowiv g guw w3
AT I WY N WA A aver wew
§,  afr X0 hew A W T
g1 g WO whedgdalt § faw W
fowr gt § & fvwr w1 o A Tw-
win WY ¥ gEw w3 § At ooy
fs o Wk o grer & &Y @ W W
wow s {1 g wow Wt ¢ e el
o sipwd ¥ e A wrarehe

o> -“-ﬁi
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® [= wm werw ate]
FTET T HTF W W W 3w
wr fafefrdt & awr wod o wiforwr
af fore Y wr ¥ d we gy ar | wift o
ag e gt wic ot s e
g€ | SoqeFogodto Wi TR
gfrad  wgavr we ot fr @ g g
AW AT R DNRET 9T | wW @R
1S a1, v wirwed @ 7 wf 9w owr
dar @t wgY fawmar wor @ e qwee
QY g QIS sE™Y | AT Jver
g iz ag & frw ¥ A & difer
¥ w4 fs @ Y ardw 2w wgr of
q6AT & 1 qW W T A THE 8
weaT wreswa § Wi svew & ot ated
w dax el §, 39 N T ¥ Qo
o w0 a7 At o ¥ o oY g
fely @ @ ¥ &Y o oY FveT W g
E 1 A1 § ag ST g § e e @
wrafody §, ®\7 a7 oeda y? €@ gy
# T AR T W A ARl
W T ETeE Far § & gra o 3
wT AT w6 otz § ag W gy weT
W ot ag v ged g o W A
et g ogdl | ag OF T Afee
fetis wmiz § drc sre oo
T 3% e & e Wy §, o o
g ®Y e W FowrTey M v
wifgy W< 37 & farars qwew & wifgy,
o7 1 Rw F wwx waAr T I

Aoz w2 F w0 & 0@ ok N
¥ gt % arx qg Suer fooy G
g i g § 1 e |
§ W\ grew W WE Afew wff fear e
gwaTH ear €Y | ¥WE R wAr gy
¢ fow wy 2vrde mit fear o e
wdt o ¥ $v gfraw & wradr O e
wdt wrrerd el § ot @ o T
& Witz oF wodt wog & W &)
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gt T¢ wT SRS W owwre g, oY
™I ke AT
o R, e g o oo F i
arw Tt & 1 g ww o € feoew
g qfmm, figr woge awr & el
NIy fawg W@ § o TR e
weaT &7 | W w7 T § o s
g Y | @ ¥ wmrd o Y awr
g ¥ ¥ wigwd o Y awd § Wik @
s awd d

Jgiaw TNz W ErT §, d @
arr Y wg g § & Ao w0
o 7 &Y awaT § | Ay O arveT dAwe
&1 st aw gl o amew g @ W
o swifen 31 ot @ arforAoTio
Fodfte T wure § A8 WX ot awdt ¥
q v g § R @ & NS wag
wrg?

# wR g% I o W § O
w g ¢ B ag e e amw &
varm , a8 few s AT ) v
wrar § e fear € iz 15 e T
P &Y W &1 T 15 A TG
o & e & dewgie wX §, oY 3¢
85 ®r&r TTar gy & ar sarer gr A7
oY 7 wog fE qwE @y
qre ?

oft woxefte qvew ¢ snmw Y, avEw
qté off & WY wreAr WX o s @

g ¥mAamE

WMo wy fvwd (TgR) : @ W
® At ¥ o gure fear § @9 & o 2

oft wegolte arew : ag o gwny fan
§ swwr ot warwqar . v WAl
Tl o o fer ¥ F oot e & g
¥ fs frarf e v @ gf
% wew fghe ¥ e oy e ¥
O qvar gwT W wrowmr § o
ware w6R Tr wyg wewr ww w0 X
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s # ot e ot ¥ o) 5w Wy
wun WX aEl v Y, O ¥ ¢@ aw
) gyare sk A7Y, I@ & faw aarvtas
21 o W oy favarw frerar wgar
E fis oY oiwr Y xE ag W we w@
§ W widwd ¥ o xw aw W W
* & iR g v O gueT WY, SE A
ot ald ¥ qweww wiw waf AT
uYe @ A sy Oy qrgondd, 9w &
faars o ot Sfee wrdardy gnit, N
ey |

a1q ¥ 9 gy sy e 9w W frwe
won wfgyg T, o9 s o @, o @i
drec & fgx woge wW1 & fw dix
Frp Q% ¥ e F v, F fedw {1

oft uw T ofE ;o s Ak
%Y fargare afy firay T &)

ot ool qrew ¢ Y weEwT AATE
fezrs & 1+ 3 WY fee fasar war § Wi
o arfrd ® gaas frar o § i
gmam v ¢ 5 e ol & W
A9 AT W W 9L, AL wAgR W
TR I AT AT AT W A AW ACH
1% v § 37 N areere fivar s

0 a Ay § fe wgt o ged sy
wrar g § 1 g gfe s ST
i €1 @ w6t wmen Wik
qe wre oy § fe coeitfow gfie & @
T W v & frg o ewum
Trrwd & wrow, o fe s e §
X RE ¥ wIOR o waw fisar §
71 far arv wgd § fe awe g v
Y wd R, oY gt wrow ¥ gyarw W
W cgrdogmr i g ® W
i g e @ ey e ot o gt
T wwre it § ore geedr oY sy sy
T §, forw o gy veswm §, W
vk ain ¥ mfr
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sftguogwo worelf :  wy oY  wrmaT
ara gfima arfe To fo o #to oY
§ =@ w1 TR A Wit gt e

oft worofie qrew : ERt AT AR

Wwgnas  (swwET) - AW g
AT KT ST W7 AT A9 9T A wow ?

ReqW AP : Y Ay {7 TR )
FrE-gEw W 7 o 3 g T &

sft eyl e ¢ sftr, o aw
XU T AW E, W 83 qTW wWE ¥
qvaH A ae F ¥ vl 4, @ Ty
¥ qvurT 83 wrwr X W A § S
THa 5w wew ¥  fe o fowr e,
Hieew 6w §, a1 Wi § a1 O g A
g, o & e €Y awar w1, & W
& gi Wik foaft asq w1 g Seww
T ARY @, ¥ v wrw e s
Ag gAT § WX A AANT 83 WA wH
AR AT ¥ | AR Wy, TR
T g W AW SR e, @ 83
aTw T AN WG T @ v g )
rafag 38 olF & grar gar 1 & vy
o N e e g g oo
W oy wEw g, W W wwreerd
w1, § ¥ T gree B o
¥ fry  Sore wgd A feafr WY fawed
& Qwr g 1 7 T wa g e woge
A w87 A I IwETEH AT
gy € 3% qWT A Ay X gEArE WY
® &t A WS |

off Wi W7 (YTR) R oA W
S wTCw T Q¥ § 9w ¥ frwr
¥ ST ¥ A § aqolt o qemw
ww ot § ot Aw & fog wor &
i g afaw  fe oo
ww & wroenit ¥ o wwww § S
W, fgrar wage frdnll v seraTe W
T L TINEE W T wT W
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{reviyw] ¢
t W Bewrd ¥ frr v aniard oY
s § e weerare w oY agrir ot
g R awge W JeEE ¥ o e el
ot grary ox ey v ¢ e oW
ghrget &1 feard & wma § off oY
amy s ark § 1 & awer AT g e
N freg g Wk fE e @
gr é o ¥ e W afor & wa
wew X qewraw fear & e oag 9@
AW FACT W AT BIE HTOAE BT |
& A A agT 9 T qen WK A
Tt S¥wre ¥ faame & e
q o wgang 6w Sdare # faye
oy o gE § av gwe W I g faamye
A FE A FE 1 N qwAg da ¥
gram § 99 ¥ 3 a@ Wuier &
¥ geed ¥ fAw wT aeae w@
& oR wr ag o qgr o [wA F ad
t?

# g o s g g 6 g gE AT
¥ fd qwEe 7 o |7 IFOA BT A
1H foqr §  wOET 1 WK IW FOT
Fofy sy g aTAC g ?

gy s & 5 gy & g ww
ged AIE A FET 50 T AT
g1 s arfie wTW 9T A F Naw
ORE v s d amr
qgmg 5 = ST s fRar
S A frar war & fE am & wov O
ar wm A AR fawre A A

i
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i
3
13
2
. 3
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o gy WY SeoTTwRY At paw it
oAre ofy Wt &Y s ot ¥
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qFe Y FwErE & Wi Wi fiedt aver
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17 ¥ o™ xw gnw & 40 @ uic few
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wft argar g 1 SEwr i ot W off
Y1 &few s geer Y qar fagw
T4 g wigd  fre oty anf e O
TaE A o Y wmeR ol ¥
el ot T TR wreaté X Fr i
WY A | O & WA G T W
¢ go g ar W aE o R
g1 O €T ¥ v W g fear
IQAr | FS wrim€ A AT AT PO
§ SFH AR AT Ed 1 At @ A
Friars soh ¥ o s

Saeg ¥ wogdl & fge 1 oy aw e
¢ fwmrf sreETT o9 R UW F1 O
gfz &1 3@ v g & faarndw
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MY | T W wuT &7 favig owrgar
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®C g queaT } AR X e s v
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o’ war ff, daw e W ), gk
war Ry, swfed Iw qx el
¥ afrfrfirdi & woow afafr & v 83
Ll R o

ot Wyiox a1 : foonmfen & aR &
A qor a1 |« 3vae W W fro@ER
o fearwar § ?

oft woxar anew : g TR ¥ aRR
B% wgt wriad % Y @ 3w § S
T v §, ag ok gfve ¥ fewr
AT, XiE ¥ AT FTH AL F@T 4 AT
wfFr a A A W H A,
IHATT & | AT IAF faArs Wy wrdard
w3t §, $ai w7 8, T 9T fawe e
W @ & 3t s # e

12-45 HRS

LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

MR. SPEAKER: The Committee on
Absence of Members from the Sittings
of the House in their Twentieth Report
have recommended that leave of ab-
sence be granted to the following Mem-
bers for the periods indicated agamnst
pach:

(1) Dr. G. S. Malkote—18th March
to 17th April, 1975 (Thirteenth
Session).

t2) Shri M. Kalyanasundram—1T7th

February to 26th March, 1975
(Thirteenth Session).

Is it the pleasure of the House that
leave as recommended by the Com-
mittee may be granted ?

SOME HON. MEMBERS: Yes. Yes.

MR. SPEAKER: The Members will
be informed accordingly.

1245 mms
RE. BTRIKE IN KOLAR GOLD MINES

mmmn.\ma
{Bersmpore): the sirike in the
Kohrmmimhmwnﬂu

9o L8873
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Gold Mines 226

1si of this month #11 today. There are
ten thousand workers involved in it.
The Minister gave an assurance that
he will look into it. Bir, I want to
point out that the recommendation
given by the one-Member Committee
will not serve the purpose. You will be
astonished to know that although they
go below 10,000 feet their wages are less
than the wages given in other mines.
Kolar is the only gold mine in India
and there they are not given the wages
at par with wages in the coal mines.
My humble submission through you to
the hon. Minister is that some positive
steps must be taken so that the sirike
may be ended with due justice to the
employees of the Kolar gold mines,
Sir, the Minister is here let him make
a statement in this regard.

MR. SPEAKER: No. No. You get up
at any time and you want the state-
ment should come immediately. That
is not possible.

(Interruptions)
MR. SPEAKER: This is very bad.
Any time, you get up without any
potice and without any wmotion and

slart speaking, out of the agenda. This
13 something very wrong.

I am not al'owing anyone.

SHRI B. K. DASCHOWDHURY (Cooch
Behar): Sir, may I be allowed to make
a submission, just for half a minute ?
Very recently, P. & T. Department has
:ntroduced . ...

weqw v : ag w8, forwy woft)
amft & @Er T AR W wrww g
TE O ST @

ot vy fow (aiwr) ¢ weaw wg
A wa faferw w1 v g Wy ar
& W %y o fv g9 9T wuf w@® o
et fear smdar ) s & Il §
we oft § fr twlaw o i frew
T &1 A aw fong o ww v F agw
* W WYer W fear awar ?

8 goew ¥ wifaw xdnw e,
P 377 % swniy iR W owEt
four & Oy AR vt {1
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worm Wt : T 9 fedw g
X WA ¥ v W

ot wy fewd’ : @ X qgw WO

wif @ & famr Afew, wiedg wit-
e fam & @ WK Y W A A
w Y Fadmr

wenm Wiy : fafersy & ant & s
g fe diww 3o g @ 9. .,

oy 7y oo : & w3 7

Ao afven : T sEE | 4@ AT
ot frwr wwar &, et aT WY F@T S
&1 ag g fear war ar fe gae o
qYY 9 vl w9 AR I AR
Wt ft afow gAET ¥ WA ) &9 T
A% vy a1 fiv og wxd, ovw ¥ A@
¥ & 9 5 g, e o |

SHRI B. K. DASCHOWDHURY : Sir,
may I make a submission ? 1 have al-
ready sent notice before 10 O’clock
under Rule 377.

MR SPEAKER: I have received it.
That 1s alk.

SHRI B. K. DASCHOWDHURY: I
ghall be very brief.

MR. SPEAKER: I am really exaspe-
rated.

ag faam 377 @t % war fame of
gaR 1 Formed woff g€ swx 377 W gure
foar 3 a9 & fod &wr Y
I am going to delete it out of the pro-

cedures. I am not going to accept 377.
I am not going to allow any 377.

——

12.55 HRs.

STATEMENT RE. REPORTED DEATH
OF ADIVASIS IN RAJASTHAN AND
GUJARAT

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (BHRI SHAHNAWAZ

" APRIL 16, 1975

dAdivadls (Stat.) 208

KHAN): Government's sttention has
been cdrawn to reports appesring in the
Indian Express of 26th 1078
régarding reported deaths of Adivasis in
Banswara and Panchmahals digtricts,
This is really very sad. The State
Governments were immediately con-
tacted for detalls. In the case of Guje-
rat, 284 cases of hepatitis were reparted
in 111 villages between September, 1974
and January, 19875, resulting in deaths
of 85 Adivasis, In Rajasthan, 173 per-
sons are reporied to have been treated
for jaundice and fever in the local
hospital of Banswara between Decemse
ber, 1974 and January, 1975 resulting
1 15 deaths. The latest report from
Rajasthan Government indicates 58
deaths 1n all due to jaundice in Bans.
wara District.

At the Instance of the Mmistry of
Health and Family Planning, investl-
gations were carried out by the Natio-
nal Institute of Nutrition, Hyderabad
and the National Institute of Communi-
cable Diseases, Delhi during December
1974—January 1975. Results of the stu-
dies indicate that the outbreak of these
diseases till then was most likely due
to the consumption of maize heavily
mnfested with the fungus leading to
aflatoxin toxicity. Several factors may
have caused the tragedy viz., unusual
rains that affected the maize crop. 1m-
proper storage of the maize by villa-
¥ers which promoted fungus contami-
nation and consumption of the contami-
nated maize by affected house-holders.

oy o foemd (wtwr) couTar et O
gy A wrar & 7 seaw wgew, 9
7 qqe & 7

SHRI SHAHNAWAZ KHAN: I may
clarify that both the State Governments
have reported that the stocks of food-
grains consumed were not received by
the house-holds from Governnment
stocks I may also add that adequate
precautions are taken by the F.CI
against possible spollage and only such
slocks as are fit for human consumption
and conform to the P.F.A, Specifications
:l,: allowed to be issued for distribu-

n.

The Government of Gujarst have
arranged for medical relief in the vil-
lages concerned and have also taken
steps to educate the villagers to wse
chiorinated or bafled water snd to aveld
using spailed gralns.
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The State Governments have been
advised to take necessary steps to edu-
cate the people, particularly the rural
population, on proper methods of stor-
ing and dangers of consuming conta-
minated foodgrains.

oft vy famd : weTw wiww, WR
qw §f T s g

LY ATH 9gH I AU dT FTERIE
& W ¥ wrferr suwr Aifew s @
Mg g § wq@ fwar v fe aw
gor @ Tww W gEA § awer o @
E ) aw v § i g ) ey

MR SPEAKER-: No debate on this

it vy forwrq : & fow o S T
g wmsmfraa e g ?

st TiRATT wrelt (TET) : g @
AP

SHRI S M BANERJEE (Kanpur)*
Yru had promised that you would ask
1he Minister of Energy to make a state-
ment about the serious power Crisis in
Up

MR. SPEAKER 1 will remind hum.

PROF MADHU DANDAVATE (Raja-
pur) Kindly express the sentiments of
the House about the arrest of Khan
Abdul Ghaffar Khan. It 1s the desire
of the House that you express our
sympathy for Khan Abdul Ghaffar
Khan

ot wwnw wge (sfearer) ¢ soosy
W 58 a1 ¥ g9 wgw wigd |
PROF MADHU DANDAVATE® We

would request you to express the senti-
rments of the entire House from the

SHRI DINEN BHATTACHARYYA
{(Serampore)* You take the house mnto
tonfidence and express our sentiments.

Wiy g ¢ FF o ow
fasa) ofr oy § Fe W ot sCd v
e iR )

CHATTRA 26, 1887 (S4K4)
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PROF. MADHU DANDAVATE: Itls
because of Khan Abdul Ghaffar Kban
that Parliament is there.

SHRI S. M. BANERJEE* We wanted
to expresz our heartfelt sorrow and
concern over the arrest of this 84-year
olda freedom fighter., Here to save the
lfe of Shri Morarji Desai we had re-
quested Government to concede his
demand There a person of his reputa-
tion and calibre has been arrested It
i1s a shame on Pakistan and their demo-
cracy

ofY TrwATe  WTedl: oifeeTE /T
# famr gV i@

AR HERAY : ATIA AN STAATT
R AT femm ) AR A Aw @ §
arfe foa® | avd @ wwEw W= g,
& Ewm

T s uw D R oww amw
AHR G EETh AT Ay F agw Ay
s 4 1| ¥g faw oifesms & ameer
@ @, fegam W ardw ¥ e aga
agw fgwar @ @1 qafed wod Al s
g ¢ B g oo g @@t s T
§ 9 ag e amox ot e W §
T W T AT ATY TEHTEAGRFQAE
13 00 mms.

SHRI B. KX DASCHOWDHURY" I
want to take just one munute, Sir

MR SPEAKER No, Sir

SHRI B. K DASCHOWDHURY: You
allowed many other points. This is
about the postal system. The P.&T
Department had recently introduced a
new system of expeditious delivery of
rostal mails, letters, etc. but it 15 res-
iricted to Deliln, Bombay and Madras;
it is not in Calcutta I should like to
know from the hon. Minister of Com-
munications—he 1s not here—whether
he regards Calcutta as one of the prin-
cipal cities of India and if so why has
Calcutta not been lnked for tis ex-
peditioys delivery system ?

woqw s © g e Ay A el
wer o ar wwlt & 4
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Mmmrn or Exrm.u. Arum—-c:mu

nmsmxm We shall now take up

further discussion on the demands of
the Ministry of External Affairs, Shri
Sequetn

SHRI ERASMO DE SEQUEIRA
(Marmagoa): The report of the Minis-
try of External Affairs that had been
‘placed before this House is to my mind
a great deception on the House,

13.02 Hrs.
[MR. DEPUTY-SPEAKER in the Chair]

- It starts by saying that relations with

the Soviet Union, for example, rest on
the solid foundation of mutual respect,
mutual advantage and non-interference
with each other’s affairs. Will somebody
please enlighten me how the value of
the rouble was unilaterally increased
with reference to the rupee by 38 per
cent since 1971 ? Where s the mutal
respect if devaluations are made on a
unilateral basis ? We all know that the
rouble iz a non-convertible currency to
start with and that already it is pegged
artificially at a high level.

MR. DEPUTY-SPEAKER: How do
you expect the Minister of External
Affairs 1o deal with that question? It
relates to the Ministry of Finance,

. SHRI ERASMO DE SEQUEIRA: I
.am referring to the statement in the
report and discussing a relationship.

SHRI S. M. BANERJEE (Kanpur):
Whep is the Minister replying to the
debata‘!

* MR. DEPUTY-SPEAKER: I do not
know.’ Wahmsﬁll.lmutthreehmm
o go. So, perhaps a two hours,
gentianen imistonmore

%

sl for » to the
Snviet Union, in order to pay for this

devaluation, which they have "done
unilaterally ? )

The same delusion that plages us
with reference to the Soviet seems to
plagues us with reference to the Ameri-
cans also. On page 5 of the report. it
is said :

“A new beginning was made towards
a more mature relationship with
the visit of Dr, Henry Kissinger
to India in October 1974.”

After the end of the year, the Ameri-
cans resumed arms supplies to Paki-
stan. This is the sort of delusion that
seems to be practised in the corridors
of South Block. Tf this is the basis on
which we are conducting our external
affairs, are we surprised that we have
nnt been successful in protecting our
interests ?

Take the Indian Ocean for examole.
The Prime Minister and her colleagues
are raising the spectre of the threat
trom the sea, and the big noise we hear
is about the base the Americans are
building at Diego Garcia. Here is a
map published by the United Nations.
T you look at it, you will see right next
to Diego Garcia. the Soviets have got
an anchorage. Off Berbera they have
another anchorage, and at Berbera they
have a base, They have got two moor-
ing buoys south of Madagascar. They
have one off Mozambigque. Ther have
got another next to Gan.

AN HON. MEMBER: What 15 a
mooring buoy ?

SHRI ERASMO DE SEQUEIRA:
Mooring buoys -are used by military
submarines. They are also”used by
ships at night. It is a military thiu

MR. DI!‘:PUTY—SPEAKER Moqdnz
buoyh different from a

lmmommm& ’;'he
headmlofthhu.ﬂmph" :

"Hl.ln bases, fleet “' oh IN W
= wwm‘ 'in g.ﬂj ' fdian of sxieral P“
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MR. DEPUTY-SPEAKER: He is try-
!n;I to mmgpmthd:nt;e.tnm I am
only trying ou at a mooring
buoy is something done on the high
aeas, which is outside and beyond the
jurlsdiction of any littoral country,
Also, it cannot be compared to a base,

SHRI ERASMO DE SEQUEIRA: This

may be your opinion, but I do not
shere it.

MR. DEPUTY-SPEAKER: You agree
lius 1s on the high seas beyond the
surisdiction of any littoral country ?

SHRI ERASMO DE SEQUEIRA: We
are not discussing jurisdiction, Our line
in this country has been, we want this
ocean of which we are a littoral State,
to be free of foreign naval military
presence. This may not be your hine,
but this has been the line of the Gov-
ernment of India and I fully agree with
it. Yesterday we heard a distinguished
member of this House, Prof. Hiren
Mukherjee, suggesting as I understood
him, that if we see a Russian cruiser,
we should view it as a fishing boat, but
if we see an American corvette. we
should view it as a cruiser !

Mr. DEPUTY-SPEAKER: Beauty s
in the eye of the beholder !

SHRI ERASMO DE SEQUEIRA: Not
if it 15 blind or half blind. What I am
objecting 1s this half blindness. May he
my English 1s not that good. We should
not shut our eyes to the mncreasing pre-
sence of various powers in this ocean.
While we coniinue to preach that we
want the Indlan Ocean to be a zone of
peace, I would like the Government to
tell us what we are doing in terms of
protecting ourselves from all the exist-
ing presences.

Yesterday Mr. Dinesh Singh was
speaking of a new Asia that has been
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country of the size that we are and
the position in which we are geographi-
cally, was it not our responsibility to
spearhead such institutions ? Have we
done anything about it all these years ?

There have been in the recent past
two very significant developments, One
was the emergence of the o1l cartel
which brought into focus a problem
which all countries including ours nave
been raising for many years, which 15
ine right of every nation to benefit from
1is own raw materials. 1 am very happy
that we have backed the OPEC coun-
tries in what they are doing inspite of
tre fact that some of it has economi-
cally hit us as well. I think it is in
the larger interests that we have gone
along with them as we did, but our
own interesis demand that in other com-
modities we should enter into similar
arrangements and I do not see very
—much reference to what they are doing
in this Report that has been placed be.
fore us I know, for example, that in
sron ore the Commerce Minister has
already moved and a beginning has
been made. I hope it will be success-
Iful More power to the elbow of the
Government on that. But what are we
doing on tea and other substances m
which we are one of the major traders,
one of the major exporters?

As a corollary of this development in
West Asia, there has been a significant
mfusion of capital into countries which
previously were not surplus. I find that
as far as we are concerned, our atti-
iude seems to be that West Asia has
capital, we are a country in develop-
ment, we would like them to invest it
here, we would like to have bilateral
urrangements with them. But what
about the other possibilities, the tremen~
dous manpower that we have in this
vountry, the tremendous expertise that
we have in this country which the
other countries which are in a position
of accepting this investment do not
have? What are we doing in terms of
creating multi-national institutions in
Asia, Africa and in Latin America in
collaboration with the OPEC couniries
in order to utilise the funds that are
available with the expertise that we:
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of the credit for the speed with which
the Portuguese have moved must go
the socialist leader in Portugal, Dr
Mario Soares ] want to remind the
Government, because Government’s
memory in these matters is rather short,
that we have 1n Goa Daman and Diwu
a number of people in almost every
technocratic branch, starting with tea-
chers right up to engineers and doctors,
who speak Portuguese many of whom
have got African experience, and whose
ta.ents can be used in freed Africa if
ary request comes from those Govern-
ments and who can act as ambassadors
of goodwill for India as well I trust
Government will do something in this
direction to make use of these people
and to protect our interests in those
countries

We often preach that we are pledged
to the Afro-Asian bloc which now has
been extended to Latin America Two
years ago I had the privilege of being
an Observer to the Latin American
Parhament session m Gautemala At
ihus session a resolulion was passed
which 1nvited us to nominate a delegate
tv the preparatory Inter-Parliamentary
Conference of Africa Asia and Latm
America The ball has been 1n our court
for two vears but we have done
nothing about it I am sorry that if
we behave like this, those countries are
nol going to take us serious'y I have
received a letter from the Secretary-
General of that Parliament that they
gert an nvitation to the Government
to send a delegate to the plenary session
of the Latin American Parliament
which took place just around the turn
of the year and to my knowledge no
delegation has been sent by us Again
I think that was a very bix faux paus

It was gquite interesting yesterday to
hear the former M.nister of Exiernal
Affairs drawing the attention of the
present Minister of External Affairs to
the emerging Asla and requesting him
to forget the emphasis that we have
plsced on Europe and the more advanc-
ed counines, and to look closer to
home Twenty seven years after inde-
pendence, it only convinces me that we
have ;vant all these years as innocents
abroad.

PR. HENRY AUSTIN (Ernakulam);
As @ student of history, I am slways
inclined to take a historical view of
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go deep mto the pages of history but
I would lLike to highlight one or two
aspects.

The western world draws its inspira-
tion for political as well as other mat-
ters largely, even today, from the
Greeke-Roman experience and we know
that both Greece and Rome had laun-
ched major thrusts towards the East.
I do not, however, suggest that Oriental
Powers did not have any expansionist
ambitions towards the West We know
the course the Hellenic thrust spear-
headed by Alexander the Great took
and how 1t ended also It would be
refreshing to us and 1t 1s a topical
.nterest today to recall the Alexandrian
irvasion of the Indus Valley and the
bhatt'e of Hydaspas It may be that
4lexander had a technical victory over
[ndia but the fact remains that imme-
diately after the battle of Hydaspas the
Greek or Macedonian soldiers refused
to move one inch further although
the world congueror wanted to conguer
the entire world Why ® Berause the
Indian people under Porus showed that
ro foreign 1mperia’ designs would be
tulerated 1n this country, even as the
Indian soldiers themselves did not want
to carry their own arms beyond their
own countrv It was a great experience
for Alexander

In the wake of this Alexandrian ex~
pansionist motivation Rome also tried
to push eastward A student of the
first and second century Rome would
recall how the Roman Senate had
p'anned the invasion of Persia perhaps,
ac a retaliation and how they culti-
vated Parthia against Persia But there
~gawn the bitter experience of Hydas-
pas made them confined their attack
orly to the borders of Persia It is
about this situation perhaps the Prime

referred

questions These Western people did
not stap at that, but centuries later, in
tke sixteenth century, giving up their
overland plan of attack, they unden



So, taking a cyclic view of history,
the whole thing is being repeated now.

MR. DEPUTY-SPEAKER: What
avout the intervening centuries when
the East thrust to the West under the
Tartars and the Moors ?

DR. HENRY AUSTIN: I know there
were the Mongols under Chengis Khan
and the Golden Hordes.

MR. DEPUTY-SPEAKER: The Moors
went up to Spain.

DR. HENRY AUSTIN: There were
moves, but we are now concerned with
the present events and, those inter-
vening periods apart, the expansionist
motivation from the West is still visible.
Till the sixteen century, they tried to
eonquer by land Then they took to
the high seas. Then in recent decades,
there was some abatement. But now
overland and maritime adventurism is
now being revived in a subtle form.

Now on our Western land border in
P-kistan, we hear sabre-rattling in
spite of the Simla. Today. immediately
in the wake of the lifting of the arms
embargo, we find sabre-rattling in Paki-
stan synchronising with the setting up
of naval bases in the Indian Ocean, by
Western Powers. My hon. friend, Shri
Sequeria said about mooring buoys
being owned by the Soviet Union in the
Indian Ocean. In my constituency, there
is a major port, Cochin. There are moor-
ing buoys there for the ships to ancher
for normal commercial or other pur-
poses. We are concerned with basis for
military (naval) purposes. Beyond the
territorial waters, ships belonging to
auy country can have mooring bucys to
:::p for a while, for fueling purpose,

Coming to Diego Garcia base, Wes-
tern Powers have not only Diego Garcla
but there are 18 other bases from
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provide facilities for stocking nuclear
war heads. My constituency is hardly
1000 miles away from Diego Garcia
base. The ballistic missiles with over
4000 miles range are being kept there.
It is a matter of concern to us. Now,
dropping the over-land route, that they
followed till the sixteenth century, the
West have taken to the sea route.
Since then, today the use of high seas
for controlling Asia is being scientifi~
cally and strategica'ly worked out. We
cannot ignore this Western logistics.
History repeats itself. After political
withdrawal from their erstwhile eastern
cclonies the Western neo-tolonialists
are creating more exploitative infra-
structures behind their diplomatic
machinations. The whole historical pro-
cess is being repeated in a subtler form
and they are trying to create a situation
of terror and uncertainty for Asia—a
situation of destabilisation.

The Diego Garcia naval base and
other similar bases in the Gulf region
are threat to us. This is the situation
which the Prime Minister this morning
pointed out. But our Opposition leaders
fail to understand their significance.
Even the Marxist leaders themselves
aay that there are about 20 American
bases trom Cape of Good Hope to
Australia. What the Prime Minister
said is that recent developments in the
internaltional situation are such that
our security arrangements will have to
be geared to meet these challenges both
from land and sea. It is in this con-
nection that she said that the continu-
ance of Emergency is necessary for our
rational security. Any observer of the
international situation would under-
stand this.

Our concern in Asia and, particularly,
our concern in developments taking
place next-door will have to be related
to this historical factor. Everybody
knnws that there is a renalssance, a
revival, in Asia. There is re-assertion
of the spirit and will of Asia. What
is the significance of the happening in
Indo-China? It is something which
symbolises the aspirations and demands
of the entire people of Asia to re-assert
themselves, Germans are supposed {o
be one of the most advanced Western

to me, in this sense, they have & dual
personality. Even Germany could not
schieve re-unification with all its might
aud even with the support of the United
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States and others—their erstwhile
enemies. What even Germans could
not achieve with all its might and sup-
port is being achieved by small coun-
tries of Indo-China, particularly Cam-
‘podia, soon to be followed by South
Vietnam. Although more bombs have
been dropped in Indo-China than all
the bombs that had been dropped by all
the powers during the last World War,
Indo-China will soon achieve their re-
unification, undoing the machinations
of Western Powers,

Our foreign policy takes into account
all the machinations of imperialist
powers and their motivations. It 1s this
awareness and understanding of what
is happening in Asia that made our
leaders, foreign policy makers. to ac-
cord due recognition to the Sihanouk
1egime in Cambodia without undue
delay and hesitation. We are also
c.osely watching the developments in
South Vietnam and soon a situation will
arise when similar action that we have
taken in regard to Cambodia will be
taken in South Vietnam also.

Let us now see what is happening
in West Asia. One is not so naive as
to think that import of all kinds of
armaments in the Middle East, even in
the context of Arab hostilities to the
western machinations, has no signi-
flcance for us. But we cannot shut our
eyes to what is happening 1n Palestine.
It is in this context that we have to
analyse the situation that is develop-
ing in the Middle East. Our policy
towards the Arab countries is well
known, and although the OPEC coun-
tries’ raising the oil price 15 a factor
which materially affects our economic
development and that of other develop-
ing countries, we show sympathy to
them because it is a fundamental right
of the country to fix the price of their
commodities. The Western nations,
America, England and others fix their
own price for their weapons and other
articles; they do not consult the con-
sumer countries. In the same way, the
Arab people have the right to fix their
own price for oil. Although this affects
our otwn interests, we sympathise with
them and we hope to reach mutually
acceptable terms by negotiation.

mmamamum
the question of
thmmm
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society, there iz a certain stibliity in
the economny of ‘the Comecon countries.
The economic crisis that is being

this context that our Finance Minister
has already initiated discussion with
the Soviet Finance Minister to find out
a solution for this problem. The dis-
cussions are going on, and 1 am sure
that the rupee-rouble relationship will
be put on a just basis...

SHRI ERASMO DE SEQUEIRA: 1
have referred to the fact that whatever
the Russians have done, they have done
unilaterally which, to my mind, is
wrong.

DR. HENRY AUSTIN: There is no
question of anything being done
unilaterally ...

SHRI ERASMO DE SEQUEIRA:
Your own Government have said that
1t was unilateral.

DR. HENRY AUSTIN: I have talked
1o the leaders of some of the East
European countries. The members of
the Comecon had to make adjustments
in the wake of the economic crisis in
the West. Naturally, its effect was
there in their relations with India. As
I have said, bilateral negotiations have
been initiated and are taking place,
and an appropriate decision will be
taken after the completion of the
negotiations.

I should congratulate the Minister of
External Affairs, although strictly it
does not come within the purview of the
Mumistry of External Affairs, on the
vecent developments in Sikkim. Shakes-
peare has said: all is well that ends
well. It could also be said: all is well
that besim well. What has happened
in Sikkim yesterday is a demonstra-
ticn of the faith of the people of
Sikkim in the structure of this country,
in the political philosophy of this coun-
try. Almost whole State, in one voice,

unfortunate calculated to
the popular Whitn
uniiateraily, without any meve-
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mulﬁuthmle,nﬁu assessing
the strength of the people's movement
there; we are going by the verdict of
the people there as shown in the
referendum yesterday.

Much has been said about our rela-
tionship with the Soviet Union. I am
asking the critics, the detractors of our
policy with the Soviet Union, to recell
what happened on the eve of the
Bangladesh crisis. America had enter-
ed nto an understanding with China,
China was openly backing Pakistan,
America had moved 1ts Seventh Fleet
tc the Bay of Bengal As aganst this
combination of two Super Powers—if
one does not agree with me in calling
China a Super Power, one may say, a
junior partner of the Super Power—,
without a formal defence treaty, with
a mere treaty of peace and friendship
with the Soviet Union we had been
able to cherkmate the machinations of
toth Chuina and the Umted States to
Lrow-beat Indian mnto submassion. The
Western diplomacy in the post-war
Yyears started with the pursuit of a
policy of containment and liberation as
rgamst the Soviet Union. When they
failed, they thought of accommodation
with the Soviet Union Then they tried
12 brow beat China in the Korean war
and wanted to put down China. But
when they found that it was not pos-
tible, they sought accommodation with
Chma. They can resort to any policy at
their own will and pleasure. But what
about India? When India develops its
own foreign policy of non-alignment
and peaceful co-existence and takes
independent decisions. viewing each
issue on its own merits, these people
are afraid and feel jitiery. The crux
of our foreign policy 1s to decide each
esue on merits without reference to
this country or that country, this bloe
or that bloc. India is the second largest
country in terms of population and
constitutes one-sixth of the world popu-
lation and no country can be allowed
to ionterfere in its affairs, and our
foreign policy serves these aims and
objectives.

The foreign policy of a country as
everyon knows, is an extension of its
dunuﬁ.cmﬂdu. Ag tar a8 our domes-
tie ndicymumummcemd

w‘mg e!ﬁaaddmalvc
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Our economy, in spite of the inter-
national crisis, is also gaining momen-
tum at this hour, after a brief period
of stresses and strains.

Our foreign policy's main look-out
is to safeguard the country’s interests
and 1t has achieved these objectives
in spite of very many difficulties both
from outside and also from within and;
in spite of the fascist movement inside
and despite the disorder which some
opposition parties are creating every-
day, our foreign policy has achieved
the desired results.

SHRI NOORUL HUDA (Cachar):
Hove one Party rule.

SHRI SAMAR GUHA (Contai) As
one of the participants of the freedom
stiuggle of our country, I do not know
whether our Minster of External
Affairs had no time to look into the
pages of alt the papers of to-day
wnerein has appeared the picture of
a man whom we adored as the Fron-
tier Gandhi, 2 man next to Mahatma
Gandhi1 and who occupled a place of
an apostle of non-violence. I do not
know whether the niceties of diplomatic
relations will rule or over-rule our
moral consideration. our sacred com-
mitment and the sacred commitment
of the Father of the Nation. to the
mle of Pakhtoonistan and Baluchi-

I wanted to remind Mr. Chavan that
when Khan Abdul Ghaffar Khan and
Dr. Khan Saheb, the two Brothers, went
out of the Working Commitiee the day
when partition was accepted, without
uttering a single word, but only with
tears in their eyes, then, in the prayer
meeting, Mahatma Gandhi pledged on
behalf of the whole nation that if the
security, honour, dignity, rights and
privileges of the people of Pakhtoonis-
tau and Baluchistan who constitute
97% of the Muslim community and who
till the last moment were in the main-
stream of our national struggle, were
ever in danger, India would have the
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not refuse to take cognizance of the
fact that there is an exodus of Balu-
chis and Pakhtoons in Pakistan who
are entering into Afghanistan 1 do not
know whether we will break this shell
of our own of what should I say the
so-called diplomatic nicetes Or you
have any moral concepts left ?* Nowhere
in the world I say such a treachery
was committed on our comrades-in-
arms who were with us till the last
moment of the freedom struggle but
not a word 15 being uttered about them
I want to know whether “the conscience
huas been completely frozen 1 want
to know from the Minmster of External
Affairs who was also one of the parti-
cipants 1n the freedom struggle

Much glorification has been made of
our Simla Pact I was the lone voice
when I said that it was worst than
the Tashkhent pact I was jeered, and
booed and mobbed like anything I do
not know what is the tangible achieve-
ment The tangible achuevement 1s that
even to-day the Prime Minmster sad
that to-day we face a threat to our
security

I want to say—war is always a
tragedy But half war is a greater
tragedy and three wars were imposed
on us to be fought with Pakistan and
all three wars are half-wars and
only begged for greater tragedy for
another war Another war 1s inevitable
unless something happens in the inter-
national world I say another war
with Pakistan 15 almost in inewi-
‘able certainly it may come any
time We had all the advantages in
Kashmir operation in 1848 when sud-
denly we cried halt I do not want
that Pakistan shoulC’ have been over-
run When we could have established
peace and stability and communal har-
mony we halted I do not want to say
that we should occupy Pakistan But
I want to say about the basic principle
of war Unless the backbone of the
enemy that attacks you is broken no
war can conclude and that would be
halt-war only because 1t will create a
condition for a greater war and it will
become a tra;n::g W&'}:—m:{h&
foreign policy ha y erea a situa.
tion for another war, ancther tragedy

flat You may build
monument, well, it will be & martyrs’

AprfY, 16, 1975

Qrgnis, 1975-76 %4

monument but not a monument of the
luture or of any hope.

The tume has come for us to adopt
a new outlook When I say this, I may
be termed Utoplan, it may be called
an imperialist 1dea and all that, but
if you look at the developments in
West Pakistan, when you look at the
idemands for racial liberation there
raised among the Baluchis, Smdhis and
Pakhtoonistan people, certainly, you
will notice that Pakistan has ceased to
exist on the basis of the morality of
its origin and the two-nation theory
has gone and now the time has come
when we have to loudly and strongly
say that until and unless there 1s a
confederation of the three States of
Pakistan India and Bangladesh there
1s no future for this subcontinent We
should agree to surrender a part a
quantum of our sovereignty for com-
mon foreign policy and common
defence measures Unless we do that
there 1s no future for this subcontinent
Pakistan had spent 60 of its national
mcome and we m India are spending
around 25 to 30 per cent of our income
on defence measures and you may add
the expenditure that was spent on
three wars Do you think there 1s any
cther way except this kind of a con-
tederation to ensure peace and stability
in  this subcontmment? Our socio-
economic development certainly 1s not
possible unless you put a stop to this
huge expenditure on defence and un-
lets you do that there is no future for
this subcontinent I mav be termed
ac reactionary as expansionist, imperia-
list and ali that But what I say is
m the interest of the future of this
subcontineni We should slash down
this huge expenditure on defence The
t me has come when we should create
conditions for such an evoluation of
the concept and the realisation of this
fcea of confederation of these three
States 1n the sub-continent

Much has been said about the gala-
xies of foreign dignitarles who have
come and are coming to our country I
do not know what will be the total
amount spent for them We are talking
loudly about our independent non-
aligned foreign policy I wish I could
sincerely belleve it

mzmmmmmm
nom coudd create that oon-

but in the Mnm&
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ihat really we are assiduously following
a non-aligned policy. In a magnetic
field, when it operates, you find an
invisible force operating. But, we feel
it by inter-action. Simflarly, I think
when we say ‘no’, my friend is saying
that certainly we must have good
relations with all the States in the
world Including U.S.S.R. Of course, we
should have good relations with Russia
because we got all their help at the
time of Indo-Pakistan war. There is
no reason why we should work, if I
may use that expression, within that
electromagnetic or diplomatic fleld of
Soviet Russia from which we could not
get out of it. Invisibly we are in opera-
tion of that orbit and unfortunately,
our Government has not gone deep
into it. Most of our difficulties and
complicities that we are experiencing
in the international world are due to
this operation of the Indian foreign
poliry within this electro-magnetic dip-
lomatic field of Soviet Russia,

I would ask the Foreign Minister to
g0 deep into the whole matter You
can convince us—the Opposition. But,
how ran you convince the international
community that we are not very much
dependent upon Soviet Russia ? How
wlll you succeed to convince the inter-
nafional community that you are
rcally non-aligned. The concent of
irlernational diplomacy has undergone
a radical change. The communist coun-
tries are pursuing the international
palicy from their ideological stand-
points. Whether it 1s a Communist
Stlate or whether it is a Fascist State
or whether it is a military State or
whether It is a democratic State, we
finl to-day their cardinal principle in
leciding the international policy or
foreign policy. in the world, is that the
nationalism is in the national interests
this a new feature. What I am going
to say is this. Unfortunately, we are
trying to pursue the concept of ideo-
logical diplomacy in the world which,
vniortunately, has become another
constraint in our forelgn policy.

Look at the case of the Middie-East.
I have not an iota of any grouse to
say that we should have better relations
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ties which are a very powerful commu-
nity not only in trade and industry,
publicity but also in other spheres?
Our policy in regard to Israel should
have been a balanced one rather than
the concept of giving an ideological
support to the Arabs, We have also
forgotten that Israel has a socialist—
labour—Government, Certamnly, she has
no right to keep any Arab territories
at the same time. We should try to
resolve this Arab-Israel Problems some-
how. That should be our main consi-
ration. We may try to get dollers from
the Arab countries. You know that the
cil producing Arab countries are now
getting American arms. The American
arms to Kuwait, Saudi Arabia and
others are bemng supplied to Pakistan,
We are the losers. As such, I would
request the hon. Minister to go a little
deeper into this. For the last twenty-
seven years, this area is just nothing
but an extension of ancient India. In
the words of Dr Suniti Chhatto-
padhyaya. the Far-East countries are
really nothing but a historical exten-
sion of the ancient India. Our Indian
culture, behaviour and religion are in
vugue in Indonesia. Thailand, Malaysia
and Combodia and other Far-Eastern
countries. You have neglected them for
the last twentyseven years or so. There
has not been a single foreign policy as
far as Far-East is concerned. This is
one of the greatest lacunae in our
toreign policy. So, our trade, our com-
merce, our foreign relations, social
relations. our cullural relations and our
edurational relations should have been
sirengthened with those countries,
because they are out and eut Indian
in outlook, values and thoughts. There-
fure, I would like to make an earnest
request to make a study of the failure
of our foreign policy in the Far East.
There should be a socio-economic and
cultural approach in our foreign policy
wowards Far East Asia. The expenditure
which is made over our foreign em-
bassies in the Far Eastern countiries is
much less. There are no cultural
exchanges hetween India and the Far
Eastern countries. That is one of the
very important lacunae,

MR. DEPUTY SPEAKER: This
greater India philosophy is the most
dangerous policy.

SHRI SAMAR GUHA: Sir, I have
used the word antient India. In Indo-
nesia Garuda is the natlanal symbol.



Sir, T.want to conclude by making

<nother request to the Minister. 1 have
tried to draw: the attention in regard
40 the INA  Martyrs Monument that
.was.erected by Netaji Subhash Chandra
-Bose in 1945 and demolished by Lord
Mountbatten. Sir, it was not only an
INA Martyrs monument but it was a
monument symbolic of the whole of
Aslatic revolution, Then, Sir, the resi-
dential house in Singapore of Netaji
and the headquarters of Azad Hind
Government should be acquired by the
Government. That is a sacred national
honour for us. The martyrs memorial
which has been demolished should be
re-erected.
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E 1 qot o wear wit § guey g A
qg  awreroumt ¥ fwwr ¢ fis wrim
wm ¢ ol T W wewRE T @
& sreww gar | ey oot & wror
g, ww ¥ st gar &K o e
SR ®Y wifrw 3T avAT q¥T | AT A
wawry dar g § AT ¥ WW G W@
t Ee @ FR & R oY gwra wgt
qoTTE § g W@ ST g, B
@I @Y, EHEIARN TETE
wx vy wrE oy dar Y g A ST
T W v A Fifewr I@w F@
Tifgd | A9 F |G FATT TEET TBA,
# wify feT & & o wifgd | wiepfaw,
grafos aw aifew gfesmn & g
R A9 ¥ AT9 aga g & Afew
gt a% Todfas e T §, 59
wag dergu g for o1 g7 w7 ¥ smaL
WEAT | TN P R g aE ¥
afsq wuw o Wfgd | & I T
Y ¥ oF Forer Awir & aveda
g1 a@ag AT T Y | IAA {W oAy
fif gaTT  TETATE A ATTEE A @
¢, wfwa 7w &, Ier T g fa-
oo a3, qar A e § faed
agt & & swrfad g1 1 oY gEk fawe
& 3w & o' f & | gt age R
gy §, I TR o H1E wawig
tar g 4, W€ ww G R & Y W
T T FW W sawedr g wiiEd o
9 geeg ¥ A AT qOY &9 ¥ e ¥
sAwtAE NMiTmdsd Q@
§ I oy Wt & ARt WY frerdy
At wifigd | 9§ ATET W T
g ¥ swY Ay gATO qavare afew
T Qo § A 3¥ aw wher g e
Tt WY weay WY W g fe e s
A7 WY HT& TEWr wT WY Iwhr &
T T ¥ Wit o Wfier wo o, S
T wgew vt 8, 99 w0 wrw qod
o e emrc T v gy
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¥ gty g W & fe dore o e
LR R R R E R
arerfow ¥ @ o ofgd, ofe—
el ot wrcfr amfost & faardd
W AT AT ET A%, Iq A apfeay
oW Y §% & ST W) A oar WY
W G AR | ¥ WY 9T qiwste auqr
T Al 93 S UF 9 fAer any
&, st faes qod ¥ srfire sraare S
Zrawad A I & firy e &7 sy
T EY aFAT & S fet ge F W
gY &Y It g e S AwaT 4

gme 3 & faweadt o oy Tw off
t I drwrelt g ot @ & wivgfw
¥R amfos &% g wifgd gl 9¢
faar qrme & sfraeg ¥ srewr & W
AT AT A |

forr et w1 g wfy favaw a3 @'
2 S YA FEw S qw §, fafeew
t MRAam T s IR} R
afew IEMfre 1 AfF g1 ¥ §9
T, ST g snag @ri
ZF ¥ A AT AT ¥ AT AT ¢ ]
AT TP AW FLACE | T AT FT AYR
wqfaar & w & Ao Aq §, gwL wfy
w98 fa=arg woe &7 & &7 av" auA W
aug | Jen ug fag gr & fr gt
aw 7 fadw far g wow o gf & 1
o amr g fe e darqe ¥,
ot o 3wg S wiv gard feedt s
R Wy, sewt WG & A § feAT
g frez s @ WO ATo oA
wmiwr \Yc qgarr & faar o sa% ofe
I Wit fearer fvrw agr § o

w ¥rer efier ofirar afer afewnsy giraw
& o dwr § vt g wfe degrd e
wft sl @ 1 S o aw
X1 Aoy OO Y o A & 1 I afy
e aohfr ofrd w aww g,
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[sfy fewmiw 1]
qR0wr T WOy & seew W
afs & 1 qwlwr ¥ fadie T &

s7w A X W wwfor gfewmr o
TOLE W owr §, W Aifs e oft
g vud ofcrds @@ ¥ Ty aww T
gor g 1 ffae amgw W @ @ W
ave Ag gom @ 1 swwdw A o
AT & wwr 9 T 7 ¥¢ foaw § It
or Y ¥ faw a1 81 aawlar s & fag
a7 darr T @ gufy sfow SuF afy
¥ T AT N T a1 WK AW W@
T wg TINES ¥ W9 A o frarmn
|TEAT 9T | %I 4 § fE v # ampe
W gy 2w A Afx § @ 9 g,
) fifr & anwafor fade @7 & srow
R arfeat & Ifam e T F oA F
s NI RE 1IN s §
swa%T & fai TagE 1 T@T I AHAAT
T ALY FR & 1 4 qF ¢ A O gAY
qmT # fgx wEramR ¥ A9AT SWTE SHTA
# wifiw ¥ W ¢, T a9F wariw
FI W E | A W F E q@q T@,y
¢ afes fer gy & srauTe & fay
Wawg w23 g & qw g, s
Fwg, o9 @ 9% fag @ w@T
w1 a7 a% fr afage w8 & fao o
Tgqw @At wT ETen fag @ wr d
ag o ¢ v afans & oF afeaed
Ty OF gR A IR g IR
W gu Wt ag @@ AEgw R AR
fady §t @ 9y WX N sIeTE A
@ el & 1 ot wf Ew g frdw
w1 T T ¥ Wi w oag ]
f grarfor ¥ w1 ey fgrx wgrTR
¥ wft g wf@?, e el 1 @
ey W IW A AN F W TG T W
¥ o woor wii@  ofe ord g
¥ ww e w6 gom & sawer
o gy a¥%
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wray ¥ fadw Aife ¥ wower 1
& ot forr gt § B gt afve orlt aerey
¥ givwr wWwreltr wier o st fegr
&, s ¥ s faware vz fear g
FAL AW & Wy wraw o v Afe ¥ gwrfeer
gu &, wrrfas g f 1 T avefas sarer
g ¢ fe fagrye i e e &Y o sy
s A § A famnr & smA wafory
W far g 5 g sfader @evarems
ufera = awda v §, I ahEAr
W oamer @ A v@ ofeF o o
ﬁmmtﬁwﬁﬁa‘ramg'

F ¥ &} vaw gy v wgw g fy
fadwr & gmv O gararw & swe) afsy
FW € yravaear § A (v fau oy
s § fs gawr qaiiew fear g
it agr & amfw d wrem & amfos
oY g1 & & foeelt s A a3
T ERMPO O aF | o ag g0
N

SHRI C H MOHAMED KOYA
(Manjor:) Mr Deputy-Speaker, Sir
in the matter of foreign affawrs, my
Party 1s always supporting the policy
of the Government of India With this
basic factor in mund, I would bring
certain matters to the attention of the
House and the Minister

In these days of acute unemploy-
nient, our educated youngsters want tc
go out in search of jobs But when
they apply for passports all sorts of
bhandlcaps are put before them The
rules are very strict The common man
finds 1t difficult to get the signature of
a Joint Secretary The Joint Secretaries
asre reluctant to sign without proper
enquiries The enquiries take a long
time Why not we relax the rule® It
takes not months but years to get the
passport even after petitions are sent
In the meanwhile, the NOCs lapse and
the employers go to other countries for
recruitment.

There are complaints of earruption
dt the lower level in the pass-

port offices These should he jlooked
into, After inordinate red-

tapism, the Kerala Passport is to
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be opened shortly at Cochin. But this
alone will not improve the situation.
‘We have to relax the rules and instruet
our passport officers not to delay deci-
sion on an application on hair-splitting,
narrow, technical grounds.

14.00 sms,

It the Government cannot give jobs
to our educated youngsters, let them
at least not adopt a dog-in-the-manger
policy in giving them passports, Letters
coming from the Arabian Gulf coun-
tries to Members of Parliament speak
about the comparatively unhelpful
atlitude of our embassies in those coun-

They say that embassies of
countries like Iran are so helpful to
their citizens n securing jobs whereas
our embassies are not helpful 1 do
not know how far they could help and
how true the allegations are. But I
hope the hon. Minister will take note
of this complaint, There are a number
of youngsters who have gone to the
Gulf countries without proper travel
documents and so they are suffering.
‘The bogus agencies which helped them
to go out are extracting a lot of money.
Those agencies should be discouraged
end punished and our embassies must
adopt 2 generous attitude and passports
should be liberally given to those
people.

There is need to strengthen our Em-
bassy in Saudi Arabia. Its importance
has increased after the oil crisis and
we have to cultivate their friendship
Jeddah is as important as Washington
or Moscow. I was m Jeddah when our
Rajlway Minister Shri Mishra was
killed. Our Embassy there could not
give us any authentic information about
the matter. I think there is no telex
connection with Delhi, Jeddah embassy
should be strengthened and a senior
ambassador should be sent to Jeddah in
view of its importance.

There i3 need to increase the foreign
exchange allotted to Haj pilgrims in
view of the high cost of accommoda-
tion at Mecca and Medina. The Gov-
emment must take steps to construct
the Xeyi Rubat which was demolished
for the expansion of the Harem Shereef.
The money is lying in the Saudi bank.
1f the Government takes up the matter
with Baudi Arablan Government and
constructs the Rubat with that money,
i;amnbeamtmptothcm

The relations with Pakistan should
be impreved. It will ‘be in the Interest
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of both countries if friendly relations
are mantained. Unfortunately, Pakistan
is not following the Simls spirit for
reasons best known to its rulers. The
two countries cannot afford to be
enemies for all times to come. We must
take steps to get Pakistan out of the
Chinese influence.

I am happy to support the policy of
the Government of India with regard
to the Palestiman Laberation Organisa-
tion, Here 1 beg to differ with the
views expressed by my esteemed iriend
Shri Samar Guha who wanted a change
in our attitude towards Israel The
Pzlestinian Arabs were sent out of
therr motherland by Israel, a creation
of the imperialist powers and so they
are fighting for their liberation under
the PLO The Government of India
gave them, wisely, help and recogni*ion,
This policy has 1ts impact in the
friendly Arab countries and earned
their good will and our image is at its
height, 1n spite of the hostile propa-
ganda by Pakistan; the Arabs have got
high regard for us.

We should take steps to see that our
expenditure in our embassies is reduc-
ed. in view of the fact that ocurs is a
pour country Some of our embassies are
‘pending money lavishly. As a poor
country, India cannot afford to spend
on such a lavish scale in world capitals,
We should concentrate on Arab coun-
tries where we have got tremendous
gnodwill 1 hope the hon Minister will
lock into the matter.

ot witr waw (zfeor faesft) ; S
g, W AN g givar o erfose &
Hfww st 9w 3 faow yr w7 w1 Aoy
Fw A @ §, ¥ ammrswate oo
fedforn Y Armrer & @d € ar
T % T O § 1 A ST S
B ¥ araregardy, A% fadvaar s,
ghaard & =t ad | @ ag wAMw
qreite wre safe wsafear 3% fawawmy
datwd & gor A, g fead awr
3t At gere qu g 1 e e 97wy
§ ammenfwt gra s af ar
st o i et § 1 ST OF o
¥ @ wora oy 8, e gl ae
oy facd gty



W X gRWT 99 ¥Y wew 4 § ) @@
e & fodw Afr o &1 e
& o w=femr, e & ar avar W
o gfar Y ar swver ar Afew srufon
ST W @ T & fewrs st
YIS Y A A% WE, W@ T ghww
37 %1 yvar @adq faar &0 1= fadw
#fa #1 wgrar e, qfeq AgE oy
¥ gATX Aqre) &7 Aotz wrew @, AN
T ar W fRw Afr e war g

oY 3w sEmeTnfeEr & oA @ &

¢ & Aot qw g1 A7 W Al
ghrar & 3w, § e garr SR &1 &R
o 2w arEnveATiEY &7 wwdA s §
® T dw Qg <hEw § o oW
ag xor far § 1 aR o fgge
oA ¥ T @ o fe g auTeEnEr
Bt o et gfrar & & & amg Ot
o ar wrETeRrdy 3 & wv, A fgge
T O TF T TH A0 F 90 ¥ O ¥y
fs o et ot el gfar &
ol & e @R 1 gard fadw A
gardt wty Aifr w1 qo o T S
4

o 4 wPeg €Y ¥ @ o & fag e
oR ¥ g R f fe oy wanfar
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w fogre soeTe W e Y 8 4 o
¥ o 7y WTC wewTey §, oW § IR
e smfaehe wew wId £« PR
oqeodlto a‘!‘ctﬂ’tﬁmﬁw
g R AT § o R wwie t fe
wa wrer L e &% W
& ff Fmmr &, wWife qar g,
T A &Y ooy fag v ooy A &
T wgd § fn ol ooy ) 0¥, wg g
TN IGSH | T Ag A A ¥
T &g %, O g9 I9 BT QANE &0

# wwwr g o wror ofwr & ggel
aw g, fomr & qrouwosio @1 wrwavT
fig) EragT T AAE | NoTWoWNo
% fmr, grfav qUwA, W W WY
FY g ¥ UF WP AT § 1 Ay qay
# syw oifed), o &w & UPREr
F NS 37 FY ufem § | AT AE B gFa,
are qifeet &Y fefeefw, @ &=
ATHET FT TS AATHAT G ALY HL FHAT
¥ st #rf gw g, A g AN
81T FT TH-ATY W T | H@ @
fore s o &, S gAY W AR @
g g & T sor & aoe aol & wifere
¢ o oo oy Y Frvw gT AW F
g R q fagfomr ¥ sqw b gz W@ &)
cfirar ®71 X % W ool amwrdr W
a<E A7, YW AW WY g wH &

qrfe s A ¥ feRgey oA Y RO
WATET § | G A ITWT AR ATy WY xS
g & afw s war A W@
§8 AT I fig W W § o &
T gy @v8 o ¥ W, wifie AR
oeet & v wly, wfew femr ¥ O
T Ay g o fmg o o 3 qrelt
t, 4 ot wtw e difaw ot antanefas
v g § W § ot arew A §
e e W er T g I A
oy wrer & gy gmiex §, we O
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¥ ofew e Wi poor er ¥ ) (o
wieft ot & afr 3% ) agx agy wwmen
Tt § 1 o figrpearr 3 et arpoy WM
W ag g gk § 6 on for wg Ak
o o srvfer &%)

w7 yvey g fin e swrae WY s
WY aw W E ) e o) fal 4
WY »7 war sgew ¥ o %1 g & s
T vl § it fiw oY Qe § v avITSn-
afedt dfrezd ST ag gew @
W ... (wawm) .. 1g O W
T2 81 faeft &Y ow 2w 7 agy T R
vt g, wg aw @ &, swoer faft
Fefmr it AT ¥ v it oe
RE | TEN v T wART, S THET |

g ¥R AW arfwer Y adforr
¥ o gfaa e et fadr & s agom?
WA d a1 W X g
oF T RT A R E 1 o gy ger fow
qT, Fw QarT ¥ @ § 1 wweaw W
TR # IR oF & oAy § W g
I W ¥ o oy ¥ fe o adfoer
T W gfearc o @ 1 9w & Ay
Mermagr g AT @ w g,
ghrat & ofwalf o §, Afew 5o W
B 2wT ¥t wyw wrw a@v §, ww AR
i awpfrer ®1 | awnferT ¥ 9
h ey el o gt ot &
7w § e wefrerrr G e srferare
w faw & @ A ¥ e I A
Ao aft @ ¥ dwr fe e e
T oWy Y s fear b R
A wqw wge & v Fafreze WY seamr
T ¥ ol A ok el W
forcoare frr « g wew w1 g AW
fear wqr § g freitfmmer # it qamt
TRAWH ) gw g & e v aw
Wit gY, #5 weam ¥t YW Ty T
T qrivew wrar
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ure e gt TP A g )
oy e A Wl g gU &1 IW & Wy
wre spfisae dw 39 ¥ fswy ¥emr g
1961 ¥ T g adwet ¥ foww S ow ¥
W & s § oF weny 9 few o)
39 ag gy o7 fw Frewa oY Aew e
oo w1 wfeercSar wifigg 1 1965 % oY

T a% Il yRUE %7 SgIwT | Ay
e & 80 arw S #Y ool wal
TR ST Qe A AW
S aovg qf & W g wre @
gy @A o ag N @O Ow
fardrerdy gt § fs @ Fosaw & @it
N wl) ... (WAEW) ..., AW
T ¥ i aetE § AW e At 1 (W
W wh e FR ad o A
w fafeew 9 ot sl 9T €W Wt
et gar? farars &Y & @y 91 Aq qEA
qF 962 $@ | AR ARE  AnEr
¥ o forerr zwer 2aT § 39 X AW T
For O8  =wr & & QW g ol
e T w ¥ ¥ A woew A
£ ST % anda WY v ¥ Touw R
€1 ¥ wgw ¥ avw fedfidwm %
foreer ®Y o arfwrsre v wfgm

wgt ow wire § Ay qifocar wr A
o ¥, W agere ¥ off $w wne
€ o fore ooy e aw & sy P
Ot gareed ¥ o wa oy
focd moptfegada iy
wifs %1 o § ow W 9 oo Wt S
wifge wlx W fewr & St wrow qeeT
¥ ww Ize §, fgx wgramT ® amw
qr & g e ot qw § I ¥ O et
W § ag S & e & swowar § fe g
oY AWy § @ aw fwd g A
ATt ghvr wr agEe § ow § T
@ Sw 8 wift W dw dwra Vfws
wOr o S s 3@ ) oY g o e
aeifely §, ofewr & T WY feer w3
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[sfr whrqyer]
et gowr & fog dare X w1 o g
ghe st T g1 (R 7@
i § fr 3w fewy # wyg v gt

ot e g atd : (T ) ST
aerew, € Ay o s oW oWy
arrfor feafiy o1 sfafes s g1 Bt
W ¥ srafor feafr  afx wfagd 3,
wafofter §, anfew gfe & g 933 b,
T WY § &Y o SwIe o & 3
T WY g § | w9 Aw o feafx F ardw
# sqar Agw AW oY g wifer & are swfw
FT g § A% M A wea feafr
& 39 wwa wiw w7 aqregr fear o vgar
¢ A arf ot gfew oY srpame & ame
¥t ¥ forg ¥t &, Forer e e el it e
't gee w1 afeer Qar § 37w vy
arar 8, ax gar feafa oY fadeft ar
<y gfrn & At ER T A wew
BT a7 g R0

T g A W fXfew Afe wr gt
wgw guar §, ewmaew § 1 gl s
2500 aY 9gN #g WC ¢ fr oF T
¥ gro defg deged, wrefrramgo, sfor
qu T sfasstgw’ g Sifgg 1 fes
& I IR ag W W @ i
o et Ui & e fiw ofoe &
e gy A%y §—qI, wiw Wk afw
7 A A | I | g7 g4 0w
& ayr FveT 9T | X T R %S
AL O AN WA @ v gl
ol wr Wi 1 gw Wi Aarf v @ Wl
[ET Q% AW Y W AT | IA Ty
w7 feere goTr T gar | g X w wify
¥ forg ¥ w7 o W faar 0 e
wnife ¥ fau oo & qfeema w33 for
M arferrt ® aa @TT 4T AT
%t wewife &t # g oy, mix
o wtwr § gk wu Wt oy ag
M st amaw ) @A wifewr
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o9 war w¢ fiorery & ofe W gg wf®
o a'fu & ofciw & g wferew w
o A W f ¢ k@ ¥ afafom
wif oo g T & fae & g wife
WAdr wrafe 71 o avw awi g
UL ¥ Ay AT srpwrfae §, e g,
¥uY wrgde Wi famge W aga g A
£, R ¥ W o § & w7 W o
T IAT G, g gATe Fww A
ay ¥ 919 g dA g «@ HvS § | AfwT
¥ AT ¥ §W OE GUST W ST £77
wegrd | vasfew g awgrar f6
ofrar yare &, T@ wgd ¥ ow afrr
¥ qg N Afa g efaare 2 w3 T W,
¥ ¥ W WA W, g A
Fowg W7 ¥ dww w0 A IT A
arr+ wiAf@ 2, a9 Az gR B WA
@ wgd § 1 R/ wg W g fw g
g ¥ ax fmft vg % ghaae g7 §
sarET & wavEr T gu 3 ar ag sfeeT
¥ 21 e QU s fRg A fw
4 gfgare < gw wifwen w1 2 @ &
qr@ & faeg geaww A oo smow
gfeq fom @ 1 T B wfawe om
T 7g F3 {5 v A oifgsas &1
esifA daft et SfirgrE A
wf frowed 78 § tv gw wiewR 1
e geTE A ) AT ww AR gAE AT
giftes agx, w7 &1 fema agw war
ENEW A 4 f5 oW uF a9qr ysurg 9T
Rr—anfre & g ¥ | 310 frfaw
¥ @rd wur Ao off, Trgafy ot wW
fadw weit ot & fae & &g A s9A
oYeT 97 39 ¥ LA vy gy @ fe oA AT
gfeewo oz mar §, @few agt g
Yo fegw ew R | ¥ W a@ AN
vl oy ¥ a4 fir Forely qrT Qv
g, orfeera W) mow & g, @
i givw ar fear, Wit g o
et Wi agafern o Hfe ¥ T3
¢ form f smurchrer dfvw o F @
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oy 1 ghrrw an o wrelt § e gw
X ¥ o e d, eaqw Wy W g,
WheT arTqY EX T AT A A e W
¥ i W, T At §, g3
Qo @I HR ) wwafRe v &
TF JT FEAT W § - oo § fe
srdwr o Afr o o oy dw @,
oy yeRe § W@ § 1 e wgEm
Foommofe g o &, @ a9 ar
¥ & e orfam & ww faer
T T s agy § ! oo aw v
ghrr fegy wE d, 3o & w2 A gw A
#qT ¥ qET OT o7 T §, THT ¥ JuT
wr wwy § wfiw & gt @ oo
o §-dd faafe ¥ 57 & Fow
T, T W oeeT g &7

T AT ¥ Ay @, ard o
M gams NI P s & §
o qg gfge W30 wit gf §, feemr
g7 oy §, ¥ o aw ¥ awdwr W@
w frar 7 o Wt ¥ Y @
!:qrt. E 1 &ﬁsmﬂomoaﬁo L]
X ¥ 7y @ §—f wir quor & %
& w7 &—a I WY wrewAr & wifgd
I8 I wY A ard vt gor & fad wwar
P prosmdr s v aw § W
g & oY g T A oy s F qw
It wifgd )

gw wrr oy fax g1 7f §—a§ wig
ooy gfagre war€ W, ¥few o
Faw #, o o gufy ¥ U Y
e & wiy gaedf Wi e § A g
fowlt ot wier ar o, ool ot o
T B qoem wf WY wwft, i
a6 T wwey o ag Fangow ar fegears
W wafear ¥ i w firn 80
T el § v qw wvd & N s -
T ar ond e g K E W ¥ A
o froureodte sy gy ¥mr wfgd |
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wgt o% sy & qry Yo gfward
W ¥ Ay o aw ol w@, Ao
spxfrm Wi gwiflw & smwia ofk
&R T wafsy gy aiw A o ga-nfaw
g s Ay o §, wETer R whiw
g€ fow & aeey 2w ¥ fao' 7 fiear ar—,
ot e o WY A @
W W 7 o fear wiw, Ty wie O
fewdrere faegr o

W TF wreq oW o —arew
et ¥ ¥ ¥ amy, gw IT@ W aw
o X, agy W wor il T
wrfedg, e irawits T afr 0
afer wg Y & 30 fafows sad A
THagE, Mg TP F
oyt ferfaz ¥ ¢, Rieke Aol sw ¥
e X wrd @E 7 awlww wferlt
BRI s R §—uwn !
TR o ogd W
ol geac g W § 1 wwm A
& 7O AW £ S T ¥ it wT
gy §—aT wY oY v Ay § oar
AT &7 AT FURKT &, TH W qET W
WY FPETE A AWF, IWT T FE@7
oy § &Y W W, ¥few e
oreraTT ST YT A A qW, § TG A9
Y e W & anr & A 3¥ A\t
7 F | Wi s it o s sra—
7 o Afeae & A ¥ 9d 9wt
g, ou® qw gar v § e aft ag
AT FT A qiwar e & fod @7
ot w1 g g § P aw AW
ool avd it et & o, s & fag
o, Afer Fraificr v Wi’ w¢, gt 9w
*ge ww graw §—fow ¥ AW
&% ¥ T, v a@ ¥ |y, Wa ¥,
N —& Ry A9 XX W, AT W
wgt § 5 & wwder A areerh ®
LI ]
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vy were ¥ war & o 103 W
¥ o o i fee & g M gy T
ey e ks te X 108 A Y
£ AL, Tor wt dwwhion vy vy
arar 8, Wy dnfesqRz ¥ ek gu 8y
100 Arefrdl 3 ¥ eanwr 60w @
§ iy w g & grdy swrwsa ot
g W g Of o aryvawar §, -
arey ¥ sryvgwar A § 1 @b F g
Nygewd, N IE@E, Ta W
e, oo Mroe Yy ¥
ot w wrw & weww ¥ F I aww
oY & wftw wor wigaT g ¥ W W
T U & WPW AR E WY T wgn
g, Iv W ol wOw a4 awh
€& fifr w1 sfcay s 1 g AT
o™ ¥ v gl T & frd amar, 9w
w1 oW Wl v §, 39 A fy o gk
sRewf ¥ ¢

SHRI ANANTRAO PATIL (Khed):

The year of 1974 was a year fall of
trials and economic difficulties for the

countries. in the
trum of the world scene, in the diplo-
matic activi ve
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structuve ot this w amd the
rrengtoene W04 adjastia’ @ e

Thete sre nearly 117 Misilons gtwoadt
with setely 3,000 pbesolimel, intiuding
the local people. The Ministty has 19
Divislons, with 2,000 officers aull wtaff,
But the staffing pattern and the work~
method require a change. For example,
lst us take the expenditive of the
Indian Missions abroad. The expends
ture oh the Indian High Commission in
iwndon has got to be curtailed because
India is a country today which cannot
afford to have such types of luxuries.
When I say that the staffing pattemn
has to be changed, I mean that there
should be more India-based staff there
in the Missions than the local people,
a.aa If we want to have local people,
they should be on a conteact basis,

We have been paymg more attention
tn our Missions in the Western countries
than those in the Asian or African or
Latin American countries. In the con-
text of the energy crisis and the need
for strengthening India’s economic co-
operation and comthercial relations, our
representation in the Gulf region and
the Latin American countries has to be
strengthened.

Taking into consideration the situa-
tion in the world today, our primary
responsibility is to develop the aress
surrounding us We have to bear in
mind e fact that we are strategically
situated 1 Asia and hence. we have
to lay a greater emphasis on Asian
affairs. It has become necemary for
us to evalve an Aslan organisation for
mutual development. If we look at the
map of Asia, we will find that we are
at the centre. Aboul what is happening
in West Asia and Bouth-East Asia, we
do feel concerned. But there was a

But, for some resson

the solld ground of mutu
terterense, tuclabr tech-

Ban-n mmm
Hou 3y USBE. which® admivied faat
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lnd technolo

Indin’s friendship and co-operation
with the East Hurqpesn countries has
also recelved a further Milp with the
wisits of the Prime Ministers of Bul-
Baria, Hungary, GDR, Czechoslovakia
and others.

it a step on the path of ecopomic
zicllndﬁ?l:ﬂ

With this background if we look at
the relations with the United States,
unfortunately, such a development has
not taken place. There 1 a need to
make an effort to normalise the rela-
tlgns with US.A. Dr. Henry Kissinger
paid a visit to India in November last
and held discussions. These talks did
help to remove past misunderstandings
and contribute to mature and contruc-
tive understanding between the two
countries It was also agreed to set up
a Joint Commission which was a great
step but the whims of some Individuals
came in the way and the hopetul trend
in Indo-US relationship was thus
<Jouded by the American decision of
removal of the embargo on the supply
of arms to Pakistan. India’s grave con-
cern and serious disappomtment at
these developments was conveyed to
the U.S Government. Our Minister for
External Affairs made a statement on
the floor of the House and announced
that he would not attend the meeting
nf the Indo-US. Jolnt Commission in
Washington which was to be held on
the 13th-14th March,

The Pentagon has started fortifying
their naval bases in the Indian Ocean
and make the peaceful zone unsafe Is
the go-called super-power really trying
to consclidate the process of detente
or enhance the dangers of war? In
1hese circumstances, india has to be
play an important role and 1 hope our
foreign policy and our eflorts the
direction of world peace are bound to
yield great resulls...

MRWM ‘l’hatiaa

good point to wind up wi

SHEI ANANTRAQ PATIL: I will
brief.

not elaberate and I will be I
will confine myself to our exiernal
publicity.

U KMONE oRr bOUrs,
Pmmgﬁnwh
hnhn m!n «“&
2
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oppartunities to visit some of the coun-
oty and propagande machinery s wmoch

muyc
more su-onm and aaclmt than ours
and apmd on that,
I know wﬂh ﬂnnnd hmitaﬁum
of our Government, we cannot spend

much more money. But, taking inte
consideration the importa.ncz of publi-
city, public relations and propaganda,
we have to see whether at least...

MR. DEPUTY SPEAKER: It is an
mngrained quality in human nature to
sympathise with the under-dog, with
whom they think is an under-dog, and
you cannot do anything about it.

SHRI ANANTRAO PATIL: We must
have Information Services at least 1n
four or five important countries which
other countries are having, e.g. British
Information Service, U.S. Information
Service, etc. Unless we have a strong
intormation service, we are not going
to meet the challenge posed by China
and Pakistan in this respect.

MR. DEPUTY SPEAKER: Our difi-
culty is that we cannot take the pose
ot:n under-dog We are too big for
that.

SHRI NOORUL HUDA: Too arrogant
for that.

SHRI SYED AHMAD AGA (Bara-
'nulla): It is not Pakistan that counts
hut what matters is the United States
menace which is increasing even to-day.
This self-appointed gurdian to police
the entire world has come ocut to-day.
There is a news item in the papers
today and I will just read out one or
two lines.

“The Americans cannot afford to go
into isolation."
Then it again says:

“we cagnot turn our backs on the
rest of the world.”

It is again said:

‘ulike it or mot, we are a great
powaer.”

Then it goes on:

“The President vowed th wuphold
w States military
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puppet regimes in Cambodia and in
South Vietnam have collapsed. U.S.
imperialism is forced to retreat. But it
wants to come back in a big way. US.A.
put up puppets everywhere including
Pakistan, Puppets should take a lesson
from what happened fo Lon Nol and
Thiou, It should be a lesson to the
puppets that they have to run away
weeping. They must know that they
cannot exist on borrowed weapons. The
United States of America supports the
~egime in Rhodesia of white people
because they get from there chrome
and nickel. South Africa has become
nuclear. It has joined the nuclear club
which is a threat to the Indian ocean
asrea. This area of Asia has got 40%
of gold, 80% of uranium, 80% of tin,
90% of rubber, 88% diamond, 57 oil.
The US.A. obtains 85% of rubber and
70% of tin from this area. Along with
Diego Garcia base, the base at Masera
which was obtained by U.S. from the
Sultan of Oman in return for weapons,
to crush the people of Oman. Now the
base at Masera, Gowder and Makaran
is the channel through which all passes
to us. This can be obstructed by the
U.S if they so choose in any emergency.

In an Article, Moosa Moola, Chief
Representative of Asian Mission,
African National Congress, refers to
Simonstown at the extreme end of
South Africa. And, if South Africa is
going to be made strong, it is going to
be a threat agaln to the countiries
around the Indian Ocean. It is signi-
ficant that three vetoes were used by
US, by UK. and by France on expul-
sfon of South Africa because they
wanted to use South Africa. Kissinger
when he came last year gave an assur-
gnce that Pakistan will not be given
arms and there is no question of parity
between India and Pakistan, Now they
are arming Pakistan on the plea that
they have to maintain a balance bet-
ween India and Pakistan. Actually, the
mtientlon is to de-stabilise normal con-
ditions in the subcontinent and there-
fore arming of Pakistan. I welrome the

drtente hetwoen the two super-powers.
Bul I do not havé any doubts with
regard to this that they do not want
a nuclear war. , that will fnish
them also in the process.

USA. has 30,000 nuclear ‘Wweapons
which is 8500 times much more stronger

APRYL 18,4978 '
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than the bomb which was thrown in
Hiroshima. They don’t want to be wiped
out in a nuclear war, Therelore, their
only game is to create this de-stabili-
sation in the Aslan theatre.

I shall go a step further and say that
though nuclear war will not be their
yet we feel concerned when US. is
arming Pakistan thls time.

MR. DEPUTY SPEAKER: Mr. Agas,
you have got just two minutes more.
What do you want them to do about
it ? What should the External Affaws
Ministry do in thls situation ?

SHRI SYED AHMED AGA: I will
omit most of the portions of my speech.
What I would like to say is this. The
Ministry should not only have a
dynamic policy but we should also
pursue the Aslan Collective Security
system. We now see the U.S. making
jits efforts to distabilise ‘his sub-
continent., Therefore. our policy should
be such that we can have stability in
tnis area. We should try to do this
progressively. We have recognised
Cambodia. We should recognise PRG.
The US.A. is trying to use bases for
their own imperlalistic “purposes, We-
suould not allow this to happen in this
part of the country.

1 would conclude by saying that we
must have a sort of Asian Collective
Security system here. I think about a
year ago or 50, we had attended a
meeting at Moscow, About 3,000 dele-
gates attended that meeting there and
they resolved that we should have &
system of Asian Collective Security in
this region We should iry to see in
what manner and in what way we
should have such a security system
which would help us,

SHRI D. P. JADEJA (Jamnagar):
Mr, Deputy Speaker, I rise to support

been sald about global sirategy. Most
of the Members have covered almost
all the important countries of the world.
But, unfortunately, I feel that one im-
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MR. DEPUTY SPEAKER: This is the
most difficult lttle book for me to
read ! This is a rigmarole of all kinds
of things,

SHRI D. P. JADEJA: Since this re-
port has been published from South
Block, they always consider South
America or Latin America as a part
of America, Once they mentioned it as
South America, for the second time they
mentiioned that as Latin America and, for
the third time, they have again mention-
ed that as South America. Whatever the
report that was given about 15 years
agc. to-day we find the very same thing
in this Report. We have had the experi-
ences 1in the past and let us not forgel
that as far back as in 10853, India was
detealed in the U.N. in a Committee’s
clection by 21 votes whereas 17 votes
were from the Latin American coun-
fries. 1t was gince then that we have
been realising the importance of these
Lutin American countries. And I am
rroud to say, to an extent, that we have
miude some developments in this res-
pect. We have now. out of these 24 or
25 L.atin American countries, diplomatic
relations with almost zll the 20 to 21
~ountries which is an encouraging sign.

But, Sir, having diplomatic relations
aione does not serve the purpose, We
chould have diplomatic relations along
with economic cooperation. We have.
in this country, been exporting goods
of all sorts which have still not reach-
od the Latin Amerira

Sir, in this report—I can show the
reports for the last five to six years—
1t is always mentioned that here is a
potential market in Latin America, We
are prepared to develop our trade
~lations but it is difficulty in shipping
which 15 coming in our way. This Is
an excuse which we are giving just to
write something in the report. Has not
the Shipping Corporation slready in-
iormed the Ministry of Commerce that
it they could give some sort of guaran-
tee that goods would be sent there they
nre prepared to start an experimental
line for at least six months.

THE MINISTER OF EXTERNAL
AFFAIRS. (SHRI YESHWANTRAO
CHAVAN): ‘They have already started
one,

CHAITRA 26, 1897 (SAKA)
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even—if we are interested—start ope-
rating fo South America through
Yugoslavia with .whom we have good
relations. The Yugoslavia lines have
lut of contacts with Latin American
countries. It is for the Ministry to be
more serious in this direction. I am
glad that our new Foreign Affairs
Minister who has just been there—and
he will be again going there—will know
for himself the warmth and the friendli-
ness that these people have for all
of us. I would congratulate the Minis-
try for recently recognising El Salva-
dur. These are small countries in
Central America looked after from
Mexico When we have an ambassador
at Panama why not we have g junior
resident ambassador in Guetamala who
could look after all these countries in
the Central zone. Talking about South
Arnerica, Brazil covers Bolivia. I would
hke to know the logic of it. Would it
not have been proper to ask our man
in Peru to be incharge of Bolivia?
These two countries are next to eech
cther and have much in common. These
are the small points which 1 would
like to mention just to draw the atten-
tion of the Government that it is these
small things which matter quite a Jot
ond more atiention should be given to
them.,

1 would in short mention about
snother very important aspect about
I.otin America and that is our trade
relations 1 believe STC has office m
Buenos Aires which is doing well. But
Buenos Aires does not cover the entire
I.atin American continent. Lima is the
h~adquarters of the Andean Pact. Why
can't we upgrade that embassy of ours ?
Why not put a senior ambassador and
make him our economir Commissioner
there who can cover the entire Latin
American countries because today
almost all the Latin American coun-
tries are in the Andean Past except
Argentina, Venezuela and Brazil?
Would it not be worthwhile to study
this point and give importance to our
base in Lima which is being neglected
to-day ?

! would also like fo mention one
thing which Mr. Bequeira has also men-
tioned. It was in the vear 1871 when
for the first time the Latin American
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happened. Whenever I informally ask
the Ministry, I am told, this is some-
thing which the Lok S8abha Secretariat
has to do. When 1 ask the Lok Sabha
Secretarint, they say that they are going
to take it up at some level or the other.
But, the result is that we have been
given a bad name. It may be the fauit
of the Lok Babha Secretariat or the

and whether we gre going to do some-
thing to win back the confidence of

India as a democratic nation, which
%ldbemmmplemmmto
ow :

Saying this, I support the demands.

SHR] SHIVAJI RAO 8. DESHMUKH
{Parabhani): Mr. Deputy-Speaker, Sir,
support the for
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of Afro-Asian solidarity. Sir, I am not
saying this merely for the sake of
repetition of words. We are linked
with Africa and Asa. Not only our
colonial past 15 simiar, not only the
present imperialistic exploitation 1
similar, but, even our feelings far sur-
pass the geophysical boundaries and we
feel one with the cause for which this
comity of nations is struggling. Sir. this
«tiuggle is going to be long and hard
and m this struggle, a developing
country like India 15 looked upon oy
other up-coming Afro-Asian countries
as a leading light towards this solida-
rity. I hope our Forelgn Ministry svould
prove worthy of the same.

Mr. Deputy-Speaker, Sir, since the
days of Jawaharial Nehru, the foreign
pulicy of India has always assumed an
international stature in the down trod-
den comity of the world Whenever
there has been injustice, in any corner
of the world, India’s voice has not
only been heard with respeet but, has
glways been looked upon as a guiding
principle for solution of international
ills.

The Kissinger touch which has faded
even before it was born is bot some-
thing which is common with our her-
tage, which is common with our think-
ing on foreign affairs. We do met look
upon our Foreign Minister to work for
wonders, but we certaily look upon
him to see to it that solld foundations
are laid for international brotherhood.
particularly in the Afro-Asis# world,

I have something to about Asian
pis ln:t” days, Pandit

wealth, but that idea

) . Even the limited tion
;n“ wphery of an Bank could
Tb&.mmda‘gﬁﬂﬂiﬁm



cardinal need of having a similar eco-
nomic association in the Asian conti-
nent. In this regard. I wish our Foreign
Minister, who has so much economic
huckground and who is so well aware
of Imperialistic exploitation, both
wihin and abroad, would =ce to it that
he at least lays the foundation for
some such international association in
Asla.

1 have something to say about India's
participation and continuance in the
rterling bloc When India achieved its
independence a few years ago, our
entire international trade was tied with
UK. and we were naturaily in the
‘terling bloc. Thus we accumulated
several thousands of crores of sterling
to our credit. Therefore, it was in the
fitness of things that India should con-
tinue in the sterling bloc, But now that
our international trade has assumed a
pruportion where British common-
wealti participation is less than 15-20
per cent, there is nc sense in India
continuing in the sterling bloc. Even
ibe Arab countries are thread of these
petro-dollars and are thinking of evolv-
ing their own currency formula for the
sale of oil and «il products. So India
should seriously think of coming out of
the sterling bloc and evolve a sort of
turrency of its own covering several
South-Eastern countries like India,
Bangladesh, Nepa! and Sri Lanka which
will load to a solid foundation of trade
and aid.

CHAITRA 36, 1897 (S4K'4)
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call the dynamic changes that are tak-
ing place in the intmtmﬂ arsna. I
would say that this is a very regrett-
able development became. as far as
I can see, this is the only occasion

during the debate on the Demands tnr
Grants of this Ministry over the last
zeveral sessions—apart from specific
1ssues which have come up in a call
2itention motion or otherwise—when
we can take a look at the international
urena When I say I regret it, it is
because the architect of our foreign
palicy, Shri Jawaharlal Nehru, when
he was alive saw to it that this House
deliberated for hours not merely on
the basis of our Ioreign policy which
was settled even during the days of our
freedom struggle, but on the contours
of the international situation, and each
developing crisis.

15.00 hrs.

One of the co-architects of our foreign
policy, Shri Krishna Menon is no more.
We miss him very much today and
probably we will miss him for many
vears. 1 had an opportunity to discuss
thus matter before his death and he
said* “it is unfortunate that this Parlia-
ment is not taken into confidence and
the Government does not think it pro-
per to come up with proper motions on
international guestions.” Because i is
the only House which can deliberate
and guide; it should not be a close
preserve of the South a Block. Since
this 15 the era of people’s diplomacy,
at least people's representatives in the
Lok Sabha should be taken into confi-
dence not only while formulating policy
but also while reviewing the policy.

it is not a cliche to say that the year
under review had been a year of consi-
derable significance; in the last couple
of years a trend had set in in the inter-
national scene which transformed the
world from a bi-polar world to a multi-
polar world with increasing conflicts of
national interests and conflict of regio-
na! intevests. It is not merely an era
of detente and the age of descent of
Kissinger; I understand the ascent s
over as i8 very clear from the develop-
ments in West Asia and also from
what is geing on in Viet-nam.
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on the forces of imperiglism, it has
shown man’s eternal determination in
search of basic eternal truths and
values. A question was posed before
Dr. Ho-Chi-Minh, the founding father of
Viet-Nam in its modern sense and he
was asked: *if you do not have arms
how will you fight 7" He replied: “I
hope our mountains will fight; our
rivers will fight and our valleys and the
whole country will rise against aggres-
sion.” That was the spirit which
asserted itself and pulled down the
mightiest empire that the world has
seen. In this House people will disagree
whether it is apn empire or not but facts
and the greatest and mightiest empire
today is of the United States dollar, the
American imperialism facing the final
onslaught of the Vietnamese people and
their struggle and its fall out 1n Cam-
bodia would go down in history as a
seminal event; that fight will be a
s:gnificant saga in history.

Mr. Shivajirac Deshmukh pointed
otu a little while ago that we
had a new Foreign Minister who was
not only an outstanding statesman but
who had also been involved in our libe-
ration a8 a leader of our national
struggle. I would say that he is not
merely to be a witness to history; he
hos also to mould historical forces, I
cannot understand how they can refrain
from recognitioning the PRG ? Which
Government Is there in Vietnam ? On
whose side are you? These are the
questions. Freedom loving people would
like to ask the Government of India and
our great leader, Prime Minister Shri-
mati Indira Gandhi and her distinguish-
ed colleague who is also, as I said, a
great nationlist. They have shown wis-
dom In recognising the Cambodian
frovernment and not only asserted our-
selves against the forces of imperialism
but are also leading the forces of pro-
gress,

This year has also seen many interest-
ing developments in our sub-continent
Unfortunately some of our own friends
have talked g lot about developments
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neither the Himalayas nor the rivers
or oceans can prevent the assertion of
the human thirst for liberty and the
search for a national purpose and demo~
cratic values, If democtatic values have
usserted themselves in Sikkim, Govern-
ment of India is not to be blamed, nor
as the Chinese have in an opportunistic
way done, can the people of India or
their so-called expansionism be blamed.
But 1f the democratic spirit asserts and
says, “We want union with India”, un-
doubtedly I am sure the Government of
India and this House will give unstinted
support and welcome them to this great
family of the Indian Union.

The basic and fundamental point 1s
that we have not transgressed upon
unybody's territory nor are we inte-
rested 1n a policy of aggression, as the
whole world knows. But still comments
would continue to flow —whether from
Washington or London 15 of no conse-
quence—that Shangrila is not being
allowed to remain and the Chogyal, an
vic monument of feudalism in the
Indian sub-continent is not there, if not
for anv other reasons, to amuse the
anthropological interests of these
people ' I hope in g dynamic situation
hke thus, we should have no hesitation
in supporting this policy.

There have been very welcome deve-
lopments in other parts of the world
at in Portugal, again as a consequence
of this assertion of the spirit in Angola,
Mczambique and in Africa. We hope
we will have more friendly relations
with these countries.

There has been some reference in
this House yesterday about the state of

the identity of purpose, identity of inte-
rests and various other things that are

with every country, and certainly bet-
ween the peoples of US.A. and India.
I do not know what this identity of
purpose is, whether it has been mani-
fested in Diego Garcia or In

kistan.
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THE MINISTER OF EXTERNAL
ATFAIRS (BSHRI YESHWANTRAO
CHAVAN): 8ir, T am grateful to the
hon. members who have participated in
the debate for the last 6 hours. I have
listened with great care to most of the
speeches, Those which I have not
heard, I fook care to read very care-
fully. Some of the members have made
very constructive suggestions and I
must pay my compliments for the high
calibre of the debate. The constructive
suggestions that they have made cer-
luinly should be borne in mind by the
Grvernment and I can assure the Hon.
Member. Shri Unnikrishnan who spoke
last, that in this era of people’s diplo-
macy as he called it, it 1s very right
and necessary that the foreign policy
of a country is reviewed in this forum,
people's forum, from time to time, I
would like to point out, with your
permission, that immediately after I
took over I myself had sent a motion
for considering the foreign policy of
the country so that I would have, to
hegin with, some mandate, some direc-
tiun, some instructions, some sugges-
tions from this Hon. House and I might
lnunch on my new duties with a
litile more support. Unfortunately the
House did not find time to consider it.
Sn, as far as the Government is con-
cerned, the Government is always wil-
ling to consider the problems of foreign
offairs in this House because it not only
helps the Government to review its
own policies but also gives some new
directions in the light of the position
in the world today.

In this debate I would like to make
a general review of the international
tvene as we see it today. The inter-
national situation is in an important
and crucial stage of evolution and many
developments that are taking place
vilally affect us also. Hon. Members
would naturally wish to know how we
see the international situation, what are
the major features of the trends that
affect us, and how it is that we are
guing to meet this evolving situation by
anticipating events, by taking the
inllative and also by reacting to
events,
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increasingly replaced by an attitude of
co-operation. I am saying that it ic a
trend, it has not still become a full
reality, but certainly it is a trend. The
world today is not as it was before, a
bi-polar world, but it is a multi polar
world and it is in this world that we
have to watch the new developments
end trends.

As we see it, both Soviet Russia and
the U.S.A. which are the two Super
Powers are adopting a policy of co-
operation and, with all the strains and
difficulties in the way, it seems that
they are making slow but definite pro-
gress in that direction which we wel-
come. As we see it, they have succeed-
ed to a certain extent because, despite
many problems which we see today in
West Asia, Cyprus etc, they have
succeeded in avoiding any confronta-
tion. Some people say that this detente
is also another way of manging poli-
tical crisis. It may be so. That is
another way of looking at it, but the
point is that certainly a new-trend of
couperation instead of confrontation
has come to stay and we welcome i,
we support it.

There is also another very important
fartor in the international scene., and
that is the relationship of China with
these two major Powers. We see that
there is slow but definite understanding
between China and U.S.A. It may be
halting, it may be sometimes ambigu-
ous, but I see a definite trend of under-
standing between the U.S.A. and China
on the one hand. On the other hand
the relationship between China and the
U.S.S.R. is clouded with suspicion and
mistrust. I am merely mentioning cer-
tain major facts which ultimately in-
fluence the international scene. As to
how these events affect us, to that we
will come a little later. But let us first
of all take into consideration the major
situations.

There is also another very positive
factor which has come into force in
the international scene today, one
which was in a very detafled and
elogquent manner mentioned yesterday
by many Hon. Members. Prof. Muker~
jee and our friend Shri Dinesh Singh
and many other Members from this
side made mention of l}w :;w rizing
tide of people’s success in a
cularly. Apd this is something which

see what
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new trends dmmedia after indepen-

dence, how he saw it, ause there is
no doubt that the greatest contribution
to the world and to India that was
mg by Pandit I:ael;fludg was that he
made & very accurs ment, a very
precise judgment, of the new world
that was emerging after the Second
World War. That was much more 1m-
portant and it is in that view that he
lasid down certain basic fundamental
policies for the foreign policy of this
country, on the basis of which we are
evolving our foreign policy. Some
people say that it is weak, some people
sav that it 15 one-sided, but really
speaking they have not tried to under-
stand the real urges and the real inspi-
ration which have been the foundations
of this policy. I would like to quote a
pessage from the speech of Pandit
Nehru which he delivered 28 years ago
before independence. It was his inaugu-
ral speech at the Asian Relations Con-
ference in New Delhi held on 23rd
March, 1947. And this is the last para-
graph which I would like to read.

*All over Asia we gre passing through
trials and tribulations. In Indi:
also you see conflict and trouble
Tet us not be disheartened by
this. This 1s inevitable in an age
of mighty transition (mark the
words “mighty transition”) There
are often creative impulses and a
new vitality in all the peoples in
Asia. The masses are awake and
they demand their heritage.
Strong winds are blowing all over
Asia. Let us not be afraid of
them, but rather welcome them,
for only with their help can we
builda new age of our dreams.
Let us have faith in these great
new forces and the dream which
is taking place Let us, above
all, have faith in the human
spirit which Asia symbalised for
long ages past.”
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realities. I am mentioning this thing
because this Is the most important
element which will shape the foreign
policy or the world trends in the year
to come.

Another mporiant thing that has
happened 1s the emergence the third cf
world. Not merely it has hberated or
1t has come into 1ts own but it has
organised certain institutional forums
aiso to assert 1tself. One featyre of it
is the non-aligned movemnent. The non-
aligned movement today is one of the
important forces with which the world
has to work, recognise and accept as
an 1mportant fact. We have seen that
most of the non-aligned countries are
developing countries and most of them
belong to the third world. What have
we seen m the last year?” Both the
Special Session and the General As-
sembly Session of the U.N. demon-
strated that thigs third world and the
peoples of the third world are not
merely struggling to come into thewr
own but are asserting their rights; they
are to achieve justice and
equity They are not merely asking
for justice but they are finding out
ways and instruments to achieve jus-
tice and equity.

These are the basic elements In the
international scene today. Of course,
there is another reality also which we
have to take into account and that is
the very acute economic situation thut
has overtaken the world in the last
two or three years, particularly, in the
form of inflationary conditions. the
poices of cartain raw materials angd the
prices of imports in developing coun-
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the solutions for them coming up. There
are many aspects of the economic
situation which are being discussed,

There was a question of confronta-
tion between the oll consumers and
the voil producers. Naturally, we as a
developing country and as a nob-
augned country took a line that even
the ol producing countries have a cer-
tain right, as sovereign States, to fix
the prices of oil even though it cer-
tainly cost us more. Even then, we
iook a principled position and we sup-
ported that. At the same time, we have
also pointed out to the world that it
has bhad a rather harmful effect on our
economy for which certain solutions
must be found. Instead of taking an
approach of confrontation, we can cer-
tamly take an approach and an atti-
tude of cooperation. It is on those lines
that we have worked at different inter-
national forums. Even now, in Paris,
1 think, our representative is meeting
In a preparatory meeting for a confer-

They asve increasingly getting inte-
grated with each other. It i1s very diffi.
cult to separate one from the other,
Therefore, this is an important factor
on the world scene today that is going
to affect the thinking in all the coun-
tries, of which both the developed
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of cooperation with non-aligned coun-
iries, the developing countries, the
third world countries. And this solida-
rity of the non-sligned countries in the
Rreatest guarantee of the progressive
forces in the world. This is the major
point that I wanted to make about this
particular aspect.

Non-alignment, as I have sad, is
movement. I was asked the other day
non-alignment was not be-
coming a mantra, and I pointed out to
riy interviewer that ‘mon-alignment is &
dynamic, living organism’, Notwith-
standing the progress of detente, which
all of us welcome and to which we
subscribe in our own attitudes, there
is need for viligance and solidarity
among the non-aligned countries n
guarding against the tendency to carve
out spheres of influence or settle mat-
ters over the heads of others. The im-
portance of such solidarity was reite-
rated at the recenit Minigterial meeting
of the Coordination Bureau of the non-
aligned at Havana. The aims and prin-
ciples of non-alignment continue to
have a great validity m order to ensure
genuine independence, peace and imter-
national security for the
of the world's population, sand India
will continue to play its due role in
furthering these principles. What has
happened in Cyprus underlines the imn-
portance of solidarity among the non-
aligned. We firmly suppert the

Resolutions en Cyprus which, while
reiterating the above-mentioned prin-
ciples, call for an end to forelgn mili-
tary presence of interference and for
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AN HON. MEMBER: What did he
say?

SHRI YESHWANTRAO CHAVAN:
d ;ilo not want to repeat what he had
«§ana,

PROF. MADHU DANDAVATE (Raja-
pur): Why not tell him that it 15 not
A mantra but a tantra 7

SHRI YESHWANTRAO CHAVAN: 1
am sure he has followed the argument,
‘We have certanly supported the oil-
producing countries in this. It is basi-
cally a very correct position to take,
because this has been the basis of
«~xploitation by the colomalists,

We talk about coloniahism. Ultimately
what 18 coloniaiism? They try to exploit
the raw materials of undeveloped coun-
tries, and further process them, and it
15 this processing part that, really
speaking, gives the economic strength.

Therefore, the right of a sovereign
-country to fix the prices of i1ts own
raw materials 1s a very fundamental
principle which we must support. But,
al the same time, I am quite aware
that 1t has created certain problems
which we are, very frankly, discussing
with the non-al:igned, oil-producing and
en-exporting countries—that it is their
.duty also to keep the solidarity of the
non-aligned world, that they must see
that they too try to cooperate with the
developmg countries in order that these
—rountries are not ultimately affected.

Our basic position in international
aflairs 13—and I should say that that
is the major plank of our foreign policy
~+to build our friendship on very strong
{foundations as far as our neighbouring
countries are concerned. Therefore, you
will permit me to go country by country
because this is important ... (Interrup-
fions). That is the major plank of our
policy in the neighbouring countries in
which I include the Gulf countries, the
Sonth-east Asian countries and also the
countries in the North, I know the hon,
Member over there has sent me a chit,
He wants to ask me a question, But
before he asks the question, I will try
to answer it and I am sure I will no:
be able to convince hkim,..

SHR1 SHIVAJI RAO 8§. DESH-
MUKH: He is not ppen to conviction,
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to explain all these matters.

Let us take the case of Pakistun first
because it is a peighbour and it iz ig
the minds of many members who have
made a mention. I read the speeches
and I would like to assure hon. mem-
ber, Shri Madhavrao Scindia. He gent
ne a note yesterday that I should be
prezent when he spoke, I am sorry I
had to go away to attend a Cabinet
Committce meeting urgently. But |
have taken care to read his speech very
carefully. About Pakistan he has made
criticisms against our foreign policy
As he is a young and new member I
do not want to be critical about him.
I rertainly would like to appreciate his
participation in the debate and the
contribution he has made. I must tell
him that he has not followed the real
foreign policy principles behind what
heppened 1n the Simla Agreement

SHRI MADHAVRAOQ SCINDIA
(Guna) 1 followed 1t all right. I follow-
ed it very well, ..

SHRI YESHWANTRAO CHAVAN. 1
am giving my assessment to you You
suil yesterday whatever you wanted to
say.

SHRI 8 M. BANERJEE (Kanpur):
The assessment will be reviewed by
Sardar Swaran Singh who is alredy
silting there.

SHRI YESHWANTRAO CHAVAN:
What happened in 1871 was something
bigger than merely Indo-Pakistan
relations. The result of the success of
1071 has to be seen in the em
of a sovereign Bangla Desh, in India's
effort to go to the aid of a struggling
people woh were striving hard to get
independence, to go to the aid of people
who were being ruthlessly and brutally
driven from their homes in their own
country, This 18 the context in which
you will have to see what happened
later on What was really being tried
through the Simla Agreement was nol
merely to solve the temporary Issues
that had glven rise to particular pro-
blems. Naturally Pakistan along with
many other friends of hers have come
to recognise Bangle Desh, Then, we
had to solve certain humanitatian pro-
blems involved in it. We bhad to solve
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the problem of the Pakistani prisoners-
of-war. What the Simia Agreement has
done is that it has a certainly given a
frame-work of detente in the sub-
continent, if I may use that word.
It is sornething which is a very basic.
Ultimately you cannot see a region in
1solation if you are talking about world
peace and friendly relations and co-
existence in the whole world. You can-
not think in other terms as far as your
ogg:;e:ion is concerned. Therefore,
1 e

SHRI SAMAR GUHA: Btil you
believe the frame is there. The frame
is already cast.

SHRI YESHWANTRAO CHAVAN: 1
am coming to that. Certainly you can
put your questions after 1 finish and
I will try to answer them.

What is the way one has 1o look ?
1 know there are certain more troubles
i, the way. I do not think it is very
essy. Some of the things cannot be
merely wished away. Wishful thinking
is not going to be helpful to anybody.
We should better see the significance
and the force behind what really speak-
ing took place there. Well, afterwards,
Pakistan has taken a zig-zag attitude,
to use their own words. I do
not want to go over the details
of what we did in case of trade,
communication agreements, ete, Cer-
tainly Pakistan has to accept this posi-
tion that it has to build up good rels-
tions with India, and efforts have been
made, but there are certain inherent
attitudes in Pakistan which have to be
cured by their own efforts. Possibly we
will have to help them to eure it, and
possibly history will also cure it. The
first difficult position that they took
was immediately after May 1974 when
India exploded a nuclear device., They
tried to misinterpret India and carried
on propaganda against India all over
the world, but, without much impaect.
A large number of countries have ac-
repted the bonafides of India in its
offirmation that this nuclear explosion
was made for peaceful purposes.
{1 8,A. accepted this position. So,
altempts did not make much impact on
world opinlon.

i
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make capital out of it and started cam-
pvaigning against that. But I do not
think he has made any impact. But he
ceriainly tried to create difficulties n
this process of normalisation, We have
made it clear to him that this agree-
ment with Shelkh Abduilah is gn infer-
nal dmatter of India, Kashmir is an
integral part of India and the under-
standing with Sheikh Abdullah is cer-
tainly going to help normalisation of
relations with Pakistan. I hope that
Shri Bhutto will see the wisdom in
this regard and continue this process.
We are expecting their Foreign Secre-
tary to come here and discuss further
the question of civil aviation, ever-

flight, etc. and this process will
continue,

SHRI SAMAR GUHA: The earth
under the feet is already gune; now
you are trying to build up the aerial
nexus with Pakistan.

SHRI YESHWANTRAO CHAVAN:
Well, cwvil aviation also ultimately
cemes down on the earth ! What has
heppened to you Mr. Samar Guha?
You are a great revolutiomary; you
have hecome such a pessimist and lost
sll your idealism. What has happened
to you? The main point is this. The
ol process was going on in a proper
way; something happened in between;
then our relations with Pakistan were
gradually, slowly, may be haltingly.
making progress and then at that time
tnis thing happened. And, what a time
was chosen by the US.A.! The United
States of American decided to lift the
embargo which in their own wisdom
they had placed some ten years before.
But this is the time they chose to lifi
the embargo. It could, really speeking,
aflect both the processes, normalisation
process with Pakistan and normalisa-
uon of our relations with U.S.A. also.
Somebody said that we must have our
bridges of friendship with all the big
powers. So, this also came in the way.

It is not again—let me make it clear
~a question of merely giving a few
weapons here or there which will make
n change. What is it that we are
objecting to? I would like them to
understand our cbjection. What we are
objecting to to-day is the politics behind
supplying arms just to creste a balance

. This has been followed by
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_ [Shxi Yeshwaptrao Chavan} -
"1 think tHey have now reallsed it
There seems 1o be some sort of a
" turse on American arms that wherever
they go, defeat follows them. It looks
like - that, One sometimes becomes
superstitious, I am not a superstitutious
person. Sometimes this is what it looks
like. Thete is an absolute limitaticn to
what arms can do 6r what the mili-
tarists can do. In both Africa and Asia
und possibly, in all parts of the world,
natfonalism is still an important force
tt be reckoned with and the awakened
massez are also to be reckoned with.
Their urges and their aspirations have
all to be taken into account. This is
one thing which these big countries do
not take note of. And that, really
speaking, is creating problems {for
themselves and creating problems for
the world.

I think Shri Madhavrao Sciendia has
criticised America. But, I think, he
could not do anything else because now
America is supporting Pakistan (Inter-
ruptions)

SHRI MADHAVRAO SCINDIA:

. APRIL181973. -

strengthening our relations in that
direction, .

As far as Pakistan is concerned, I
think I have made our own position
very clear.

I would like to say that in our policy
towards South-East Asia, we have con=-
sistently endeavoured to explore the
possibilities of mutually beneficial co-
operation in the countries in this region.
1 think we can claim a measure of
success in this effort. I would, for
instance, refer you to the continental
shed boundary agreement concluded in
the year 1974 with Indonesia which is
an example of mutually beneficial co-
nperation in the waters separating the
countries in the region. Even with
uther countries in South-East Asia we
have been. able to identify and, tp some
extent, develop co-operation in the
areas of mutual interest and we pro-
pose to continue our eoffrts in this
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widened and will eventually lead to the
emergence of a greater sense of unity
in Asia.

My colleague, the ex-Foreign Minis-
ter, Mr. Dinesh Singh, particularly laid
emphasis on this aspect and made a
mention of the Asian Ministers council.
Some meetings took place of this coun-
cil. The last one was held in 1970.
Afterwards it was not possible to hold
themn but in this matter our judgment
is that you cannot force the pace. There
are certain regional and internal con-
tradictions which you cannot forcibly
solve. This can be done bv bulding
bilateral co-operation and when ynu
work out some sort of network of bila-
teral relations, as I mentioned, a multi-
lateral relationship may emerge. We
will have to make very cautious though
urgent! efforts in this direction. Profes-
sor Mukherjee and Shri Daschowdhury
alsp made a mention about it.

Recognising that the world grows
more interdependent, politically as well
as economically, we actively advocate
and pursue a policy of international
co-operation. This has been the guiding
principle of our attitude particularly
towards our neighbours. 1 have already
rpokenn about Pekistan. In recent
months, in our relations with some
other neighbours, we have been able
tn resolve some long standing issues
which had defined solution for genera-
tions. I refer to the Agreements with
8rl Lanka on Kachachativu and the
future of persons of Indian origin.

1 refer ahgwt: the me;m::‘thwith
Bangladesh 4 Indo-Bangla land
houndary,
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of friendship and co-operation and
realise that we have no intention of
interfering in their internal affairs or
posing any threat to them in any form.

The House is, of course, aware of the
recent political and constitutional
changes in Bangladesh. So far as we
are concerned, they do not signify any
change in Bangladesh's policy of friend-
ship and cooperation with India and
her non-aligned posture in foreign
affairs. On our part, we shall continue
to strike for the closest passible co-
operation and friendship with that
country. It is true that there are some
outstanding issues such as the delimi-
tation of maritime boundary and the
Farakka barrage. But, we are confident
that in the context of the genuine
desire for amity and cooperation on
both sides, a fair and amicable solution
which safeguards the interests of both
the countries will be reached.

In regard to Nepal, a country with
which we have close and traditional
lies of friendship, we are hopeful that
4 healthy relationship can be built up
on the basis of mutual respect and a

. frank recognition by each country of

the other's sensitives. For our part, we
have always done our best to respect
Nepalese interests and wishes on a
number of issues. We cherish our
friendship with Nepal, but this relation-
ship must depend for its growth and
sustenance on common observance by
Doth the countries of the elements of
reciprocity, mutual benefit, mutual
respect and non-intervention in each
other’s internal affairs. This is as far
as Nepa! is concerned. Sir, the other
areas are the areas of West Asia,

SHRI PRIYA RANJAN DaS
MUNSHI (Calcutta—South): 1 would
lfke to put a question in regard to
Bangladesh. This is for the informa-
tion of the hon. Minister. You desire
that we should not interfere in the
domestic politics of Bangladesh and
that we should try to strengthen our
relationship with that country. But, I
would like to know, is it not a fact that
for the last two months, some leading
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MR, DEPUTY-SPEAKER: What can
they do about newspapers ?

SHRI YESHWANTRAO CHAVAN:
1t you do not want me to reply...

SHRI PRIYA RANJAN DaAS
MUNSHI: There 15 deliberate distor-
tion,

MR. DEPUTY-SPEAKER: What can
you do about newspapers? We have
freedom of the Press in this country.

SHRI YESHWANTRAO CHAVAN:
You have made your point Sir, 1 had
briefly touched upon the dangers of the
situation 1n West Asia. Qur attitude
to the Arab Israelh problem 1s well-
known. We have consistently supported
the principle of denying the aggressor
the fruits of his aggression and recog-
nising the legitimate mnghts of the
Palestinian people. Just peace mn West
Asla can be secured only on the basis
of these principles The Arab world,
by and large, recognises that ow1 sup-
port to them over to years has beer
based on principles and not on expedi-
ency In turn, this has facihitated Indo-
Arab cooperation in many flelds to our
mutual benefit We have always sup-
ported the Palestimian cause and have
accepted the Palestiman Liberation
Organisation as the legitimate repre-
sentative of the people of Palestine in
their just cause When the PLO
recently asked for permission to open
an office in Delh), we readily agreed
1o that request. The office has started
functioning already.

in this connection, I may also refer
1v the closer relations that we have
heen able to develop with the Gulf
countries This 15 a very important part
of our neighbourhood Several high
level visits have been exchanged as a
result of which fresh avenues of bila-
teral co-operation have been identified
ar developed. Saudi Arabia, under the
late King Feisal, has played a dynamic
role in West Asia and high tragic death
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ot economic co-pperation. Iram has
demonstrated its interest in the stabi.
lity of the region. Its friendly

with Pakistan need not hinder the
ther strengthening of our bilateral
tions, and It is our hope and desire
that Indo-Iranian friendship and eo-
operation will continue to grow to
mutual benefit,

E

With Irag, our relations have
traditionally close and friendly. The
Prime Mnister was accorded a very

i

country to extend easy payment terms
{for o1l when we were 1n need. In the
circumstances, the news of an accord
between Iran and Iraq in March this
year over the boundary and other pro-
blems has been very welcome, and we
hope that both these countries will work
together in the interest of the whole
1egion

T had referred earlier in my speech
to the threat of military intervention
in this reglon—I am talking about the
west Asia region  Such contingenciles
will have to be faced by us with the
confidence that gun-boat diplomacy 1s
nnt an effertive political instrument.
The Suez mis-adventure of 18568 bears
lestimony to that At the same time, we
have to redouble our efforts {o streng-
tnen the solidarity of the entire non-
aligned world, so that our unity and
determination may serve as a warning
1o the potemntial interventionistic.

While we shall continue to direct our
efforts towards getiing the developed
world to better appreciate the point of
view of the developing countries and
towards promoting proposals for inter-
national co-operation, the safeguarding
of our own security interests would
naturally assume paramount impor-
tance. In that context, we have to con-
tinue to build up and strengthen our
velations with these countries which
would stand by us.

The only other country, to which [
vanted to make a reference and which
1 have not been able to do, was Afgha-
nistan, As you know, President Daud
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matter which, really concerns
us. Our relations wﬂh‘m?aummm
closely and friendly and we have...

AN HON. MEMBER: Afghgnistan,

SHRI YESHWANTRAO CHAVAN:
Afghanistan I mean—thank you for
the correetion. Our relations with
Afghanistan are very close and friendly
snd we have the fullest sympathy with
Afghanistan in the problems it faces.
Of course, with Pakistan also, we want
to be friendly...

AN HON. MEMBER: It cannot be a
one-way traffic.

SHRI YESHWANTRAO CHAVAN:
We were making efforis to be friendly.
We earnestly hope that a peaceful solu-
tion will be found to these problems.

When President Daud recently came
here, we both felt that the U.S. decision
on arms supplirs to Pakistan would
encourage the forres of confrontation
and tension. retarding the process of
normalisation in South Asin.

In this connection, I would like to
meniion one aspect, to which many
members made reference, and that is
regarding Khan Abdul Ghaffar Khan.
Khan Abdul Ghaffar Khan is a person
not belonging to one country or the
other. He was a veteran freedom figh-
ter and naturally his arrest has caused
concern to us, and 1 share that concern.

SHRI SAMAR GUHA- At least you
have mentioned that.

16.00 mRs.

SHRI YESHWANTRAO CHAVAN:
With regard to China, the fact that I
refer to our relations with China in the
end does not by any means signity
that we attach less importance to that
great country. Inspite of whal China
has or has not done we continue to
have an open mind on the question of
improving our relations with China. We
‘have repeatedly K made known our
desire and willingness to do so. Un-
fortunately this thing cannot be a one
way affair; there has to be a response
from the other side as well. We do
not have ag yet any concrete evidence
of a corresponding desire by China to
improve its relations with us. Inspite
of the retent of the table tennis
team and the optimistic statement by
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the Chinese Vice Premier who passed
through Calcutta in February on his
way to Kathmandu for the coronation
of the king, the Chinese have shown no
real change in attitude. On the con-
rary they have launched a fresh bar-
rage of anti-Indian propaganda on well-
worn themes like Kashmir, Pakistan,
Sikkim, Nepal, etc.

1 find two very interesting criticisms
coming from two different Members of
the opposition. Shri Mavalankar told
us not to insist on rigid reciprocity, 1t
I am quoting him correctly. If in re-
lationships between two countries reci-
procity is not to be maintained, what is
io be taken care of ? If reciprocity is
considered rigidity, the only thing is
surrender.

SHRI P. G. MAVALNKAR (Ahmeda-
had): I do not mean surrender at all;
1 said; let us not be rigid: let us keep
an open mind on that point.

SHRI YESHWANTRAO CHAVAN:
Certainly. have an open mind. But this
open mind 1s rather a dangerous thing
and I do not know if open-mind is
something which could be open at both
ends.

MR DEPUTY-SPEAKER: That will
be an open-ended mind.

SHRI YESHWANTRAO CHAVAN:
That is one thing. On the other side
my hon. friend Scindiaji said: do not
go by the ping pong diplomacy...
(Interruptions). The word used was—
ping pong diplomacy. You said: let it
be there; but do not be the ball but
be a bat. That is what he said. This
word ‘ping pong diplomacy’ in connec-
tion with India has no meaning. It
might have had some significance in
relation to the United States because
+hey had no other communication with
China; they had no diplomatic rclations;
they had no embassy in Peking nor
had China an embassy in Washington
in the United States. They had to
depend upon some type of diplomacy ...

(Interruptions).

SHRI MADHAVRAO SCIENDIA:
Surely, you have not taken it literally.
I do not mean that you go and play
ping pqng with Mao Tse Tung. That 1s
just an expression,

SHRI YESHWANTRAO CHAVAN:
In this particular matter, we have to
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judge the tacts. Our basic attitudes arve
clear. We certainly would like to see
what their attitude is going to be and

fmportant for us and I think our rela-
tions will continue to develop in the
proper way in the years to come. The
most important change that has hap-
pened in Western Europe is the change
in Portugal. 'After nearly four decades
vf fascist regime, democracy had assert-
en itseM and it has not only liberated
the forces of democracy in Portugal but
it has also liberated the forces in
Africa, Anglo and Mozambique, There
are very important changes taking
placce not only in the former Portu-
guese colonies, but some optimistic
signs of liberation and progressive
forces making further progress are seen
in some other countries in South
Africa as well as in Zimbabwe and
Namibia. In this region. the local
slatesmen like President Nyerere and
President Kaunda are taking a lead
in constructive statesmanship.

An hon. member made mention about
katin America. Our relationship with
Latin American countries is also recog-
nised to be a very important plank of
foreign policy. May be what was true
ten wears before is not true today. We
have got our Embassies there. I had
particularly mentioned that this non-
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As far as East Eurcopean couniries
and Soviet Russia are our
. Prof,
that by

relations are very
Mukherjee suggested yesterday
mistake sometimes people {r¥ to bracket
the two super powers together. I think
that is mot at least our Gavernment's
attitude, because the {wo super
cannot be bracketed together.
ey are not only qualitiatively diffe-
rent, but they are different from the
point of views of our national interest,
This is one fact we have to take note
uof. Whenever India was in difficulty,
Soviet Russia has stocod by us Cet-
tainly our relalions with Soviet Russia
sre very friendly and they will grow
from strength to strength. Our rela-
tions with the East European socialist
countries are also very friendly. Only
this year we had visits from three Prime
Ministers of East European countries
and we have found that there is iden-
tity of views and similarity of approach
i regard to many international mat-
ters. 1 thunk our trade and
cooperation is also growing. Our rela-
tion with the East European countries
and the Soviet world is a very impor-
tant matter of policy with us and I am
sure it will grow from strength to
strength.

As far as US.A. is concerned, Dr.
Kissenger’s visit created certain hopes,
but the lifting of the embargo created
Aifficulties and I had to postpone my
vidt to US.A. For future, we certainly
hope to have good relations with them,
but it will depend upon their showing
sensitivity to our national concerns,

As far as Cambodla is concerned, we
bave recognised the Government of
Prince Sihanouk. As for the PRG, I
would like to assure the House that our
svmpathies are always with them in
this matter. From the very beginning
we have stood with the struggle of the
Vietnamese people. After the Paris
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SHRI YESHWANTRAQ CHAVAN:
You lenve that decislon to us,

As far ag the Commonwealth is con-

which takes any policy .

is not expected to do any such thing.
But when heads of governments, com-
ing from different regions at different
ievels of development come together,
the exchange of views help each other.
This has been my experience. Of course,
1 have not attended the Prime Minis.
ters’ Conference as yet, but I have
experience of the conference of the
Finance Ministers of the Common-
wealth. I must say that it helps us
to come into contact with the Carebean
countries, the African countries and
ihe South Asian countries, and this ex-
change of views certainly helps us to
develop a sort of consensus. It is good
that some of the developed countries
hke Britain, Australia and New Zea-
land are present. Sometimes their
uvailing of the views of the third world
help them, though I am not sure how
far, in influencing the decision-making
in other countries like America.

I think I have practically dealt with
all the major problems that were raised.
-

oft mfr qum  (zfegor fieet) : Farely
®Y m=gar qrow § o Iy

SHRI YESHWANTRAO CHAVAN:
Of course, there 15 this tendency on
‘he part of some of these big powers,
who are not reconciled to the progres-
sive regimes in developing countries.
Bo, wherever they find a possibility of
undoing {t, they are taking that oppor-
tunity, 1 am sure this policy has not
paid them, has not succeeded in any
other part.

SHRI PRIYA RANJAN DAS
mm:'rheyﬂlitrytodaitm

SHRI YESHWANTRAO CHAVAN:

soing to put up with that, They will
certainly give & very éffective answer
to any attempt at subversion in this
&!nutthawmd. You can rest assured

TASANT BATHE (Akola):
mﬂm is very hot!

CHATTRA 26, 1497 (§AK4)
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SHRI YESHWANTRAO CHAVAN:
m:-;toummtryn. 1 bave no doubt

Some bon. Members referred to the
question of cultural diplomacy. I would
like to say that cultural diplomacy is
one of the instruments for promoting
friendly relations with other countries.
Strictly speaking, cultural agreements
and cultural exchange programmes are
the responsibility of the Department of
Culture, However, as one of the im-
plementing agencies, the Indian Coun-
cil of Cultural Relations, which is under
the administrative control of my Minis-
try, has been carrying out active and
mncreasingly wider programmes of cul-
tural exchanges with other eountries,
within the constraints imposed by our
limited foreign exchange resources.

Now two points remain. One is about
our Embasgies and Missions, which was
a point made by some of the Members,
particularly by Shri Mavalankar. I can
say from my experience of the last six
months, because I have travelled quite
a bit in the last six months and I have
come into contact with younger officers
of the Foreign Service, that most of
thern are very eager, keen, intelligent
and patriotic persoms. Shm Mavalankar
mentioned his ce sometime in
the last decade, was it not ? But things
have changed. Certainly, there are some
Ilimitations on them. One is man-
power availability. Some of our mis-
sions are small, But I quite agree that
there is scope for improvement in the
relations with the public. I will again
bring to their notice the feeling in the
House that they will have to be a
little out-going in their relations with
the Indians abroad. Indians on visit,
and that they should certainly build
up India's image in the countries in
which they serve.

I trust I have been able to give the
House some of the salient features of
the present international situation and
the manner in which we have tr_zed to
make our foreign policy a dynamic and
flexible instrument for projecting
India’s views and safeguarding her
wterests. The objectives oibelndun
foreign policy are to promote cause
of peace and iniernational co-operation,
as we believe that this would secure
the interests not only of India but also
of the entire international communtity.

In the global context, we welcome
the world-wide trend towards detente
and redustion of tensions. It is in this
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[Shri Yeshwantrao Chavan}

atmosphere that humanity can a
social, economic and political

Ii is also in this context that we ean
take steps in their direction of genersl
and complete disarmament. At the
same time, we advocate strongly the
sovereign equality of nations and we
maintain that all countries, big or small,
rich or poar, should have a voice in the
working out of their destinies.

ndia, accordingly, believes that
non-alignment plays a crucial role in
the furtherance of these objectives. We
crontinue to attach great importance to
the unity and solidarity of the non-
aligned countries in the interests of
themselves, of the developing countries
and of the international community as
a whole. We remain firmly committed
and totally opposed to all forms of
colonialism, racism and discrimination
in the world, wherever and in what-
ever form they might occur.

In the global context, we also believe
firmly {n the increasing inter-depend-
ence of nations, particularly in the task
of finding urgent solutions to some of
the grave economic problems facing us,
including those of inflation, imbalances
and inequalities. We believe that there
is an increasing awareness everywhera
that no country, however great or
powerful, can afford to regard a pro-
:ohiT anywhere as being of no concern

We have devoted our special atten-
tion to amity and cooperation in our
region; we have made special efforts
and taken various Initiatives to streng-
‘hen our relations with all countries
of the region, particularly our neigh-
bours. It is only through friendship
und cooperation, on the basis of so-
vereign equality and mutual benefit,
that we can help each other to build
regional peace and stability, and thus
eontribute to the relaxation of tensions
around the world. We have, 1 think,
nchieved a substantial measure of
succegs in strengthening our relations
with many countries in the region on
the basig of these principles. We have
witfled with them some of the pro-
blems which had defled solutlons for
generations. I need hardly mﬂon
that oyr attitude to Pakistan too
guided by the same devation ﬁa :aod
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neighbeurly relations wwmmm
to settle all problems bilaterslly snd

+

We attach paramount importance to
promoting understanding and develop-
ing and strengthening bilateral co-
operation in the political as well as
economic and cultural flelds. As I have
sald in my speech, the conduct of our
foreign policy has been directed at this
objective bilaterally, reglonally and
globally, the objective of bulilding
bridges of friendship, cooperation and
understanding.

MR, DEPUTY SPEAKER: There are
a uumber of cut motions...

SHRI NOORUL HUDA rose (Inter-
ruptions).

MR DEPUTY SFEAKER: We have
had enough discussion. If 1 allow you,
I will have to allow others. The debate
begins all over again. He had covered
a very wide ground.

There are a number of cut motions
which the hon. Members, Shri H. N.
Mukerjee, Shri Ram Avtar Shastri
and Shri Mavalankar, have moved.
Unless any hon. Member wants any
particular cut metion to be put sepa-
rately, I will put them all together to
the House.

SHRI P. G. MAVALANKAR: Cut
Motion No. 33 may be put separately.

MR. DEPUTY SPEAKER: I put Cut
Motion No. 33 moved by Shri Mavalan-
kar to the vote of the House,

The Cut Motion was put and negatived

MR. DEPUTY-SPEAKER: Now, I
out all the rest of the cut motions to
she vote of the House,

The cut motionswere put and negatived.

MR. DEPUTY-SPEARKER: The ques-
tion is:

“That the respective sums not ex-
nudmthm&ﬂ
shown Iin the fourth column of
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the Order Paper be granted to
the President to complete the
sums necessary to defray the
charges that will come in course

- of payment during the year end-
ing the 31st March, 1976, in
respect of the head of demand
entered in the second column
thereof against Demand No. 30
relating to the Ministry of Ex-
ternal Affairs.”

The motion was adopted.

{The motion for Demand for Grant,
which was adopted by the Lok Sabha,
is reproduced below.—Ed]

Demanp No. 30—MiNisTRY OF EXTERNAL
AFFAIRS

“That a sum not exceeding Rs
82,72,58,000 on Revenue Account and
not exceeding Rs 25.25.00,000 on Capi-
tal Account be granted to the Presi-
rdent to complete the sum necessary to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1876, in
respect of “‘Minstry of External
Affairs'.”

MiNisTRY oF Derence

MR. DEPUTY-SPEAKER: We now
take up discussion and voting on
Demands Nos. 18 to 23 relating to the
slinistry of Defence for which 6 hours
have been allotted. Hon. Members pre-
sent in the House who desire to move
their cut motions may send slips to the
Table within 15 minutes indicating the
serial numbers of the cut motions that
they would like to move. They will be
treated as moved.

Demand No. 18—MiNisTRY oF DErence

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding Rs.
1,34,12,000 on Revenue Account and not
exceading Rs. 13;31,79.000 on Capital
Account granted to the President to
complete the sum necessary to defray
the charges which will come in course
of t during the yeer ending 31st

Mareh, 1976, in vespect of

;%:Im of Defence’”

CHAITRA 26, 1897 (FAK4)
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Dxmawn No. 19—DereNce SERVICES—
Azmay

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding Rs.
12,50,57,35,000 on Revenue Acvount be
granted to the President to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1978, m respect of ‘Defence

Sei1vices—Army'.

Demanp No. 20—DEerFENCE SERVICES—
Navy

MR DEPUTY-SPEAKER: Motion
toved:

“That a sum not exceeding Rs.
1,12,16.45,000 on Revenue Account be
granted to the President to complete
the sum necessary to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1976, in respect of
‘Defence Services—Navy'.”

Demanp No, 21—DEerFeENCE SERVICES—
Air Force

MR DEPUTY-SPEAKER‘ Motion

moved :

“That a sum not exceeding Rs.
3,70,30,62,000 on Revenue Account be
granted to the President to comnplete the
sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
“\farch, 1976, in respect of ‘Defence
Services—Air Force'"

DeManp No. 22—DEFENCE SERVICE—
PENSIONS

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding Rs.
$4,16,67.000 on Revenue Account he
xrunted to the President to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1976, in respect of "Detence
Services Pensions’.”
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Demany No. 28—Carrmas OuTiay ow
Drrenex Sanvices

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
197,88,52.000 on Capital Account be
granted to the President to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day
ui March, 1976, m respect of ‘Capital
Outlay on Defence Services'”

SHRI BHOGENDRA JHA (Jai-
nagar): I beg to move-

‘“That the demand under the Head,
gl;mmry of Defence’ be reduced to
o A

[Failure to properly educate the
officers and ranks about attempts at
‘Mihtary encroachment of India by the
US imperialists and dangers ansmng
therefrom (1)].

“That the demand under the Heaq,
‘éﬁ:lnil’t'ry of Defence’ be reduced to

[Failure to substantially increase the
proportion of promoted officers to those
of directly recruited (2)].

“That the demand under the Head,
“Ministry of Defence' be reduced by
Rs 100"

[Need of having common mess for
officers and jawans in all the three ser-
vices (3)]

“That the demand under the Head,
‘Hinif.t;'{ of Defence’ be reduced by
Rs. 1

[Nee. of providing more facilities to
{he jawans 1n the three services for
improving their academic and mulitary
capabilities, (4)]

“That the demand under the Head,
“Ministry of Defence’ be reduced by
Rs 100"

{Need of changing the Armed Forces
FRules and practices to make them more
democratic and less bureaucratic (3)].

“That the demand under the Head,
“Ministry of Dfence’ be reduced by
Rs. 100"

[Need of educating the officers and
dawans on secular democratic and
socimistic lnes s dccepted by our
country. (6)].
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particularly of jawans and
middle rank officers. (7)].

“That the demnand under the Head,

[Need to {rain and educate the armed
farces against communalism, separs-
tism, casteism and other anti-
d:ﬁ'toﬂ'auc and disruptive tendencies.
¢

SHRI S M BANERJEE (Kanpur) 1
beg to move

‘That the demand under the Head,
?‘s:;mau'y of Defence’ be reduced to
; l ”n

[Failure to co-relate the piece work
rates for ordnance factory workers.
(17N].

“That the demand under the Head,
‘Mimstry of Defence’ be reduced *o
Re l "

[Failure to finalise the pay scales of
supervisors and draftsmen in Defence
establishments. (18)]

“That the demand under the Head,
;e\dhutry of Defence' be reduced to
1,'

[Failure to grant bonus to Defence
Employees (19)]

“That the demand under the Head,
;k:tnllgt,ry of Defence’ be reduced to

{Failure to revise the wage struc-
ture of the defence employees and bring
1t at par with public undertaking em-
pioyees. (20)]

That the demand ‘undcr the Head,
;Jsmigon-y of Defence' be reduced by
1 ."

[Non-functioning of the classification
tribunal for Defence employees. (21)]

“That the demand under the Head,
&%{ of Defatice’ be reduced by

Noneinclusion of waoriecy'
tn&ﬂhhﬂhwm
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“That the demand under the Head,
wdmu riduced by

[Failure to re-instate victimised
Defence workers of West Bengal, Avadi
and Kanpue. (23))

“That the demand under the Head,
_ﬁ‘\slnli:g! of Defence' be reduced by

[Need for more quarters for civilian
eﬁﬂoym in Defence establishments.
{

‘“That the demand under the Head,
“Ministry of Defence’ be reduced by
Rs. 100.”

{Need for further improvement in
the service condition of army personnel.
(25)]

“That the demand under the Head,
Rginistrg of Defence' be reduced by
. 100,

[Failure to treat canteen employees
of Defence establishments as Govern-
ment employees. (28)]

“That the demand under the Head,
‘glmli:tgy of Defence’ be reduced by
s' .!l

{Need for full utilisation of produc-
tion capacity of ordnance factories.
Zn1.

“That the demand under the Head,
‘Ministry of Defence’ be reduced by
Rs. 100.”

{Proposed retrenchment in MES.
+stablishments, (28)].

“That the demand under the Head,
‘lil:inli;gz of Defence’ be reduced by

[Need to revise the pay scales of
Defence employees and put them at par
with public sector employees. (29)]

“That tha demand under the Head,
xin:m Defence’ be reduced by

[Failure to remove discrimination bet-

ween industirial and non-industrial em-
:l;g;u in Defence

CHAITRA 26, 1897 (S4K4)
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*SHRI JAGADISH BHATTA-
CHARYYA (Ghata): Mr. Deputy-
Speaker, Sir, the common man in our
country generally knows and ponders
over the expnediture that the Govern-
ment incurrs on agriculture, irrigation
and on food, education, but they do
not have a good idea about the expen-
diture that the Government incurs on
Defence. However, if we go through
carefully the Defence expenditure in-
curred during the last few vears then
we will find the Government had in-
curred a sum of Rs. 805.80 crores in
1964-65. From this point the expendi-
ture on Defence rose to Rs. 2,000 crores
in 1974-75 and the budget estimate for
1975-76 is of an order of Rs. 2274
crores. From all these it will be clear
‘that during 1974-75 a new record was
set up when Rs. 2000 crores were spent
for the first time. In an affluent coun-
try, increase in military expenditure
may not mean much. It may mean cur-
tailment of luxury or comfort of some

le. Recently we have found that
the British Government have slashed
its military expenditure by 300 million
pounds and without this, it would not
really affect the common man there.
Even if this heavy cut was not im-
posed the people of England would not
have starved and succumbed to death.
The situation in India is, however,
fundamentally different.

16.26 hrs.

i SHRT JAGANNATHRAO JO8HI in the Chair]

In India, nearly 70 of the popu-
iation Live below poverty line. The
necessities of life rather the very exis-
tence of a great bulk of our people
i= at a stake and we have to view
our huge defence expenditure in the
background of the urgent needs of our
people. I would like to quote here from
an article appearing in Indian Express
dated the 4th March 1973 wherein it
has been stated and I quote: “The
tragic irony of our situation is that the
huge sum being spent on protecting
people against the possibility of fareixn
sttack itself ensures that a smgnificant
portion of them will die or be mentally
retarded without a bullet being fired.
:ithe :‘lﬁlms t;vh&dm uni;lehildrg

ng hungry were given
rhoice preparing for a possible
foreign attack and the certainty of

*The original speech wawy delivered
in Bengull.
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their children being crippled for mal-
nutrition there is little doubt what they
would decide. These are the factors
that should be kept in mind by their
representatives in Parliament” We
cannot possibly ignore the sentiments
and logie behind the message of the
article writer. You will be surprised to
note Sir, that the proposed increase of
Rs. 117 crores in the Defence budget
for one year is nearly 20 times the
entire amount allocated for nutritional
feeding for children in the 4th Plan.
In other words it can be said that mil-
lions of our young children can be fed
properly and in a better way if only
we can reduce our cxpenditure on
Defence. And I personally feel Sir, that,
there is a lot of scope in effecting
economy in this share. As you know
Sir, defence is the biggest single com-
ponent of our budget proposals and it
i= but natural that the biggest cut can,
if desired. also be made In this
sphere only.

Before we suggest a cut in the
cefence expenditure It would perhaps
be necessary to examine the factors
which are often referred to as justifica-
tions for enhanced defence expendi-
ture Very often we hear that the coun-
try 1s facing war threats from our
neighbours and in this context the
names of China and Pakistan are gften
mentioned. Let us dispassionately see
hnw far these threats really exist to-
day. Our conflict with China in 1862
was only over the possession of the
Aksay Chin road which had become
ctear from the unilateral Chinese with-
drawal. Since 1962 till date nothing
has happened which may suggest that
Peking rulers are interested in Invading
or grabbing Indian terrifory. Very re-
cently the Vice-Premier of China was
in our country and he had expressed
an improvement in India-China rela-
+ions. A little while ago n this House
the Foreign Minister Mr Chavan
stated that we hope to improve our
relations with Chine. Therefore, ap-
parently there is no justification of any
threat of war in the immediate future
from China atleast that 15 how it ap-
pears from the present prevalling situa-
tion. Now, let ug come to Pakistan. It
is ssid that the military expenses in-
currad by India 15 14 to 15% of the
national income while that of Pakistan
18 50%. It is also said that India gpends
8 to 4% of the GNP, on Defence while
Pakistan’s expenses come to 10% of
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thetr G.NLP. Bir, statistles at'dme be-
come baffling and they create more
confusion than clearing any. BSurely
by looking ot the percentage of crocrs
¥y Al percentage of expen-
diture referred to above becsuse 4% of
1000 is not and cannot be fhe same ss
10% ot 100, In other words we have
to take into account the total amount
of money involved in both the cases
and unless these two things are equal
a bare comparison will lead us to wrong
conclusions.

The Institute of Strategic Studies of
Britain in one of thelr reports have
stated as follows: and I quote, “The
fire power that India can deploy against
Pakistan exceeds Pakistan’s without
taking into account the ten mountain
divisions defending the Himalayas
rome of which can be used against
Pakistan if necessary.” I am once agamn
mmpelled to quote from the same
article in Indian Express which wrote
‘In 1971 a few divisions meant to
defend the North-East Frontier were
diveried to the Bangladesh front yet
significantly Peking made no attempt
tc create a military diversion even at
that crucial period in Pakistan’s his-
tory. Viewed against this background
there is little military justification for
India to have the 3rd largest army in
the world. In determining our Defence
expenditure we have to realistically
assess our requirement and our capa-
city to pay.

As I have already stated we are
1rying our best to improve our relations
with Pakistan but apart from this Pak:-
stan herself is in troubled waters. She
fs more than busy with her internal
troubles in Baluchistan and
And in the present circumstances it
would be most unwise for Pakistan to
think of waging a war against India
unless they want to t a greafer
disaster at thewr own We can be
egitimately be proud of jawans who
have given on many occasions the proof
of their superior valour against Fak:-
stan and in future too, to I am sure
they will do the same thing if Pakistan
indulges in reckless adventurism.
Therefore, I feel Sir that even from
Pakistan there is not much possibility
of imminent war even though at times
we hear such cries from scross the
border.

During the last ten years before US.
embergo on arms sale was lifted lot

5
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gnm According to Far Eastern Ecor

ar
nomic Review, let me guote, “the total
value of Chinese -military shipments to
Pakistan after 1965 amounted to some
£ 312 million and France sold its arms
worth another £ 212 millions. In the
same period India is reporied to have
obtainedl weapons worth £ 1270 million
from the Soviet Union and made
several purchases in other coun-
iries. “Over the last ten years while
India was receiving 7.6 billion dollars
in foreign aid from the US. and from
chose to spend 16.4 billion dollars on
its military.” Mr. Clearance D. Long,
a leading Congressman of US. who
visited India carly this year said about
the above in his report to the House
about the way India utilised foreign
assistance for building up defence
potential.

And this has not been contradicted
Ly the Government of India so far. A
teport about the Congressman's report
has already been published in the
Times of India and till to date it stands
uncontradicted. I would now like to
suggest a few things which the Govern-
ment may consider to cut down the
expenditure without impairing the
tlefence capability of the country As
at present under the National Cadet
Corps programme training is being
given to 361163 senior cadets and to
650210 junior cadets. In all we have
10,11378 cadets available with us who
are being given training in fire arms
and with a proper planning we can give
them such training a3 may be useful
‘or the defence of our country. By
utilising the services of NCC cadets we
ran reduce the strength of the stand-
ing army as the services of these
cadets can be requisitioned quickly. But
unfortunately, the Government does not
tiy to explore these avenues and on
the other hand they utilies the army
for such purposes for which they rae
not meant. We have often found that
he army is used for suppressing popu-
lar democratic movements in our coun-
try and this to our mind is highly
'ndersirable. From Government revorts
we find that army was used in Gujarat
ior 27 dayw, in Bihar for 30 days. and
In West Rengal for 10 days only in
1974, But strangely emough the report
doex nok sgy about the
during i railway strike of May 1974.
It is net ¢4e culy example how Governs
ment veperts are writhen. I will give
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another example aiso. The report cireu-
lated to us by the Defence Department
tells us about the working of the pro-
duetion units under the Ministry of
Defence. The Praga Tools Ltd, and
Garden Reach Workshops are running
at a loss for the last two years. The
report does not make any mention
about the losses incurred by these and
other Defence production units but they
have said in the report that the gains
from these units is to the tune of Rs. §
crores. I would request the hon. Minis-
ter to examine why such distoried
itmages are being created and why the
complete truth is pot revealed in the
ieport I hope he will look into the
matter and see that the official reports
are not tilted to h:gh light only profits
and hide losses. I would also like to
say a word about the hire of land and
houses by the Defence Depariment. I
feel that some economy in expenditure
under this head can also be made.
Sometimes it has been found that
favours are shown *to the interested
parties while acquiring their lands and
houses. It 1s very unfortunate Sir, even
an organisation like Defence is not free
from corruption and there are instances
where honest men are harassed for
bringing to the notice of higher officers
cases of corruption indulged in by
senior army officers. I can give one
example of it to the Minister, In Siucher
in 57 Mountain Divn., Cauvt. A. K.
Chakravarty is being harassed because
he has brought to light the 1illegal catch
& sale of fish by the guards.

In fact, two senior officers Col. Grant
and Col. Yadav are alleged to be in-
volved in this shady deal and for hav-
ing brought it to light Captain Chakra-
varty is being harassed and put to difi-
culty. The matter I understand is in
the court. I am sure this particular
case is with the Minister and in case
he has not got the details I will be glad
to furnish the same to him for consi-
deration. I will pnly urge upon him
that a thorough investigation in this
rase should be made and the harass-
ment to Capt. Chakravarty must end
and punishment should not elude the
culprits nferely because they are senior
officers.

In the end Sir, I would like to say
that a well trained olassless society
bereft of exploitation is the best
Defence line for any country and it i
the best answer against an epemy
having even the best sophisticated



SHRI BRIJ RAJ SINGH-KOTAH
{Jhalawar): Mr. Chairman, Sir, 1 rise
‘to support the demands for grants of
the Defence Ministry. I not only sup-
port them but I also plead that there
is great scope for re-examination and
increase in these demands.

has also, for a long time, held the port-
folic of Foreign Affairs. It has been
my contention that defence and foreign
policies should go hand-in-hand. The
foreign policy is like the brains to a
muscle, which is the Defence Depart-
ment. For the last so many years, since
1947, we had four or five wars with
our neighbour on the west and every-
time we see that it is re-armed by the
same persons. Now, once more, the
same country has again come in news
with the US. lifting its arms embargo
to Pekistan. When it is confronted, the
US.A. says that the lifting of the arms
ambargo is for both the nations omn
the sub-continent. But, I wish to ask
a question. If and when we require
rertain arms, will they give them to us
also ? I think this is a question which
ihe External Affairs Ministry will have
to answer.

The Defence Department has landed
itself into a serious problem owing to
the rise in costs of pay, pensions and
allowances etc. as also the rise in prices
on petroleum oil and lubricants and
various other stores. The share of
Aefence expenditure on these items has
gone up only at the cost of expenditure
«an defence equipments, and defence
tesearch and development. In other
words, I reckon that gbout 856% or may
e about 80% of our defemce hudget
will be eaten up by this rise in costs
and- prices. This leaves us with ap-

eighbour in the North namely,

visit because there are great gaps and
deficlencies 1n our Air Force which
need to be filled up. Why are we not
getting sophisticated equipment which
we urgently need, like fihters or long-
range aircraft like the Mig 23 or Mig 25
when the Soviets can give the same
equipment to countries like Egypt and
Syria ?

T will now touch on a subject which
Is most neglected amongst the Defence
Department and, that is the Navy. The
Navy has been treated so far as a step-
child in the Defence set-up. It gets
the lowest priority. I think the budget
that goes to it comes hardly to 8 to
10 per cent of the total Defence budget.
In other countries where they have a
Navy worth the name, it gets at least
one third of the Defence budget, Today
in the changed circumstances that sur-
1cund us the Navy has assumed a very
vital and a crucial role I am not saying
‘his because I hold any brief from
Navy. I feel that in the context uf
aff-shore oil that we are going to deve-
lop—which is going to he anything like
a thousand crores investment in the
Gyulf of Cambay—the Navy has a very
rignificant role to play.

1 also:feel that today out of all the
Services, the most technical Service .1

the Navy is t0 safeguard our cod
which is very long. If you look at it
sodia today s own locatidn is
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and 1 will not dila huuitutpnunt.
The Navy m be developed and

because of the following
rensons:

The Navy at the moment is rather
a vintage Navy except for the new
programme that we have developed.
The ships are rather old and creaky.
Firstly, I will touch on the al~
eraft earrier. The aireraft carrier
“VIKRANT" today is a show-piece of
the Navy. There is no use of having
this flag ship without any teeth in it.
The planes that it has are all obsolete
and good for nothing. The Vikrant's
air complement has to be geared up

.and even then it will always be a
rsk in today’s sophisticated missile
and under-water warfare. If anything
happens to such a flagship as the
*Vikrant” it will bring down the morale
of the country., Therefore, the
“Vikrant” needs to be given greater air
teeth, if it is going to be of any use.

Now, the long felt need in the Navy
has practically come about. From what
we have learnt in the papers, we are
going to have Long Range Anti-
submarine Maritime Reconnaissance
planes or bombers or whatever name
you call it. But, at the same time, an
1teresting controversy has been thrown
un as to who is going to operate this
component. The other day, we read a
little about it from the papers. As I
said earlier, I do not have any brietf
either from the Navy or the Air Force.
1 speak from my personal knowledge
and from what I think ought to be our
policy and should be done. In most
countries, with any Navy to boast about,
this part of the arm is controlled by
the Navy, whether it be Russia or
America or Germany or Italy or Nether-
lands or Japan or any other country.
It is in the British Commonwealth
and in UK, particularly that the RAF
has a coastal command which holds
ihis arm under its purview. It has its
cwn history and the British are great
for kesping legacies. That is th&
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needs this not only to familisrise itself
with this-new dimension that they have
acquired or the country has acgquired,
but, they need it to familiarise thems
relves with the wvarious signatures
given by the virious under water and
surface, vesseéls so that in times of
emergency, they can say by these elec-
tronic signatures, which is a friend and
which is a foe. The Navy has had a
deep background into it, because they
have been operating this ASW equip-
ment since the last so many years, in
tmaller single engined planes and in
vessels. The Navy is also familiar with
such types of awcrafts. They have the
necessary base and maintenance faci-
lities. They have the needed expertise
and that have the necessary crew that
will man these things. But, now the
argument that is advanced is that since
the Navy does not have the pilots who
are experienced to handle multi engined
planes, the Air Force should hold this.
I do not know how this argument can
be presented. Because at some stage,
even the Air Force did not have experi-
enced pilots who could handle multi-
engined planes and they also went
through the same learning experience.
8o, in a competitive service having the
same technological standard, if not
more, and I maintain,—because, today
the technology in the Navy has become
more sophisticated—why not these
p.lots from the Navy also get the same
experience ? I do not think there is
any reason in this argument. The
other thing is that, even if the pilots
are from the Air Force, the specialist
crew that goes into such planes--this
is normally about ten—are going to be
always the Navy. They opcrate
the various electronic devices like the
ASW Sonar, “the Homing Torpedoes
Computors Electronics and ECM
devices. Even foday they are still the
Naval crew flying the old planes What
is the big idea if this goes to the Air
Farce ? I do not think there is anything
wrong if it is given to the Navy.
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Hoday. It Navy hag it, the air crew can
be rotated and they can be used by the
Navy in thelr surface fleet also because
“the things are quite similar, whereas if
they gre from the Air Force, those who
pre doing this job will only be doing
fhus job and they cannot do anything
else. As 1t is today, the Air Force is
operating our so-called maritime planes,
the “Super-constellations”, They have
no teeth 1n them; they can only see,
bnt they cannot destroy. For this set-up
trday, there is a Joint Command Orga-
msation and it is in all the three Naval
Command Headquarters If the LR
ASW/MR Arm goes to the Navy, then
this i1s obliterated, you save on these
oxpensive commands and the Navy fits
in quite easily to do this job.

So I suggest that this thing should
not be made into a prestige issue by
saying that since the Air Force has
handled multi-engine and since they
have had a longer tradition of this
flying, this air arm of the Long Range
ASW-Maritime Reconnaisance must go
10 the Air Force only, basing the stand
amA;he old Enghish traditions of the

The next thing I will say is about
the Mazagaon: Docks. I feel that we
have done very well there, but we
must sse what 1s going to be done after
we finish with our “Leander Class”
frigate programme. We must be ready
to make caruelles, more patrol boats,
more missile boats and we must create
a position by which our submgrines can
also be made in the docks or elsewhere
and also the existing ones that there
are can be refitted, modernised or
repaired so that do not have to go all
the way to the Russian base in
Viadivostok.

The other need today ls for missiles.
Missiles are going to play an important
~ole in any future operations missiles
are greatly needed for use for the Navy
and for use of the other services also.

As far as the Navy is concerned, I
'wish that all these points that I have
made within the limited time at my

region, ag I sald, is going to play an
increasing role for this country's des-
tmy With all our sea lanes and the
trade, with all the world oil interests
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located in the Gulf area and with varl
ous bases in- this region, the. Navy ha
assumed a very demanding position h
our defence strategy and,

have devoted most of my time to hy
Navy.

Now I will touch briefly on the Ak
Force As you know, the Air Foro
has got four main jobs to do. One &
long-range interdiction, the second i
ground support to the armed forces in
the fleld, the third 1z interception of
enemy fighters and the fourth is tac-
tiral transport. In the ground support
side, we have a very excellent fighter in
the “GNAT" now re-christened “Ajit".
We need more of these fighters because
they are low-costing, highly effective,
they have served and demonstrated
their use in earlier operations, I feel
i* we can produce more and more of
these fighters, we can achieve quick
local superiority in the battlefleld,
influencing matters without any diffi-
cutv As far as the long-range interdic-
tion part goes what is called DPSA—
deep penetration strike aircraft-—this
part is absolutely missing That is why
{ ray that the Air Force has no sturdy
wings to soar high. By this I mean
that this gap today is vitally needed to
be filled in if we are to hit the enemy
where 1t hurts most. Without this, we
are risking ourselves because we know
what happened last time, we do not
want that our aged “Canberras” and
the not so successful “Sukhois” the old
Lattle horses, that have served as well
in earlier operations and can hope to do
g0 In times to come, we need something
more efficient and modern.

17.00 hrs.

I do not know what the department
of Defence 1s going to do to fill this
void; T do not know whether they are
getting Mig 23 or 25. I hear that they
are making adaptations to Mig 2I1M
which we have. I believe that if you
lnad a horse too much, then it beromes

i you

@ interdiction with it. Either you get
a “Jagaur”, the Anglo-French afrcraft

inthemuke%ormmuhuor%

or a Mirage F.1 or something which can

fiN the need. But the need has got 10
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thought of something more useful and
mare suitable having STOL ie. short
take-off and landing characteristics.
"The concept of modern warfare is that
rne must have a large number of
helicopters. They are very useful in
arranging the evacuation of casualties,
glving medical aid, dropping supplies
ate, The concept of heliborne armed
brigades or small groups was demon-
sirated by us very well in Tangail in
1971, But we could have more of this
air mobility which is lacking at pre-
sent.

SHRI S. M. BANERJEE: For elec-
lions also.

SHRI BRIJ RAJ SINGH-KOTAH:
That is only one heliconter. We have
developed HF 24 MK-II “Marut”. The
<design part is excellent. It is supposed
to have Mack 2 potential but we do
not knok whether it has really achieved
that or not? If this aircraft design is
gctively pursued and developed to the
potential that it has, it can form the
part of a DPSA fighter bomber which
we badly need.

T should like to refer to the lessons
of the last conflict in West Asia. Note
should be taken of the new family of
missiles; there are a host of them and
I Ac not have the time to name them.
They had made air cover over the
local batile rone quite hazardous unless
onr has latest electronic counter mea-
sures to combat them with, I trgst we
are going into this aspect and doing all
that is needed. We must have a more
eMcient and integrated air detex_me
system which will be useful in taking
quick action and giving faster reaction.
A vital gap which we need to fill is
missiles; we need missiles if we are to
be effective in the future. It was also
shown that too much reliance on static
rurface-to-alr missile sites cannot be
placed because they can always be hit.
We need more sophisticate Early Warn-
ing Radar systems which will give
quicker vesponse and command deci-
sions.

I shall br fouch on some points
thall brisfty have a very good

g
:
i
:
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and said that we had enough superio-
rity on the western theatre and there-

fore we need not go in for more equip~
mert, ete.

If the lessons of the previous conflicts
are to guide us, the wars fought have
always been of a short duration and the
first person who grabs anything keeps
it. snd by the time you realise any-
thing else, the cease-fire is enforced.
We may be having a slight edge in
various components of the army on
Division to Division basis, but if we
are to go by the lessons that history
has taught us, I seriously say that we
do not have that superiority vis-a-via
the western theatre as one would feel
safe to have. We know we will not be
the first to start a war, but if we are
aggressed, we must have the necessary
complement not only to retaliate swiftly
and put the aggressor in his place but
take all that has got to be taken in
order to achieve ogur long term ends
and do it quickly. That can only be
done if we have a 5 : 1 ratio over that
part of the enemy forces opposing us.

Ard we do not have that at the
moment.

For the Army, there are certain
lessons which we may apply in the
western theatre. The Egyptians have
shown that water cannons can be used
to sweep away earthworks. In the
Punjab area, there are going to be a
lot of earthworks both on this side and
that side. If the use of water cannon
can be made, I recommend it.

The next lesson is that more and
more anti-tank guided missiles are go-
ing to be used in the next warefare.
Pakistan already has a lot. 1 know we
have also got some, but these have to
be more uptodate and sophisticated to
do the job effectively. We need moare
tank destroyers and more self-propelled
assault guns. We need laser-guided

range finders to have eflective first
shot kills.

Az 1 sald, we are doing very well
with our defence production. The 105
mrm. fleld gun which we have made is
not only a very effective weavon but
is also a plece which I am told is quite
lucrative on the export market. If we
can spare some and find some buyers
for it, 1 do not see why we cannpt earmn
some much-needed wvital ex-
change  We are doing a good job but
this need to be done still better.
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Detence is a subject which cannot be
neglected. I do not want my country
to keep on facing repeated lhreats of
the rtame type since 1847 from the same
quarier over and over again. I wish
not to say more about it. I want that
my coun grows great and occuples
its righ place in the comity of
nations. Let us not keen on sheding
the blood of our brave jawans' time
and again and then go back to the same
“stalemate position only to have a fresh
posivon crop up which 1s essentially
the same as it was in 1947.

With those words. I commend this
budget for acceptance by the House. I
urge that the ratio which is being eaten
up by the rise in costs and vrices has
to be very seriously and urgently consi-
dered looked into, so that our effective
muscle of defence is not weakened by
{he administrative and static side of
defence,

SHRI B. V. NAIK (Kanarz): Mr.
Chawrman, I think it is not within my
right to comment upon the convenience
of cur fellow colleagues, hon. Members,
but I have to do a bit of explanation.
Because, I think defence is u subject
whith needs a tremendous amount of
home work in order to be meaningful.

SHRI S. M, BANERJEE: Why don’t
sou do it tonight and speak tomorrow ?

SHRI B. V. NAIK: It means that 1
have not attended to my home work
for the last four years. I am not pre-
pared to admit it or concede it I am
only coming to the specifics.

In the course of the Report it has
Leen mentioned. particularly abrut the
economics of our defence, that the mosat
peritnent factor is that India's defence
expenditure has been betwaoen three
and 4 per cent of the gross national pro-
dret, and they have compared 1t with
the expenses in other countries. When
we eompare ourselves with Paxistan, it
spends about 50 per cent of its total
budgetary expenditure on defence,
which roughly accounts for ubout 10
per cent of her gross national yroduct,
while we spend about three (o four per
cent of our gross nal product,
which accounts for about 14 to 15 per
cent of the budget outlay of both
the Central State Govarnments put
{ogether. ’

similar, I do feel that for a poor coun-
try like ours, with a different socio-
political set-up, with a democratic
set-up, with social impulses more for
the purpose of development and not
fer the purpase of preparedness on the
defence side, to justify this expendi-
ture of even three to four per rent of
the gross national product wouid mean
justitying the unjustifiable... (Inter-
riptions). I am trying to say that when-
ever there is a defence debate. nut only
the media will be trying to pruject a
situation whereunder the security needs
will be given very considerahle aiten-
tion ... (Interruptions).

I am just trying to pose the question
nt the relative priority between guns
and butter which was the stork argu-
ment before the advent of the Second
World War.

THE MINISTER OF DEFENCE >HRI
SWARAN SINGH): May be guns and
grains today rather than butter

SHRI B. V. NAIK: Most apt, I
wn ild definitely say between g:n. and
graing in this country of ours.

Sc¢. I would most hesitatingly join
issue on our defence needs. The prcsent
cutlay extends beyond the Rs. 2,000
crores limit. We were below that for
quite a few years, but we have increas-
ed the outlay limit now because oi the
b'ke In regard to pay and other things
uvolving additional outlays »! a capl-
1al nature. In spite of the categorical
refusal of the worthy and “onaarable
surcessor of Sardar Swaran Singhji,
8hri Y. B. Chavan, even to admit a

Syrtem to day in the course of his
reply I would still urge, though I know
that it is at present a sort nf cause
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thing which should fall more within
the realm of a defence arrangement, I
think it is a dual responsibility in which
Loth the Defence and Externai Affairs
Ministries should have a say.

Collective securities have paid divi-
dends in many parts of the world in
the course of the last 25 years, parti-
cuiarly in the cockpit of the world.
Theugh we would like to say that Asia
has been the scene of fighting, parti-
cularly South-east Asia, it has yielded
results in the real cockpit of the world,
riamely Europe, and thereforza I would
like to say, while supporting the
Demands, that a poor country like ours
with about Rs. 50,000 crores of gross
national product has to make a {remen-
dous amount of sacrifice when it lays
out about 14 to 15 per cent of i's total
budgetary allocation for the purpose of
defending and guarding the security of
aar country.

Militarism has paid dividends in cer-
1ain periods in the history of the world,
but ours is not an army or a defence
csystem with any imperialist design. It
has a definite, objective and a definite
character, that is to protect the secu-
rity of our country, to protect the fron.
tiers of our country. It has been made
out that we are in a geo-political situa-
tion, at the cross-roads of woi1ld com-
merce, at the cross-roads of worid popu-
laiion centres, but we cannot deny the
farct, even from our common know-
ledge of elementary geography whicn
we learnt in our schools, that India is
one of the most gifted countries as far
as natural frontiers are concerned and
as far as its security arrangements are
concerned. It is a God-made one. This
applies not only te the former wunited
India, but even to the present-day India
except for the western front with Paki-
starn. With the Himalayan frontiers in
the north and the sea as a frontier for
the rest of the country with a coast-
line running to about 3,500 miles, we
are well protected. So, to make out
that our physical environments make it
necessary for us to take a very guarded
view of our security system would not
he justified on the basis of facts.

I wish to bring to the notice of the
hon. Minister what the Director of the
Instifute of Strategic Studies, Dr.
Subramaniam, has stated. After 1¢71,
il has been stated—TI am trying to make
out for the hon. Minister’s considera-
tion—that on our western frontiers
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there has been a virtual near-parity
that has been established, durmon to
division, armour division to armour
division, with Pakistan maintaining the
superiority of one over the Indian forces
and, if that is so, what are the steps
that the Defence Ministry is taking
particularyy in regard to the more
vulnerable western frontiers of India.

Ag far as the Naval requirements are
ceneerned, I completely endosse what
has been said by the previous speater
feom my party, would it not be a very
simple proposition, a rule of tha thumb
almost, that as against thrse Naval
Commands that you have at present
viriually over a coast-line of abuit 3500
miles, that is a Command at the rate
of about 1200 miles—it is a fantastic
area, right from Kuteh upto Calcutta—
to increase it to five ? I had reauested
this to be done. It will have to ke done
inevitably in the light of the stalement
made in the House today regarding the
possible threat on the coast-line.

I think, it would be appropriate, bet-
ween Bombay and Cochin, that there
should be a Central loeation and I
leave it to the Defence Ministry and
their experts in naval logistics to
cecide, But for the information of the
Defence Ministry, I would give an
excellent loeation...

AN HON. MEMBER: Mangalore.
SHRI B. V. NAIK: No.

SHRI SWARAN SINGH: Nearer his
constituency.

SHRI B. V. NAIK: One of the most
nalural harbours on the west coast
which is not much known, which is not
much publicised, happens to be a port
called as Tadri. It is one of the most
natural ones; it compares very much
with the cochin harbour as it is exist-
ing at present.

AN HON. MEMBER: Does i fall in
your constituency ?

SHRI B. V. NAIK: Is it a cin if it
falls in my constituency ?

There are other things of a general
nature which T would like to know
from the hon. Minister. Recently, there
has been certain encroachmerts on the
exclusive preserve of the Defance per-
scnnel by the paliticians, by the pecple
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AN HON. MEMBER: A figment of
mmagination.

SHRI B, V NAIK: If his imagination
has atrophied, I am not responsible I
read in newspapers and I see that it
i» being repeatedly saild It is not a
figment of imagmnation. It nas come
in hold print and cold print also 7
hope, the hon Minister will tell us, in
categorical terms, whether this amounts
or to does not amount to an offence—I
do not want in the legal sense—in the
mifitary sense, an offence in the consti-
tutional sense.

What are the remedies you are pro-
viding ? After all, it is our own kith
and kin, our own relations, who will
be in the various forces What about
the confusion that 1z caused to them*
I think it is necessary to drill our army
in a psychological sense that they pay
attention to the head of the Indian
nation, to the head of this country,
which is the President of India, it may
be understood by the thinking section,
but for the jawans, for the sallors, for
the airmen, they must be told in clear-
cut and categorical terms as to where
they stand. T wish I could make use of
harsher words for denouncing the poll-
tical leadership, at whatever level it
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back about the comparative parity of
the forces, how many divisions we have,
division-to-division with Pakistan on
this side; we have been told that there
are a lakh and fifty thousand in Tibet;
we are face to face on an extremely
long northetn borders, the inhospitable
frontiers; we have got another major
power in the world—1 do not know
whether Super Power would be the
vorrect term—, a major power in the
world, China, our advantages and dis-
ndvantages and so on.

We have been told in the course of
the previous debate that the emergence
of a mayor force in Asia is the emer-
gence of nationalism as a force We
have to accept that The force of
nationalism that was evidenced m Viet-
nam, the force of nationalism that was
evidenced in Cambodia, in the freedom
struggles 1n Africa, show that mihtary
might by itself is no answer when the
people rise against though they may
not be organized—and it 13 not pos-
sible to fight the conventional wars,
with fists and lathis and things like
those TUnder these circumstances, are
we trylng to learn any lessons from
the history of contemporarv Asia or
are we trying to rest on the laurels
which we have won m Bangladesh,
which was a prophylactic war, a limt-
ed war—as soon as that war was over,
we withdrew; that i8 what is called a
prophylactic war, for serving a speci.
flc purpose Are we re-orienting our
forces, particularly the armed forces,
on the basis of the lessons that have
been learnt in Vietnam * There might
be differing arguments that the Vietna-
mese could not have won except with
the secret support of Russia and their
tznks But still, as far as we know
from common knowledge, they were
very ill-equipped, and with all these
and their simplicity of organisation, of
their army and tactics, the well-
equipped, armed-to-the-teeth American
forces were dumb-founded If we can
take certain lessons from the history

For a country like ours, though we
mb:1mmmmuo1m¢-«
tion, in the defence beals, ss I hpd

to axpries, a
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of Dafence in the course of one year
our entire projected expenditure for
the Fifth Five Year Plan for all the
for all the Ministries put
together whereas our plan is only a
plan of Rs 56,000 crores and theirs is
Rgoing to be a plan for one year alone
70,000—175,000
crares. A hundred billion dollars. What
does it mean ? Therefore, on the basis
of reality, man to man, our friend was
good enough to say submarines, MIGs
and the entire shopping llst which we
fo on, including our indigenous pro-
duction of Leander type of frigates, But
cdn we really in this equation of power,
on the basis of instruments of power,
equate them ? I think it is one of the
fundamental questions which we have
to answer from the limited perspective
of a sort of a confrontation or a half
confroniation with Pakistan 1 think
now that we have seen in the course
of the last many years—I am saying
with a due sense of responsibility—we
have not had any experience of Chma
committing any aggression after 1962—
I would like to be corrected if I am
wrong—and that {oo an aggression
which was a prophylactic one, Since
China has not committed any aggres-
sion, I think the suggestion that we
thould be able to maintain an adequate
partiy of force at the western end on
lhe borders beiween Pakistan and
India needs immediaie consideration.

In the ultimate analysis our country
should be able to bear the cost of
defence which would be a pittance and
which would be a small part for a large
nation. With regard to our northern
neighbour, we need not be inhibited by
considerations of 1declogy. I need to
repeat that point and, therefore, in the
ultimate analysis, with due deference
and with a sort of poetic justice, our
late lamented Prime Mimster, Shri
Jewaharlal Nehru's concept of non-
aligjument, a great concept, stands out
and to make it relevant to the present
time, I think the collective security idea
has to be given a greater amount of
consideration than it has received right
tmn 1068, right from 1971 and right

after the 9th August 1971 agreement
and treaty of friendship and co-opera-
tion with the USSR. It has to be
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SHRI 8. M. BANERJEE (Kanpur):
l heard with rapt attention the speech,
—the very good speech—of my hon.
friend Shri Brij Raj Singh-Kotah, who
knows the subject well. There was some
sort of effort made in his spesch and
I could feel that he was trying to
explain that we are having a slight edge
over Pakistan. He was talking of the
weslern sector. What happened in 1971
was this. With all the sophisticated
weavons which they got from the
U.S.A.,—whether they were patton
tanks or whether they were the Sabre-
jets or other {ypes of sophisticated
weapons,—why could not Pakistan pos-
sibly use them correctly ?

What was the call given at that time
by late lamented Pandit Nehru—seif-
sufficiency in defence.

I think that in 1953 or in 1956, when
Shri Menon was a Defence Minister
for some time, he gave a call t¢ maxi-
mise the production. Since then the
Defence Establishments started pro-
ducing sophisticated defence equip-
ments. In 1962, the late Shri Krishna
Menon was criticised. But, later on, it
was found that it was he who laid the
foundation for self-sufficiency in
defence production in our country. And
today it is a fact that we have reached
a stage of self-sufficiency in the matter
of conventional weapons whereas Pakis-
stan purchases every item of defence
needs from various countries. Qur
army, navy or air force never dependeil
on anybody’'s help. They depended on
our production alone in our country.
Practically, it was our tanks and our
Gnats produced in our countey which
hecame a fterror lo Pakistan army.
That was how the production in this
country had increased. Therefore 1
vongratulate those workers—they may
not be in the forefront but they are mn
the rear—in the ordnance factories and
the Research and Development who
were doing their best to see that seif-
sufficiency was reached in the matter
of defence production and we do not
remain dependent on any other country.
So, naturally, the feelings of discord
should not he created and defence
budget should not be increased still
further. But, by that, let us not create
a war psychosis in this country. We
know that Mr. Bhutto may say what-
ever he likes to say. But, he knows
in his own mind, that we are strong
enough to face Pakistan.
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Now, I am happy that he has realiseid
this. He will also realise it very seri-
ously that we have the support of the

_US.S.R. and so, even by supplying of
srms by US.A., we shall be able to
face Pakistan Sir, U.S.A. could send
‘he scientists to the moon; they could
land in moon but not in Vietnam.
Whether it is in Vietnam or in North
Korea and wherever the U.S. interven-
tion was there, ultimately they met
iheir Waterloo at their hands., And this
is what is going to happen in this coun-
iry once they fry to enter the Bay of
Bengal. They will meet the same fate
in the hands of our armed forces and
navy. We are proud of them. I am
happy that the Defence Minister while
inaugurating a convention of All India
Defence Employees’ Federation recently
in Bangalore gave a call not only to
the armed forces but to the civilian em-
ployees also who are second to none
for maximising the defence production.

Here I would only confine myself to
the cut motions which I have moved.
More important points will be dealt
with by my friend and leader of my
group, Shri Indrajit Gupta. But, I have
come thing to submit before the hon.
Minister, Sardar Swaran Singh and
Shri Mirdha and Shri Patianayek. We
are talking about the defence produc-
tion having gone up in the defence fac-
tories except at Ambajhari and Tiru-
chirapalli. And practically, production
in every unit has gone up and it is
gtill going up and up.

I have no doubt in my mind about
this, But, what is going to happen to
coordinate the wvarious units of the
defence production. For the Raksha
Uthpadan Board, we have been plead-
ing in this House that the workers should
be associated with it not because I want
to go there on behalf of the Federation.
There are workers who are efficient
and who can possibly head this Raksha
Uthpadan Board and who can give
suggestions as to how production could
he improved. So, as a matter of experi-
ment, I would only request the hon.
Minister to have on it one of the re-
presentatives of the Federation.

I assure you we will nominate only
the best worker and not a politiciar.
We will nominate a person who is capa-
ble and knows his job. I hope, the hon.
Minister, will kindly consider the
suggestion of mine,
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Then I come to the question of vari-
ous demands of the defence employees.
I do not say the demands are not con-
ceded. The piece workers of the Ord-
nance factories who are the backbone
uf the Ordnance factories work practi-
cally ten hours a day without any rest.
In their case the recommendation of the
Pay Commission about co-relation of
piece work has not been approved or
okayed by the Finance Ministry for the
last 23 wmonths. T would request the
hon. Minister to take up the matter
with the Finance Minister and see that
piece workers do not suffer. Then there
are supervisors, draftsmen, etc. against
whom injustice has been done by the
Pay Commission. There are sc many
such categories. The Defence Ministry
is one with the stand of the Federa-
tion in all these matters and I would
request the hon. Minister to take it up.

Now, I come to classification tribu-
nal for the Defence employees. I am
happy that for the first time this parti-
cular demand has been accepted by the
Defence Ministry. I must congratulate
them for it but what has happened has
not functioned. Suddenly, when the
Defence Ministry accepted our sugges-
tion the Department of Personnel came
cut with another suggestion that this
might have repercussion on Railway
and P.& T. employees and, as such,
it should be considered in totality. My
point is why should the Department of
Personnel come in between. I would
request the hon. Minister to see to it
that this eclassification tribunal works.

Now, I will touch a few points in
connection with improvement in servics
conditions. The Defence units are pro-
duction units. Nobody can deny that
it is an industry. When we talk of
Defence we talk of Defence Industry
hut in the matter of payment of bonus
it is a departmental undertaking, HAL
employees who manufacture aircrafts
get bonus because it is a public under-
iaking but the worker at Avadi tank
factory is not given any bonus because
it is a departmental undertaking. 1
would request the hon. Minister to con-
vince me of the logic behind it. Are
not hoth the same ? Sir, time has come
when as an incentive to the workers
bonus should be paid.

Then, Sir, will the hon. Minister
assure about the re-introduction of
permanent negotiating machinery ?
This was given to us and was working
very efficiently. In 1960 strike which
was declared illegal this permanent
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negotiating machinery was withdrawn
from the Railways, P. & T. and Defence,
After the strike when recognition was
restored everyone got it back but nat
the Defence employees.

I would request him, in the larger
interests of good industrial relations
and if you do not want confrontation—
I do not want any confrontation even
for a moment and I want good and
smooth relations—let the PNM be
established again and I can assure you
that we shall create condilions by
which things are settled by peaceful
negotiationsa.

Sir, I will take another three minutes.
Sir, T would like to mention about the
revision of pay scales. There are certain
glaring injustices. I do not want to dwell
en it at length. But, I would request the
hon. Minister to kindly consider whe-
ther it is8 justified to have higher
scales of pay for the same posis 1n the
Railways, in the Posts and Telegraphs
and not in Defence I do nol know,
why the members of the Pay Commis-
sion recommended it. That 15 why, 1
say that this should go to the classi-
fication tribunal and the matter settled.

Then, Sir, the discrimination between
the industrial and non-industrial wor-
kera should be removed. Sir, there was
the unanimous recommendation of the
Shankar Committee that there should
be no discrimination between industrial
and non-industrial workers. The indus-
tral workers are as effective, as effl-
cient and as respected as the men of
letiers in the country. There should be
no difference between a man of craft
and a man of letters. I would request
hium that apart from removing social
diseritminations, we should also remove
other discriminations which exist today.

8r, 1 would like to mention one or
two aother points and I will conclude.
Sir, the hon. Minlster inaugurated our
Federation Session in Bangalore and we
reguested him to reconsider the cases of
victimisation, whether it was in West
Pengal or in Avadi or in Kanpur or in
Jabalpur or in other places. I would
request him to appoint a eenior officer
of the Defence Ministry not exactly
compegted with the Ordnsnce factories
there and this will prove that only
‘those workers who have been engaged
i genuine trade union actlvities have
been victimissd,. We are not pleading
der eny werkers whs might have been
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dismissed for moral turpitude, for thett
or for security reasons. But, workers
who have been engaged In genuine
trade union aectivities have been dls-
charged. The time has come when we
have tp start on a new slate. I would
1cquest Shri Mirdha and Shri Swaran
Singh 1o sit together with the represen.
tatives of the Federation and decide
these cases so that these workers may
he able to put in their best and step
up production.

Now, I would like to mention about
the awful conditions of Defence em-
ployees in ordnance factories and
olther places in the matter of quarters.
The MES employees construct gquarters
for the whole Army, but, they have no
quarters. They have no quarters. This
is a peculiar thing. This is a paradox
I would requesi{ the hon. Minister that
tnese workers should also be given
quarters. The contract system should be
abolished They should be given con-
{racts to consiruct their own quarters.

Last but not the least, I would request
Shr: Mirdha to give me some reply in
regard to the canteen employees. Both
the Federations, ours and the INTUC
have pleaded unitedly that the canteen
employees should be regarded as cen-
tral government employees. This has
not been done.

With these words, I would request
the hon. Minister to reply to the points
ruised by me. I can assure him, on
behalf of our Federation, that when-
ever there is trouble, whenever there
13 any shadow of external aggression,
we shall forget our demands, and we
shall do our best; we shall rise llke one
man and we shall share the burden of
this country. Sir, in 1962, 1965 and in
1971, we stood by the country and we
would like to assure that when we
fight, we fight not for offending any-
hody but in self-defence.
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